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The Lok Sabha met ar Eleven of the
Clock.

[Mr. Speaker in the Chair)
ORAL ANSWERS TO QUESTIONS
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wE Fdamsfiorw g e
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SHRI HEM BARUA rose—

SHRI NATH PAI : The Hon. Member,
Shri Deven Sen put a question to which
the Hon. Minister asked a counter-ques-
tion. What is the reply? The property
confiscated is naturally by Pakistan.

SHR1 DINESH SINGH : The movable
property taken over by the Pakistan
Government from Indian nationals at the
time of repatriation from Pakistan was
R. 2,74,060. The Indian owned immovable
property in Pakistan taken over by Pakis-
tan Government was Rs. 10,28,41,050. The
Indian cargoes confiscated by Pakistan
Government during transit between West
Bengal and Assam was Rs. 4,00,13,810.
The value of Indian-owned ships, motor
vessels, flates, side-pedalled steamers, etc.
was Rs. 6,73,30,656. The Indian owned
jute cargoes confiscated by Pakistan
Govroment when in transit between West
Bengal and Assam was Rs. 2,26,15,336.

SHRI NATH PAI: Add it upand
tell us the correct figure.

SHRI DINESH SINGH : I have given
the information already to the House.
Why should 1 begin it again?

Mr. SPEAKER : The question was
about the hotels. That was about the
five Indian hotels. Now, Shri Hem Barua.

SHRI HEM BARUA: In pursuance of
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the Tashkent agreement, three was a meet-
ting of the Indian and Pakistani Commerce
Ministers at Rawalpindi. Is it a fact
that this question of confiscation of Indian
property by Pakistan was discussed at
that conference. Is it also a fact it was
decided in the conference that a second
round of talks should take place concern-
ing the confiscation of Indian property by
Pakistan?

SHRI DINESH SINGH : As | men-
tioned in the body of the answer, we have
been consistently pressing Pakistan for the
return of these cargoes seized by them.
Even when I had an opportunity of meet-
ing the Commerce Minister, I had men-
tioned to him that we should take up
this matter as soon as possible. But we
have not had any response from Pakistan.

SHRI C. K. BHATTACHARYYA :
The hon. Minister said just now that he
is not prepared to accept the policy of
tit for tat in dealing with Pakistan. Is he
prepared to aecept the palicy of pat for
pat in dealing with Pakistan?

Mr. SPEAKER : SHRI MADOHK.

SHRI BALRAJ] MADHOK : The
Hon. Minister said just now that Pakistan
bas confiscated our assets worth Rs. 22
crores while we have confiscated assets
worth only Rs. 2 lakhs and a few thou-
snds.

&t feaw fag - & YT Wt wwr ?

St aWOW WA WI9H G Y
TaaTn Suwr dew feur @ Wl ag
fed 22 FUT AR ) AW gI W
Hifadr o oo ffad fr S ar
aAar g ?

o) o fog < & g @ v arar
q7 |

SHRI BALRAJ MADHOK : He has
said that we havs confiscated acke! assets,
fixed assets, while Pakistan has confiscated
liquid assets belonging to us worth tens
of crores of rupees. He also said that
we do not want to follow a policy of tit
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for tat. What is is the basis of interna-
tional relations? Is it only giving and
taking mothing? It has to be a policy of
give and take. It Pakistan has confisca-
ted our property, has he protested against
it, end if so, with what results? If there
is no response from Pakistan, is he pre-
pared to (1) confiscate all the liquid
assets that Pakistan nationals might be
baving in India, (2) deport all Pakistani
nationals who have come here on tempo-
rary or permanent visas and are staying
bere ; is he prepared to [ollow this policy
so that Pakistan also might be forced to
revise its attitude towards India ; (3)
Under the Tashkent agreement, we are
going to settle’ all disputes with Pakistan
in a peaceful way. But Pakistan still
continues a state of belligerancy with us
and war-like attitude towards us. In the
light of this, are Government still conti-
nuing to adhere to the Tashkent agree-
ment?

MR. SPEAKER : Only the first part
may be answered.

SHRI1 DINESH SINGH : So for as the
first part is concerned, 1 am afraid the
hon. Member has got an entirely mis-
leading idea from the answer I gave. The
answer 1 gave did mnot give any figures
about the property that we have vested in
the Custodian of Enemy Property. I was
only giving the figures of property confis-
cated by Pakistan and that was also not
complete when | was stopped in the
middle. As regards the value of property
that we have vested in the Custodian of

Enemy Property, it comes to Rs.
27,15,00,000.
SHRI KRISHNA KUMAR CHAT-

TERJI: Is not this confiscation of our
property by Pakistan even after the Tash-
kent agreement a gross violation of the
spitit of the agreement? In view of this,
was Pakistan approached to compensate
for this confiscation?

SHRI DINESH SINGH: Yes, 1
entirely agree that it is a violation of the
Tashkent agreement. So far as the return
of the property is concerned, we have told
the Pakistan Government that all these
properties confiscated by them should be
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returned to Indian nationals and we de
not accept their right to confiscate them.

st awe fag goeg ¢ e AR
ot 7g AT N FIT HL fE ATOY |-
®TT Y aCF 1@ A F o Fadw a
o ¥ ar war w0 fel oft fadeey &
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AT 4 g W qand wY §9 % €
fm TR N 7 weafa wea # ok
R 97 WY w gmfren ¥ ¥ fag
X WP $4T Y F2q 351 W ¢ ?

ot fedr fag w1 watooAs T
@ 7 W @ Wk EfeT W aE A
o w9t s @ g S gl w
gwfe Fgt ®1 91 W § 9@ F T
¥ g a3 gwArd wrk § Forey
fegn @ @ ¥ fr ag feat weafe o
o1 FT AT IT R A1

=t o Wmﬂlﬁ:w-qr{.
dm 49T SR wewa nifeeET ¥
efgafre ot wwmin w1 fogem
# far geman @ g @ W feeft
f2E § 7 faeelt wrw faew &7 RegC
§ oY wiw Y 99 ¥ g%T fegar g
a1 7 7gi SrawgL w1 9o fggem ww-
Qw1 & af@d ¥ oy § o ggi w1 dur
grds & afd qifeeas d o E
#a7 7% TifEEaT WX fg=wm fas ade
aefral & gigw & fag s & wife
THI miEe AT qg ATy 99 ...

MR. SPEAKER : Not relevant. Next
question.

Shri P. C. Bhattacharaya, Retired Governor
Of Reserve Bank
*1678. SHRI JUGAL MONDAL :
Will the Minister of INDUSTRIAL DE-
VELOPMENT AND COMPANY AFFAIRS
be pleased io state :

(a) the pimes of ibe Compenies cn
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which Shri P. C. Bhattacharaya retired
Qoveraor of the Reserve Bank and former
Secretary to Union Government is now
serving as Director;

(b) the emoluments which he is dra-
wing from these positions; and

(c) whether the Chairman of ths
World Bank insisted on Shri Bhatta-
charaya's induction to the Board of Indian
Iron and Steel Co., Ltd., or attached
Mansging Agencies before clearing the
loan to this firm ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT AND COMPANY AFFAIR
(SHRI RAGHUNATH REDDI) : (a)
Nil, as far as we are aware.

(b) Does not arise.

{c) No, Sir.

SHRI JUGAL MONDAL: Have
the Indian Iron and Steel Company or its
managing agents, Messrs. Martin Burn,
applied for a World Bank Lean ? If so,
what was the amount, when was the loan
finalised and what was the date of appoit-
ment as director of Shri P. C. Bbaita-
charya 17

SHRI RAGHUNATH REDDI: As
regards the first part, the name and other
details of the loan are as follows :

11ISCO 1; short description of the
project is Modernisation and expansion
of the Steel Plant; date of agreement
18-12-52; amount involved § 29.2 million
(us);

Second loan, IISCO 1I. project is
the same; date of agreement 19-12-56;
loan involved § 19.95 million;

11SCO 111. project : to increase the
company's coal production capacity
and to instal a ropeway for coal trans-
portation; date of agroement 22-12-61;
loan involved $19.5 million;

TISCO 1V. project : to increase steel
making capacity and improve and
utilise the existing rolling mill and
finishing lines; date of agreement
7-7-67; loan involved-about $ 30 million.

As far as the information at the dis-
posal of this Ministry is concersed and-
also as far as the enquiries made by the
Ministry, from Shri Bhattacharya himself
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is concerned, he was never a director of

Maitin and Burn who are the managing
agents of 11SCO.

SHRI JUGAL MONDAL : In the
same way as the Chairman of the UPSC,
the Chief Justice of India and the Com-
ptroller and Auditor-General of India
cannot under rules after retirement join
any private firm or any business or be re-
employed in Government, will Govern-
ment make a rule that the Governor of
the Reserve Bank on retirement also will
not be allowed to join any private firm ?

SHRI RAGHUNATH REDDI: |
fully share the view of the hon. Member.

st war W oA Heww  WErEA,
ar Fmr mar g waAde wre gfeaT
¥ ot dwedw & AR ¥ I
9 ar ¥rad § a1 g a0y & griska
¥ oo 41 g FE F oorw § g WU
oy gfew ¥ @y € 91 Ak ¥ aw dw
¥ fau & s §, w g 9 97 =g
oW FEAT Y qUW FE ¥ frg I W
FTER E

MR. SPEAKER : This Ministry cannot
answer this wider question. He canpot
answer for the Reilways and other things.

oY T wow s @Y @ wEEA
T §faw $39C w9 ¥ qrazq -
7T g AR 1adiE afaw dew & A
g ¥ e et sEde wed N
+ff or wwT ¥ | & gt aEeg ¥ SmAer
wrgar § fr 7 s & & weEwid 7 €W
A § O ¥ 98N TadAe ge grear
N wfrer o A gz s owr e
*® ¥ fowg & ¥ o & O
war & g WY aigfer w7 wor fear
9T ? FT AOHTC A 99 ET GEAT AT
wefaga g ?

SHRI RAGHUNATH
bad submitted that Shri

REDDI : 1
Bhattacharya
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had oot joined as director of this com-
pany. As far as the other question is
concerned, he belonged to the Indian
Audit and Accounts Service and he retired
from that service on Ist March, 1958,
Later on he had been appointed as Go-
vernor of the Reserve Bank.

Diploma of Company Secretaryship

*1579. SHRI HARDAYAL DEV-
GUN: Will the Minister of INDUS-
TRIAL DEVELOPMENT AND COM-
PANY AFFAIRS be pleased to state :

(a) whether it is a fact that there is a
wide scale unemployment against the per-
sons holding Diploma in Company Sec-
retaryship;

(b) whether it is also a fact that per-
sons without holding Diploma in Com-
pany Secretaryship have been given pre-
ference in jobs over the diploma holders;
and

(c) if so the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT AND COMPANY AFFAIRS
(SHRI RAGHUNATH REDDI): (a)
Representations have been received from
some persons holding Diploma in Com-
pany Secretaryship that they have not got
suitable jobs in the Corporate Sector and
the Government is looking into the matter.

{b) Information regarding employment
of Diploma holders and non-Diploma
holders is not yet available with the
Government. However, some representa-
tions have been received that in certain
cases, persons other than diploma holders
have been selected for appointments in
the Secretarial Department of com-
panies.

(¢) There is no provision in the Com-
panies Act under which the Government
or the Company Law Board can compel
a company to employ only a Diploma hol-
der in Company Secretaryship. Further,
GDCS is not the only examination which
prepares candidates for the posts of Sec-
retaries in Companies. Law graduates or
persons who have passed the examinations
held by Institute of Chartered Accountants,
Institute of Cost and Works Accountants
and Institutes running Business ‘Manage-
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ment courses are also considered suitable
for appointment to such posts. Even so
the Company Law Board is endeavouring
to ensure suitable employment 1o G. D.

C. S. candidates particularly in the public
sector.

N} gaaw I a4z FEA
¥ g 7 odenrd 1061 3§ ge g of
T 245 & &7 9OAIH F I &
I E | AT ITH Y Faw 127 B A@<-
FX 7 feesvar fa¥ & 1 ReT o seaeY &
H oo & a1 fyara Al w2
fag & wwafqgr 3@ wfaws & €
afts @@ fagea #T &% | FfaEl
oIt afees weefem & Y oWt O
3T & far oA SwAsT FA OFr A
AT AEY &g | 7w o & s s
g fe afs g 1 & wo T @
e #T ¥ W o ofees oeifew
#r srgdfRa ¥ & Wt = o wrw

AF A & fad e 397y FQ 7 A
AT FTHIT AT 7

SHRI RAGHUNATH REDDI : From
the evidence on record, I find that 131 per-
sons have qualified themselves in this
examination. As I submitted earlier, there
is no provision in the. Company Law to
compel any public sector company or a
prlvate company to appoint only those
people as secretaries and not the others
qualified in the other subjects.

SHRI RANGA : Can you not advise
them to give preference to these people
when you have trained them specially 7

SHRI RAGHUNATH REDDI: We
advise the Bureau of Public Enterprises and
through the other medium of communica-
tion through which we were able to influe-
nce certain elements for the purpose of
providing employment to these people; we
may not be able to do anything new imme-
diately. We do not have that power. 1
had also examined the position in England.
Under Section 177 (1) of the UK Compa-
nies Act, they say that there shall be a
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secretary and the director shall not also be
a secretary. There is no particular provi-
sion that only a person qualified in a parti-
cular examination should be the secretary.
Certainly I have got every sympathy for
these people who have passed this exami-
nation and we shall examine the suggestion
made by the hon. Member.

st grearer @M@ AW ST
a1 ff o@ g A T wfafen afeal
® g s ¥ fay gy TEE
groew §1 41 FT I F 4 WEwE
guT & et Y F dae #X ¥ I
Wi & oy €T Iueeq LA HY Ao
TR | gEA A ag & fe weAbE §
@ 7g yur & 5 ETerd wRaif@ W
ferat 21 ¥ a1z ar ferae @9 ¥ o+
7z W FT A &, WY AW R A
fipar W@ W qg AT TR H TR,
t & fog a1 SR FEAT AT A @
g son 5 Faw ¥ wErfawEe
qefdw 71 & w4 ¥ wwfrar § fer
g ?

SHRI RAGHUNATH REDDI : I had
already answered the question; this ques-

tion will be looked into and the hon.
Member's suggestion will be examined.

SHRI S. KUNDU : It is not only
the case of company secretaryship. There
are various other courses connected with
the development of numerous subjects, such
as export promotion courses, couyses for
industrial engineers, industrial management,
etc. In developing countries, three per
cent of their capital investment is spent
on resarch and development whereas in
India both in the public and private sector
companies, less than 0.5 percent of the
capital investment is spent On this. Would
the Minister issue a directive that at least
3 per cent of the capital investment should
be spent on research and development.

MR. SPEAKER : How does it arise
out of this question 7

SHRI S. KUNDU : Uhnless it is bin-
ding on them, they would mot keep thesg
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young people in employment, afier train-
ing them, Certain amount must be set
apart for research. Otherwise, secretaries,
industrial  engineers, etc. would not be
employed.

MR. SPEAKER : I do not think that
he can answer the question about research.
The question is limited to unemployment
among diploma holders. I do pot think
it arises out of this question and we should
not waste the time of the House in arguing
about it.

st TR W AT TER &
1% U wiwe & Fr frad Faareff amge
¥ feoefiar & ¢ & vy U9 &1 9gf
51y AT 37 $19 A0 e o wfew ¥
fipz faal &, aadsr sk e wify
97 1, T FHR A 7 qF fFA
=t #1 F1w faar 2.7

SHRI RAGHUNATH REDDI: As
far as the examination conducted by us is
concerned, we have 131 persons who quali-
fied in the diploma examination for company.

secretaries, I bave no figures about people
who had passed in England.

war & fawe @ wafe sTwrd

*1681. sit fwaqww =rest : FT
oy WA qg AW & T w0 fE
(%) smagaat feqfem 4w
¥ fawe WY %Y 7r@l Wy AN FF
a1a oF frdz #1941 s
(=) afz g, aY g5 av 9 & frgdr
safea freeare for o qar & onfeq
wgi-wgi ¥ @H TN § WK
(7) s A 9% fasg 91 F14-
ATy A7 & aar 3uar A feaar amAm
Iy IOAT AT & ?
THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
PARIMAL GHOSH) : (a) No, Sir. The

correct position is that there has been a
epse of diversion of wagons ai Maanpur,
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pear Gaya on Eastern Railway, wherein
wagons containing consignments of linseeds
booked ex-Sitamarhi (North Eastern Rail-
way) to Chitpur (Eastern Railway) valued at
Rs. 50,000/- were fraudulently diverted to
Manpur after being transhipped at Garhara
and taken delivery on forged Railway
Receipt.

{b) Two. They belong to village Mebi,
Police Station Meju, District Allahabad
and Gaya respectively.

(c) Gavernment Railway Police, Gaya
started case No. 6 dated 8.2.68 ufs 419/420/
467/468 and it is still under their investi-
gation.

o frrg ww et o S W
g f gufent # eardta atr feam @ 7

SHRI PARIMAL GHOSH : The in-
formation received from the General Mana-
ger, Eastern Railway, is that there has
actually been no case of fraudulent diver-
sion of wagons at the Gaya station but
there have been two cases of this kind at
Manpur, near Gaya station, and our investi-
gation has revealed that there is one per-

son, & local man of Gaya, who was involv--

ed in this and he has been arrested and
the matter is under investigation.

it firaq et - o WA -
mfaisfimigad?

SHRI PARIMAL GHOSH : We made
some detailed enquiries into this case and
it has also been revealed that there are
some railway employees also, involved in
this.

oft wo Ao fomr @ & srAeIT AT
g fr fagre TEde A AW FEAW &

Ak far WX 9T @ 9w ¥ @
q\-i‘rtnim'rwﬂ‘fﬂmt (R4
s A g fe 3, @@ oow
wiTg ¥ gEd omg F wrar & AR Sw W
W frwa At e AT X Tl
w fage 7t feam #9497 g€ @
qEar g ? X ag W AF

¥9 o & feas st g3
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§ frew dl7 a9 & oy Wi e
T g @ g g ?

SHR] PARTMAL GHOSH : I do amt
have the detailed information at this stags.

I am prepared to enquire into the matter
and let him know.

SHRI RANGA : The quastion is, was
there any claim made by the Bihar Govern-
ment against the Railway Board.

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): For each
State area, we do not have the figures
readily available. If the hon. Member
puts & separate question, I will certainly
get the information.

SHRI RANGA : It is just a questien
of fact.

SHRI C, M. POONACHA :
terms of valve and money ?

Claim in

SHRI RANGA : Has the Bihat
Government made any claim at all agnisst
the Railway Board ?

MR. SPEAKER : The Minister may
not have the figures; but bave that Govern-
ment made any claim, in general 7

SHRI C. M. POONACHA : [ do not
have that information. I will try to get
the information and furnish it to the hon.
Member.

SHRI D. N. PATODIA : At various
places, and particularly in Moghulsarai,
there is an organmised gang involved im
theft and pilferage, and in which goondas
are involved, the administration is involved
and the railway police is also involved, and
various other merchants are also involved.
Is it a fact that articles are being regularly
pilfered in the knowledge of the adminis-
tration and, if so, is the Railway Minister
aware of this and what positive steps have
been taken to prevent this 7

SHRI PARIMAL GHOSH : There
have been some cases of pilferage in which
some of the railway staff were also involv-
ed. We have taken this matter in to consi-
geration. Neosssary action iy being taken;
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the Railway Protection force has been de-
ployed there and we are taking all the pre-
cautions that are necessary.

SHRI D. N. PATODIA : My question
fs. are they aware of this, that there is a
gang in which the railway police and the
railway people are involved. Are they
aware of it ?

SHRI PARIMAL GHOSH : We are
aware of some cases where the railway
staff are involved.

SHRI D. N. PATODIA :
what have you done about it ?

&t 3um fay : AR T faad
st grmde A 2w § 5k T frad
ot g GEw § oF ¥ a7 ¥ @ Ay @w
agY ¢ fF F0a-707 Sifai @ & ok
T WG &1 A GEAET ND qr@r
t 7 afz gf, @ g% Q59 ¥ fAg T4 -
Feq qar frarg ?

SHRI PARIMAL GHOSH : These
sorts of things are to some extent prevail-
ing in some places. But in many of the
stations and yards where large-scale
transhipment is taking place, we are now
deploying the RPF people to patrol all
those areas and particularly in those areas
which are virtually notorious for this sort
of thing.

Therefore,

SHRI DINKAR DESAL : There is a
feeling that pilferage on our railways is
increasing in recent years., [ would like to
know whether this feeling is correct and,
if so, what steps the Government, the
Railway Board and the Minister will take
in order to see that pilferage is reduced to
the minimum, 1 would also like to know
what is the total loss that the railways are
suffering due to pilferage, on an average.
annually during all these years ?

SHRI PARIMAL GHOSH : So, far
as pilferage is concerned, the railways are
suffering a loss to the tune of Rs. 5 crores
a year. This pilferage is taking place
almost in every yard, as 1 bave stated.
There have been som2 initances where the
jncrease has biza  noticed, We are quite
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aware of it and necessary steps are being
taken in this direction.

SHRI S. KANDAPPAN : It is equal
to the total loss incurred by uneconomic
lines,

SHRI C. M. POONACHA : Such an

equation could. be made.

ot furwe : Iex € o Qifat
gt &, 97 ¥ g I9Y Niww A w
Fq1 g9y fear qr 7

SHRI C. M. POONACHA : There

have been such instances and very stringent
action is being taken and such of those

* Railway Protection Force people as are

proved to have had a hand in these un-
social activities are immediately removed
from seryice.

St Yo o AR gUHEOY FFTT
T AR I 7T F N o a7 feg A
& 9t a9 TE FgAT WA Sy
Rlugwimar #gi & war & ?wuy ug
g 7l & f& 3g a0 Ager gawan
FOE AN QA war 7w AT
FTT FT oA @ AT Arwigq gur § ?
WX AT § o WaWde ¥qT TEe fag
1L gaaaEd wfmw fagee w7 W
fra st @t o1 vad & EEnd
Frars § W W s g Y SE
feite 7 @ ?

SHRI C. M. POONACHA : This
necessarily brings out the fact as relating
to the overall law and order situation.
These pilferages do take place on the rail-
ways and to goods in transit. At best, the
railways can bring these facts to the notice
of the State Governmenis and seck their
assistance to prevent such pilferages taking
place on the railway premises. The RPF
has limited powers and functions, and they
protect railway property, but for register-
ing complaints and arresting culprits, it is
only the local police who have the power,
not the RPF,  The RPF can af best do the
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watch and ward duties. Beyond that, the
Government Railway Police are the autho-
rity connected with it, and we have to seek
their assistance. They have been rander-
ing all the help to us and both the State
Governments and our Watch and Ward
Organisation have been doing their best to
prevent such pilferages taking place on the
railways.

SHRI VIKRAM CHAND MAHAJAN:
What measures have been taken to prevent
pilferages before 1947 and what additional
measures have been taken sioce then to
protect the railway property ?

SHRI C. M. POONACHA : Earlier,
we had the normal watch and ward ; that
is when the Railway Protection Force was
not there. Subsequently, under an Act of
Parliament, the Railway Protection Force
has been brought into existence.

SHRI S. KANDAPPAN : And the
pilferage has increased.
SHRI C. M. POONACHA : And

along with it the volume of traffic has in-
creased ; the number of people travelling
has increased ; everything bas increased
and proportionately these pilferages and
things like that must have increased.
(Interruption). 1t is not as if T am trying
to defend it. It reflects on the overall law
and order situation in the couniry. We
have got to do our best to see that these
things are not on the increase, and every
effort is being made. Further—more, we
have the dog squad. Some yards are being
patrolled by our R.P. F. dogs and that
has had very good results, since two or
three months these dogs have been patrol-
ling—it is a matter of interest—some of
our railwaymen have been caught by these
dogs. This is also a fact. So everything
that is necessary is being done,

= ¥ any gt &1 ot

+1682. ot wiiwre sw WAwaAr : W
Ty oA 7g @A F Fww w4 v

(¢) mroges g F WY ¥ @
awq ary Sfeww frow 1880 § &7y
™ ¥

MAY 17, 1968

Oral Answers 2312

(=) afx &, & 41 FOHR *1 FAE
AATATT qF A1 & 1 qq0 gra § gl
gueaTHl & wad ¥ «F frawi & darew
T W §; WK

() afz =Y, &t =% w1 *O
g?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI PARI-
MAL GHOSH) : (a) Presumably the re-
ference is to the General Rules for all
open lines of Railways in India adminis«
tered by the Government. These rules
were made in 1929 and not in 1880.

(b) and (c). These rules are constanily
kept under review and necessary amend-

. ments are made as and when required,

safety considerations being paramount.

sft Wi sw ¥ At wRlRw
7 qarar § 5 ¥ fraw 1020 § s aig
¥ ¥ g7 ¥ faegw agna T 21 1880
Haamg oy ¥ g s as s o1 @
2 97 fodi & sqaEre o9 mE A
AT 9z Fear 8, ar 1T 5 AN §;
wq T fasy wuT & gie & A @,
at g F=r idt &, o= W w
o §, @ uw g Qe & w7 mE F
qrAY W< fean @mar @, @Y @va @ @t
AR T MR T AN 2, @ D €A
a1 ot 7 3§t quar e W
s foeeq s w1 @ & 1 dAw g
@t ofcad fear mar @ e fwr Y
FAF AT FC F fagqr wmar
3 A N fgmm ad @ om0
R afeg eag o aff A § fs &7
@, i a1 1 sfEY w1 o waEw
2 | 9g% a9 fawmer 1% Qar a1, @ a7
w1 ATgA & 9T 41 fF e s A
g, Afm Sw ¥ e 9T Wy A
sqedr Y 7% §, 39 ¥ A Wk ME
witeg e At ff qmw awd §1 & ag
R e g e v o wdy @Y R
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88 arw g% £ frai & W A I
a7 ad} ey o § A o ofc feY
T §, 97 ¥ WgHENT wW QX AW
w@E?

SHRI PARIMAL GHOSH : Before
these rules came into force in 1929, _lhe
rules which were made in 1906 were being
followed. After that, with the advance-
ment of modern signalling, rules have been
modified. Even after that, io 1966 there
have been a number of modifications and
amendments in the rules. Wherever we
considered it necessary to modify the rules
with the changes in instruments and intro-
duction of sophisticated gadgets, all those
rules have been modified. It is ot that
the rules made in 1906 slightly amended in
in 1929 are being followed still.

it sifwTc /T ¥TAT A AT
¥ w419 ¥ 9 WA TET 6 AT w9
firgsi & wgaR ®W w0 e R #
7g w1 Agan § 6 9@ ' AR
ok ME wife AT & FAATA A6 €
FTAT WEA §, A AW I # A w4
FCAT &1

SHRT PARIMAL GHOSH : If the
railway / people really want to do “work to
rule,” there should not be any objection

from theside of the railway administra-
tion.

st wifwre & A : a7 faeEe
mﬁlgﬁfﬁﬁ%ﬁgﬂﬂ%%
forqr AT SR X FATIT N AF  wETEA
# mw s frad g ww
F®Q |
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MR. SPEAKER : 1 do pot kmow
about that. Next time_you can throw
away the railway budget.

SHRI NAMBIAR : In view of the
fact that the minister agrees that these rules
were made in 1929 and only some changes
bave been made subsequently, is it pot
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necessary now for the entire rules to be
completely remodelled to bring them upto-
date ? Further, the amendments which
are being issued to the rules are so pasted
in the rules book that it looks like the
unshaven beard of a fakir, so that the
railway officials are unable to understand
which rule to follow and which not to
follow. Would the rules be remodelled
de nove, taking into consideration the
modern developments and changes so that
the operating staff may be able to operate
properly ?

SHRI PARIMAL GHOSH : There
has been a recommendation like that, that
the general rules should be changed. But
after coosidering this matter, we have
found that the overall change of these rules
will not be beneficial, because the railway
staff working for a lopg time have got
accustomed to them and any violent change
might lead to confusion. But whenever
we find that changes are necessary, amend-
ments are being made.

SHRI SRADHAKAR SUPAKAR :
May I know how far the rules regarding
the staffing pattern of the different classes
of stations is responsible for the frequency
of accidents on the railways ?

THE MINISTER OF RAILWAYS
(SHRI POONACHA) : The cause of acci-
dents can be very many but ceriainly not
due to the rules prevalent in each of these
stations. These rules are framed in rela-
tion to certain signal equipment and other
installations we have for the working of
the railways and passing of the trains. They
vary from region to reglon, from railway
to railway and from station to station, in
accordance with the particular type of
signalling equipment and other communi-
cation systems. Accidents occur only
because of disregard of these rules and
stipulations. There is no relation between
the rules and accidents.

SHRI S. KUNDU :
ferage elc....

To prevent pil-
MR. SPEAKER : That is over. Next
question is being answered,

SHRI S. KUNDU : May | request
you to hold yourself in partience, Sir 7
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MR. SPEAKER : I thought you did
not know that next question is being
answered now.

SHRI 8. KUNDU : 1know. To pre-
vent pilferage, loss, damage, etc., stringent
provisions are necessary. Therefore, rail-
way rules need a draustic change. For
insiance, the definition of ‘public servaut’
given in IPC is not applicable to railway
officers, because the Railways Act itself
provides that, that definition will not
apply to railway employees. Sometime
back, while discussing the burning of
coaches, etc., the minister said he is going
to form a national committee to make the
people believe that railways are national
property. 'What about that also 7

SHRI C. M. POONACHA: The
matter regarding the review and revision
of the Railways Act and such other rele-
vant enactments, procedures and rules are
engaging the attention of the Railway
Board. We are now askiog the Law
Ministry to spare the services of a senior
officer who can go into these matters and
suggest necessary changes. After taking
such advice from the Law Ministry, we
will proceed further

SHRI S. KUNDU : What about the
formation of a nafional committee 7

SHRI C. M. POONACHA : That was
with regard to Mr. K. L. Gupta’s sugges-
tion. I said I would call a meeting of the
leaders of the various parties to discuss
this matier. We had such a meeting which
considered the accidents and other things.
.We should comtioue such meetings. |
.would be happy to have more such oppor-
", tunities.

SHRI MANUBHAI PATEL: Apart
from general administration and other
things, passenger servioes have deteriorated
like anything. Sometimes we are on the
waiting list, but if you go to the station,
somebody else gets the seat. In the
compartment toere is wo light or water.

Will the minisier amend the rules to
improve all these things ?
SHRI PARIMAL GHOSH : This is

sbout passenger amenities which has
pothing to do with amendments of rules.
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oft wat o At ;o wT AR AR
Tg 7Y A FU KA & A g F
fra Imw ofa¥em w anwgufe
AT @Y . & sgER W won
gy ¥, fram &1 qEw s Wy 9,
#feT 97 & 9T F gead ¥ I w9
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% ? 9y WA ¥ N @ g gy,
39 w1 www a8 91 fF greae & faaer
wfiFan wiaen foar smar @, 99 &
30 ¥ ot afeF saram At 3@ «w
g faqr mar 1 gwEvr ¥ fea¥ Sfw
g¢ "R g wfawifal & fawts wr
FraaTdt 8w ?

SHRI C. M. POONACHA :
not arise out of this questjon.

It does

SHRI CHENGALRAYA NAIDU :
Even now the Railway Board members and
ministers are not persuading the staff to
follow the rules. They are mot strictly
adhering to the rules at present. Due to
this policy of the Government there are a
number of accidents. They are also not
able to pursue the culprits and suspend
them under the rules. The ministers also
nowadays are not travelling by trains be-
cause train journey is considered to be
dangerous. They always travel by air.
When the new rules are framed will the
Government take necessary précaution to
sep that the ministers also travel by trains
80 that the public may have the confidence
to travel by trains 7

MR. SPEAKER : It is a suggestion.

SHRI K. G, DESHMUKH: May 1|
know whether there are standard rules of
an all.India pattesn ; if so, when they were
formulated 7

SHRI C. M. POONACHA : This is
exactly the information that has been given,
that the general rules were formulated in
1929 and further modified from time (o time.
The latest modification was in 1966.

SHRI K. G. DESHMUKH :
time they were all different

At that
railways
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under different companies and every 2. Shri N. S, Nadkarni, Dy.
company had a different set of rules. Chief Officer, Reserve Bank
Now all  the railways bave come of India. —Member
under the Government of India. 1 want 3. Shri D. S. Herwathe,
to koow whether there are standard Superintendent (Advances)
rules for all India. State Bank of India. —Member
4. Shri Y. S. Kedare, Manager (Offg.),
SHRI C. M. POONACHA : The pre- Industrial Development
sent rules apply to the Indian Railways as Bank of lndia. —Member
such in the country. 5. Shri S. Venkataraman,
Modernisation of Textile Industry Manager (Loans), Bank of
India. —Member

*1683. SHRI HIMATSINGKA : Will
the Minister of COMMERCE be pleased
to state:

{a) whether the Working Group has
since been set up to study the difficulties
experienced by the textile mills in obtain-
ing finance for working capital and for
modernisation of mills and;

(b) if so the precise terms of reference
and composition of this group and when
the group is likely to submit its report?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH): (a) The Re-
serve Bank of India has set up a working
group.

(b) A statement is laid on the Table
of the House.

Statement

The terms of reference of the Working
Group are:—

() To consider the difficulties
experienced by those cotton textile mills
which are unable to provide normal mar-
gins but whose financial condition is
otherwise sound in securing credit facilities
from commercial banks for modernisation
or working capital purposes. (2) To exa-
mine the feasibility of providing a reason-
able degree of protection to the commercial
banks against the risk involved in extending
additional credit to such mills by accept-
ing lower margins and/or by adopting a
revised valuation of fixed assets as may
be appropriate, and (3) To make recom-
mendations which may include a scheme
for this purpose.

2. The Composition of this Working
Group is follows: —

I. Shri M. A. Rangaswamy,
Testile Commissioner —Chairman

6. Shri Gopal Rao, Assistant

General Manager, Bank of

Baroda. ~—Member
7. Shri Madanmohan Mangaldas

fShri Radhakrishna R. Ruia

ChnirmanfDeputy Chairman

Indian Cotton Mills Fede-

ration. — Member
B. Shri B. G. Kakatkar,

Secretary General, Indian

Cotton Mills Federation. —Member
9, Shri I. B. Dutt, Industrial

Adviser, Office of the

Textile Commissioner,

Bombay. —Member
10. Shri T.S! Kunchithapatham,

National Textile Corpo-
ration = Member
11. Dr. M. S. Shrinivasan,
Director (Economics and
Statistics), Office of the
Textile Commissioner,
Bombay. Member Secretary

The Workiog Group hopes to submit
its report in .about a month.

SHRI HIMATSINGKA : May I know
wheater it is a fact that some committees
were appointed some time back and thev
submitted reports on modernisation, of
textile industry; if so, what action has
been taken on those reports? If no action
has been taken on them, what is the use
of having more committees?

SHRI DINESH SINGH : The hon.
Member knows that committees have. been
appointed from time to time to go into
specific issues as such. The Ramaswami
Mudaliar Textile working Committee which
was appointed im 1950 had gone into the
question of textile machinery, how old it
was and all the rest of it. Then there
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was the Committze on Industrial Develop-

ment and also the Joshi Committee. So
far as this committee is concerned the
specific purpoSe was to see how there

could be liberalisation of credits which
are being given by banking institutions to
textile industry.

SHRI HIMATSINGKA : May | know
whether it is a fact that the mills produc-
ing higher medium cloth whose share is
about 65 per cent of the total production
have been hard-hit by the current recession
and the crisis faced by them has further
deepened with the recent revision in the
textile policy as they will not only have
to pay additional excise duties as a result
of decontrol but also they have to pay
six paise per metre for transferring contro-
lled cloth quota by them to other mills;
if 50, wheather Governmeat are cosidering

any special incentive to extricate them
from t his difficulty?
SHRI DINESH SINGH : [ thought

the hon. Member was in favour of decon-
trol when we dacontrolled it.

SHRI 8. S. KOTHARI 1 Sir a number
of mills have closed down of are incurring
heavy losses because of lack of modernisa-
tion and rehabilitation of old machinery.
Previously a corporation had been formed,
known as the NIDC, and it was supposed
to cater to the needs of sick mills and
provide them with funds for rehabilitation.
Then the commercial banks also financed
modernisation. They had a scheme of
having such amounts recouped by the
Reserve Bank of India, if they provided
funds for rehabilitation purposes. Will the
hon. Minister kindly consider or tell us
whether he is trying to provide funds to
NIDC or ask these banks to take funds
from the Reserve Bank and provide money
to these mills, so that they can rehabilitate
their machinery?

SHRI DINESH SINGH : So far as
this specific committee is concerned the
terms of reference have been very clearly
taid down and [ have mentioned it in the
statement that has been laid on the Table
of the House, that is, to consider the
difficulties experienced by those cotton
textile mills which are umable to provide
pormal margins but whose financiai
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condition is otherwlse sound in securing

credit facilities from commercial bank
for modernisation or working capital
purposes.

SHRI S. R. DAMANI : The textile
industry is passing through difficult times,
particularly the spioning mills. This fact
is well known. The fact that they require
modernisation is also very clear. Yesterday
while replying to a Calling Attention Not-
ice the hon. Minister stated that stock of
yarn has doubled in the last twelve months
and that he has taken certain measures to
stimulate the demand. In the last budget
the excise duty on sized yarn was increa-
sed five times. Although some reduction
has been made, may I request the hon.
Minister to consider giving some relief in
excise duty on yarn so that the demand
can be increased ? At present the excise
duty comes to 30 per cent of the present
price. In order to avoid closure of mills
and to assist them in modernisation I
suggest that the Minisier may take action
to reduce the excise duty.

MR. SPEAKER : It is a suggestion.

SHRI K. RAMANI : Sir, in this very
same House on 2nd April the hon. Minis-
ter made a statement wherein he said that
a moderate programme of modernisation
of this industry in the next five years would
cost about Rs. 200 crores. He also said
that, on the other hand, money was being
taken out of this industry and invested in
other industries like chemicals and others.

_After taking away all the profits and invest-

ing them in other industries to reap higher
profits the millowners have brought this
industry into a crisis and they are not
having any modernisation. Now they are
coming to the Government to get capital
for modermssation. Will the hon. Minister
come forward with a stringent measure to
provide, g other thi that defini

ely a portion of the millowners' profit
should be kept apart for modernisation of
the textile industry as otherwise the crisis

_will only deepen ?

SHRI DINESH SINGH : I entirely agree
with the idea expressed by the hoi. member
1 have myself said it that the difficulties
we face are due to the fact that the indus-
try is now in dire need of modernisation,
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Even if the owners are not able to do it,
we have got to look at the general impact
it will have on our economy and also on

We will give such assistance as may be
practicable. But the main responsibility is
on the industry and we shall do our best
to persuade them to go into modernisation
and pay for it themselves.

SHRI RAJASEKHARAN : May I know
whether it is not a fact that some of the
commercial banks are not coming forward
to extend credit facilities to meet the work-
ing capital of some of the mills in spite of
the fact that some of the State Governme-
nts were willing to stand as guarantee; if
so, what action Government propse to take
in the matter?

SHRI DINESH SINGH: I am not
aware of any specific cases where the State
Government's guarantee is not being
honoured by the banks as such. If it is
brought to my notice T shall certainly go
into it. But this committee is going into
this
available for modernisation through com-
mereial banks.

SHRI S. KANDAPPAN : I would like

to know whether the recent credit facility -

that was given for the apex societies to
purchase yarn from the spioning mills
where there is enough stock will relieve the
mills only to the extent that the yarn that
is intended for the handloom industry will
be released from the stock 7 I would also
like the Minister to say whether it is true
that the mills are facing a crisis because
the special type of yarn that is intended
for the powerloom sector is not being lifted
because of assistance given; if so, may I
know what steps Government propose to
take to give reliel on that score ?

SHRI DINESH SINGH : That was
the idea. Because there has been accumu-
lation of stock of a particular kind of yarn,
it may be possible for the apex society to
help. We are placing more funds at their
disposal to do that. But [ entirely agree
that this in itsell may not be the answer
to the question. The question is of the
movement of stock to the handloom and
powerloom sector. This is ooe way in
which we fecl we can help.
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Therefore, we are thinking in
terms of giving some assistance oursclves,

question of making more facilities.
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potice. §hri lader Malhotra,
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WRITTEN ANSWERS TO QUESTIONS
Centrel Waki Councll

*1680. SHRI M. L. SONDHI : Will
the Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
pleased to state :

(a) the total number of wakfs in the
country and the total wvaiue of property
vnder the wakfs ;

(b) whether it is a fact that in spite of
the Central wakl Act, 1954, the administra-
tion of wakfs had been poor and that the
State Wakf Boards had not worked satis-
factorily ;

(c) the aims of setting up the Central
Wakf Council and whether it received any
atd from Government ; and

(d) whether the Central Wakf Council
has achieved its objectives and if not, the
reasons therefor 7

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW (SHRI M. YUNUS
SALEEM) : (a) The total number of
wakfs in the country as on 31.3.1967 is
estimated to be B10B6 valued at about
Rs. 79,60,50,336.

(b) Wakf is a concurrent subject. Broad-
ly, the powers to administer the Wakf Act,
1954 are vested in the State Governments.
There has been considerable improvement
in the administration of wakfs consequent
on the enactment of the Wakf Act, 1954 ;
however, there is much scope for further
improvement. In fact some of the Wakf
Boards, such as those of Andhra Pradesh
and Madras, which did not work satisfac-
tority were superseded by the State
Government in pursuance of the provisions
contained in saction 64(1) of the Wakf Act,
1954,

{c) The Ceniral Wakf Council has been
constituted under section BA of the Wakf
Act, 1954, for the purpose of advising the
Central Government on the matters con-
cerning the working of the Wakf Boards
and the due administration of Wakfs. A
sum of Rs. 1.5 lakhs was sanctioned to
the Central Wakf Council as grant-in-aid
to enable it to meet initial establishment
and other expznses as well as the expendi-
ture oa T.A. and D.A. of the membyrs gf

the Gousil,
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(d) The aims for which the Council
has been established are of a long term

nature and the Council has beem endeavour-
ing to achieve these objectives.

wreete ok wigfrgw # date
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(w) "ar= 7€ F&ar
M/s. Standard Drem aad Barvel Co.

*1685. SHRI 5. M. BANERJEE : Will
the Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
pleased to refer to the reply given to Un-
starred Question No. 6038 on the 2nd April
1968 and state :

(a) whether the approval of the Indus-
trial Advisory Licensing Committee was
obtained before granting a licence to M/s.
Standard Drum and Barrel Co. ;

(b) when licence was granted to Ms.
Hind Galvanising and Engineering Co. for
manufacturiog bitumen drums ;

(c) whether it is a fact that M/s. Hind
Galvanising created a fresh capacity for
manufacturing bitumen drums which was
recognised by Government while the indus-
try was on the ‘Rejection List’ ;

(d) whether it is obligatory on the
part of Government to give bitumen drum
sheets to the Refineries/Oil Companies for
their requirement of bitumen drums ; and

(¢) the percentage of the capacity of
each licensed unit being utilised for the
last 7 years on single shift and or multiple
shifts basis ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY AF-
FAIRS (SHRI F. A. AHMED) : (a) Ap-
proval of the Licensing Committee was
obtained before granting industrial licence
dt. 20th July, 1959 to M/s. Standard Drum
and Barrel Company.

(b) and {c). No industrial licence was
granted to Mys. Hind Galvanizing Bagi-
peering Co., for the manufacture of Bitu-
men Drums. According to the Registra-
tioa certificato already held by the party,
their activities included the manufecture of
all steel drums other than steel drums of
40/45 gallon capacity. The item was on
the rejection list for creating fresh capa-
city and no fresh capacity was created
with the firm. Only their existing assessed
capacity for steel drums other than 40/45
gallon barrels was split up, at the request
of the firm, as follows in November 1966.

Asphaltscum-bitu-
men drums — 200 tonnes per ARDUM.
Small drums  — 1400 tonpes per annum,



233 . Written Answers

(d) According to the pattern of assis-
tance followed in respect of the manufac-
ture of bitumen drums by the Ministry of
Petroleum and Chemicals, the bitumen
drum sheets are made available to the re-
fineries/oil companies.

(e) MNecessary information is being col-
lected and it will be laid on the Table of
the House.

Heavy Engineering Plant and Mining
and Allied Machinery Corporation,
Durgapar

*i686. SHRI B. K. MODAK :
SHRI GANESH GHOSH :
SHRI BHAGABAN DAS :
SHRI D. C. SHARMA 1

Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY AF-
FAIRS be pleased to refer to the reply given
to Starred Question No. B42 on the 26th
March, 1968 and state : i

(a) whether Government bave since
examined the Report submitted by U.S.S.R.
experts team on Heavy Engineering Plant
and Mining and Allied Machinery Corpora-
tion, Durgapur ;

(b) if so, the decision taken thereon ;
and

{c) if not, when the examination is
likely to be completed ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY AF-
FAIRS (SHRI F. A. AHMED): (a)to
(c). In the case of Heavy Enpgineering
Corporation, Ranchi, the report has been
furnished - to the Plant Authorities for
their consideration and action as most of
he recommendations are within their com-
petence to implement. Final decisions are
expected to be taken shortly.

In the case of Mining and Allied
Machinery Corporation Limited, Durgapur,
also the bulk of the recommendations
made by the visiting Soviet Team require
action at the level of the Plant Authority.
The Board of Directors of the Corpora-
tion have considered these recommenda-
tions and have indicated to the Managing
Director the lines on which the action is
to be taken in ibis régard.
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Chittaranjan Loco Works Plant

*1687. SHRI BABURAO PATEL : Will

the Minister of RAILWAYS be pleased to
state :

(a) whether it is a fact thata Left
Communist plot to blow off the Chittaran-
jan Loco Works Plant was discovered du-
ring January, 1968 ;

(b) the name of the Left Communist
worker in whose house 25 live bombs and
alot of raw material for manufacturing
bombs was found ; and

(c) thelegal steps taken against the
culprit and the precise steps taken to
prevent such plots of sabotage in future ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) & (b).
The position is that on 1. 1. 1968 one
bomb explodzd at 10.00 hours in one of
the railway quarters occupied by Amulya
Ratan Ray, Mistry, Heavy Machine Shop,
Chittaranjan Locomotive Works, 25 live
bombs and other articles were recovered
from his quarter.

{c) Chittaranjan Police registered a
case on crime No. [ dated 1.1.1968 uls 6
{(3) of the Indian Explosives Act. 10
Railway employees and family members of
Amulya Ratan Ray were arrested. Police
submitted chargesheet on 24.3.68 against
Amulya Ratan Ray and a Driller of Light
Machine Shop who sustained grievous in-
juries while preparing bombs. Other
persons were not chargeshected by the
Police due to insufficient evidence against
them.

Police authorities have been alerted to
prevent such incidents and to maintain law
and order in the railway colony.

Compulsory Exports

*1688. SHRI KAMESHWAR SINGH :
Will the Minister of COMMERCE be
pleased to state:

(a) whether it is a fact that an ele-
ment of compulsion has been introduced
regarding exports, if import licence is
required ;

(b) if so, the likely increase in our
exports in first three months ; and

{c) the saving in imports anticipated
during the above period 7
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Rallway Employees in Signal Tele-communi-

cation Branches of Northern. Sounthern
and Westren Railways

9998. SHRI K. K. NAYAR : Wil
the Minister of RAILWAYS be pleased to
state :

(a) the different categories of Railway
employees recognised in the Signal and
Tele-communication  Branches of the
Northern, Southern and Western Railways
separately for purposes of salary, duties
etc ;

(b) the total strength of staff in each
category on the said Railways separately ;

(¢) the requisite percentage under
rules for leave reserve in each category ;

(d) the actual leave reserve strength
in each category ; and

(e) when it is proposed to increase
the leave reserve to the requisite strength?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) to (e).
Information is being collection and will
be laid on the table of the Sabha in due
course.
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Unutilised capacity of lndustries

10000. SHRI S. R. DAMANI :  Will
the Minister of INDUSTRIAL DEVRLOP-
MENT AND COMPANY AFFAIRS be
pleased to state :

(a) whether Government have made
any assessment of the unutilised capacity
in industries in the light of the study made
by the Gokhale Institute of Politics and
Economics, Poona ; and

(b) if so, the measures which Govern-
ment propose to take in the matter ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT  AND COMPANY
AFFAIRS (SHRI F. A. AHMED): (a)
No. Sir.

(b) Does not arise.
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Meire Gaunge lime betwoen
Mathara and Brindahan

10003. SHRI P. R. FHAKUR : Will
the Minister of RAILWAYS be pleased to
state :

(a) whether it is a fact that the Metre-
Gauge line between Mathura and Brinda-
ban is being withdrawn ;

(b} if so, the reasons therefor ;

(¢) whether there is any proposal to
connect Brindaban with any of the main
lines of the Central, §outhern and Western
Railways with a view to enable Hindu
pilgrims and foreign tourists to visit the
place without much difficulty ; and

(d) if so, when the proposal is likely
to materialise, if not, the reasons therefor?

THE MINISTER OF RAILWAYS
{SHRI C. M. POONACHA) : (a) and (b).
Mo final decision has yet been taken in
regard to closure of this lige.

(e) No.

{d) Does nol arise.

Accidents at Yalavigi and Bbarwarl
Statijons

10004. SHRI S. A. AGAD] : Will
the Minister of RAILWAYS be pleased to
state ©

(a) whether any amount has been
donated for the sufferers of the Railway
accidents of Yalavigi on Soulhern
Railway and Bharwari near Allahabad
from the Prime Minister's Relief Fand ;

{(h) if so, how much has becn donated
and on what dates this amount was
announced ;

(c) whether any specific directions were
issued with regard 1o the distriburion of
the sald donatiog between the sufferers of
the two accidsots ; and
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(d) if so, how it has been actually
distributed ?

THE MINISTER OF RAILWAYS
(SHRI C. M. PQONACHA) : (a) to (). A
sum of Rs. 50,000~ was sanciicasd by the
Prime Minister from the National Relief
Fund on 1.4.1968 to be utilizad for provid-
ing relief to the victims of the recent
railway accidents,

Of this amount, Rs. 20000/, Rs.
12,000/-, Bs. 10,000/- and Rs. 8,000/
have been placed at the disposal of Gene-

. ral Managers, Southern, Northern, Eastern

and South Central Railways respgctively
for disbursement to the next of kin of
those killed and to those injured in the
accidents that took place at Yalvigi,
Bharwari, Luckeesarai and at level
crossing between  Venkatachalam amd
Manubollu stations.
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Spath-Central Railway Zone

10007. SHRI MOHAMMED SHERIFF:
Will the Minister of RALLWAYS be
pleased to state :

(a) whether it is a fact that at the tima
of sanctioning the setting up of the new
South Central Railway Zone at Secundera-
bad, it was decided to absorb the staff of
the constituent Divisions of the Souwthern
Railway, Madras and Ceatral Railway,
Bombay in the new South-Central Railway
Zone at Secunderabad ;

(b) whether itis also a fact that the
exercise of option to serve Io the newly
sai-up South-Central Railway Zone, Secund-
erabad has since been offered to all the
employees of all the Railway Zones ; and

(c) if so, the reasons for this reversal
of the decision which affects the legitimate
interests of the employees of the consti-
tuent divisions of the Soutkera Railway,
Madras and the Central' Ralilway Bombay ?

THE MINISTER OF RAILWAYS
(SH&1 C. M. POONACHA): (a) to (c).
Before the formation of the South-Central
Rallway the non-gazeited staff of the con-
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stituent
either :

Divisions were given oplion

(i) to continue wherever they were
working ; or

{ii) to seek transfer to any other
Division or the Headquarters of
the new Railway ; or

(iii) to seek transfer to the residual
Central Railway or Southern
Railway, as the case may be.

The non-gazetted staff of other Divi-
sions of the Central and Southern Railways
as well as of other zomal railways were
also at the same time given the option to
seek transfer to the South-Central Railway.
There was, therefore, no reversal of any
decision.

South Ceatral Railway Zone

10008. SHRI MOHAMMED SHERIFF.
Will the Minister of RAILWAYS be
pleased to state :

(a) the total amounts allotted, project-
wise upto the end of 1968-69 fok. the setting
up of the South Central Railway\Zone with
Headquarters at Secunderabad ;

(b) the expenditure so far incurred,
project-wise, on contruction of staff quar-
ters, new administrative building and acqui-
sition of land, and physical progress of each
project made so far ; and

(c) the advantages envisaged in coming
to the decision of setting up of this new
Railway Zone 7

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) :

(Rs. in crores)
(a) Comstruction of

Quarters. —Rs. 2.52

New Administrative

Building and other

office accommoda-

tion. —Rs. 1.24

Land acquisition. —Rs. 0.10
Total : Rs. 3.86
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(b) Expenditure so far in-urred :

Construction of
staff quarters. —Rs. 239
New Administiative
Building and other
office accommoda-
tion. —Rs. 0.78
Land acquisition, —Rs. 007

Total : Rs. 3.24

Physical Progress of each Project :
Construction of guarters, 98%,
New Administrative Buil-
ding and other office

accommodation. 439,
Land acquisition. 75%
(c) The South Central Railway has

been carved out of the erstwhile Central
and Southern Railways where the workload
was heavy, in the interest of operational
administrative efficiency.

Underground water Survey in Srikakulam
District

10099. SHRI K. NARAYANA RAO :
Will the Minister of STEEL, MINES AND
METALS be pleased to state :

(a) whether it is a fact that an under-
ground water survey was conducted recently
in Srikakulam District, Andhra Pradesh ;

(b) if so, whether any report had been
submitted to Government ; and

{c) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI P.C. SETHI) : (a) to
{c). Yes, Sir. The survey carried out by
the Geological Survey of India has revealed
that digging of large diameter open wells
and filter point wells in Amudalavalsa and
Salur, moderately yielding borewells in
Uddanam and large open wells in Chipura-
palli areas is possible.

Steel Furnitare

10010. SHRI K. NARAYANA RAO :
Will the Minister of STEEL, MINES AND
METALS be pleased to state :

(e) whether it is a fact that steel requi-
red for the manufacture of steel furniture
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THE MINISTER OF COMMERCE
(SHRI DINESH SINGH): (a) The
current import policy only gives an edge in
favour of export production. Industrial
upits both in the large and small sector
whose export performance during 1967-68
has been 109, or more of their production,
will receive preferential treatment in the
matter of sources of supply and facilities
of expansion of production capacity, as
compared to other units. In the case of
certain specified priority industries which
fail to achieve even a minimum export
performance of 5%, of their production
during 1967-68 will be liable to cuts in
their import entitlements. They will also
not be eligible for facilities tor importing
from sources of their choice and for
expansion of their production capacity.

(b) and (c). Tt is too early to assess
the impact of the new import policy.
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1.S.1. Standards for Cosmetics

*1690. SHRI RABI RAY : Will the
Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
pleased to state ;

(a) whether it is a fact that the Indian
Standards Institution has laid down stan-
dards for cosmetics ;

{b) if so, what are those standards ; .

(¢) whether in view of the fact that
most of these products are not of the
optimum standards and these substandard
varieties come out of non-organized sector
of cosmetic industry, the steps which
Government propose to take (o remedy
the situation ; and

(d) whether Government propose to
incorporate the specifications in the Drugs
and Cosmetics Act, 1964 and if so, the
main features thereof ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A, AHMED): (a)

to (d). A statement is laid on the Table
of the House. [Placed in Library. See No.
LT-1206/68]

Exports of Tool and Alloy Steel Scrap

*1691. SHRI NARDEO SNATAK :
Will the Minister of STEEL, MINES AND
METALS be pleased to state :

(a) whether it is a fact that the
Metal Scrap Trade Corporation Ltd.
contrary to the information it put out
stating that export of tool and alloy steel
scraps and stainless steel scrap would be
allowed for export till June, 1968 has not
allowed the scrap merchants to export
these scraps, but have again asked them to
offer the same to the Hindustan Steel
Limited ; .

(b) whether it is also a fact that the
Hindustan Steel Limited have quoted
terms, such as, that the scrap merchants
should agree to wait for payment against
the scrap till the same is melted at the
Steel Project’s convenience and made into
ingots ; and

(e} if so, the steps Government pro-
pose fo take to see that the Hindustan
Steel Limited do not cause undue hardship
to scrap merchants ?
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THE MINISTER OF STATE IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI P.C. SETHI) : (a) to (c).
Information is being collected and will be
placed on the Table of the House.
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Export of Hunan Hair by 8. T. C.

*1693. SHRI D. N. PATODIA : Will
the Minister of COMMERCE be pleased
1o state ©

(a) the quantities of human hair
exported annually by the State Trading
Corporation since it entered this trade ;

(b) how these figures compare with
the quantum of trade affected by the
private traders during these years ;

{c) whether it is a fact that the State
Trading Corporation and the private
traders are competing with each other;

(d) whether India is also facing com-
petition from Indonesia in the export of
human hair and if so, the markets lost as a
result of this competition ; and

(e) whether Government have evoived
any machinery to launch joint publicity
and export promotion drive for the Indian
products abroad with the co-operation of
private traders and if so, the steps taken in
the matter ?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH): (a) to (e).
The information is being collected and will
be laid on the Table of the House.

Khetri Copper Project

*1694. SHRI K. RAMANI :
SHRI UMANATH :
SHRI A, K. GOPALAN :
Wil the Minister of STEEL, MINES
AND METALS be pleased to refer to reply
given to Unstarred Question No. 5243 on
the 26th March, 1968 and state :

(a) the names of the persons involved
in Muster Roll Embezzlement cases in the
Civil Engineering section of the Khetri
Copper Project, Rajasthan and the total
amount embezzled ;

(b) whether the Special Police Establish-
medt has completed the investigation and
if so, the findings thercof ; apd

(e} the action taken thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI P. C. SETHI) : (a) The
persons  involved inm the Muster Roll
Embezzlement cases are S/Shri G. N. P.
Gupta, Overseer, Banwermal, Hari Singh
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and Majgheje, Mates and T. K. Chopra,
Engineering Assistant. The total amount
of embezzlement is Rs. 481.28.

(b) amd (c). The Special Police Esta-
blishment has completed the investigation
against Sarva Shri G. N. P. Gupta Sanwer-
mal, Hari Singh and Majgheje and has
recommended to the project authorities for
initiating departmental proceedings against
these persons. Necessary uction is being
taken in the matter. The cases against
Shri Chopra are still under iovestigation by
the Special Police Establishment.

Benms to Coffee Board Employees

*1695. SHRI NAMBIAR :

SHRI C. K. CHAKRAPANI :

Will the Minister of COMMERCE be
pleased to refer to the reply given to
Unstarred question No. 1210 on the 20th
February, 1968 and state :

(a) whether Government have since
considered the question of paying boaus
to the employees of the Coffee Board under
the Bonus Act ;

(b) if so, the decision taken thereon ;
and

(c) if not, when the decision is likely
to be taken and the reasons for the delay ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) ; (a) and (b).
The question of admissibility of bonus
payments to the employees of the Coffee
Board uuder the Boons Act, 1965 is still
under consideration of the Governmeat.

(c) The legal implications of the ques-
tion, which are of a complex nature, are
being examined. It is expected that a
decision wlil be taken shortly.
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Cash Assistance for Serap Exports

*1697. SHRI SHEO NARAIN : Will
the Minister of COMMERCE be pleased to
state :

(a) whether the orders for export of
scrap have considerably declined as a
result of the cut in the cash assistance by
Government on scrap exports from 10 per
cent to 5 per cent in September, 1967 ;

(b) whether the scrap trade has
requested Government to enhance the assis-
tance to 15 per cent ; and

(c) if so, the steps Goveroment propose
to take to avoid a steep fall in the foreign

_exchange earnings from scrap exports ?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH) : (a) Contrac.
ting for export of ferrous scrap has
declined in recent months. This is owing
to reduced consumption of scrap in Japan
as Japanese steel making industry is
switching over to L. D. process from the
basic open hearth process. The L. D.
process gives greater economies in the
conversion of scrap to steel, The pro-
duction of pig iron in Japan has also
increased, and this is an alternatjve
material for scrap in steel making.

(b} Yes, Sir.

(c) The Government are emcouraging
the Metal Scrap Trading Corporation,
through which all scrap exports are cana-
lised, to explore alternative markets for
Indian scrap. In fact, a delegation of this
Corporation has just returned from a
survey of  various South-East Asitn
markets. '
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Barrel Manufacturing Units

*1698. SHRI SITARAM KESRI {
Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY

AFFAIRS be pleased to refer to the reply
given to Starred Question No. 1009 on the
2nd April, 1968 and state :

(a) the reasons
assessments of the
manufacturing units
age of steel sheets ;

(b) whether larger supply of steel
sheets was made by the Iron and Steel
Controller ;

for undertaking the
capacities of barrel
when there was short=

(c) if so, the details thereof since
1964-65 and if not, the reasons therefor ;
and

(d) whether it is a fact that the demand
of oil barrels by petroleum industry and
other Government departments could have
been met easily by adhering to the sugges-
tions of Planning Commission emphasising
for fuller utilisation of existing capacities
by allocating raw materials to the industry
on multiple shift basis thao to allow
expansions and fresh capacities 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A, AHMED) : (a)
While the shortage of stesl sheets was
there and was to be tackled separately by
appropriate measures, the assessment of
capacities undertaken during 1963-64 was
with a view to meeting the increased require=
ments of barrels. As a sequel to the
meetings held with the representatives of
the Oil Companies as well as of the barrel
fabricators in December 1963 and April
1964, it was observed that the total
assessed capacity at that time of the Oil
Barrel industry was about 3,000 tonnes per
month and therefore the needed supply
rate of 4,700 tonmes for the petroleum
industry and other consumers could not
be cffected unless the existing capacities
were revised upward or new capacities
created, [n the circumstances, the Petro-
leum and Chemicals Ministry requested
that steps should be taken expeditiously
to finalise the revision of the fabricating
capacities of the commercial fabricators so
that proper supply rate of barrels was
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(b) and (c). The details are being
collected and they will be laid on the
Table of the House.

(d) No expansion or fresh capacity was
involved. As explained in reply to ques-
tion No. 1009 on 2.4,1968, the capacities
were reassessed for the purpose of fuller
utilisation of the existing capacities and
equitable distribution of raw material.

Crisis in Handloom Industry

*1699. SHRI B.N. SHASTRI :
SHRI BEDABRATA BARUA:
SHRI CHENGALRAYA

NAIDU :

SHRI DEIVEEKAN :
SHRI N.K. SANGHI :
SHRI SRINIBAS MISRA :
SHRI KIRUTTINAN :
SHRI K. NARAYANA RAO :
SHRI1 E.K. NAYANAR :

Will the Minister of COMMERCE be
pleased lo state

(a) whether it is a fact that the
President, All India Handloom Fabrics
Society has drawn Goveroment’s attention
to the. crisis in the handloom industry
due to recession;

(b) whether he has pleaded for liberal
financial assistance from Government to
the weavers and the cooperatives; and

(c) if so, the reaction of Government
thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAF!I QURESHI): (a) Yes,
Sir.

(b) and (c). The suggestions made are :

() The Reserve Bank of India
should revert to ils old proce-
dure of handloom finance, since
the Handloom industry finds
it difficult to comply with the
requirements of the new arran-
gements.

An additional rebate of § paise
per rupee on the sale of hand-
loom goods should be extended
for a further period of 3
months.

2)

So far as the former suggestion is
goncerned, the All India Handloom Board
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has suggested to the State Governments
to confer with the Primary Weavers Co-
operative Societles and the banking institu-
tions to ascertain the difficulties in the
operation of the existing Reserve Bank of
India®s scheme for financing handloom
weavers cooperative societies and suggest
more workable alternatives for taking up
with the Reserve Bank of India. As
regards the latter suggestion, the request is
under examination of the Government.

Donatigns by Companles to Political
Parties

*1700. SHRI T. P. SHAH :

SHRI KANWAR LAL
GUPTA :

Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state :

(a) whether Government propose to
bring the Bill to ban donations by private
companies to political parties during the
current session of Parliament; and

(b) if not, reasons therefor?

THE MINISTER OF INDUSTRIAL

DEVELOPMENT AND  COMPANY
AFFAIRS (SHRI F. A. AHMED) :
(a) Yes, Sir.

(b) Does not arise.
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Demand for Mango Pickle in

foreign coantries
*1703. SHRI BENI SHANKER
SHARMA : Will the Minister of COM-

MERCE be pleased to state : ,
(a) whether there is a great demand
for mango picklg in foreign markgts ; ~
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- {b) whether any assessmemt has besen
made in this regard; and

(¢) if so, the steps taken or proposed
to"be taken to mest this demmnd?

THE MINISTER OF COMMERCE
(SHR1 DINESH SINGH) : (a) to (¢). Ne
formal assessment of the demand for
mango pickles in foreign markets has been
made. Nowever, judging frem the tread
of exports, there does not appear to be
any great increase in demand.

The following measures have been
taken to encourage the exports of mange
pickles:—

(i) To help improve the availability
of raw mangoes for processing
into pickles and chutneys, a
restrictive policy im regard to
export of mange slices in briae
has been introduced.

(ii) Sugar at controlled price is being
given to the processors fer export
purposes.

(iii) Cash incentive of 6} i* given for

exports of sweet chutneys

(iv) The exporters of mango pickles

are ecligible for 107 impost re-
plenishment licences under the

current pollicy for Registersd
Exporters for import of raw mate-
rials, etc.

Impact of UNCTAD on [adia’s Exports

*1704. SHRI S. C. SAMANTA : Will
the Minister of COMMERCE be pleased
1o state :

(a) the extent to which the Indian
export trade is likely to go up because of
developed countries, in some cases, having
agreed to buy Indian goods as a result of
the UNCTAD deliberations;

(b) the countries with which agres-
ments have already bsen made and what
are the prospects for agrecmenes with the
rest of the countries; and

(c) what follew-up mestings sad dis-
cussions are likely to be held to further
persuade the developed countries to help
developing ones 7

THE - MINISTER OF COMMERCE
(SHRI DINESH SINGH): () to (c).
,\ngntion is invided to my statement lgiq

MAY 7, 1968

Written Amswers 2344

on the Table of the Lok Sabha on the 1st
April, 1968 on the work of the Second
Session of the United Nations Conference
on Trade and Development held in New
Delhi from Ist February to 29th March,
1968. The primary purpose for which the .
Conference was couvened was to evolve
and implement an ioterpational trade
policy conductive to development. There
was therefore, no question of developed
countries agreeing to buy I[ndian goods in
particular or of out concluding bilateral
agreements with them.

However, consequent on the implemen-
tation of the decisions taken by UNCTAD
especially in the fields of Commodities
and Prelerences, it is expected that the
export trade of the developing countries
in¢luding India will go up, although it is
not possible to gquaatify any such increase.

Follow-up meetings and discussicns are
envisaged in the continuing machinery of
UNCTAD, including the Trade and Deve-
lepment Board and its Committees, with a
view to persuading the developed countries
to agree to measures and solutions that
would help the developing countries.

" Training Schools on Indian Railways

*1705. SHRI MOHAMMAD ISMAIL :
Will the Minister of RAILWAYS be
pleased to state :

(a) whother it is a fact that Special Pay
is attached to the Instructors, Principals
and Superintendents of the different Train-
ing Schools on the Indian Railways;

(b) whether it is also a fact that
whereas the said special pay is counted
as oemoluments for the purpose of fixing
pension in the case of Principals and
Superintendents, it is not done in the case
of the Instructors; and

(c) if the reply to part (d) above be in
the affirmative, the steps proposed to be
taken to stop such discrimination and to
issue orders for counting the special pay
as emoluments for the purpose of fixing
pension in the case of Instructors too ?

THE MINISTER OF RAILWAYS
(SHRIC. M. POONACHA) : (a) Yes Sir,
provided cartain preicribed conditioas are
fulfilled and they are in grades not higher
thag the Junigr Admialstrative gradg,
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(b) and (c). No Sir. No distinction
has been made in the Rules as between
Principals, Superintendents and Iastructors
in cqunting the special pay for purposes of
pension.
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Governpment Pablications

9814. SHRI P. R. THAKUR : Will the
Mimister of INDUSTRIAL DEVELOP-
MENT AND COMPANY RFFAIRS be
pleased to state :

(a) whether there are annual or perio-
dical publications brought out by the Cen-
tral or State Governments giving particular
of the various Societies, Associations etc.
registered from year to year under the
Societies Registration Act, 1860;

+b) if so, the nemes thereof and whe-
ther they are made available to the Parlia-
ment Library; g .

(c) if not, the reasons for mot publish-
ing such documents; and

(d) whether Government
annual administrative reports
Registrar of Societies ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED,) : (a) to
(c). The subjeet matter of the Societies
Registration Act, 1860 falls exclusively
within the State List vide entry 32 of List
1l in the Seventh Schedule to the Consti-
tution. The Act does not enjoin issuing
of annpal or periodical publications of the
type referred to. The Central Government
had no occasion to publish such publica-
tions, Central Government has no infor-
mation as to whether any report containing
only the particulars of various societies
eic. registered under this Act is published
by any State Government. However, it is
understood that in the case of some of the
States the information pertaining to the
societies are included in their general
administration report.

(d) No, Sir. The Central Government
bas not received any such reports.

receive any
from the

Mahatab Committee

9§15, SHR1 MURASOLI MARAN :
Will the Minister of STEEL, MINES AND
METALS be pleascd to state the action
which has been taken to implement the
recommendations of the Mahatab Com-
mittee ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL, MINES & MET-
ALS (SHRI1 P. C, SETHI) : The principal
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recommendations of the Mahatab Commi-
ttee aim at operational improvements to be
undertaken by the main steel producers
and these have been brought to their
notice for suitable necessary action.
Continuous action is being taken in such
areas as increase in blast furnace and steel
melting shop productivities, optimum
utilization of the Rolling Mills, substitu-
tion of imports spare parts and maximum

production in the plant workshops,
increase in out-put and more ecfficient
working of coal washeries, utiliza-

tion of fines to a greater extent, cutting
down of mining costs in captive
mints, control on personal costs, experi-
ments in the research and control laborato-
ries for introducing technical improvements
s0 as to increase the yield and output of
various products, development of new
sections and diversification of products so
as to meet changiog market demands etc.
etc.

Prosecutions under Jmports and Exports
(Control) Act, 1947

9816. SHRI BABURAO PATEL : Will
the Minister of COMMERCE be pleased to
state :

(a) the names of firms or individuals
prosecuted under Section 5 of the Imports
and Exports (Control) Act, 1947 for illegal
trading and blackmarketing in imported
goods during the last three years ending
the 3ist December, 1967 and with what
results in each case ;

(b) the value and type of goods imn-
volved in each case ; and

(c) The names of firms and individuals
debarred from obtaining import/export
licences, customs clearance permits and
allotment of imported goods through
S.T.C and M.M.T.C. for illegal trading -
during the aforesaid period and the period
for which each is barred ?

THE DEPUTY MINISTER IN THE
MINISTRY ©OF COMMERCE (SHRI
MOHD. SHAFlI QURESHI): (a) and
(b). A statement is laid on the Table of

the House. [Pluced iu Library., See No.
LT-1207/68].
(c) A statement showing the names

of the firms and individuals
from receiving [ mport Export

debarred
licences,
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CCP's or allotment of imported goods
through State Trading Corporation/Mine-
rals and Metals Trading Corporation dur-
ing the years, 1965, 1966 and 1967, is laid
on the Table of the House. [Placed in
Library. See No. LT-1208/68).

Tmport of Wool

9817. SHRI BABURAO PATEL : Will
the Minister of COMMERCE be pleased
to state :

(a) the names of Indian Industries that
depend on imports of wool and the annual
requirements in value of each industry ;

(b) the quantity and wvalue of wool
imported by the State Trading Corporation
annually during the last 3 years—its pur-
chase price and sale recoveries ;

(c) the names of industries which were
supplied by the State Trading Corporation
and anoual value of its supplies Industry-
wise ; and

(d) the value of wool and its quantity
supplied the Carpet industry in Amritsar
and Punjab annually during last three
years ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) The
different sectors of the Indian woollea
industry which to a large extent depend
upon imported wool are wool top manu-
facturers, manufacturers of different varie-
ties of worsted yarn, shoddy spinning
industry, hair belting and felt industries.
The estimated annual requirements for all
these sectors on three shift basis is about
Rs. 24 crores after taking into account the
use of synthetic fibres for blending.

{b) The State Trading Corporation
jmported during the period from September
1966 to 1967 a total quantity of 16.26 lakh
Ibs. of raw wool valued at Rs. 92.93 lakh
for the raw wool pool, under the Colombo
Plan, from Australia. Wool from the
pool Is released to manufacturer-exporters
st ruling international prices at the time
of release pjus handling and clearing charges
of about 5*%.

(¢) The State Trading Corporation has
released 1.77 lakh lbs. of wool valued at
Rs. 14.95 lakhs from the raw wool pool to
manufaciurers of worsted fabrics and
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hosiery against their replenishment licences
under the policy for registered exporters.

(d) No actual user’s quota of imported
wool was allocated to the carpet industry
in Amritsar and Punjab. However, under
the policy for registered exporiers manu-
facturer-exporlers of carpets were eligible
upto 25.11.1967 to get and import wool and
dyes and chemicals against their replenish-
ment licences.

Mineral and Metals Trading Corporation

9818. SHRI BABURAO PATEL : WIil
the Minister of COMMERCE be pleased
to state :

(a) the inception date, capital invested
and net earnings year-wise, till the 3ist
March, 1967 of the Minerals and Metals
Trading Corporation ;

(b} the number and places of offices
of the Corporation, with total number of
staff, their annual wage bill with other
annual establishment expenses during three
years ending the 31st March, 1967 ;

{c) the names, designation, annual
salaries and perquisites of 30 top officers
and the amounts each draw as travelling
allowance during 3 years ending the 3lst
March, 1967 ;

(d) the names and designations of
officers sent abroad during last 3 years
with names of countries visited by them,
with details of travelling expenses and
foreign exchange spent in each case ; and

(e) the names and designations of
officers who were accompanied by their
wives or relatives on such trips and reasons .
therefor 7

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) to (e).
Information is being collected and will be
laid on the Table of the House.

Train Accident near Koratty

9819. SHRI MANGALATHUMADAM:
SHRI P. VISWAMBHARAN :
Will the Minister of RAILWAYS be
pleased to state :
(a) whether any equiry has been con-
ducted into the causes of the train acci-
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dent near Koratty on the Southern Railway
recently and if so, the finding thereof ;

(b) the total cost of damages due to
that accident including the damages to the
crops in the neighbourhood om account
of the fire caused by the accident ; and

(c) whether compensation is proposed
to be paid to the ryots and others in the

locality who have lost their crop due to the
fire 7

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) Yes.
The enquiry committee have not yet fina-
lised their report.

(b} The cost of damage on account of
this accident was estimated at approxi-
mately Rs. 1,96,045 including Rs. 1,300 for
damage to paddy crops.

(¢) Yes, on merits of each case when
claims are received.

Conversion of Railway Lines into Broad
Gauge

9820. SHR1 MURASOLI MARAN:
Will the Minister of RAILWAYS be
pleased to stote :

{a) whether it is a fact that Govern-
ment are considering conversion of all
metre and narrow gauge routes into broad
gauge for the sake of uniformity ;

(b) if so, the details thereof ;

(c) the number of linesfroute and
track kilometers to be converted into broad
gauge during the next five years, Zone-
wise ; and

(d) the names of the lines to be taken
for such conversion in South Zone ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) No.

(b) Does not arise.

(¢) No decision has been taken yet.

{d) Does not arise.

Exports in Post-Devaluation Period

9821. SHRI LOBO PRABHU : Will
the Minister of COMMERCE be pleased
state :

(a) whether his Ministry attempted lo
relate the figures of export with the export
duties imposed since the devaluation of the
rupee ;
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(b) whether it is correct that the im-
position of export duty on Rs. 2 per kilo
on the 6th June, 1968 reduced the export
of tea for the followfog six months to
93,827 thousand kilos compared with 117,705
thousand kilos in the same months of
1965 ;

(¢) whether an improvement of about
10,000 thousand kilos arose in the follow-
ing six months compired with the same
months of the previous year after the
revision of the duty on the 11th November.
1966 ;

(d) whether a further improvement of
nearly 35,000 thousand kilos arise from
further revision on the 25th May, 1967 for
the following six momths comparatively
with the previous year ;

(e} whether consequent on the Devalua-
tion of sterling on the 19th November,
1967 the export for the following three
months have fallen from 66,568 thousand
kilos of the previous year to 48,070 thou-
sand kilos ; and

(f} steps Governnent propose to take
to npeutralise the effect of the £ Devalua-
tion ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) Yes,

Sir.

(b) to (d). It would not be correct to
attribute the fluctuations in exports solely
to the factors mentioned in each
Other factors also played their part.

le) and (f). Fluctuations in exports
over short periods do not always correctly
represent the actual trends. Government
would therefore like to watch the position
for some time more.

case.

#ai w1 fafa
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Development of Small Scale and Cottage
Industries in Tamil Nadu

9823. SHRI KIRUTTINAN : Wil
the Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
pleased to state :

(a) whether there are any scheme for
the development of Small Scale and Cottage
Industries in Tamil Nadu during 1968-69 ;

(b) if so, the amount proposed to be
spent thereon ; and

(¢) the nature of the schemes ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): (a)
Yes, Sir.

(b) Rs. 277.04 lakhs.

(c) A Statement is laid on the Table of
the House. [Placed in Liprary. See No.
LT—1208/68.]
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Liceaces for Weaving Mill in Tamilnad

9824, SHRI KIRUTTINAN : Will
the Minister of COMMERCE be picased
to state :

{a) whether textile mills from Tamilnad
have approached Central Government to
issue licences for weaving mills ;

(b) if so, the total pumber of applica-
tions received and the number of licences
issued so far ;

(c) whether any application was reject-
ed ; and
(c) if so, the reasons therefor 7

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) and (b).
Presumably the Hon’ble Member desires to
kgow the number of spinning mills which
applied for licences for installation of
looms. Twenty four applications were
received from such mills during the Third
Plan period and all were granted licences.

(c) Mo, Sir.
(d) Does not arise.

Train from Delhi to Robtak

9825. SHRI HARDYAL DEVGUN ;
Will the Minister of RAILWAYS be
pleased to state :

(a) whether it is a fact that there is no
trajn from Delbhi to Rohtak in between
11.10 a.m. and 4 40 p.m. ;

(b) whether it is also a fact that the
people of the in between stations have been
representing for the last several years to
introduce a train from Delhi to Rohtak
between the aforesaid period ; and

(c) if so, the action taken thereon and
when the said train will be introduced ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) Yes,
excepl on Saturdays.

(b} Yes.

(c) The matter is under consideration,
in the context of recent completion of
doubling of Delhi Kishanganj-Shakurbastj
mtioq. : o
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Scphisticated Safety Devices in Rallways

9826. SHRI MURASOLI MARAN :
Will the Miuoister of RAILWAYS be
pleased to state :

(a) whether sophisticated safety devices
such as to obviate the element of human
failure are in use in our Railways ;

{b) if so, the details thereof and the
places where they are installed ; and

(c) whether any such safety device was
in operation at Yalvigi Railway station on
the 26th March, 1968 when the Bangalore-
bound Deccan Express from Poona collided
with Birur-Hubli Passenger train which was
standing on the main line ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) Yes.
The sophisticated devices reduce the ele-
ment of human failure, but do not obviate
it entirely.

(b) The various devices are : higher
standards of signalling and interlocking,
block instruments, track-circuiting, route
relay interlocking and centralised traffic
control. The higher standards of inter-
locking and block instruments are provided
on all the busy main lines carrying heavy
traffic. In addition, block instruments are
provided on important branch lines also.
Track circuiting of main run through lines
at wayside stations is being provided on
programmed basis on all trunk routes.
Route Relay Interlocking is provided st
important busy station yards, particularly
in suburban sections and centralised traffic
control on Gorakhpur-Chupra Section of
the North Eastern Railway.

(c) Of the above, devices, Standard I
Signalling and Interlocking and Block
Instruments had been provided at Yalvigi
Railway Station.

Ticketless Travel Between Naupada
Parlakimidi and Parlakimidi
Gunupar Station

9827. SHRI V. NARASIMHA RAO :
Will the Minister of RAILWAYS be
pleased to state :

(a) whether it is a fact that no Ticket
Collector is regularly on duty at Parlaki-
midi and Gunupur stations of the Soyth
Eastern Railway ;
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(b) whether it is also a fact that pas-
sengers travel usually without tickets bet-
ween Naupada to Parlakimidi and Parlaki-
midi to Gunupur :

- (¢) whether it is also a fact that some
of the passengers travelling from Naupada,
buy tickets at Ganguvada ;

(d) whether itis also a fact that the
first class bogie is occupied by the Railway
employees from Naupada to Guaupur with=
out tickets or passes ;

(e) if so, the action taken by Govern-
ment thereoh ; and

if) the number of tickets issued daily
to outgoing passengers of cach station bet-
ween Maupada to Gunoupur in a month ?

THE MINISTER .OF RAILWAYS
(SHRI C. M. POONACHA) : (a) Yes.
Due to the limited volume of passenger
traffic, station staff such as Assistant
Station Masters and Commercial Clerkd
have be#n authorised to collect tickets.

(b) to (d). No.
(#) Does not arise.

() Daily average sale of tickets during
Aprll 1967 to March, 1968 is as foltows :

I. Naupada 17
2. Tekkali 126
3. Ganguvada 70
4, Patapatnam 114
5. Parlakimidi 270
6. Hadobhangi 107
7. Kasinagar 107
8. Bansadhara m
9. Palasiog 65
10. Gunupur 131

Transfer of B.T.M. and Class 1V Workers
in Howrah, Khurda Road and Waltgir

Divisions
9828. SHRI V. NARASIMHA RAO :
Will the Minister of RAILWAYS be

pleased to state :

(a) the number of applications for the
transfer of B.T.M. and IV Class workers
pending at present in Howrah, Khurda
Road and Waltair Divisions on S.E, Rail-
way in 1967-68 ;

(b) the number of employees working
as temporary watermen and the dyratien of
service put in by them ; and '
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(c) whether there is any proposal to
promote such employees to regular vacant

posts 7

THE MINISTER OF RAILWAYS
(SHRI C.M. POONACHA) : (a) to (c).
Information is being collected and will be
laid on the Table of the Sabha.

Export of Shoes

9829. SHRI V. NARASIMHA RAO:
Will the Minister of COMMERCE be plea-
sed to state :

(a) the countries with which Govern-
ment have concluded agreements for expor-
ting shoes ; and

(b) the estimated foreign exchang
earmed during the years 1966-67 and
1967-68 from such exports ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) S.T.C.
are having contracts for export of footwear
to USS.R., Poland and US.A. under
execution.

(b} The vaiue of B5.T.C's exports for
1966-67 was Rs. 5.48 crores and estimates
of exports for 1967-68 are Rs. 5.08 crores.

Requirement of Graph jte

9830. SHRI V. NARASIMHA RAO :
Will the Minister of INDUSTRIAL DEVE-
LOPMENT AND COMPANY AFFAIRS
be pleased to state :

(a) the total requirement of graphite
at present in the country and the quantity
of geaphite for which indents have been
placed with foreign countries ;

(b) the quantity of graphite imported
during the years 1966 to 1967 ; and

(c) the steps taken to stop the import
of graphite 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT & COMPANY AFFAIRS
(SHRI F.A. AHMED) : (a) The total re-
quirement of graphite for the graphite
crucibles, pencils, midget, electrodes, lubri-
cants and asbestos packings industries is
estimated at 2,500 tonnes per anoum. The
quaatity of graphite for which indents have
been placed with foreign countries, is not
koown. However, the tetal allocation ef
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foreign exchange for the import of all raw
materials, including graphite for the above
lodustries was Rs. 6.30 lakhs during the
year 1967-68. .

(b) The quantity of graphite imported
during the years 1966 to 1967 is as under :—

Year Quantity
1966-67 1,813 Tonnes
1967-68 (up to Jan'68) 2,219 "

(c) The Indian graphite is of low
quality having average graphite carbon
content of 35-409, against a purity of 90%,
required by the industry. The National
Metallurgical Laboratory, Jamshedpur, are
at present engaged in the task of develop-
ing a suitable process for upgrading Indian
graphite. .
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Ministeria] Staff

9832. SHRI M.S. MURTI : Will the
Minister of RAILWAYS be pleased to
state :

(a) the total number of Ministerial
Staff (Clerks, Typists, Stenographers and
others) category-wise both in the exeoutive
as well as in Accounts . Branches, Division-
wise and Zong-wise, on the Railways and
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at the Headquarters Offices as on the Ist
April, 1959 and 1st April, 1968 ;

(b) the number of sanctioned posl:s
lying vacant during this period ;

(c) the number of posts surrendered
during this peried ; and

(d) the number of posts filled up dur-
ing the above period ?

THE MINISTER OF RAILWAYS (SHRI
C.M. POONACHA): (a) to (d). The
information is being collected and will be
Iaid on the Table of the Sabha.

urdt ww Iain waw, af foest

®t wiard weamw fafa

9833. =it Wo grATAIH : FuT mfOw
A7iT qg q@TA * FIT FLA 6 :

(%) &Y g waw; T e
g wHeArQ Feqrw fafe § wfw I
faraet Tfar omr ¥ et &

(&) s@=fal & feard @@ ufa =
frw-fiew A7 9 =g fegn mT
C () afg adf, @1 SEF WA

g!

(v) wd=ifedl & a9 & fad @
wafes v gfafeam 5@ & fao &
FTATE FA@ &1 F&MT & ; 9

(%) 7ar saaifedt & wa #
aREqi ®1 gW ® & fag whw w7 v
IR Y wrE Fa g 7

wifrer wearem ¥ Iwwet (sft
wgeT Tw gis) () ¥ () 9W-
FTO THET F AT G E AR AT 92 9%
@ & A1

) gw wa ¥ frereE o W
fast

9834. =it Wo FeaTers : Fq71 Moo
Aot 2 waw, 1968 & wardifew g
Fer 6012 & UL & g9 § g qam
¥ 3T w fw

(v) 7§ feeh Rgq ardt sadehy

-MAY 7,71968

2360

Wrirten Answers

waq ¥ faanady agg ¥ wa qur fawa &
foir foreiiere sifqsfedt & fawg fawmia
I9 FE F I § w9 a% oy e
T FY FETEAT

(=) feoma & a1 s € ; WYX

(M) AT TT AR F FOY
g qrEnT qaT T foe ¥ yaeuw
w1 fF wem T & aadel £ w1
g FT famre 2 7

afoen wrawm ¥ Sgwen (st
WgEE R gEe) (%) & (7) . g
AT AR F e §

7t foeeit from ar@ amietn waw ¥
st whren fafw # gfawng

9835. it W1 o graLAT= FqT AFCET
weAY @Y T waw § e iy
frfe &t gfest & oy # 12 a1+,
1968 % warifa® S SEAT 3623 &
?tfa-( F §EIH ¥ qg qarT Y F97 w47
H

(F) #1 &&y gy waw, T8
feeelt & sawifcal 3 whrss fafe svan
& 1958 ¥ wemardt wfasy fafe & gfa-
N¢ £ a1 #Y Tiw oA ok

(@) afz g, & @ =g
g1 wfafwar & ?

aifoss weaeg § Sewet (s
WA a gla) ; (%) o & ; ey
WY WA § saafar ¥, | aar
TGN T (www wfasy fafy)
date fafaaw, 1064 & goaedi & we-
ar, 1 wiw; 1957 ¥ waardr wfesy
fafa &Y giaard =ift & |

() Areem @wEe & Pty

i



436i Written Answers

WA UTHIGIT WA & SHeE ot
Lios]

9836. sit WTo GRATATH FT Ao
71 qg qaT FY FU 57

(%) 71 aqwr avqa wfefran &y
gAY waw; &f feeet A At ¥

(=) afz gt @t 7ar fi7w wiafaw
¥ seoRia 9F AT WaT § Feafd
F e far sman

(w) afz &, @ g&% Fa1 Faw §
O twd fad #9 sufed SowEl § ;
T

(9) g7 wAwifcdl £ 95 arda R,
w4y 78 a4 ¥ wiEE g &, 9
feamy fAu &ewIT WAAr @E q9T
UGN WA &7 FG1 HIGATET A B
faarr g 7

mifoeg wemem § gawedr (st

g TR wiw) ; (7) ¥ () : wgd
AHAT G & =y §

Tmport Licences

9837. SHRI JUGAL MONDAL : Will
the Minister of COMMERCE be pleased to
state :

(a) the total value of import licences,
export entitlement and total amount of
export assistances given to the following
companies (i) Orient Paper Mills Ltd., (ii)
Eastern Services and Marketing Co. Lud.,
(iii) Bharat Barrel and Drum, manufactur-
ing campany (P) Ltd., (iv) Golden Tobacco
Co. of India Ltd., (v) Bengal Coal Co.
Ltd., (vi) Metal Distributors Ltd., Calcutta,
(vii) Modi Steel Lid., Modi Nagar, (viii)
Modi Industries Lid., Modi Nagar and (ix)
Aluminium Industries Ltd., Kerala during
the five years ;

(b) the purpose of issuing these licen-
ces export entitlemeut and giving assistances
to them ;

(c) whether Government have varified
that they have not been misused :

(d) if so, the outcome thereof ; and
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(e) the action taken against the com-
panies for breach of regulations, if any 7

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) Details
of import licences issued to the firms are
published in the weekly Bulletin of Industrial
Licences, Import Licences and Export
Licences, a copy of which is available in
the Parliament Library. The information
regarding export assistance is not maintain-
ed firm-wise,

(b) The purpose of issue of licences
under Replenishment and  Assistance
Scheme was to enable the exporters to sell
their products in the foreign markets at

competitive rates to boost up India's
exports.
(c) MNo such case has come to the

notice of the Government.
(d) and (e} : Do not arise.

Issue of Import Licences

9838. SHRI VIDYA DHAR BAJPAI :
Will the Minister of COMMERCE be pleas-
ed to state :

(a) the total value of the import lice-
nces, export assistance, amount of export
entitlement given to the following com-
panies during the last seven years (i)
Ahmedabad Manufacturing and Calico
Printing Co., (ii) Thackersey and Moolji
and company, (iii) Crompton and Parkinson
works (P) Ltd., (iv) Shaw wallace and com-
pany, (v) Utkal Machinery Co. Ltd., Rour-
kela (vi) International Combustion Com-
pany (I) Litd., Calcutta, (vii) Hindustan
Construction Company Ltd., Bombay, (viii)
Jay Engineering Works, Calcutta, (ix) Sou-
thern Roadways Ltd., Madras (x) Sirsilk
Ltd., Andhra Pradesh ;

(b) the purpose of issuing these lice-
nces, export entitlement and 'giving assis-
tance to them ;

(c) whether Government have verified
that they have not been misused ; and

{d) the action taksn against the firms
for breach of regulations ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) Details
of import licences issued to the firms are
published in the Weekly Bulletin of
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Industrial Licences, Import Licences and
Export Licences, a copy of which is
available in the Parliament Library. The
information regarding export assistance
is not maintained firmwise.

(b) The purpose of issue of licences
under Replenishment and Assistance Scheme
was to ecnable the exporters to sell their
products in foreign markets at competitive
rates to boost up India’s experts.

(c) No such case has come to the
notice of the Government.
(d) Dwoes not arise.
Impert Licences
9839. SHRI KASHI NATH PAN-
DEY : Will the Minister of COMMERCE

be pleased to state :

(a) the tota' value of the import lice-
nces, export entitlement and total amount
of export assistance given 10 (i) Jay Engi-
peering Works Ltd., (li) Britania Biscuits
Ltd., (iii) Larsen and Teybro Ltd., Bombay
(iv) Bombay Gas Company (v) Union Car-
bide Ltd., (vi) Phillips India Etd., (vii)
Johnson and Johnson India Ltd., (vii) Mar-
tin and Harris Ltd., Calcutta during the
last six years ;

(b) the purpose of issuing these lice-
nces export entitlement and giving assis-
tance to them ;

{c) whether Government have verified
that have not been misused ;

(d) if so, the outcome thereof ; and

{e) the action taken against the com-
panies for breach or regulations if any ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : ({a) Details
of import licences issued to the firms are
published in the weckly Bulletin of Indus-
trial Licences, Import Licences and Export
Licences, a copy of which s available in
the Parliament Library. The information
regarding export assistance is not maintain-
ed firm-wise.

(b) The purpose of issue of impol_-t
licences woder the replenishment scheme is
10 enable the industries to import raw
material, components eic. not available
locally ; cash assistance is given m order
to cpable the exporters to sell their pro-
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ducts in forcign markets at competitive
rates.

(c) No such case has come to the
notice of the Government.

(d) and (¢). Do mot arise.
Survey of Khamgeon —Jains Rail Lisk

9840. SHRI A. S. KASTURE :  Will
the Minister of RAILWAYS be pleased to
state :

(a) whether itisa fact that a survey
for Khamgaon-Jalna link railway was under-
taken sometime back ; and

(b} if so, when the actual work of
copstruction of this link railway is likely
to be taken in hand ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) Engi-
peering and Traffic surveys for a B. G. line
for Khamgaon to Chikli were undertaken
in 1912-13 and 1933-34 respectively. The
extension of the lin= beyond Chikli to
Jalna has not been investigated.

(b) In the present difficult ways and
means position, it is not possible to con-
sider construction of this line. The pro-
posals were found to be unremunerative.

gy Qs ®

9841. sft serere ftwr : w1 b
T a3 AT &Y HoT W fiw

(%) #agax i fs ofeslt ¥
Y [T TN g & wqq 5wt & feet
¥R 7 % wafs @ fesd
TR g E;

(w) afz g, s ag sx ¢ ¢
w7y mifent § o o Y v AF R
go A FErE @A &

() afz g, @ 9% mE F g o
¥ 57 a% FEeRC 5 sgaedr s &
srt; W

(7) aft afl, @t =ok W wQ@
g7



I ]
wx wdt (st wo Fo gAMW) :
(%) o gi, afer mfedt & @ W
oz % & afemEe gnd fesw) #
frgge ofcar mifmt & el AR
gfearst 1 sa1T @@ )

(w) ¥aw 3w wewgw Tw WK
oeas § mfedi #, 93 WEEE
T, FeEwel oY sqeEay Y WA R )

() stz (w). & et o s
ot sraeeT wranaw AEl gaAr T
wifr 7 mfeat & mE, AWl T &
g & 99 fowe QA Wi 98
W & afemarmT A feat ¥ fpe
qfcaz g7 mfedt @1 amm @ am
grfadt #Y sewal Wi gt w1 w=m
T T §

Written Answers

Supply of Railway Wagoas to USS R.

SHRI VIRENDRAKUMAR
SHAH :

SHRI RAM AVTAR
SHARMA :

Will the Minister of COMMERCE be
pleased to state :

(a) whether a protocol has recently
been signed between the Governments of
India and the U.S. 8. R. with regard to
the sale of Railway Wagons aad other
components by the Indian manufactures to
the U.S.S. R. ;

(b) whether the guentity of wagoms
mentioned in the protocol falls considera-
bly short of the original estimate of 10,000
wagons per year in terms of four whealers
indicated by the U. S. S. R. ;

(c) if so, the reasoms therefor ; and

(d) whether Government propose to
place a copy of the protocol on the Table
of the House ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHMD. SHAFI QURESHI): (a) A Pro-
tocol has been signed on 13.3.68 between
the State Trading Corporation of India
Lid., and V/O Machinocimport, a Purchas-
ing Organisation of U. 8. 8. R., for espert

9842.
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according to an agreed schedule, of Rail-
way Wagons of specifications supplied by
the Railway authorities of U. §. S. R.

(b) The supply of wagons, as agreed to
in the Protocol is expected to follow the
following schedule :—

Year Quantity

By 3Ist March, 10-12 Proto-

1969 types.
1969-70 2000
1970-71 4000
1971-72 8000
1972:73 10000
1973.74 10000
1974-75 10000
1975-76 10000

(¢} Does not arise, because no estimate
other than what is reflected in the afore-
said schedule has so far been worked out.

(d) The Protocol has been signed bet-
ween Trading Organisations of the two
countries and oot at the Government level.
It cannot, therefore, be laid on the Table
of the House without the specific permis-
sion of the participants to the Protocal.
The State Trading Corporation has how- -
ever, published material information con-
tained in the Protocol by issue of a Press
Note on 13.3.68. A copy of this Press
Mote is given as an annexe and is laid on
the Table of the House. [Placed in Lib-
rary. See No. LT-1209;‘68].

Small Scale Industries in Kerala

9843, SHRI P. C. ADICHAN : Will
the Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
pleased to state :

(a) whether Kerala Goverament have
submitted, for approval of the Central
Governmeat any scheme for the develop-
ment of small scale industries during
1968-69 ;

(b) if so, the salient features thereof ;

{c) whether it has been approved by
Government and if so, with what modi-
fications ; and

{d) the present employment potential
of small scale industries in the State and
what additional job opportunities will be
created during 1968-69 7
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THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY AF-
FAIRS (SHRI F. A. AHMED) : {a) Yes,
Sir.

(b) A statement is laid on the Table of
the House. [Placed in Library. See No.
LT-1210/68].

(c) The Government of Kerala asked
for a provision of Rs. 75.00 lakhs for
Small Scale Industries for the year 1968-69
and the same provision was agreed to by
the working Group on Village and Small
Indusiries as well as the Planning Com-
mission. However, the actual outlay bud-
gelted by the State Government for the
development of these industries is not
known. :

(d) The information is being collected
from the State Government and will be
laid on the Table of the House.

Meeting of Trade and Development
Board in Geneva

9844. SHRI P. C. ADICHAN : Will
the Minister of COMMERCE be pleased
to slate :

(a) whether the Indian delegation to
the last Trade and Development Board’s
meeting in Geneva held on the 2nd and
3rd May, 1960 pressed a resolution for set-
ting up a Special Committee on Prefere-
nces ; and

(b) il so, what was the response of the
meeting to this proposal ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) and (b).
The meeting of the Trade and Develop-
ment Board was scheduled to take place
only onthe 6th and Tth of May, 1968.
The decision to establish a Special Com-
mittee on Preferences, as a subsidiary
organ of the Trade and Development
Board, has been taken already at the second
United Mations Conference on Trade and
Development held in New Delhi during
February/March 1968. The question of
its composition and its terms of reference
is, however, expected to be .considered by
the Board at its current session.
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High Pressare Boifler Plant, Tiruverumbur

9845. SHRI P. C. ADICHAN : Will
the Minister of IND|STRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
pleased to state :

(a) the progress so far made in the
erection of the High Pressure Boiler Plant,
Tiruverumbur (Tiruchirapalli) with Czech
assistance;

{b) the expenditure so far incurred on
it and the Czech assistance which has
already been received for this project;

(c) when it is likely to be completed;
and

(d) whether the manufacture of boilers
has already been taken up at the partly
erected plant and if so, the extenmt and
details of the production thereof so far 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) : (a) All
construction activities in regard to the
factory are complete.

(b) The expenditure incurred on the
project upto the 31st December, 1967 was
about Rs. 23 crores. Czech assistance has
been in the shape of supply of machinery
and equipment, components and technical
cooperation and deputation of Czech expe-
rts for assistance in the erection of the
plant and training of India engineers in
Czechoslovakia.

(c) The project is already complete.

(d) The factory is now engaged in the
erection of two boilers of 60 MW capacity
for Ennore Thermal Power Station of
Madras State. 86%, of the supplies have
been completed.

Export of Cashewnuts

9846. SHRI P.C ADICHAN : Will
the Minister of COMMERCE be pleased
to state :

(a) the exports of Cashewnuts to each
country or set of countries having common
market systems during the year 1967-68
and in the first quarter of 1968-69;

(b) the total exports of cashewnuts

expected to be made during the year
1968-69;

(c) the pames of countries importing
cashewnuts; and
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(d) the steps proposed to be taken to
increase cashew exports during the current
year?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a} and (c).
A statement on exports during the period
April 67—January 68 is laid on the Table
of the House. [Pf“&f in I.!bmry. See No.
LT-1211/68]

(b) The total exports expected to be
made during 1968.69 are estimated to be
52.000 tonnes.

(d) The following measures are being
taken to increase our exports

(i) Centrally sponsored schemes have
been introduced for increasing
the production of raw cashewnuts.
Special attention is being paid to
improve the methods of collection
of raw nuts from the cashew
growing areas.
the import of raw cashewnuts has
placed under Open General Lice-
nce and io order to provide suita-
ble material for packing, imports
of tinplates etc., are allowed to
the extent of 5%; of the F. O. B.
realisation of exports of cashew
kernals.

A market survey on Cashew nut
shell liquid in Japan and U. S. A.
is proposed to be undertaken by
the cashew council during 1968-69,

(ih

(iii)

(iv)

Rubber Plantations in Kerala

9847. SHRI P. C. ADICHAN : Will
the Minister of COMMERCE be pleased

to state ©

(a) the acreage of land under rubber
plantations in Kerala;

(b) the details of the scheme, if any
submitted by the Kerala Government for
the development of Rubber Plantation in
that State during the year 1968-69 ;

{¢) whether the scheme has been appro-
ved and if so, with what modifications; and

(d) the extent of present employment
potential of this industry in that State
and what additional employment opportun-
ities are likely to be created under the
1968-69 schemg? 8 R
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) 3,938,023
acres at the end of 1966-67.

. (b) and (c). The Government of India
have received no  proposal from the
Government of Kerala for the development
of rubber plantation in 1968-69, apart from
a request for loan assistance towards the
maintenance of the immature rubber trees
already planted by the Kerala Rubber
Plantation Corporation Ltd. For the latter
purpose, it has been decided to render loan
assistance to the exient of Rs.50 lakhs in
1968-69,

(d) Information about the extenmt of
present employment potential of the
rubber plantation Industry in kerala is being
collected and will bz laid on the Table
of the House.
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Customs free Gifts of Agricultural implements

9849. SHRI HIMATSINGKA : Wil
the Minister of COMMERCE be pleased
to state ;

(a) whether Government have recently
allowed custom free gifts of agricultural
implements including tractors to peasants
in the country from their relations abroad;

(b) if so, how many applications for
grant of such sanctions have been received
so far for import of gift tractors and other
agricultural implements in each of the
States;

(c) how many tractors and power
tillers are proposed to be allowed to be
imported dutyv free under this scheme; and

(d) the steps which are being taken by
Government to prevent misuse of this
scheme for importing tractors and agricult-
ural implements duty free through unscrup-
ulous persons?

THE DEPUTY-MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) No, Sir,

(b) to (d). The matter is stil under
consideration.
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Foreigy exchange Earnlags from UNCTAD-II

9850. SHRI SRADHAKAR SUPA-
KAR : Will the Minister of COMMERCE
be pleased to state :

(a) the total foreign exchange earned

from the recent session of the UNCTAD
Conference in India; and

(b) the India’s share of total expendl-
ture for the UNCTAD?

THE DEPUTY-MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD SHAFI QURESHI) : (a) It is not
possible to make an accurate assessment
of the foreign exchange earnings on acco-
unt of the visitors in connection with
UNCTAD 11,

(b) In terms of the Agreement between
the Goverament of India and the United
Natjons, the Governmznt of India has to
reimburse to the United Nations the extra
expenditure resulting from the convening
of the Conference at New Delhi rather
than at Geneva. Tentative accounts submit-
ted by United Nations are under scrutiny
and the share of the Government of India
can be determined only after the examina-
tion is complete and further discussions
take place.
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Foundry Forge Plant

SHRIMATI SUSEELA

GOPALAN :

SHRI UMANATH :
SHRI P. RAMAMURTI :
SHRI P. GOPALAN :

Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state :

(a) whether it is a fact that Crane

Operators of the Foundry Forge Plant at
Ranchi are on tool down strike since the
26th March, 1968 ;

(b) if so, what are their demands ; and

{c) the steps taken by Government to
settle the dispute ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F, A. AHMED): (a)

9853,
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The Crane Operators of Foundry Forge
Plant of Heavy Engineering Corporation
Limited, Ranchi were on tool down strike
from the 27th March, to the 20th April,
1968.

(b) Their demands were :—

(i) fixation in production pay scales
involving jumps of intermediate
scales :
promotion after every three years
and promotion afier six months
in production from the date of
joining ;
(iii) Fifteen minutes rest after every
two hours work ;
no trade test for next higher pay
scale ;
provision of gogeles, Gloves,
drinking water and fans for hot
metal crane operators ;

(vi) grant of heat allowance ;

(vii) transport facilities at the end of

shift work.

lc) The strike was illegal. The Opera-
tors called off their strike unconditionally
on the 20th April, 1968. Heavy Engi-
neering Corporation Ltd., are considering
their demands on merits.

(i)

(iv)

(v

Indo-Afghan Trade

9854. SHRI ABDUL GHANI DAR :
Will the Minister of COMMERCE be
pleased to state :

(a) whether it is a fact that due to the
absence of proper banking facilities in
Indo-Afghan trade, the Reserve Bank of
India ailows the wvarious individual traders

to balance their exports with imports
frequently ;
(b) whether an_ importer importing

goods from Afghanistan either on consign-
ment basis or on outright purchase basis
can balance his imporls against the exports
of any other person or persons ;

() if so, since when the Reserve Bank
of India has allowed the balancing of
imports and exports in this way between
India and Afghanistan ;

(d) whether there arec any
restrictions on the balancing of
imports and exports also ; and

(¢} if so, the details thereof ?

specific
these
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) Under
the Indo-Afghan Trade Arrangement India’s
imports from Afghapistan—with a few
exceptions, are required to be counter-
balanced by export of permissible Indian
goods of equivalent value. The matching
of imports and exports is not a new
procedure, but is merely a recognition
and continuance of a lopg-established

batter trade between India and Afghansitan.

(b) Yes, Sir.

(¢) Since the inception of the Trade
Arrangement between the two countries in
1957 ;

(d) and (e). The main restrictions are
that balancing to imports of and exports
from Afghanistan is allowed only in respect
of items specified for the purpose in the
Indo-Afghan Trade Arrangement, and the
Reserve Bank of India permits exports
to Afghanistan only when the exporters has
matching credit balance in his account
representing imports already effected.
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Commercial Clerks of Shalimar Station
(5. E. Rly)

9861. SHRI ONKAR LAL BERWA :
Wifl the Mimister of RAILWAYS be pleased
1o state :

(a) the amount debited against the
Commercial Clerks of Shalimar Station in
South Eastern Railway as cost debits upto
the 3ist December, 1967 :

(b) the total number of Commercial
Clerks who have been debited the cost ;

(c} whether these Commercisl Clerks
were given the full oppertunity to Teprosost
their case to the Divisional Superintendent,
Chief Commercial Superintendent and
General Manager ;

(d) if so, the number of representations
received by the General Manager or Chief
Commercial Suprintendent uptill now with
full details therein ; and

“(e) if not, the reaspans thercfor 7

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) It is
presumed that the reference is to the
amounts debited against Commercial Clerks
for lapses on accounts of which the
Railways have to pay compensation claims.

Such debits raised against Commercial
Clerks of Shalimar station duriog two years
1966-1967 amounted to Rs. 34,040.52.

(b) The number of Commercial Clerks
against whom these debits were raised was
eleven.

(c) Before recovery of the amount

debited is decided upon, the em-
ployee is issued a charge shect by the
competent authority and allowed an

opportunity to show cause agaimst the
action proposed to be taken. The punish-
ment notice served on him advises him
that he may, within a stipulated peried,
prefer an appeal to the approprite appellate
authority. In the above cases, the Divi-
sional Superintendent was the appellate
authority in only one of these cases and
the Chief C cial Superi | and
the General Manager, in none of thom.

The employee concerned did not prefer
an_appeal to the Divisional Superintendent.

(d) In view of what is stated in answer
to part (c) of the Question, mo appeals
were received by the General Manager or
the Chief Commercial Superintendent.
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Four Commercial Clerks imstituted court
cases agaiost the Union of Iadia,
representatcd by the General Manager,
S. E. Reilways, and the matter is sup-
Judice.

A notice on behalf of three Commercial
Clerks has been received from and Advocate
and the matter is under examination.

fe) In view of what is stated in answer
to part (d) the question does not arise.

Written Answers

Price structure of Iron Ore

9862. SHRI HIMATSINGKA : Will
the Minister of COMMERCE be pleased to
state :

(a) whether a tripartite confesence of
the Metals and Minerals Trading Corpora-
tion, Hindustan Steel Ltd, and the Private
Sector iron ore mining interests was held
recently in Calcutta on the prices of iron
ore ;

(b} if so, the outcome thereof ; and

(c) the main factors necessitating a
revisien-ia the price structures of iron ore ?

THE DEPUTY MINISTER IN THE

MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) Yes,
Sir.
) (b) and {c). The main owners sought
increase in price from both H. S. L. and
M. M. T."C. mainly on the ground of the
Final Award of the Centrsl Wage Board
for the iron ore mining labour. Tha
alleged failure by the mine owners to
implement the Wage Board Award having
meoanwhile been referred te a Tribunal by
the Ministry of Labour as a result of
represemtations made by 1abour unions of
some of the mimes the mmine -owmer have
requested that discussions on increase in
price of iron ore be deferred as the com-
necled matters are Bow sub-judice before
the Tribunpal.

Consultancy Organisation

9863. SHRI SHIVA CHANDRA
IHA : Will the Misister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFATKS ‘be pleased to state :

(a) whether itis a fact that consult
ancy orgamisatioms in large industrial
groups have emerged in place of managing
agents ;
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(b) if so, the reesoms therefor ; and
(c¢) how many Managing Agents in one
form or amother there are et present and
what are their total earnipgs per year ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) :
(a) and (b). It has come to the notice of
the Government that some consul-
tancy organisations promoted by large
business groups are coming up. It is not
clear at present whether these consultancy
organisations are takiong the place of
managing agents indirectly. However, the
Resarch and Statistics Division of the
Department of Company Affairs has under-
taken a comprehensive study to find out
the relationship of the conrsultancy
organisations with the erstwhile managing
agents.

(c) At present there are 430 managing
agents managing 672 companies. Of the
430 managing agents, 194 are propriétory
concerns or partnership firms, 180 private
fimited and the remaining 56 are public
limited companies. According to the
studies conducted by the Reserve Bank of
India in respect of the finances of public
limited companies the commission received
by the Managing Ageats from the public
limited companies managed by them ranged
between Rs. 12.95 crores to Rs. 12.97 crores
per year during the period between 1960-61
to 1965-66, the leatest year for which the
information has been published (RBi
Bulletin, December, 1967). In terms of
paid up capital the RBI stady covers
approximately 69%, of the agsragate.

Industrial Liceasiag Policy

9864. SHRI HIMATSINGKA : Will
the Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
pleased to state :

(a) whether Government's atteation has
been drawn to the statement of the
Mysore’s Industry Minister, Shri R. K.
Hegde while inaugurating the reconstituted
Development Council for Drugs and
Pharmaceuticals in Baogalore on the 8th
April, 1968 ;

(b) whether any specific praposals have
been made by the Mysore Government for
liberalising the import policy which may be
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in tune with the said statemeot of the
Industry Minister of that state ; and

{c) Governmeni’s reaction to the de-
mand for reviewing the licensing policy as
voiced by the said Minister ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) : (a)
and (b). While no formal request has been
received from the Government of Mysore
for liberalisation of industrial licensing
policy etc., the statement made by the
Finance and Industries Minister of the
Government of Mysore while inaugurating
the reconstituted Development Council for
Drugs and Pharmaceuticals in Bangalore
on the Bth April, 1968 and Press Reports
thereof have come to Government’s notice.

{c) Government have been reviewing
the Industrial Licensing procedures from
time to time and the licensing procedures
have already been streamlined and libera-
lised in various directions. All Industrial
units except those engaged in a few specified
industries, involving fixed assests upto Rs.
25 lakhs have been exempted from the
licensing provisions of the Industries (Deve-
lopment and Regulation) Act. Certain
industries which do not involve substantial
import of components or raw materials
lave been exempted altogether from the
licensing provisions of the Act. Govern-
ment have also allowed the existing indos-
trial undertakings to diversify their produc-
tion without a licence upto 25 per cent of
their total production and also to increase
their production upto 259 of their regis-
tered/licenced capacity If certain conditioas
are satisflied. The Licemsing policy and
procedures are 'p tly belng revi i by
the Indostrial Licensing Policy Inquiry
Committec, Decision regarding Further
changes, if any, in the industrial licensing
procedure will be taken after the report.of
this Committee becomes avaitable.

Bookstalls on {mdian Refitwirys

9865. SHRI MADHU TAMAYE :
Will the Minister of RAIL WAYS be
pleased to state :

(a) the total number of Wheeler/Hig-
ginbothams and other bookstalls on the
Indian Railways ;

(bj the terms and conditions on which
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these stalls have been permitied to be
opened and run ;

(c) the number of bookstall agents to
whom these stalls have been leased out by
the Wheeler /Higginbothams ;

(d) whether any complaints have been
received from the bookstall agents about
the exploitation by the Chief lessees ; and

(e) if so, the action taken by Govern-
ment thereon 7

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) The
total number of bookstalls held by Mfs.
Wheeler & Co., Higginbothams and others
on the Indian Railways is given below ;

(i) M/s. A.S. Wheeler

Written Answers

& Co. (P) Ltd. —375
(ii) M/s. Higginbothams — 55
(iii) Others ~—I185

(b) The terms and conditions on which
the stalls have been permitted are contain-
ed in lengthy agreements entered into bet-
ween Bookstall Contractors and the Rail-
way administrations concerned. The most
important terms and conditions of such
contracts are, however, indiacated in the
statement laid on the Table of the House.
[Placed in Library. See No. LT—1212/68).

(c) Bookstalls have not been leased out
by the Bookstall Contractors to Agents
but are worked by the latter mainly on
commission basis.

(d) Yes, certain representations have
been received.

(e) The terms and conditions oo which
agents are appointed by the Bookstall
Contractors is a matter to be settled between
them and the Railway administrations do
not interfere in such matters. Under the
terms of the agreements executed by them,
the licencees are responsible for compliance
with the provisions of all legal enactments
governing their employees which are in
force from time to time, such as the Pay-
ment of Wages Act (Act IV of 1936), Mini-
mum Wages Act (Act XI of 1948) and
Employment of Children Act (Act XXVI
of 1938) etc. and suitable notice is taken
by the Railway administrations of any viola-
tion in this regard. Other disputes arising
between the Bookstall Contractors and
their agents are to be settled between them-
selves.

MAY 7, 1968
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Publications entitled Die Roarkela
Dentchen®

9866. SHRI MADHU LIMAYE : Will
the Minister of STELL, MINES AND
METALS be pleased to state :

(a) whether Government's attention has
been drawn to the publication, “Die Rour-
kela Dentchen”, Dentch Verlage’—Austalt,
by Bodo Sperling, Stuttgart, 1965 ;

(b) whether a copyfsummery of the
book is available in the Indian Languages/
English ;

(c) what are the main conclusions of
the study ;

(d) Government's and Hindustan Steel's
reaction thereto ; and

(e) whether Government propose 1o
take note of the suggestions in preparing
future projects 7

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI P. C. SETHI) : (a) Yes,
Sir.

(b) It is not known whether the publi-
cation in question is available in any Indian
languages or in English.

(c) to (¢). The book entitled *‘Die
Rourkela Dentchen” (The Germans of
Rourkela) by Mr. Bodo Sperling who was
the Resident Administrator of the German
Social Centre in Rourkela in 1963 and
earlier, mostly contains a survey of socialo-
gical aspects of the life of German nationals
who came to Rourkela in connection with
the creation/commissioning of the Plant at
the one million stage. It contains the
personal views of the author.

Ghost Factories at Duorgapur

9867. SHRI MADHU LIMAYE : Will
the Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
pleased to state :

(a) whether Government have received
any complaint about the ghost factories at
Durgapur set up by Asbestos Graphite &
Allied Products at 12D, Lansdowne Place,
Calcutta—29 ;

(b) if so, whether they have received
any orders from the Naval Establishment,
Ministry of Defence (Production), New
Delhl ;
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(c) whether these orders were fulfilled
and if not, whether any enquiry has been
ordered into this affairs ; and

(d) if so, the results thereof ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): (a)
Yes, Sir.

(b) Yes, Sir.

(c) and (d). Some of the orders have
not been fulfilled. The C. B I. has regis-
tered a case on 2.5.1968. The result will
!“ lu:lown only after the completion of the
inquiry.

Preliminary and Final Report of Commissioner
of Railway Safety on Luckeesarai
Accident

9868. SHRI MADHU LIMAYE : Will
the Minister of RAILWAYS be pleased to
refer to his reply to the discussion on the
second accident in Luckeesarai in the Lok
Sabha on the 22nd February, 1968 and
state :

(a) whether the paragraphs published
in the Railway Adminisiration Report re-
present the full text of the preliminary and
Final Report of the Commissioner of Rail-
way Safety on the Luckeesarai accident in
October, 1966 ;

(b} if not, whether Government are not
supposed/required to lay on the Table the
full text of both preliminary and final
report ;

(¢) if not, the reasons for not laying
on the Table these reports ; and

(d) whether it is a fact that the final
report suggested re-modelling of the Rail-
way station ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) The
paragraph on the Luckeesarai incident of
October 1966 published in the Report by
the Railways Board on Indian Railways for
1966-67 represents only the provisional
finding of the Commissioner of Railway
Safety.

(b) and (c). As the name itself implies,
the preliminary report is only a prelimi-
nary one containing a brief narrative report
with a provisional finding. ’

The Goverment will lay the final repory
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of the Commissioner of Railway Safety, on
the Table when it is received and the
Government have satisfied themselves that
there is no likelihood of the matter becom-
ipl subjudice as a result of police prosecu-
tion.

(d) The final report has not yet been
received.
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Standard Vaccom Oil Refinery

9870. SHRI S. M. BANERJEE : Will
the Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
pleased to refer to the reply given to Un-
starred Question No. 6039 on the 2nd
April, 1968 and state :

(a) whether it is a fact that the
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Standard Vaccum Oil Refinery paid Rs.
one lakh 1o Siandard Drum and Barrel
Mig. Co. for re-locating their barrel piang
from Sewri to Tramboy for manufacturieg
vitomen drums ;

(b) whether this firm manufactured add
supplied 14,66,799 bitumen drums to the
Standard Vaccum Oil Refinery betwesn
May, 1959 and July, 1961 ;

(c) whether they codtinued to recsive
quota of steel sheets for manufacturing oil
barrels from the Development Wing al-
though their plant was fully engaged in
manufacturing bitumen drums for which
sheets were being supplied by the Refi
nery ;

(d) whether on this ground their sup-
plies of sheets had been suspended at any
time by the Iron and Steel Controller j
and

(e) whether it is a fact that they uti=
lised their barrel plant entirely for bitumen
drums and later on claimed a new line for
Barrels capacity of which was assessed at
6,100 tons in 1961 ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT  AND COMPANY
AFFAIRS (SHRI F. A. AHMED): (a)
to (c). The information is being collected
and it will be laid on the Table of the
House.

AHotment of Raw Materials

9871. SHRI S. M. BANERJEE : Wil
the Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS
be pleased to state :

(a) whether recommendations for the
allotment of raw materials for use in their
own plants are made to the manufacturing
uveits immediately after the issuance of
Industrial licences to them or it is neces-
sary to asses their capacities before
making allotment of raw materials; and

(b) if so, how much time Government
generally takes to asses the capacities of
guch units and intimate the results thereof
on the basis of which raw materials have
to be made available to them ?

THE MINISTER OF INDUS-
TRIAL DEVELOPMENT AND
COMPANY AFFAIRS (SHRI F. A

AHMED) : (a) and (b). Recommendatiogg
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for aliotmemt of raw matesials are not
meade to manufacturing units immediately
after issuance of Industrial licences to
them., Swech recommendations are made
whenp the unit, to whom Industrial licences
have been issued, have: either got the
requisite machinery installed o heve made
firm arrapgemwents for mechinery aad
premises and power supply where neces-
sary,

The initial recommeadation for allot-
ment of raw materials is made to a new
unit, barne on the list of the D.G.T.D.,
cowering its estimated requirements for six
months, on the basis of the phased manu-
facturing programme of the unit or its
schedule of prodection according to the
licensed capacity.

Subsequent recommendations are made
after the unit has gone into production
and on the basis of its actual consumption,
if it is engaged in priority industries or if
it is engaged in non-priority industries
on the basis of unit's utilising the previous
set of licenves issued to it to the extent
of 90%, by way of opening letter of credit
or 0%, by way of actual importation or
T70%, by shipment of goods.

Mamfactare of Oil Barrels and
Bitemen Droms

9872. SHRI 5. M. BANERJEE : Will
the Maister of STEEL, MINES AND
METALS be pleased to refer to the reply
given to Unstarred Question No. 1231 on
the 20th February, 1968 and state :

(a) whether the requisite information
regarding the manufacture of Oil Barrel
and Bitumen Drums has since been'
collected ;

(b) if so, the details thereof ; and

(c) if not, the reasons for the dehay ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHKI P. C. SETHI) : (a) to (¢).
A statement snswerieg the points raised
through Usstarred Question No. 1231 is
laid on the Table of the House. [Placed in
Library. See No. LT—1213/58)

sw._l‘_l _j_l"_: 2 hal

9873, SHRI B.K. MADOK;

SHRI NAMBIAR;
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SHRI GANESH GHOSH :
SHRI1 BHAGABAN DAS :

Will the Minister of RAILWAYS be
pleased to siate :

(a) the terms and conditions of service
of Signal Interlocking Maintainers and
other connected staff such as Khalasis of
Signal and Tele-communication Department
of Eastern Railway ;

(b) whether it is a fact that they are
required to stay in their quarters after the
duty hours for any call of duty ;

(c) whether Government have received
repretentations from them for removing
the anomalies; and

(d) if so, the decision taken thereon?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) These
staff are to conform to all gensral rules
and regulations of Government Service
and orders that may from time to time be
in force.

(b) No. The staff can leave their
quarters outside duty hours afier Jeaving
information about their whercabouts so
that they can be coatacted in case of
emergeacy.

(¢) MNo.

(d) Does not arise.
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Accident at Luckeesarai Station

9875. SHRI BABURAQO PATEL:
Will the Minister of RAILWAYS be
pleased to state :

(a) the number of persons killed and
injured on the 14th February, 1968 when
the 12 Down Delhi-Howarh Express ran
into a pilgrim crowd at Luckeesarai 120
Km. from Patna, on the main line of the
Eastern Railway ;

(b) whether the commission which
inquired imto .a similar accident which
occurred on the 24th October, 1966, killing
32 at the same spot had recommended
specific preventive measures to prevent a
repetition of this tragedy and if so, the
nature of the recommendations and the
reasons for not implementing them so far;
and

{c} the reasons why a cement concrete
railing between two railways tracks was
not constructed after the serious accident
of last year ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) In
this accident, 18 persons were killed and 11
sustained injuries.

(b) and (c). The Commissioner of
Railway Safety who enquired into the
iocident of 24.10.1966, had made the
following recommeadations :

(i) Anpouncement at Luckeesarai
through a microphone about
destinations of incoming trains ;

(ii) Improvement in checking the
power of electric headlights of
lecomotives and their focussing,

These have been accepted and
action taken to implement them.

(iii) Provision of a suitable type of
fencing barrier between the lines
at stations with foot-over bridge,
where there is incidence of passe-
ngers crossing the lines to prevent
such upauthorised action.

‘This was not accepied. Reasons

are gwwen in  the attached
statement.
Statement
Recommendation

Tiw recommendation made by thy
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Commissioner of Railway Safety was as
follows :
“In stations, provided with foot
over-bridge where there is incidence of
passengers crossing the rajlway line,
as in the present case, a suitable type
of fencing barrier may be provided
between the lines to prevent such
unauthorised acticn.”
Action taken

This recommendation was carefully
examined and it was considered that fenc-
ing whould not serve much useful purpose
as invaribly gaps would be created in the
fencing by removing the pales to make a
passage through the fencing. This restric-
ted could, in fact, act as a dangerous trap,
haviog running lines on either side. At
a wayside station like Lukeesarai where
trains run through, the fenciog between
the main lines would have proved dange-
rous and would have been a permanent
hazard for the public, particularly in view
of the prevalence of large scale foot-board
travelling in this section. This recommen-
dation was, therefore, not accepted.

Textile Industry
9876. SHRI KAMESHWAR SINGH :

Will the Minister of COMMERCE be
pleased to state :
(a) whether Government are taking

measures to ensure that the Textile Indus-
try invests a portion, necessary for the
development of the industry, from the
profits earned ; and

(b} if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) WNo
such measures are under consideration at
present.

(b) Does not arise.
Mehsi Button Industry

9877. SHRI K. M. MADHUKAR :
Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS te pleased to state :

(@) whether it is a fact that Govern-
ment had deputed Shri S. Dev of Small
Scale Service Institute of Calcutta Branch
guring 1955-56 0 probe into the affelry of
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Mehsi Button Industry, (situated in
Champaran) and suggest means for its
development ;

(b) whether it is also a fact that as a
result of his recommendations, a Common
Service Organisation for mother of pearl's
button industry was set up with the assis-
tance of Central Government in 1956 for
the development of Button Industry at
Mehsi in Champaran, district Bihar ; and

(¢) if so, the results of the activities
of common servicc organisation since
then ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) : (a)
The conditions of Mehsi Button Industry
in the djstrict of Champaran were surveyed
by the Small Industries Service Institute in
1959. In the absence of specific informa-
tion, it is mot possible to say whether Shri
S. Dev had also undertaken a survey dur-
ing 1955-56.

(b) The Common Service Organisation
for mother of pearl’s button industry was
set up by the State Government to supply
the needed raw materials to the manufac-
turing units and also to take over the
production of the affiliated unsts for pro-
per marketing. It is not possible to say
whether the setting up of this organisation
was actually based on the recommenda-
tion of Shri 8. Dev ; and )

(c) The Common Service Organisation
has randered useful service to the affiliated
units both in regard to supply of basic raw
materials (i.e. mother of pearl’s shells) and
the marketing of their product.
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Allgcations of Imported Wool

9879. SHRI JUGAL MONDAL : Wil
the Mioister of COMMERCE be pleased
to refer to the reply given to Unstarred '
Question No. 29 nn the 13th February, 1968
and state :

(a) the names of the firms to whom
the highest quota of Imported wools dur-
ing the last three years was allotted and
the quantities thereof ; and

(b) the reasons for allotting the highest
quota to them ?

Written Answers

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) The

names of first four woollen mills which
received the highest guota of imported
wools during the last three years and their
installed capacity were as below :

Name of the Mill No. of Oct./Sept. Oct.[Sept, Oct-[Sept. .
spindles 1964/65 65/66 66'67
(Rs. in lakh)

1. Britisn India Corpn. 32,268 53.44 6.16 108.78
(Cawnpore & New
Egerton Mills)

2. Bombay Fine Worsted 16,112 25.67 3.5 67.17
Mfg. (Castle Mills,
Bombay)

3. Raymond Woollen Mill, 15,080 33.02 3.80 64.32
Bombay :

‘4. Digvijay Woollen Mills, . 9,162 16.19 1.86 35.54
Jamnagar

(b) The allocation was made in terms (b) the number of bookings for

of the general policy for distribution of
raw materials which takes into account
the past consumption of these mills as also
their installed capacity during the basic
period.

Bookings for Cars and Scooters

9881. SHRI JUGAL MONDAL : Will
the Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
pleased to state :

(@) the total number of orders booked
for Fiat, Ambassador and Standard Cars
as on lst April, 1968 ;

Lambretta, Vespa and Fantabulas as on Ist
April, 1968 :

(c) the number of orders booked for
Royal Enfield and Rajdoot Motor Cycles
as on Ist April, 1968 ; and

(d) whether the present method of

booking these orders is proposed to be
amended ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRIF. A, AHMED): (a)
to (c). The information is being collected
from the manufacturers and will be laid
on the Table of the Sabha.
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(d) There is no proposal under comsi-
deration of the Government to amend the
present procedure of booking orders so
far as passenger cars and scooters are con-
cerned.  However, Government have
decided to remove the statutory control
even the sale and distribution of Motor
cycles with cffect from the 22nd April, 1968.
While conveying this décision to the Motor
cycle manufacturers, they have been told
that, even after decOntrol, their dealers
should continue to follow the pridrity
lists of ‘bookings at present main-
taiped by them and to sell Meter cyeles
te the customers on the principle of “first-
come-first-served.”
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Drive to Increase Railway Activities in
Commercial FieM

9884.
Minister
state :

(a) whether it is a fact that the Rail-
ways have launched an all-out drive to
increase their activities in the commercial
field ;

(b) if so. whether it is also a fact that
they have set up special contact cells for
liaison with leading exporiers and impor-
ters ; and

SHRI RABI RAY : Will the
of RAILWAYS be pleased to

(c) the details thereof ?

THE MINISTER ©OF RAILWAYS
(SHRI C. M. POONACHA) ; (a) Yes.

(b) and (c). While no special contact
cells as such have been set up, the Market-
ing and Sales Organisation on w®ach Zonal
Railway keeping close touch with the trade
and industry im order to secure as much
of traffic as possible to mil. Ia this pro-
cess, liaison is also maintained with lead-
ing exporiers and importers so that special
arrangements can be made for expeditious
despatch of export and import traffic.

All Tndia Station Musters® Association

9885. SHRI RABI RAY : Wil b
Minister of RAILWAYS be pleased to
state :

(a) whether it is a Rect tha sbout 30,000
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Statlons Masters and Asstt. Station Masters
in the country have decided to rosort to
“work to rule” campaigo if the All India
Station Mastefs’ Association was not taken
into confidence in the anti-accident drive ;

(b) if so, in view of the fact that the
Kunzru Committee on accidents had not
taken the Association into confidence,
whether Government propose o accepl
the demands of the said Association ; and

() if not, the reasons therefor ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA}: (a) Govern-
meat have no official information to this
effect.

(b) and (c). Do pot arise.

Natioma] Coa] Development Corporation

9886. SHRI RABI RAY : Will the
Minister of STEEL, MINES AND METALS
be pleased 1o state :

{a) whether it is a fact that the Natio-
pal Coal Devetopment Corporation and
Singareni collieries would be able to need
the coal requirements of sicel plaats ; and

(b} if not, the reasons therefor and the
steps being taken in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI P.C. SETHI) : (a) No,
Sir.

(b) The Steel plants primarily use
metallurgical coals, which are not available
in the Singareni collicrics.

The N.C.D.C. are developing capacity
for metaliurgical coals, but in the farseable
future this capacity will fall far short of
the requirements of the steel plants.
Besides, sufficient capacity has also beem
developed in the coking coal in Private
Sector. Both the Sectors are able to meet
the reqeirements of the Steel Plants for
the preseat.

Nationa] Coal Development Corporation

9887. SHRI RABI RAY : Will the
Minister of STEEL, MINES AND METALS
be pleased to state

(a) whether Government appointed a
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mer Secretary of Planning Commission
Shri Kamat to investigate into the affairs
of the National Coal Development Cor-
poration ;

(b} if so, whether the Commitiee have
submitted an interim report to Govern-
ment ; and

(c) the main features thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI P. C. SETHI) : (a) Yes,
Sir.

(b) The Committee has submitted its
First Report to the Government.

(c) The main recommendations/con-
clusions of the Committee are under exa-
mination.

Export of Tool and Alloy Steel
Scrap

9888. SHRI NAR DEO SNATAK :
Will the Minister of STEEL, MINES AND
METALS be pleased to state :

(a) whether it is a fact that the export
of tool and alloy steel scrap was banoed
from the Ist April, 1967 at the request of
the Hindustan Steel Lid. (Alloy Steels
Project), Durgapur ;

(b) whether it is also a fact that the
Project when offered scrap by the scrap
merchants declined to take it onground that
they have no use for tool and alloy steel
scrap and stainless steel scrap in the form
of millings, drilling turnings and borings ;

(c) whether it is further a fact that
subsequently Goverament advised scrap
merchants that the said scrap may be par
mitted for export till June, 1968 ; and

(d) if so, the reasons, for delay in per-
miiting export and why Metal Scrap Trade
Corporation Ltd. has not issued Letters of
Authority to exporters so far ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI P. C. SETHI) : (a) Ex-
post Policy for ferrous scrap for the
period April, 1967—March, 1968 aamounc-
ed on the 18th May, permitted export
of Tool smd Alley Siecl scrap wilhout
guantitative restriction, subject to certain

ditions. The policy however, did not

threesmen Committee headed b_v the for-

permit tbe caport of alloy steel scrap com-
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taining alloying eclements e.g., Tungstien.
Molybdenum, Vanadium, Chromium and
Nickel. The export of alloy steel scrap
containing alloying e¢lements was banned
as the same was required for use by the
indigenous Tool and Alloy Sieel manufac-
turers generally and not only by the Alloy
Steel Plant, Durgapur.

(b) It has been ascertained from the
Alloy Steel Plant, Durgapur that an offer
made by one party for supply of turnings,
borings and millings type of scrap of tool
steel grades was mot acceptablg to the
Plant as the same was not found to be
suitabie. The Plant has, however. received
some quantities of turnings and borings of
high speed steel and stainless steel scrap.
Offers of similar scrap made by a few
other parties are being processed by the
Plant.

(¢) No, Sir.

(d) Does pot arise.

Issue of Import Licences tv Scrap
Exporters

9889. SHRI NAR DEO SNATAK :
Will the Minister of COMMERCE be pleas-
ed to state :

(a) whether it is a fact that the scrap
exporiers have not been granted import
licences by the Iron and Steel Controller
against entitlements earned by exporter of
scrap prior to the devaluation of Rupee ;

(b) if so, the reasons therefor ; and

(c) when these licences are likely to be
{ssued to the scrap exporters ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) and (b).
Import licences against export of scrap
were issued by the lron and Steel Control-
ler in all cases where import applications
were made in time by the scrap exporters.
In case of time barred applications, the
claims have been rejected by the Control-
ler.

(c) The question does not arise.
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Purchase of Coal by Public -
Undertaking

9892. SHRI D. N. PATODIA : Will
the Minister of STEEL, MINES AND
METALS be pleased to state :

(a) whether it is a fact that the public
sector undertakings during the last nine
months have purchased more coal from the
private mill-owners than the National Coal
Deve'opment Corporation ;

(b) whether it is also a fact that Rail:’

ways alone; during the last two months
have cut down the order by 30 per cent
with the National Coal Development Cor-
poration for the supply of coal ;

(c) the reasons which have compelled
Government to go to private mill-owners
and why the orders with the Nationa] Coal
Development Corporation was slashed ;
and

(d) the shoricomings in the working of
the National Coal Development Corpora-
tion which have compelled Government to
‘take the above decision ?

THE MINISTER OF STATE IN THE
'MINISTRY OF STEEL, MINES AND
METALS (SHRI P. C. SETHI) : (a) As
agaipst a production of about 10.35 milljon
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tonnes in 1967-68 N.C.D.C. supplied about
9,10 m. tonnes to the public sector under-
takings. The precise information regard-
ing the quantity of coal purchased by the
public sector undertakings from private
¢ollieries is mot available.

(b) No, Sir.

(c) and (d). The total production of
the National Coal Development Corpora-
tion collieries is less than one third of the
requirements of coal by the public sector
undertakings. As such there is no
alternative for the public sector un-
dertakings but to meet a large part of
their requirements from private collieries.
Further there are restrictions on the move-
ment of coal under the Railways' Rationa-
lisation Scheme, which comes in the way
of NCDC coal moving to various public
sector units.

Price of Coal

9893. SHRI D. N, PATODIA : Wil
the Minlster of STEEL, MINES AND
METALS be pleased to state :

(a) whether it is a fact that Government
have constituted a Committee to examine
the proposals of the Coal Mine Owners for
an increase in the cost of Coal supplied to
bulk consumers ;

(b) if so, the composition and the terms
of reference of the Committee ; and

(c) when a decision will be taken by
the Committee in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI P. C. SETHI) : (a) and
{b). A small Committee of officials has
been szt up to look into and recommend a
reasonable and fair price that should be
payable by the Railways and th: Steel
Plants, having regard to all available mate-
rial on the subject. This Committee com-
prises of representatives of the Ministries
of Railways, Steel, Mines and Metals,
Irrigation and Power, Finance and Labour,
Employment and Rehabilitation.

(c) The Committee is expected to sub-
mit its report very shortly.

Spianing Mill in Publie Sector

9894. SHRI D. N. PATODIA :
SHRI BENI SHANKER
SHARMA :
SHRI BEDABRATA
BARUA ;
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SHRI RAGHUVIR SINGH
SHASTRI :

Will the Minister of COMMERCE be
pleased to state :

(a) whether Government have decided
to set up spinning mills in the public
sector -

(b) if so, the reasons therefor ; and

(c) what would be the location and
the production capacity of these spinning
mills ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) to (c)
Presumably the Hon'ble Members are re-

ferring to the proposal to set up thres

4

Centrally-sp ed export-ori spion-
ing mills during the Fourth Plan period.
Final decision in this matter has yet to
be taken.

Steel Re-rolling Mills Asgociation

9895. SHRI D. N. PATODIA : Will the
Minister of STEEL, MINES AND METALS
be pleased to state :

(a) whether it is a fact that the Steel
Re-rolling Mills Association has been urg-
ing Government for putting up zonal
continuous casting plants 1o enable the
re-rollers to keep their foreign commitments
without in any way affecting the supply to
the main producers in the country ;

(bl whether it is also a fact that the
industry has appealed to Government to
raise the rate of subsidy on their products
for export ;

{c) whether the request of the industry
has been considered ; and

(d) if so, the decision taken in this
regard 7

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL, MINES &
METALS (SHRI P.C SETHI):

(a) No, Sir.

(b)  Yes, Sir.

(c) and (d) : A freight differential of
Rs. 44.86 per tonne has been sanctioned to
the re-rollers with effect from 1.2.1968 on
exports of bars, rods, flats, structurals,
wire-rods, etc. rolled by them out of billets
supplied by the main producers. Further,
all exporters including reroliers can claim
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an additional cash assistance of 2}%, of
fo.b. value of bars and rods exported
during the period 1.3.68 to 28.2.69 provided
the f.o.b. value of their exports of barsf
rods during this period is higher than the
exporis of the same, during the preceeding
12 months by 10%,.

India Belting and Cotton Mills. Ltd.
Serampore

9896. SHRI GADILINGANA GOWD :
Will the Minister of COMMERCE be
pleased to state :

(a) whether it is a fact that Govern-
ment has filed a case as early as 1959, or
s0, against the then management of the
India Belting and Cotton Mills Lid.,
Serampore (West Bengal) for forged use of
an import licence ;

(b) whether the Special Police Estab-
lishment had seized possession of certain
documents and papers from the said
Company and still is in possession of them ;

{c) if so, whether the final action has
been taken in the matter ; and

(d) if not, the reasons for the delay ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) Yes,
Sir. The case was filed against M/s. India
Belting and Cotion Mills Ltd., Serampore
on 28.12.1961 in the Court of Chief Presi=
dency Magistrate, Calcutta under Section §
of the Import & Export (Control) Act, 1967,

(b) Yes, Sir.

(c)and (d) : On the revision petition
filed by the accused, the Calcutta High
Court quashed the proceedings on 4.9.1963,
Leave to appeal to the Supreme Court was
refused on 19.10.1964. The firm later went
into liquidation. The Receiver however
refused to aceept the documents which were
returned to him. A registered letter has
now been sent to the Receiver to ascertain
the pame and address of the party to whom
the documents are to be returned.

Mircrowave Radio Telephone Link In Madras

9897. SHRI C. CHITTYABABU : Will
ths Minister of RAILWAYS be pleased to
state :

(a) whether it is a fact that Microwave
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radio telephone link is proposed to be set
up in Madras ;

(b) if so, when it is going to be imple-
mented ; and

(c) what will be the total expenditure
thereon 7

THE MINISTER OF RAILWAYS
(SHRI C.M. POONACHA) (a) and (b).
Yes. A Multichann®l Microwave communi-
cation petwork is under installation bet-
ween the Southern Railway Headquarters
at Madras and Divisional Headquarters at
Madurai, Tiruchhirapalli, Olvakkot, Mysore
and Gunotakal on the Southern Railway and
Vijayawada and Hubli on the South Central
Railway.

The work isbeing implemented in
phases and is in progress. The likely date
of completion is by March, 1969.

(c) The work was sanctioned by
Railway Board at a cost of Rs. 87.48 lakhs
in March, 1965. Mainly due to devaluation
and higher rate of customs duty, the
estimated cost of the work has gone up,
and the Railway administration has recently
sobmitted a revised estimate for Rs. 1.575
crores, which is under examination by
Railway Board.
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Import of Steel from Japan

0900, SHRIUMANATH :
SHRT K.M. ABRAHAM ;
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SHR] P. RAMAMURTI :
SHRI MOHAMMAD ISMAIL :

Will the Minister of COMMERCE be
pieased to refer to the reply given to Un-
starred Question No. 5223 on the 26th
March, 1968 and state :

(a) whether the contract for the
import of rolled steel with Japanese Steel
Mill has been finalised ; and

(b) i so, the quantitios and categorics
of imports and the total amount needed
for the import of each category ?

THE DEPUTY MINISTER IN
MINISTRY OF COMMERCE
MOHD. SHAFI QURESHI) :
yet, 3ir.

(b)

THE
(SHRI

{a) Not,

Does not arise.
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Export of Scrap.
9902, SHRI SHEO NARAIN : Wil

the Minister of COMMERCE be please to
state :

(a) the quantity of scrap exported
from the country during 1967 and the f.o.b.
value thereof ;

(b) the quantity of scrap likely to be
exporied during this year ;

(¢) whether Government are anticipat-
ing anmy dacline in scrap exports ; and

(d) if so, the steps taken to minimise
the decline in exports ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD, SHAFI QURESHI) : (a) Quantity
of scrap exported during 1967 amounted to
5.8 lakh metric tonnes valued at Rs. 12.25
crores.

(b) 4 lakh tonnes of scrap is expected
to be exported during this year,

(c) Yes, Sir.

{(d) Efforts are being made to diveraify
exports 1o new markets — at present Japan
being the major buyer. Recently a delega-
tion has beep spomsored to explore nmew
markets in Formosa, Japan and South
Korea.

Maonafacture of Barrels

9903. SHRI  SITARAM KESRI:
Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to refer to the reply
given to Starred Question No. 1009 on the
20d April, 1968 and state :

(a) whether the statement appended to
the the reply to Unstarred Question No.
2848 on the 5th March, 1968 revealed that
Goveroment could not allocate materlal
to original fabricators on 100 per cent
basis of their licensed capacities before
undertaking assesment in 1964, capacities
of some fabricators were obviously recog-
nised and increased by undertaking un-
wanted asscssments only at the cost of
other units who started receiving lesser
allocations than before and thus forcing
their capacities to remain idle ;

(b) whether the installed capacity which
was foupd 10 e higlnr on another inspeg-
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tion in 1965 was as a result of unauthorised
expansions by some original fabricators;
and

(c) the reasons for not realising the
continuing problem of shortage of steel
sheets while undertaking assessment during
1963-64 and realising it only after under-
taking another assessment in 19657

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) : (a) to
(c). While available steel sheets have to
be allocated on the basis of fabricating
capacity of the units, the need for revising
the capacilies arose as a result of increa-
sed requirements of barrels. Despite the
shortage of steel sheets, therc was a felt
need for cptimising production by fuller
utilization of the installed capacity. It
was also considered necessary to assess the
installed capacities with a view to securing
equitable distribution of raw materials.
The capacities inspected during 1965,
observed to be higher, were not consi-
dered further by the Government for
acceptance and in view of this, the posi-
tion in regard to the expansiom of the
units conceraed has not been oxamioed.

Coal wagons

9904. SHRI SANJI RUPM:
SHRI KANWAR LAL
GUPTA:
Will the Minister of RAILWAYS be
pleased to state :

(a) the number of coal wagons despat-
ched from various collieries to stations
falling on the Central Railway in Haryana
during the last three months ;

(b) whether it is a fact that due to the
non-avaftabllity of wagons for the last
three months, some towns on Delhi-
Mathura section are facing acute shortage
of soft coke ;

(¢) if so, the reasons therefore ; and

(d) the steps which Government pro=
pose to take to remove this difficulty ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) 1452
wagons of coal were delivesed at these
stations during February, March and April
1968.
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(b) No report has come :6 the notice
of the Railways,

(c) and (d). Do net arise.
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New ltems of Exports

9907. SHRI SHRI CHAND GOYAL :
Will the Mnister of COMMERCE be
pladiscd to state :

(a) the new items which Government

(st
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are contemplating to export during the
Current year ; and

(b} the estimated amount of foreign
exchang likely to be ecarned as a result of
export of these commodities 7

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) and (b).
Government do not directly undertake
exports; the bulk of exports is done by
private exporters; a small proportion of
the exports is done by Government Under-
takings like the S. T.C. & M. M. T. C.
With a view to augmenting the foreign
exchange earnings, Government have been
giving assistance in various forms to the
exporters of non-traditional items. Consi-
derable success has been achieved in the
recent years in the export of non-
traditional items like engineering goods,
iron and steel, chemical and allied
products etc. Exporters, as also Goven-
ment, are constantly on the look-out for
avenues for the export of new items, and
exports of such items take place as and
when opportunities for such exports arise.
It is, however, not possible to say in
respect of what pew items, opportunities
will present themselves during the current
year. In view of this the foreign exchange
earning cannot be estimated.
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Console operators in machine section
of Northern Railway Headgaarters.

9909. SHRI JYOTIRMOY BASU:
Will the Minister of RAILWAYS be
pleased to state :

(a) the total number of Console Ope-
rators in the Machine Section of the
Northern Railway, Baroda House, New
Delhi ; .

(b) whether any selection was held for
the said posts, if so, the minimum qualifi-
cations prescribed for the eligibility for
selection by the Board ;

(c) whether any exemption or deviation
from the requisite qualifications was made
in some cases ; and

(d) p were
received from the staff on that account;
and if so, Government's reaction thereto?

heth ions

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) One.

(b) The selection is in progress. The
orders issued prescribe the following quali-
fications for selection to the posts of
Console Operators :—

(i) A first class or a good second
class graduate with a good acade-
mic career.

(ii) Age should not be above 40 years.

(ili) A high grade of aptitude for
working on the Computer.

{c) Yes.

(d) Some representations have been
received and are receiving comnsideration
of the appropriate authorities.
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Railway line connecting Khetri Copper
Project with main line at Dabja

9911. SHRI BENI  SHANKER
SHARMA : Will the Minister of
RAILWAYS be pleased to state :

(a) whether it has been decided to
construct a Railway line to connect Khetri
Project with the main line at Dabla on the
Rewari-Reengus section;

(b) if so, whether the work on this
line has been taken up; and

(c) if not, reasons therefor?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) to (c).
The revised traffic appreciation report of
the Chirawa/Dabla-Khetri Rail link pro-
ject, submitted by the Western Railway,
is under examination. A decision on the
construction or otherwise of this rail link
will be taken after this examination is
completed.

Khariar Road Station

9912. SHRI BENI SHANKER
SHARMA Will  the Minister of
RAILWAYS be pleased to state :

(a) whether the Khariar Road General
Traders Association has submitted a
memorandum demanding (i) extension of
the run of the Rourkela train via Titlagarh
Khariar Road to Raipur instead of termi-
natiog at Titlagarh, (ii) drinking water
facilities at the Goods shed of the Khariar
Road Station, (iii) diversion of one of the
four trains runping between Delhi and
Madras vi@ Waltair, Raipur and Katni.
and (iv) improvement of stacking arrange-
ment of goods going as well as coming in;

(b) whether the above demands bhave
been looked into; and

(c) if so, with what results and the
steps taken or proposed to be taken in the
matter?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) Yes.

(b) Yes.

(c) (i) & (iii) The request for extension
of Nos. 457/458 Rourkela-Titlagarh Passen-
ger trains to and from Raipur ¥id Khar-
iar Road and for diversion of one of the
existing Madras-Delhi through trains via
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Waltair, Raipur and Katni has not been
found either feasible or justified.

(i) Five water taps have been provided
on the platform at the station and there is
also a permanent waterman for supplying
water. During summer an  additional
waterman is also appointed. As the Goods
shed is situated at the end of the
platform of Khbariar Road Station,
members of the public visiting the
Goods shed are freely making use of the
facilities at the station platform. Further
earthen pots have also been provided
inside the Goods shed itself for the use of
the public. The question of providing a
separale water tap in the Goods shed is
being examined.

(iv) Requisite accommodation exists in
the Goods shed for stackiog goods, both
inward and outward. For the volume of
traffic dealt with at this station at present,
the existing arrangements are comsidered
adequate.

Durgapur Project Limited

9913. 8HRI BENI  SHANKER
SHARMA : Will the Minister of STEEL,
MINES AND METALS be pleased to state :

(a) whether the Durgapur Project Limi-
ted has decided to declare the entire staffl
of the Civil Eng. neering Deparment as
swiptos

(b) if so, the reasons therefor; and

(c) the steps taken In the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI P. C. SETHI) : (a) No,
Sir.

(b) and (e). Do not arise,

Import Sabstitetion

9914. SHRI S. C. SAMANTA : Wit
the Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
pleased to state :

(a) whether any encouragement is given
or likely to be givem to the emrepremeurs
and industrialists for producieg meods
which will substitute imports; and

(b) the extent fo which self-sufficlency
bas already been achieved in this direction
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till the end of 1967-68 and what are the
prospects for the future?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) : (a)
A scheme is already in operation to give
awards to persons and institutions bringing
forth practical suggestions and schemes
for replacing imported material by indigen-
ous substitutes.

{b) The drive for the import substitution
is a continuous process and covers almost
the entire gamut of industry. As a result of
the organised measurss taken it has been
possible to achieve a sizeable reduction in
the imports of components and raw mater-
jals etc. The extent of savings in foreign
exchange during the year 1967 on this
account have been estimated as Rs. 32 cror-
es. Tt is expected that savings in foreign
exchange as a result of import substitution
measures will progressively increase from
year to year.

SmaH Scale Industries

9915. SHRI 8. C SAMANTA : Will
the Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
pleased to state : )

(a) whether represeatations have been
received by Govemment in connection with
the demand of imported raw materials by
small scale industries for producing goods
required for indigenous markets ; and

(b) il so, Government's reaction there-
to?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) : (a) Yes,
Sir. This problem is beiog faced only by
units in the mon-priority sector who are
at present given Foreign Exchange at 209
of the cost of the installed machinery.
There is no demand from the priority
sector as their full requirement is being
met,

(b) Due to overall foreign exchange
shoriage it has not been possible 10 moet
in full the requirements of the non-priority
small-scale sector.
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Ploughing Back of Profits by Private
Sector Industries

9917. SHRI SHIVA CHANDRA JHA 1
Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY

_AFFAIRS be pleased to state :

(a) whether it is a fact that jndustries
in the private sector are not ploughing
back enough profits for their further
development ; .

(b) if so, the reasons tharefor ; and

(¢) how much they bhave ploughed
back since the First Plan period uptill now
and what is the estimated target for the
same for the Fourth Plan ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHR1 F. A. AHMED): (a)
to (c). The information is being collected
and it will be luid on the Table of the
House.

Extension of Railway Lines in Samastipur
District

9918. SHRI SHIVA CHANDRA JHA :
Will the Minister of RAILWAYS be
pleased to state :

(a) whether Government propose to
exiend new Railway lines in the Samasti-
pur District ;

(b) if so, the details thereof ; and

(c) if not, the reasons therefor ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) to (c).
The proposals of néw railway lines to be
taken up for construction during the Fourth
Five Year Plan have not been finalised so
far. It is therefore difficult to say at this
ptage whether any pew lines will be takep
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up for construction in the Samastipur
district or not, in the near future.

Barning of a Bogle of Sealdah-Pathankot
Express

9919. SHRIS.S. KOTHARI: Will

the Minister of RAILWAYS be pleased to
state :

(a) whether it is a fact that a third
class bogie of Sealdah-Pathankot Express
caught fire and a number of casualties
occurred ;

(b) if so, the reasons for stopping the
train after 20 minutes of the fire and why
the alarm chains were not provided for in
the compartments ; and

(c) the steps Government are taking
to avoid recurrence of such incidents and
ensuring that alarm chains are provided in
every train ?

THE MINISTER OF RAILWAYS
(SHRI .C. M. POONACHA): (a) On
13-4-1968, a third class coach of 17 Up
Sealdab-Pathankot Express caught fire
before the train reached Hazaribagh. 7
persons were killed as a result of their
jumping out of the carriage which bhad
caught fire. 20 persons were injured,
including nine cases of grievous injuries.

{b) The firc was noticed by the Assis-
tant Driver of the train when he looked
back after 5 Kms, beyond Chichaki station
where the fire had been noticed by the
station staff, i.e. after 3 to 4 minutes from
the time the fire was noticed at Chichaki.
He informed the Driver who immediately
applied the emergency brakes and brought
the train to a stop.

The alarm chains were provided on
the train but had been blanked off in this
and some other compartments in view of
the heavy incidence of alarm chain pulling.

(c) The cause of the accident is being
inquired into by the Additional Commis-
sioner of Railway Safety. Necessary action
will be taken on receipt of his report.

All passenger coaches are provided
with alarm chains and instructions have
also been issued to the Railways to restore
the alarm chains in all non-suburban traing
wherever they were blapked off.
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Small Scale Imdustries
9920. SHRI S. KUNDU : Will the

Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
pleased to state :

(a) the number of small scale indus-
tries registered under the Factory Act
throughout India and how many of such
industries are at p t working ;

(b) how many of such industries are
located in different States and Union terri-
tories from 1958 onwards ;

(c) the total capital invested on such
industries, State-wise ; and

(d) the measures taken to promote
exports from such small scale industries
and the main items of export ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A, AHMED): (a)
to (d). The information is being collected

and will be laid on the Table of the
House,

H E.C., Ranchi
9921. SHRI S. KUNDU : Will the
Minister of INDUSTRIAL DEVELOP-

MENT AND COMPANY AFFAIRS be
pteased to state :

(a) whether the Heavy Enginecering
Corporation, Ranchi obtained a contract
to supply fabricated material to a Steel
Mill in Syria or some of the Middle East
countries sometime back ;

(b) if so, the amount of the tender
money and whether the Government con-
cerned in the Middle East have accepted
it being the lowest ;

(¢) if so, whether
worked out ; and

the tender was

(d) if not, the reasons therefor ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A, AHMED) : (a)
to (d). The information will be collected
and |aid on the Table of the Hpuss,
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Underground Link-Up of Church-Gate
and Victoria Terminus Station

Writien Answers

9927. SHRI GEORGE FERNANDES 1
Will the Minister of RAILWAYS be

pleased to state :

(a) whether his attention has been
drawn to a plan submitted by a Bombay
Engineer, Shri R. N. Joshi for an under-
ground link-up of the Church-gate and
Victoria Terminus Stations ;

(b) if so, whether any further study of
the proposal has been made at the official

lovel ;
(c) if not, the reasons therefor ; and

(d} whether Government propose to
convene a meeting of the concerned inte-
rests for a thorough appraisal of the plan ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) to (d).
In January, 1966, a proposal was received
from Shri R. N. Joshi, a Bombay Engi-
neer, for provision of additional transport
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facilities in Bombay, including construc-
tion of an underground railway line. A
Study Team on Metropolitan Transport
had been formed by them. under the aegis
of the Planning Commission, to examine
the transport problems in the Metropoli-
tan Cities of India, viz, Calcutta, Bombay,
Madras, and Delhi. Shri Joshi was, there-
fore, informed to get in touch with this
Study Team and to place his views regard-
ing the provision of transport facilities in
Bombay area, before it. Further consi-
deration of the proposal awaits the final
recommendations of the Study Team. In
this connection, an interim survey report
has been submitted and this is under
examination by the Expert Committee of
the Planning Commission.

Committee on Railway Catering and
Passenger Ameaities
9928. SHRID. C. SHARMA : Wil

the Minister of RAILWAYS be pleased to
state :

(a) whether the recommendations made
by the Committee of Members of Parlia-
ment on Railway Catering and Passenger
Amenities have been considered ;

(b) if so, the recommendations which
have been accepted so far ; and

(c) the steps taken to implement them ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) Yes.

(b) A statement containing the recom-
mendations which have been accepted so
far is laid on the Table of the House.
[Placed in Library. See No. LT-1216/68].

(c) Necessary instructions have been
issued in some cases to Railway Adminis-
trations with a view to implementing the
recommendations. In  other cases, the
matter is under examination and further
action as necessary will be taken as soon as
possible.

Institute of Company ‘Secretaries

9920. SHRI D. C. SHARMA :
SHRI B, N, SHASTRI :
SHRI BEDABRATA
BARUA :
SHRI CHENGALRAYA
NAIDU ;
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SHR1 DEIVEEKAN :
SHRI N. K. SANGHI :

Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state :

(a) whether itisa fact that Govern-
mient are shortly setting up an Institute of
Company Secretaries ;

(b) ifso, when and what will be the
constitutional set-up of the said Institute ;

(c) the ways in which interests of the
Goveroment Diploma holders in  Compahy
Secretaryship are sought to be safeguarded;
and

(d) the steps which Government pro-
poses contemplate to safeguard the interests
of the proposed Institute and to see that
foreign bodies are not allowed to conduct
examinations for this profession after the
Institute is set up aé was done in the case
of Institute of Chartered Accountants and
Cost Accountants of India ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): (a)
Yes, Sir.

(b} It is proposed to set up the Insti-
tute as a company under section 25 of the
Companies Act. There shall be a Counfcil
comsisting of a maximwm of 15 inétnbers
out of which 7 will be elecied by Members
of the Institute from amomget the Fellows
and 8 will be pominated by the Govera-
ment including atleast one represeating the
candidates who have been awardéd the
'‘G.D. C.S. All powers of the Institute
shall vest with the Council. The Council
shall elect from among its members Presi-
dent and Vice-Presidents at the anmual
general-meetiog. 1t is also proposed that
‘for such- geriod and on such terfns and
remuneration as may be determimed by the
Government the affairs of the Institute
shall be managed by one of the nominated
members who shall be designated as Execo-
tive Vice-President. There shall also be a
whole time Secretery.

(c) The Institute is proposed to be
formed primarily to develop the profession
of Conipan)- Secretaries in Iadia and to
consider all questions affecting the interests
of persons engaged im or cenmmected with
the profession of Company Becretaries.
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(d) The Council of the Iastitute will
freme its own rules amd regulatioms. It
shall also consider in consultation with the
Governiment after the fermation of the
proposed Imstitute the question whether or
not the foreign bodies should be allowed
to conduct examinations for this profession
in India.

Transfer of Railway in God

9930. SHRI D. C. SHARMA : Will
the Minister of RAILWAYS bt pleased to
state :

(a) whether the dispute over transfer of
reilwiy in Gk has bevn under study ;

(b) if so, the decision taken in the
matter ; and

(c) the stage at which the matter stands
at present 7

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) Certain
legal issues raised by the Marmugoa Port
Trust in conmectien with Goversment of
India's decision to vest the ownership of the
Railway assets ih Goa in the Ministry of
Railways are under study.

(b) No final
taken.

(c) The matter is still under comsidera-
tion.

decision has yet been

Land Acquired for Public Sector
Projects

9931. SHRI KARTIK ORAON : Will
the Miwister of INDUSTRIAL DEVELOP-

MENT AND COMPANY AFFAIRS be
pteased to state :

(a) whether it is a facl that large area
of land acquired for the establishment of
the Heavy Engineering Gorporation Ltd.,
Ranchi ; Bokare Steel Plant; Rourkela
Steel Plant and Bhilai Steel Plant belonged
to the mombers of Schedwled Tribes ;
and

(b) if so, (i) the total number of acres
of land acquired in respect of each project;
(ii) the total number of acres of land be-
longing to the b of Scheduled
Tribes, (iii) the toial mwmber of families
displaved on acceunt of these projects
separately, (iv) the total number of such
families which belong te the members of
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Scheduled Tribes, Project-wise ; and (v)
whether all the displaced persons have re-
habilitated ?
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THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHR1 F. A. AHMED): (a)
and (b). The information is being collected

and will be laid on the Table of the
House.
Bauxite Deposits
9932. SHRI KARTIK ORAON : Wil

the Minister of STEEL, MINES AND
METALS be pleased to state :

() whether it is a fact that bauxite
deposits have bnen discovered in Chainpur
Police Station of Ranchi District ;

(b) whether it is also a fact that
springs of Kerosene oil have been discover-
ed in Bhikhampur area of Domvoi Block of
Réachi District ; and

(c) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI P. C. SETHI) : (a) The
bauxite deposits in the area are already
koown to occur. The estimated reserves
are of the order of about 3 million tonnes.

(b) No, Sir.
(c) Does not arise.

Astistant Engineers on Railways

9931, SHR! KARTIK ORAON : Will
the Minister of RAILWAYS be pleased to
state :

{a) whether it isa fact that a large
pumber of Assistant Engincers with an ex-
perience of 13 to 15 years including about
8 to 10 years on the Railways have either
pot been confirmed or not considered for
promaotion ;

{b) if so, the total number of such
Assistant Engineers ; and

(c) the steps Goveérnment propose to
take to regularise their appointment and to
dispel all dosbts -about their prospects on
the Railways ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) and (b).
There are 82 Temporary Assistant Engincers
who have put in more tham -eight years
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service on the Railways and have not been
absorbed permanently. OF these 82, 57 have
been promoted to Senior Scale in an officia-
ting capacity.

(¢) Under the Rules for Recruitment
for Class I Services, temporary officers can-
not be absorbed in Class 1 Service automa-
tically. They are eligible for a specified
quota of vacancies as laid down in the
Rules. Their absorption in Class [ against
this quota is by a positive act of selection
by the Union Public Service Commission.

Heavy Eagiaeering Corporation Ranchi

9934. SHRI KARTIK ORAON : Will
the Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
pleased to siate :

(a) whether it isa fact that in the
mat of recrui t, p “-“dpm*
tion in the Heavy Enginceriag Corporatien,
the Bihari employees are discriminated
against ;

(b) the total number of heads of the
departments in the scales of Rs. 1,000 and
above and the number of those who are
Biharis ; and

(c) the number of the heads of the
Departments in the said scales who are
(a) from Chotanagpur (b) from Scheduled
Tribes ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): (a)
No, Sir.

(b) and (c). This information is not
readily available. According to existing
policy of Government, recruftmem to posts
other than those of class III and class 1V
or cquivalent grades is made through all
India odvertisements.

. Yeotmal-Achalpar Narrow Gange Section

9935. SHRI DEORAO PATIL : Will
the Minister of RAILWAYS be pleased to
state : .

(a) whether it is a fact that there has
beon #o devclopiment of -either kne or
rolling stock capacity inclelling locomotives
or passenger amenilies available at stations
during the last twenty years on Yaotwal-
Achalpur narrow gauge section wof the
Central Rallway ;
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(b) if s0, the reasons therefor ; and

(c) whether failure to renmew andfor
replace worn out railway equipment has
resulted in making the operation of this
line, dangerous to p gers and goods
safety ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) to (c).
This line is owned by the Central Provinces
Railways Company Limited and worked by
the Government through the Central Rail-
way. Additions have been made to rolling
stock during the last 20 years considering
its utilisation, the stock is adequate. Mini-
mum programme of development of line
capacity and works for passenger amenities,
permissible in terms of the agreement with
the Company are being undertaken periodi-
cally. Large scale improvements cannot,
however, be undertaken since the funds for
the same have to be provided by the
Company in terms of the agreement and
the Company have expressed their unwil-
lingness to do so due to paucity of funds.
The line is regularly inspected by the Addi-
tional Commissioner of Railway Safety and
no adverse remarks against safety condi-
tions on this line have been brought to
light in the recent past.

Ceatral Assistance to Orissa
9936,

SHRI D. N. DEB :
SHRI R. R. SINGH DEO :

Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state :

(a) the total assistance given by the
Central Gavernment to the State of Orissa
for Industrial Development in the private
sector and public sector during 1966-67
and 1967-68 ; and

(b) whether the gquantum was in conso-
pance with the figures submitted by the
State Government ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): (a)
and (b). The information is being collected
and will be laid on the Table of the
House,
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Public Sector Undertakings
9937. SHRI R. 5. VIDYARTHI :

Will the Minister of INDUSTRIAL DEVE-
LOPMENT AND COMPANY AFFAIRS
be pleased to state :

(a) whether it is a fact that several public
sector undertakings, which have appointed
senjor officers to look after thorough
scrutiny of parts and components required
by each assembly through importation and
augmenting indigenous production, are not
submitting six monthly reports on the
above aspects to the Director General,
Technical Development and the Develop-

ment Commissioner, Small Scale Industries;
and

(b) if so, the names of such undertak-
ings and the reasons therefor ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): (a)

and (b). Information is being collected
and will be laid on the Table of the
House.

Filling up of Posts on the Central Railway

9938. SHRI R. S. VIDYARTHI :
Will the Minister of RAILWAYS be
pleased to state :

(a) the number of posts of SMs/ASMs/
YMs/AYMs|TNIs/TIs in the scale of Rs.
250-380(AS) and above filled up from the
stafl belonging to the following categories
during the last 5 years in the Various Divi-
sions of the Central Railway ;

(i) Traffic Apprentices.
(if) Traffic Apprentices promoted in
the grade Rs. 205-280 (AS).
(ili) Guards.
(iv) Guard promoted as ASMs/SMs
etc. in grade Rs. 205-280 (AS)
(v) Staff initially recruited as Signal-
ler/ ASM ; and
(vi) Staff initially recruited other
than the above categories.

(b) in what age group, they were at the
time of promotion (like 25 to 30 years, 30
to 35 years etc.) ; and

(c) at what stage their pay was fixed at
the time of promotion to the grade ?
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THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) :
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(a) (i) 38.
(ii) 5.
(i) 55.
{iv) 22
{v) 51
{vi) §
(b) Age group Number
25 to 35 Years 45
35 to 40 Years 35
40 to 45 Years 65
45 to 50 Years 23
50 to 55 Years 8

(c) Their fixation of pay on promotion
is done under the normal rules.

Import Substitution in Public
Sector Undertakings

9939. SHRI R. S. VIDYARTHI:
Will the Minister of INDUSTRIAL DEVE-
LOPMENT AND COMPANY AFFAIRS
be pleased to state :

(a) whether it is a fact that several
public sector undertakings have not appoint-
ed senior officers to scrutinise thoroughly
the demand for parts and components re-
quired by each assembly before they are
imported so as to encourage indigenous
substitutions therefore ; and

(b) if so, the names of such under-
takings and the steps taken in this re-
gard 7

THE MINISTER OF IMNDUSTRIAL
DEVELOPMENT AND COMPANY AF-
FAIRS (SHRI F. A. AHMED) : (a) and
(b). Information is being collected and
will be laid on the Table of the House.

Export Targets

9940, SHRI BHOGENDRA JHA :
Will the Minister of COMMERCE be
pleased to state :

(a) the total volume of India’s exports
at present and the proportionate values of
industrial and agricultural goods compris-
ing the same ; :

(b) the total volume of export of goods
of the jndustries affected by the recession
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to the leading Western and Socialist coun-
tries respectively ;

(c) the proposed targets of exports dur-
ing the next five years and steps being
taken to achieve those targets ; and

(d) whether any specific plan and drive
is launched to boost exports to the Arab
and African countries ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) The
value of India’s total exports in the first
11 months of 1967-68 was Rs. 1099.85 crores.
Commodity-wise break-up is, however,
available only upto January, 1968. Indus-
trial products excluding ores, minerals,
scrap and handicrafts accounted for 499
of the total exports in the first 10 months
of 1967-68, while agricultural and allied
products including plantation crops account-
ed for 37%,.

(b} No survev has been made so far
of the industries affected by the recession,

(c) The targets for exports for the
Fourth Five Year Plan are at present under
consideration.

(d) Yes, Sir. The Government have
{dentified and are concentrating on certain
‘growth points' amongst Arab and African
countries which offer ths best chances of
rapid dsvelopment of trade. The infra-
structure of foreign trade. such as shipping,
is also being built up and a recent example
is the decision of the Shipping Corpora-
tion of India to start two pew services
with countries in West Asia.

Newsprint Factory Near Kottayam

9941. SHRI N. K. SANGHI: will
the Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
pleased to state :

, (@ whether itis a fact that Govern-
ment have finalised a programme for the
setting up of a pewsprint factory npear
Kottayam ;

(b) if so, the capacity and estimated
cost thereof ; and

(c) when the work at this project is
likely to be taken up ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY AF.
FAIRS (SHRI F. A. AHMED): (a) tq
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(c). A femsibility report has been prepar-
ed for setting up a newsprint mill in Kerala
which is under consideration of Govern-

ment. THl a decision is taken on this

Report, it is mot possible to indicate the
capacity, cost of project of the time when
work on the project is likely to be taken
up.

Special Alloy Stee] Plant

9942, SHRI N. K. SANGHI : Will
the Minister of STEEL, MINES AND
METALS be pleased to state :

(a) whether it is a fact that Industry
Minister of Kerala had a talk with the
Unpion Minister of Commerce in Delhi
recently on the question of establishing
special alloy steel plant utilising the iron
ore deposits in Calicut District ; and

(b) if so, the results thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI P. C. SETHI) : (a) No,
Sir.

(b) Does not arise.

g ¥ gt Ao s e wWefe
saw

9043. =t wiwrR wWw ¥ar: w=T
aiforen 7Y 7g qGTA 1 FUO FH 6

(%) Frgem & g § g€ W
smaTT quT S sEwAr § ofamm-
ey fadgl 1 wag oW § faale
% for g 1 #1E FARw G &
15

(@) afe zi, & F¥w v W@
?

* afrer werem W st (s
gy W @) (%) R, wWh
wEEE # Wi ¥ e deEeTd gEl
gra warRw g% fedr o § )

() s fagwm @91 gEW 9T @
oran & forw % g9 fFY 1@ wAREl &
=iy frd w7 § 1 [qeveTem W ey
afey dwmr L7—1217/68]
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Import of Cloves
9944. SHRI K. LAKKAPPA : Will

the Minister of COMMERCE be pleased
to state :

(a) whether it is a fact that M/s. United
Spices Importers Ltd. are being allotted the
quota of cloves by the State Trading Corpo-
ration ;

(b) if so, whether all the 748 establish-
ed importers are the members of this
company ;

(¢) if not, how many of them are
members of this company ;

(d) what was the total value of imports
of cloves during 1966-67 and how much
was allotted to this Company ; and

(e) the margin of profit on the sales of
cloves earned by the company 7

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) No
quotas of cloves are being allotted by the
State Trading Corporation to M/s. United
Spices Importers’ Ltd.,, Bombay. The
quota of cloves allotted by the Chief Con-
troller of Imports and Exports for release
to the established importer, however, is be-
og routed by the STC through M/S United
Spices Importers Ltd.,, Bombay for distri-
bution among the established importers.

(b) There are at present 782 established
importers of cloves and all of them are

bers of the Company.

(c) Dwoes not arise.

(d) No import of cloves was effected
by the STC during 1966-67.

(e) No profit is allowed to the Com-
pany. The are paid a remuperation at a
fixed rate of Rs, 5.00 per 10 kgs. to meet
their overheads towards capital investment,
clearance, storage and distribution of cloves
to their members.

aftew T0d & ewiw
9945, =t wiwrt W= AWM T
A oot ag s Y w0 w0 v

(%) 71 ag 7% § fo afersft o
F W1 W g™ I W w9 W fae.
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Trade with Socialist Countries

9951. SHRI BHOGENDRA JHA :
With the Minister of COMMERCE be
plessed to refer to the reply-given to Un-
starred Question No. 7265 on the 16th
April, 1968 and state :

(a) whether Government propose to
orientate trade with the Soecialist countries
to ward off the adverse effects caused by
the pressure on sterling and dollars in the
capitalist cotmtries ;

(b) if so, the details thereof ; and
{c) if not, the reasons therefor 7
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) No,
Sir. :

(b} Does not arise.

(c) The pressures an British pound and
the U. 8. dollar have not necessarily had
an adverse effect on India's trade and,
baving regard to the extent and depth of
India’s trade relationship with these two
countries, it is not considered necessary to
reorient our trade with the Socialist or
other countries. We are primarily interes-
ted in increasing owr exports to all coun-
tries in the world.

Production of Steel

9952. SHRI M.L. SONDHI: Will
the Minister of STEEL, MINES AND
METALS be pleased to state :

(a) whether there has been sharp fall
in the production of steel in the country
recently ;

(b} whether this fall is more in the
case of private units than in the case of
the Hindustan Steel Ltd. ;

(c) the factors responsible for this fall
and the amount of financial loss the indus-
try has suffered ; and -

(d) how Government propose to revi-
talise the industry ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI P. C. SETHI): (a)and
{b). The volume and- trend of production
of steel and the private and public sector
Steel Plants have been indicated in the
table below :

{Production of steel
ingots in million

MAY 7, 1968

tonnes)
1965 1966 1967

Private Sector 2.92 293 27m
Public Sector 3.37 3153 3.45
(Hindustan

Steel Limi-

ted).

Total : 6.29 6.46 6.22

(¢) During 1966-67, Hindustan Steel
Limited suffered a loss of about Rupees
20.5 crores the lwo Steel Plants in the
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private sector viz. Tata Tron and Steel
Company and the Indian lIron and Steel
Company made a net profit of Rupees 7.57
crores and Rupees 5. 54 crores respectively.
As the accounts for the year 1967-68 have
not been finalised so far, it is not possible
to indicate the extent of profit/loss for
1967-68. The cotire loss suffered by HSL
in 1966-67 cannot, however, be attributed
to fall in production only.

The fall in production during 1967-68
was primarily on account of the recession
in the country which has adversely affected
engineering industries—an important cate-
gory of steel consumers. Apart from that,
certain other factors, such as, labour trou-
bles at the steel plants and cut back in
developmental expenditure of the Govern-
ment have also contributed towards the fall
in production.

(d) The measures to revitalise the
industry are linked up with those intended
to combat the present recessionmary trend in
the economy. Sales promotion activities
and e¢xport promotion measures have been
undertaken on an extemsive scale by all
the Steel Plants. In particular, possibili-
ties of diversification of products and of
making production more demand-oriented
are now being examined by Governm ent.
It is expected that with these measures
there would be an improvement in the
off take of steel both in the domestic and
foreign markets.

Export of Raw Petrojeum Coke

9953. SHRI S. K. TAPURIAH :
SHRI R. D. BHANDARE :

Will the Minister of COMMERCE be
pleased to state :

(a) the details of the contracts entered
into with foreign parties for the export of
raw petroleum coke since its production
starred in the counmtry till 31st March,
1968 particularly indicating the dates of
the contracts, quantities involved in each
case and export price per metric ton ;

(b) the actual quantity exported against
each contract and the balance, if any, to
be exported as on the 31st March, 1968 ;

(c) the avsrage net foreign exchange
earning per matric ton on the quantity of
raw petroleum coke exported ;

(d) whether any demurrage and/or
wharfage was paid on the exported
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quantities to the Calcutta Port by Indian
0il Corporation Limited and if so, how
mcub and on what tonnage ; and

(e) whether Government have entered
into any mew contracts in the month of
Apri), 1968 and the future policy in this
regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) and (b).
A statement showing details of the contracts
entered into by the State Trading Corpora-
tion with wvarious parties and actual
quantities exported against each contracts
is laid on the Table of the House.
[Placed in Library, See No. LT-1218/68].
It is not in the business interest of the
Corporation to disclose information on the
Pprices.

(c) Average net foreign exchange
earning is Rs. 114 FOB Calcutta.

(d) No, Sir.

{e) No, Sir. Government have decided

that no further export should be allowed
for the present.

Asoka Paper Mills

9954, SHRI BHOGENDRA JHA:
Will the Minister of INDUSTRIAL DEVE-
LOPMENT AND COMPANY AFFAIRS
be pleased Lo refer to the reply given to
Starred Question No. 1253 on the 10th
April, 1968 and state :

(a) whether the estimates of the addi-
tional finances required by the Asoka
Paper Mills Ltd., have been known by now
from the management of the Mill or from
the Government of Bihar or assessed
through the agency of the Union Govern-
ment itself ;

(b) whether any request has been
received from the Bihar Government for
grant of a loan ; and

(c) whether Government have consi-
dered the question of taking over the
Mill 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHEMD):
(a) to (c). No, Sir. )
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Foreign Exchapge to Companies

9956. SHRI B. K. DASCHOWDHURY:
Will the Minister of COMMERCE be
pleased to state : g

{a) how much foreign exchange has
been allotted for the expension of business,
import of material or raw material during
the last five years to (i) Cemmentation
Patel, Bombay, (ii) Rallis India Ltd., (iii)
Mercury Travels (P) Lid., Calcutta, (iv)
Mandya National Paper Mills Lid., Banga-
lore, (v) Sri Ranga Vilas Ginning and
Spinning and Weaving Mills Ltd., Coim-
batore (vi) Bengal Brothers Ltd., Calcutta,
(vii) Oberai Hotels Lid., (viii) Tractors
and Equipment Corporation Ltd., New
Delhi (ix) Metal Distributors Ltd., Cal-
cutta, (x) Clarks Hotel, Varanasi, (xi)
India Cement Ltd., Madras, (xii) C. Eduljje
and Company, Nagpur, and (xiii) Alumi-
pium Industries Ltd., Kerala ;

3
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(b) wheibmr any case of misuse of

foreign exchange by these firms has come
to the notice of Government ; and

{c) if. so, the
matter 7

action taken in this

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOBD: SHAF QURESHI) : (a) Statistics
regarding the amount. of foreign exchange
allotted for the expension business, import
of machinery or raw material is not main-
tained on a firm-wise basis and the
imfbrmation asked for is, therefore; not
available.

(b) and. (c). In view of the answer to
(a), do mot arise.

Foreign Exchange allotted to Certain

Companies
9957, SHRI  ARJUN  SINGH
BHADORIA : Will the Minister of

COMMERCTE be pleased to state :

(a) the ameunt of foreign exchange
allatted. for the. expension of business,
Import of machinery or raw material
during the last four years-to (I} Koppers
India Lid,, Caloutta (ii) J: K. Industries;
Calcuita, (iii) Enfield India Ltd., (iv)
British India Corporation, Kanopur, (v)
Amalgamated Coalfields Ltd., (vi) V. M.
Salgaocar. and Bros:;, Goa; (vii) Forbes
Campbell and Co. Ltd. (viii) Chowgule
angd Co: Ltd. Goa (ix) Jolly Brothess, Ltd.,
Bomitay, and (x) Skoda Indis Ltd,,
Bombay ;

(b) whether any-case of miswse of this
forsign exchange by these-firmes: has- come'
to the motice of Governmeat ; and

(e if* so, the actiom takem im this
matter 7

THE DEPUTY MINISTER IN THH
MINISTRY OF COMMERGE (SHRI
MORD. SHAFI QURBSH{) : (a) Statisties:
regurding the amownt of fareigo exchiange
allotted for the expemsion’ of basinoes,
import of machinery. or rew material
is. pot maistsined on a fim-wise
basis. and the idformation asked for is:
thevefire not-avaliable:

(b) and (c). In view of the- answer to
(s}, do pot arise.
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Foreign Exchange Allotted to Certain
Companiles

9958. SHRI ARJUN SINGH
BHADORIA : Will the Minister of
COMMERCE be pleased to state :

{a) the amount of foreign exchange
allotted for the expension of business on
import.of material or raw material during
the last three years to (i) Southern Road-
ways Ltd., Madras, (ii) Orient General
Industries Ltd., (iii) Bombay Gas, Co.,
Bombay, (iv) Bengal Corporation (P) Ltd.,
Calcutta, (v) Modi Industries, Modinagar,
(vi) Smith Stainistree and Co. Ltd., (vii)
Sirsilk Ltd., Andhra Pradesh, (viii) Dalmia
Irom amd Steel Ltd., (ix) Ogale Glass Works,
Ltd., (x) Dalmia Cement Bharat Ltd., New
Delhi-;

{b) whether any cases of misuse of this
foreign exchange by these firms has come
to the notice of Government ; and

(c) if so, the action taken thereon ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) Statistics
regarding the amount of foreign exchange
allotted for the expeosion of business,
import of machinery or raw material is not
maintained om a firm-wise basis and the
information asked for is (berefore mnot
available.

{b) and" (c}. In view of the answer to
(a), do not arise.

Foreign Exchange aljotied to certain Companies

9959, SHRI  ARJUN  SINGH
BHADORIA.: will the Minister of
COMMERCE be pleased to state :

(a) the: amount of foreign exchange
allotted for the expansion of business, im:
port of material or raw material during the
last three years to (i} Bird & Co,, Calcutta,
(il) Shaw Wallace and Company, Madras,
(iii) Jay Engineering Works, Calcutta, (iv)
W. H. Brady and Company Ltd., (v)
Thiackersey Moelji and Compamsy Ltd.,
Bombay, (vi) Mational Tobacco Co. Ltd.,
and (vii) Utkal Machinery Co. Ltd. Bour-
keta ;

(b) whether any case of misuse of the
foreign exchange by these firms has come
to the notice of Government ; and
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(¢) if so, the action taken thereon ?

THE DEPUTY MINISTER N THE
MINISTRY OF COMMERCE (SHRI
MOND. SHAFI QURESHN) : (a) Stwtistics
regariting the amount of foreign exchamge
allotted for the cxpamsion of busimess,
import of machinery or raw maserisl is not
meintained on 2 firm-wise basis and the
information asked for is therefore mnot
available.

(b) and (c).
(a), do not ariee.

In view of the anewer to

Hindostan Ceatral Industry Lid. Namgled,
Dethj

9960. SHRI NIHAL SINGH : Wil
the Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
pleased to state the total amount paid by
Government to the Hindustan Central
industry Ltd, Nanghi Delhi dering the
last five years ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY AFFA-
IRS (SHRI F. A. AHMED) : An amount of
Rs. 25000'- (Rupees twenty five thousand)
was paid in the form of loan to the Hin-
dustan Central Industry Ltd.,, Nangloi ia
1963 by (he ersiwhile Punjab Financial
Corporation.
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Prices of Cloth

9962. SHRI M. L. SONDHI :
SHRI VIRBHADRA SINGH :
SHRI N. K. SANGH] :

Will the Minister of COMMERCE be
pleased to refer to the reply given to
Unstarred Question No. 6024 on the 2md
April, 1968 and state :

i) whether Gowernment have comsi-
dered the question of increse in the price of
cottrofed varieties of mill svade cloth ;

tb) i se, the bromd detail of the
scheme and the decision takea in the
matter ;

{c) whetber it will make the coaswmers
to pay more ; and

(@ il so, to what extent the increse is
proposed to be adjusted within  the excies
revenue ?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH): (a} to {ds
Attention is invited to the Statement laid
by me on the Tabic of the House on st
May, 1968 regarding prodoction and markets
ing of coiton textiles.

A vy & frafa gea

. 9963. ot frgw oy - w1 Wi
WY ag qAA W T &L f
' (%) smag =R fF 3 A0w wd
g d w7 s F Fralg & @ ¥
o s fam gra fraifor gt &
ant ¥ spofedf & s oAy

(@) afx g, @ w% w&v wew §
LiIgd

(n) = fewfr & qure wor & fadr
T Y 3T AT A & 7

wfoer  wwem ¥ I A (o
A o gRE) : (F) ¥ e
g goere o1 7Y fref & o

(@) aar (7). e TE IR |



2451 Written Answers
e waw Ao wey o gl Wy fran
Tar WY Wi TEIT 7 Wy

9964, «it frgrer feg : ¥or e,
o™ awy w1y T qg Ay N IO F
fir :
(%) m@ srcawt # wfs af s@t
Ry qur Wk s § fEw-fea
wHT #Y Snaw AT § wer fagr mar
qt;

(@) #ar 7g *rer ¥ @wg I
WIAFAT §1 Q9§ T&T 4T 41; 6}

(n) w1 & &t g @ AR R AR
Ioar & A # w i @ rE R, iz
afz gt, aY SEwT ST AT R 7

AT, W T9T g7y WAT ¥ o
AN (St Ro wo W) : (%) ¥ (W) .
wi a-feasat 1961 N sgFE—wAfy
¥ TAF FEH FI L9 ST FT Hrer
fages &TF &1 ™7 wEfEw el &
o fgst 1 aYg fagr amar & s
FE & e fAfEs FA AR A &
&rw qoa & fyedErd tew geTd
& wiawifea) & &

Small Car Project

9965. SHRI GEORGE FERNANDES 1
Will the Minister of INDUSTRIAL DEVE-
LOPMENT AND COMPANY AFFAIRS
be pleased to state :

(a) whether a representation has been
submitted by the Small Car Project Come
mittee, MNagpur to the Prime Minister
demanding the setting up of a Small Car
Project in Nagpur ;

(b) if so, the salient features thereof j
(¢) tbe action taken thereon ; and
(d) whether Government propose to

establish the Small Car Factory in Nagpur
or at any other centre ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) : (a)
Yes, Sir,

MAY 7, 1968
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(b) The Small Car Project Committee,
Nagpur have demanded that Nagpur
should be selected as the site . for the loca-
tion of the proposed Small Car Project.
The reasons advanced by the Committee
for the location of the Small Car Project
at Nagpur mainly are :—

(i) Economically, it will mitigate the
effects of recession on the engineering
industries in that region ;

(if) TIndustrially, it will encourage
establishment of ancillary. industries in
Nagpur and the Vidarbha region ;

(iii) Geographically, Nagpur, being
centrally located, will be suitable for strate-
gic considerations and for the convenience
of communications ;

(iv) Technically, the project would be
efficiently administered since  adequate
technically qualified personnel are available
in the region ; and

(v} ‘The city of Nagpur having lost the
status of the capital of a State, the estab-
lishment of the project at Nagpur will
remove the complaint of the citizens that it
has been neglected.

(¢) and (d). The Small Car Project
Committee, Nagpur had also represented
through the Chief Minister of Maharashtra.
The latter has been informed that the
suggestion for locating the project at
Nagpur will be considered, alomg with
similar requests from other States, after a
decision is taken on the policy issue as to
whether or not the Small Car Project is
to be taken up for implementation.

Jluis in Jamalpar Workshops
. SHRI GEORGE FERNANDES 1
Will the Minister of RAILWAYS be pleas-
ed to state :

(a) the number of Khalasis working
in the Jamalpur Workshops of the Eastern
Railway ;

(b) whether any promotional avenues
are open to these staff ;

{c) whether representations have been
received from the staff for promotions to
higher categories ; and

(d) if so, the action taken thercon ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) 1,524 as
pn 31.12,1967. '



453

Written Answers

(b) Yes.

(c) Yes, on 20.7.1967.

(d) Government are satisfied that the
existing channels of promotion provided
for the staff are adequate. A reply has
been given to the representation.

M/S Cooper Allen Co. of Kanpar

7. SHRI GEORGE FERNANDES :
Will the Minister of INDUSTRIAL DEVE-
LOPMENT AND COMPANY AFFAIRS
be pleased to state :

(a) whether Government have received
a representation from the Kanpur Industrial
Workers" Association dated the 20th Feb-
rurary, 1968 making certain serious allega-
tions against the management of M/s
Cooper Allen Company of Kanpur ;

{b) whether investigations have been
instituted into these complaints ; and

(c) if so, the progress made in this

regard 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) : (a) Yes,
Sir.

(b) and (c).’An inspection under Section
209(4) was ordered and the Inspector's
report which has just been received is under
study.

Revision of Prices of Hindistan Steel
Products

9968. SHRI SRINIBAS MISRA : Will
the Minister of STEEL, MINES AND
METALS be pleased to state :

(a) whether it is a fact that Govern-
ment are considering up-ward revision of
the price structure of Hindustan Steel pro-
ducts in view of the loss suffered by this
undertaking ; and

(b) if so, what will be the basis of such
revision ?

THE MINISTER OF STATE IN THE
MINISTER OF STEEL, MINES AND
METALS (SHRI P. C. SETHD : (a) and
(b). At present prices are fixed by the
Joint Plant Committee after decontrol with
gffect from Ist Muy. 1967, =~
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Rise in Price of Tea and Coffee sold at
Rallway Stalls

9969. SHRI SRADHAKAR SUPAKAR:
Will the Minister of RAILWAYS be pleas~
ed to state :

(a) whether there has been an abnor-
mal rise in the price of tea and coffee sold
in tea stalls and restaurants at Railway
Stations ; and

(b) if so, whether the above price rise

is permanent or temporary on account of
scarcity of sugar ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) and (b).
In view of the steep rise in the prices of
ingredieats like sugar, tea, coffee, milk, and
staff costs etc., the selling prices of tea
and coffee have been slightly increased with
effect from 10.4.1968 and the revised prices
compare favourably with the prices charged
in catering establishments of similar stan-
dard outside Railway premises. The prices
will be reviewed from time to time.

Foreign Collaboration

9970. SHRI PREM CHAND VERMA :
Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state :

(a) the number of companies in India
which have foreign collaboration ;

(b) the capital of these Companies and
the percentage of shares which India and
foreiga countries have in each ; and

(c} whether the foreign collaboraters
have been given the guarantee to get their
profits in foreign exchange and if so, what
are the rules therefor 7

. THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) : (a)
2038 cases of foreign collaboration have
been approved by Govwt. during the years
1961 to 1967. [Out of this 709 cases involve
foreign capital participation.

(b) The figures of total capital and
foreign capital involved in these 709 cases
have not beed separately worked out.
However, the Reserve Bank of India
Bulletin January 1967 contains a detailed
study of forcign investments in India, By
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and large, minority foreign capital parti-
cipation has been allowed In these cases.
(¢} It is mot Government’s policy to
place amy restrictions on the remittance of
profits earned by non-residents on their
investment in India, provided the foreign
iovestment has been duly approved. Such
remittances are normally freely allowed
subject to the payment of taxes and after

completion of certain procedural forma-

Hties.
Shortage of Non-Ferrous Metals

9971. SHRI N. K. SOMANI : Wil
the Minister of STEEL, MINES AND
METALS be pleased to state :

(a) whether a number of industries
are suffering as a result of acute shortage
of non-ferrous metals notably copper and
zinc ;

(b) whether Government have noted
the UN report that every ton of steel needs

MAY 7, 1968
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40 1bs. of copper and similar quantities of
lead and zinc ; apd

(c) the extent of gap between demands
and availability by 1970-71 and steps to be
taken to meet the situation ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI P. C. SETHI) : (a) Yes,
Sir. The priority industries are, however,
being allowed to import sufficieat nom-
ferrons metals to meet their requirements
and as such their production has not
suffered due to shortage of these metals.

{b) Itis not clear as to which U.N.
report the Member is referring to. Allempts
are, however, being made to locate and
study the said report.

(c) The extent of gap between the
demand as estimated earlier, and availa-
bility of different non-ferrous metals by
1970-71 is indicated below :—

Metal Estimated Internal production Gap
demand (including scrap
availability)
Production Scrap
availability
(In tonnes)
Aluminium 2,75,000 1,50,000 25,000 1,00,000
COPPGI' 1 Iso’m 36,500 10,500 1,33,000
Zinc 1,17,000 38,000 7,100 72,000
Lead 1,26,000 3,000 5,000 1,18,000
Tin 9,900 -_ - 9,900
Nickel 15,000 == — 15,000

In connection with the formuolation
of the new Fourth Plan commencing from
1-4-69, the Planning Commission have set
up Planning Groups for different industries
including one on Non-Ferrous Metsals.
This group is presently engaged in working
out the revised estimates of demand, indi-
genous availability etc. The above esti-
mates are thus subject to review in the
light of the recommendations of the
Planning Group on Non-Ferrous Metals.
The following steps are being taken to
imcrease the indigenous production of non-
ferrous metals :—

1 Installed capacity for

Aluminlym.

aluminium in the country at present is
115,800 toones per annum. A further
capacity of 327,500 tonnes per annum
(150,000 tonnes in the public sector and
177,500 tonmes in the private sector) is
under various stages of ‘implementation.
It is likely to take the installed capacity to
443,300 tonnes per annum by 1972-73.

2. Copper. Thereis at present only
one copper smelter in the country which
produces about 9,000 tonnes of metais per
annum based on the Singhbhum (Bihar)
Copper deposits. This unit, which is in
the private sector, has beem granted a
licence under the Indastries Act tQ w44
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up a 16,500 tonnes per apnum flash smelter
for the production of copper. A 31,000
tonees per sanum copper smeller is being
set up at Kbetri (Rajasthan) in the public
sector. These projects are expectad to be
completed by the end of 1971-72. In
addition, steps are being taken to develop
the copper deposits in the Rakha area
in Bihar, Agnigundala in Andhra Pradesh
and Daribo in Rajasthan.

3. Lead and Ziac. The only lead smel-
ler in the couatry at present is located at
Tundoo (Bibar) with a capacity of about
5,400 t per 1. Production in
the smelter at present is, however, only of
the order of 2,600 tonnes per annum. The
smelter is based on the lead-zinc ore
deposits of Zawar Mines (Rajasthan).

A 20,000 tonnes per anaum zinc smelter,
based om imported concentrates, at Alwaye
(Kerala) in the private sector went into
production in May-June 1967. Another
new zinc smelter with a capacity of 18,000
tonnes per annum based on Zawar (Rajas-
than} deposits in the public sector has
recenlly been commissioned. Detailed
proving and prospecting operations being
icitiated to determine the extent of addi-
tional ore reserves in this area have mdicat-
ed that these reserves may ultiruately
sustain a metal production of over 75,000
tonnes per anoum. A proposal received
for expansion of the Atwaye {Kerala) smel-
ter upto 60,000 tonnes per anoum (in two
stages) and another to-set up a new 30,000
tonmes zinc smefter in the - public sector,
based on imporied concentrates, are under
active consideratioa.

4. Tin. At present economically work-
able deposits of tin are not kmown in
India, though some pockets have been
reported in Hazaribagh, Ranchi and Gaya
Districts of Bihar, Hasnipura in Gujarat,
Dhanbal in Mysore and Bhilwara in Rajas-
than. All these deposits are not consider-
ed of any commercial value. There is at
present no indigenous production of
primary tin metal though some small
quantities of secondary tin arc recovered
from scrap etc. The requirements are being
_imported. -

Nickel. Presently there is no indigenous
production of Nickel in the country and no
economic deposit has so far been located.
The requirements are being met by import.
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Search for Non-Ferrous Minerals

With a view to locating and developing
the potential mineral resources of the
country In the sphere of non-ferrons metals,
an integrated programme of air-borne
survey and ground follow-up work has been
drawn up. This programme envisages
carrying out of air-borne surveys in the
Aravalli area in Rajasthan, the East
Cuddapah basin of Andhra Pradesh and
Bihar plateau covering an area of 120,000
Sq. Kms. Apart from the air-borpe sur-
vey, the Geological Survey of India expect
to take up ground surveys in respect of
about 234 prospects.
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Mapufacture of Scooters

9973. SHRIMATI TARKESHWARI
SINHA :
SHR1 DEQRAO PATIL :

SHRI RAGHUVIR SINGH

SHASTRI :
Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY

AFFAIRS be pleased to state :

(a) whether the decision for the setting
up of an additional unit for the manufac-
ture of scooters and to expand the existing
units has been taken by the Licensing
Committee ; and

(b) if not, the reasons for the delay 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): (a)
and (b). The Licensing Committee had
appointed a small Sub-Committee to make
a detailed examination of the pending
schemes and recommend three or four
schemes out of them which were most
promising. The Sub-Committee took some
time over this because one of the members
was pre-occupied with work connected with
UNCTAD II. The Sub-Commitiee has
since submitted its report which will be
taken up for consideration by the Licensing
Gommittee at ils next meeting.
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Urea produced at Neyveli
9974. SHRI KIRUTTINAN : Wil

the Minister of STEEL, MINES AND
METALS be pleased to state :

(a) the total quantity of urea produced
at Neyveli ;

(b} the quantity allotted to the Thamiz-
hagha Arasu (Madras State) from this
unit

(c) whether the State Government have
requested the Central Government to allot
80 per cent of the production ; and

(d) if so, the action taken by Govern-
ment in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI P. C. SETHI): (a) The
total quantity of Urea produced from
March, 1966 upto 28th April, 1968, was
1,42,120,280 tonnes.

(b) 89,859.000 tonnes during the above
period.

(¢) No, Sir.
{d) Does not arise.

Premier Tyre Factory at Kalamassery

9975. SHRI VASUDEVAN NAIR :
Will the Minister of INDUSTRIAL DEVE-
LOPMENT AND COMPANY AFFAIRS
be pleased to state :

{a) whether there is a proposal to
manufacture scooter tyres in Premier Tyre
Factory at Kalamassery, Kerala State;

(b) if so, the target fixed when the
scooter tyre production is likely to comme-
nce; and

(c) the estimated additional
ment Potential from this Project 7

employ-

THE MINISTER OF INDUSTRIAL
DEVELOPMENT  AND COMPANY
AFFAIRS (SHRI F. A. AHMED) : (a)
Yes, Sir.

(b) Messrs Premier Tyres Ltd., Bombay
have a proposal to manufacture 40,000
scooter tyres per anoum in their factory at
Kalamassery. Production is likely to com-
mence during the course of this year.

(c) Production of scooter tyres is being
undertaken by the company with aview
to diversifying the production, and though
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it may involve employment of some additi-
onal manpower it is not likely to enhance
the employment potential to any substantial
extent.

Titaniom Products, Trivandrom

9976. SHRI VASUDEVAN NAIR :
Will the Minister of INDUSTRIAL DEVE-
LOPMENT AND COMPANY AFFAIRS
be pleased to state ;

(a) whether an agreement has been
reached with a British firm for the expans-
ion of the Titanium Products, Trivandrum;

(b) if so, main features thereof ;

(c) the expenditure involved on this
expansion;

(d) the contributions from the Central
Government in this regard; and

(e) the additional employment expected
from this expansion?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) : (a) No,
Sir. No foreign collaboration is needed for
this expansion,

(b) Does not arise.

(c) Rs. 625 lakhs,

(d) A loan of Rs. 30 lakhs has been
sanctioned to the Government of Kerala
during 1967-68 for financing the expansion.
During 1968-69 a budget provision of Rs,
30 lakhs has been made for giving as loan
to Kerala Government.

{e) 198 (including all categories).
Theft of Rationed items from Rallway wagons

9977. SHR1 JYOTIRMOY BASU : Will
the Minister of RAILWAYS be pleased
to state :

(a) whether itis a fact that Food

Department of West Bengal Government
has complained of serious thefts of rationed

items from Railway wagons recently;
(b) if so, the volume thereof; and

(c) the steps which Government prop-
ose to take in this regard?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) (a) and (b),
Yes. According to the complaint received
from the West Bengal Government in April
68, seven (o ten percent of Quota of sugar
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allotted to the State was reported to have
been lost in transit on account of pilferage.
The matter is under examination of the
Eastern Railway administration.

(c) the following preventive measures
have been taken;

(i) Strict supervision is being maint-

ained at yards;
Frequent raids are conducted and
ambushes are arranged at plague
spots;
Plain clothes staff are engaged to
collect intelligence about crime
activities;
Close co-operation is being main-
tained with the commercial depart-
ment;
Escorts are provided on trains
particularhy those moving with
food consignments; and
Armed patrolling has also been
introduced at selected yards.

(i)

.

(i

(iv)
(v)
(vi)

Representations from Railway
Electrification Staff

9978. SHRI JYOTIRMOY BASU :
Will the Minister of RAILWAYS be pleased
to state :

(a) whether Government have received
a number of representatations from the Rail-
way Electrification staff in the matter of
shifting the work units; and

(b) if so, the steps which have been
taken in this regard?

THE MINISTER OF RAILWAYS
(SHRI C. M, POONACHA) : (a) and (b).
Certain representations have been received
in regard to the organisation of the Rail-
way Electrification and the points raised
are being duly considered.

Kangra Tea Marketing Cooperative Society

9979. SHRI HEM RAJ : Will the
Minister of COMMERCE be pleased to
state : :

(a) whether it is a fact that the Kan-
gra Tea Marketing Cooperative Socety is
manned by tea producers of the Himachal
Pradesh and is an exporter of tea to
Afghanistan;

. “
(b) whether it has represented to
QGovernment for issining an import licenae
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for the import of dry fruits against the
export of tea; and

(c) if so, the action taken by Govern-
ment thereon?

THE DEPUTY-MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) The
Kangra Tea Marketing Cooperative Society
is mainly & cooperative society formed by
producers of tea in Kangra, though merch-
ants and traders in tea are also eligible to
become members without voting rights.
The Society as such does not export tea.

(b) Yes, Sir.

tc! Licences for import of Afghan fruits
fresh and dry, are already being issued to
approved importers against emport of
permissible items, including tea. Under the
current policy, exporters of non-traditional
items to Afghaisntan are also eligible to
import Afghan iruits. There has been a
considerable rise in India’s overall export
of tea to Afghanistan during 1966-67 and
1967-68, and the Government do not see any
reason to modify the present policy.

Written Answeti

Memorandom from Class | Railway Officers
Re. Conditions of Service.

9980, SHRI S. P. RAMAMOORTHY :
SHRI H. AJTMAL KHAN :
SHRID. N. DEB :

Will the Minister of RAILWAYS be

pleased to state :

" (a) whether Class I Qfficers of the Rail-
ways have submitted a memorandum to
vhe Railway autheritics drawing thedr atten-
then to the growing disparity in the comd-
itieas of sarvice between officers of the
raliway organisation and those working in
other seciors of Govermment services; and

(b) if so, 1he remction of Govermment
thereto?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) (a Yes.

(b) The represcatstion i¢ under consid-
eration.
Yoy iyl g sl wrew g aa
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Export of Coal

9983, SHRI NITIRAJ SINGH CHAU-
DHARY : Will the Minister of COM-
MERCE be pleased to state :

(2) whether there is a proposal to
study the lopg-term coal export poteatial
to countries other than Ceylen, Burma and
Pakistan to reduce the incressing stocks in
the country ; and

{b) if so, the main features thereof ?

THH DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) and (b).
Mo, Sir. There Is no such proposal under
comideration at present. Efforts are how-
ever being made to explore the possibilities
of exporting coal to countries like Japanm,
Hoog Kong, Singapore, Sudan and U.A.R.

Survey of Minerals in Narsinghpar
District

9984. SHRI NITIRAJ SINGH CHAU-
DHARY : Will the Minister of STEEL,
MINES AND METALS be pleased to refer
to the reply given to Unstarred question
No. 2606 on the 1st December, 1967 and
stale :

(a) whether Narsinghpur District has
already been surveyed ;

(b) if so, what minerals were traced
there and the approximale quantities there-
of ; and

(c) if not, whether it will soon be sur-
veyed as it has many minoerals like iron,
coal, lime stone and copper ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI P. C. SETHI): (a)and
(b). Yes, Sir. Geological mapping, pre-
liminary minoeral assessment and reconnais-
sance survey in parts of Narsinghpur dis-
trict have been carridd out by the Geologi-
cal Survey of India and the work is still in
progress during the current field season.
The survey carried out has revealted that
the occurrences of asbestos, iron ore and
§Opper are ol cacouraging. Geophysical
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work recommesded for copper will be
taken up by the Qeological Sutvey of India

in due course. Occurrences of flux grade

limestone, dolomite, scapstone have been
recorded. Wark for iron ores at Dilhir,
Hithanpur ; limestone at Chaadlon ; coal
at Qotitorla, Mobpani by drRling is in
Progress.

(c) Does not arise.

Inveation Prometion Beard

9985. SHRI NITIRAJ SINGH CHAU-
DHARY : WIll the Minister of INDUS-
TRIAL DEVELOPMENT AND COM-
PANY AFFAIRS be pleased to state :

(a) whether the Invention Promotion
Board has given awards to many persons
for their inventions ;

(b) whether an exhibition of these in-
ventions is proposed to be arranged in
Delhi for the advantage of all concerned ;
and

(c) if not, the reasons therefor 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY AF-
:Mls (SHRI F. A. AHMED) : (a) Yes,

Ir.

(b) An exhibition at Delhi and other
big citics in India is being arranged so as
to interest the industrialists in the inven-
tions.

(c) Does not arise,
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Cadre of Telephone Operators

9987. SHRI YASHPAL SINGH:
Will the Minister of RAILWAYS be pleas-
ed to state : -

(a) whether it is a fact that the cadre
of Telephone Operators which was pre-
viously merged with the cadre of clerks,
has been separated ;

(b} if so, the reasons therefor ; and

(c) the future of those Telephone
Operators who have been appointed now
and may not get their promotions only be-
cause of this new policy ?

THE MINISTER OF RAILWAYS
(SHRI C, M. POONACHA): (a) Tele-
phone Operators are drawn from clerks in
grade Rs. 110-180 and they form a scpa-
rate cadre upto the grade of Rs. 210-380
only.

(b) The reorganisation has been done
to improve efficiency in the Telephone Exr
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changes, which was adversely affected due
to transfer of experienced Telephone Opera-
tors on promotion to higher grade clerical
posts.

(c) Telephone Operators are eligible
for promotion to higher grade posts upto
the grade of Rs. 210-380 in the telephone
operating side and thereafter to the clerical
higher grade posts. Their chances of pro-
motion have not been adversely affected
as percentage of higher grade posts are the
same on both sides.
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Selection of Class 11I Staff for
Promotion to Class 11

9989. SHRI BUTA SINGH : Wwill
the Minisier of RAILWAYS be pleased
to state ;

(a) whether it is a fact that in the
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Northern Rallway, the result of selection
of Class 111 staff for promotion fo Class 11
(Gazened) Transportation dnd Comiméréial,
was finalised after more than two montlh
from the date of last intérviéw ; and
_ (b) whéther it is & fact that the result
86 declared Is differént from that Bnalized
by thé Sefection Committée ?
THE MINISTER OF RAILWAYS
(SHRI €. M. POONACHA) : (a) Yes.
(b) No.

Written Answers

Steel Piants in Public Sector

9990. SHRIMATI SUSHILA ROHA-
TGl : Will the Minister of STEEL,
MINES AND METALS be pleased 1o
state :

(a) whether it is a fact that steel plants
in the public sector, which had suffered
recently due 1o recession were now picking
up

(b) whether India will be in a position
to supply half a million tonmes of finished
steel and 300,000 tonnes of pig iron annual-
lyto U.8.S. R. ; and

(c) whether Jovernment are conlém-
plating complete decontrol of steel ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEEL, MINES ANB
METALS (SHRI P. C. SETHI): (a)
There is no firm indication to show that
Steel Plants in the Public Sector are now
retovéting from the effects of recession.

(b) Yes, Sir.

(c) The question of future policy
regarding pricing and distribution of
steel is being reviewed at present.
and no decision has yet been taken on it.

Titanizm Complex in Kerala

9991, SHRI VASUDEVAN NAIR:
Will the Minister of INDUSTRIAL DEVE-
LOPMENT AND COMPANY AFFAIRS
be pleased to sfate :

(a) whether any application for the
grant of a licence for the establishment of
a Titanium Complex in Kerala State is
pending before the licensing authority ;

(b) if so, whether the Kerala Govern-
ment have reguesied the Central Govern-
ment to expedite the isywe of the Letter of
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Tntent so that no further delay is caused in
the establishaient of this Complex ; and

(¢) Government’s reaction thereto ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY AP-
FAIRS (SHRI F. A. AHMED) : (a) Yes,
Sir. Three applications for grant of lice-
nce for establishment of a Titanium Com-
plet in Kerala State have béén réceivéd by
the Government of India ;

(b) Yes.

(c) Government is examining these pro-
posals.

Prices of Rubber

9992 SHRI VASUDEVAN NAIR 1
Will the Midister of COMMERCE be pleas-
éd 1o state :
(a) whether Government have received
a request from the rubber Boatrd for the
rcrn_ouai of maximum prices of natural
fubber ; and
(b) if so. the reaction of Government
thereto ?

THE DEPUTY MINISTER IN THE

MINISTRY OF COMMERCE (SHRI
MOHD. SHAF! QURRESHI): (a) No,
Sir.
(b) Droes not arise.
Import of Rubber
9993. SHR! YASUDEVAN NAIR :

SHRI S. R. DAMANI :

Will the Mimister of COMMERCE be
pleased to state :

(a) whether the Rubber Board has re-
commended to Gévernment {hat no import
of rubber should be allowed durimg the
yoar 1968-69 ; and

(b) il so, the decision taken by Govérn-
ment thereon ?

THE DEPUTY MINISTER IN THE

MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) Yes,
Sir.

(b} No decision has yef beeq takén on
the question of imports. Government is mmk-
ing an assessment of the total estimated re-
quirements of rubber by the rubbér goods
manuhctunn; industry and the totdl indie
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genous availability of both natural and
synthetic rubber during 1968-69.

State Corporations for Jute and
Cotton Trade

9994. SHRI S. R. DAMANI :
SHRI DEORAO PATIL :

Will the Minister of COMMERCE be .

pleased to state :

{a) whether there is a proposal under
the consideration of Government to set up
State Corporations to trade in jute and
cotton ;

(b} if so, the reasons therefor ; and

{c) the steps taken in this direction ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) to (c).
Government have decided in principle to
to set up two separate corporations for
jute and cotton. The purchase and buffer
stock operations in regard to cotton and
jute will be taken over by the “respective
corporations. A study group is being set
up to work out the details.

Manafactare of Safety Glass
9995, SHRI KASHI NATH

PANDEY :

SHRI MAHARAJ SINGH
BHARATI :

SHRI B. K. DASCHOW-
DHURY :

SHRI R. BARUA :

SHRI D. N. DEB :

SHRI VIDYYA DHAR
BAJPAIL :

SHRI K. M. KAUSHIK :

Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY AF-
FAIRS be pleased to state :

(a) whether the Safety Glass manufac-
turers Calcutta, sent any representation on
the 11th March, 1968 protesting against
further capacily in the safety glass industry;
and

(b) if so,
matter 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY AF.
FAIRS (SHRI F. A. AHMED): () A

the action taken in the
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representation has been received from M/s.
Hindustan Safely Glass Works Ltd., Cal-
cutta.

(b) Manufacture of safety glass does

not attract the provisions of the Industries
(Development and Regulation) Act, 1951

“and even sheet glass from which it is pro-

duced bas been de-licensed.

Electroplating Plant, Kanpur

9096, SHRIMATI SUSHILA
ROHATGI : Will the Minister of INDUS-
TRIAL DEVELOPMENT AND
COMPANY AFFAIRS be pleased to
state :

(a) whether it is a fact that Gevern-
ment of Uttar Pradesh has ordered closure
of Electroplating Plant, Kaopur and
retrenchment of all personnel ;

(b) whether it is likely to disturb the
small-scale industrial units ; and

(¢) if so, the steps which Government

propose to take in this regard?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): (a) to
(c). Information is being collected from
the State Government and will be laid on
the Table of the House.

Tea purchasing board at Calcutta

9997. SHRIMATI SUSHILA
ROHATGI : Will the inister  of
COMMERCE be pleased to state :

(a) whether the Government of Iraq
propose to set up a Tea Purchasing Board
at Calcutta;

(b) if so, the likely increase in the tea
exports as a result thereof ; and

(c) the amount of foreign exchange
likely to be earned thereby?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) Yes, Sir.

(b) and (b). It is difficult to say, at
this stage, to what extent India’s tea
exports to Iraqg and our foreign exchange
carnings thereby are likely to increase as a
result of the decision of the Government
of Iraq to set up a tea purchasing or;anir
sation at Caleyita,
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fs scarce despite the slump in the steel
market ; and

(b) if so, the reasons therefor ?

THE MINISTER OF STATE IN THE
“MINISTRY OF STEEL, MINES AND
METALS (SHRI P, C. SETHI) : (a) and
(b). The steel furniture industry requires
steel mainly in the form of sheets of sizes
16 gauge and thinner. Flat products like
sheets and plates are in short supply in the
country and the demand for them far éx-
ceeds the supply. There isslumpin the
steel market only for such non-flat cate-
gories as bars, rods and structurals and oot
for the flat types of steel required by the
steel furniture industry.

Overbridge on Railway Leve! Crossing
in Tiranelvell Jo.

10011, SHRI S. XAVIER : Will the
Minister of RAILWAYS be pleased to
state :

(a) whether there is a proposal to con-
struct an overbridge on the Railway level-
crosing in Tirunelveli Junction ;

(b) if so, when the work on the project
is likely to commence ;

{c) the amount which has been allotted
for the purpose ; and

(d) when the construction is likely to
be completed ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) to (d).
In January, 1967, the Goveroment of
Madras had tentatively proposed construc-
tion of a road overbridge in replacement
of existing lcvel crossing at Tirunelveli, and
sccordingly the gemeral arrangement Plan
was prepared by the Railway and sent to
the State Government in September, 1967.

No firm decision has, however, been
communicated by the State Government
s0 far ; and so the scheme could not be
progressed further. As soon as the State
Government take a final decision, indicate
necessary priority together with allocation of
funds towards Road authority's share of
the cost of the work, the Railway will
correspondingly take appropriate action in
the execution of railway's poriiop of the
work of bridge structurg,
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Export of Sitars
10012. SHRI P. K. DEO :
SHRI R. R. SINGH DEO :
SHRID. N. DEB :

Will the Minister of COMMERCE be
pleased to state : .

(a) thc number of sitars being exported
annually by India ;

(b) the names of the countries to which
the are being exported ; and

(c) the amount of foreign exchange
being earned thereby ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) to (c).
Separate statistics of exports of Sitars are
not maintained. A statement, showing
countrywise exports of string musical in-
struments (including sitars) during the
years 1965-66, 1966-67 and 1967-68 (April,
1967 to January, 1968) is laid oo the Table
of the House. [Placed in Library. See No.

LT—1220/68].
Shortage of Scooter tyres in Dejhi
10013. SHRI M. L. SONDHI: Wil

the Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
pleased lo state ;

(a) whether it is a fact that Delhi has
been given a meagre quota of only 200
scooter tyres against its monthly require-
ment of 5000 tyres ;

(b) whether there are already about
70,000 persons in the waiting list for the
purchase of scooter tyres ;

(c) whether Government propose to
increase the quota for the capital to subs-
tantial oumber and ensure its fair distri-
bution ;

(d)
whether there is Some malpractices at
end of manufacturers ; and

(e) if so, the steps being taken to
increase the supply of Scooter tyres ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) : (a), to
{c). Mo, Sir. Delhi. Administration has
envisaged the requirement of scooter tyres
to the extent of about 68,000 nos. p.a. or
pay abouy 5000 pos. per mopth, This i3

the reasons for the shortage and
the
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however considered excestive. Tt is felt ¢d to be taken dver by the Téxtile
that the requirements of Delhi could be Corporation;

adequately mét with a supply of about 2000
scootét tyres pér fmotith, which the Auto-
mobile Tyre Manufactuters have agreed to
supply. Supply to Delhi during the first
six monthd during 1967 was 6,580 sceoters
tyres and there was no scarcity. The
supply of about 2000 tyres per menth as no
centemplated is likely to overcome the
shortage of scooter tyres in Delhi consider-
ably. Moreover, two more tyre companies,
viz., Messrs. Goodyear India Ltd., and
Messrs, Premier Tyres Ltd., have planned
the productien of scooter tyres from July
1968 and by the end of 1968 respectively. It
is expected that supply to Delhi would be
further increased afier the availability of
scooter tyres from these two tyre companies,

The Delhi Administration has already
taken steps to regulate the supply of scooter
tyres to meet the requirements of genuine
CORSUIETS.

(d) and (e). The shertage of scootes
tyres has been mainly duc to the prelonged
labour trouble and strike in the factory of
Messis. Fireston¢ Tyre and Rubber Com-
pany of India Private Ltd., which is one of
thé major tyre sbits in the country dad the
uiiforeéen ineréase in the preductibn of
scboters during 1967. Steps haéve beéen
taken firstly to increase overall production
by full utilisation of the existing capacities
and also the ban on further licensing of
aptomobile tyres has been removed. The
manufacturers of scooters have also been
allowed to import scooter tyres to cover
their thtee months’ requirements. Steps
have been taken to meet sporadic problems
like the present scarcity in Delhi. Manu-
facturers through their Branch Offices in
Delhi have been requested to increase the
supply of scooter tyres in Delhi. The
scarcity of scooler tyres is likely to ease in
the near future as the Firestone factory has
resumed production and two other com-
panies have planned commencement of
Saooter tyrejproduction during this year.

Sick Textile Mills

foor4. SHRI M.L. SONDHI : Will
the Minister of COMMERCE be pleased to
tefer 10 the reply given to Unstarred Ques-
titn Neo. 8292 on the 23rd  April, 1968 and
state

(s) the oumber of teatile mills propose

(b) the criteria laid down for taking
over the closed mills ; and

(c) héw the Textde Corperatisn pro-
poéde (0 Meet the estimated requirements of
Rs. 400 crores fot modernisatien of restile
mills ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a)to (c).
Persumably the Hom. Member wants to
know the number of the closed textile mills
proposed to be taken over by the National
Textile Corporation. The Corporation will
manage only such cotton textile mills as
may be entrushed to it by Government for
management.

2. Only such cotton textile mills as
attract the provisions of Section 18-A of
the Industries (Bevelopment & Regulation)
Act are taken over by Government afier
investigation, as provided in the Act, if
with the injection of limited finance, they
cdn be madé viable within a reasonable time,

3. The Gorporation has not been
anthorised to undértake the modernisation
of thé tewktile industry. 1t will restrict its
activities to the renovation ahd rehabilita-
tion of the sick mills which may be entrusted
to it by Government for management.

Officers of Tra naportalion and Commercial
Department of Eastern Railwdy

10015. SHRI GADILINGANA GOWD :
Will the Minister of RAILWAYS be pleas-
ed to state :

(a) the particulars of the Officers of
the Transportation (Traffic) and Commercial
Department of the Eastern Railway and
former Pérsonpel Department of the Nor-
thern Railway who while on deputation to
the various Departments of the Government
of India were confirmed and allowed a set
of complimentary passes per year. although
they had not even completed 15 years of
service on the date on which théir lien on
the Railway Service was terdiinated ;

(b) whether such benefit has beea
given to the non-gazeltéd Railway person-
nel of various Railways whbo whiké on
deputdtion to othér Deparithents were cons
firmed jn Qazetted Posts and hid put in
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more than 15 years senice at the time of
confirmation ;

(e) 1if so0, the details thereof ; and

(d) If not. the reasons therefor 7

THE MINISTER OF RAILWAYS
(SHR1 C. M. POONACHA): (a) A
statement is laid on the Table of the House.
[Placed in Library. See No. LT-1221/68)

(b} No, Sir.
{c) Does not arise.

(d) The officers mentioned in the state-
ment referred to above were granted the
privilege of free passes on account of an
ad hoc decision taken by the Government,
as a special case, in view of the fact that
these officers would make their Railway
experience available to the Lok Sabha
Secretariat.

Paper Plant in Tripera

10018. SHRI MANIKYA BAHADUR:
Will  the Minister of INDUSTRIAL.
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state :

{a) whether in view of the fact that
Tripura is a major bamboo growing area,
the National Industrial Development
Corporation Lid.,, had recommended the
setting ap of a Paper Plant in the Public
Sector with a capacity of 50 ton a day as
carly as April, 1965 ;

(b) if so, the reasons for the delay in
arriving at a decision ;

(c) whether in view of the economic
and industrial backwardness of the border
areas of Tripura, a scheme for the setting
up of a paper plant in the State is being
included in the Fourth Five Year Plan as a
Priority Project ; and

(d) if so, the allocation being made
under the Plan for the purpose and the
nature of priorilty being accorded to the
project 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFPAIRS (SHRI F.A. AHMED): (a)
The National Industrial Development
‘Corporation have prepared a feasibility
report for a paper Mill in Tripura, wherein
they have indicated the possibility of the
establishment of a Paper Plant with a
sapacity of 30 tonges 3 day -
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(b) and ¢e). The Paper Imdustryis a
kighly capital intemsive industry and a
Paper Plant of a capacity of less than 100
.tonngs a day, particularly after devaluation
of Indian Rupee, is not considered a
viable unit. Moreover the paper plants of
capacity of 100 tonnes or more located in
Tripura and such other places will have
to market their products in far off cansum-
ing centres involving considerable Transport
Charges, which will make it difficult for
them to compete with the products of the
Mills oearer to the consuming centres.
Even il some method were found to
surmount this difficulty, the gquestion of
the establishment of a paper project in
public sector in Tripura will have to be
thought of in relation to the overall pro-
gramme of development of Eastern Region,
within the financial resources that may be
available.

Rajlway Lines in Tripura

10019. SHRI MANIKYA BAHADUR:
Will the Minister of RAILWAYS be
pleased to state :

(a) the average area and population
whose needs are catered per kilo-meter
length of railway lines in each State and in
the country asa whole and how these
figures compare with the corresponding
figures for Tripura ;

(b) whether it is a fact that railway
communication in Tripura is at the lowest
level in the whole of the country and if so,
the reasons therefor ;

{c) the criteria for allotment of funds
for laying ef new lines and for extension
of existing ones under the Fourth Plan ;
and

(d) whether the case of Tripura for
extension of small existing line at least
upto Agartala does stand the test for
allotment of funds under the next Five
-Year Plan, and if not, in what respects
Tripura's case falls short of the
regirements 7

. THE MINISTER OF RAILWAYS
(SHRI C M. POONACHA) : (a) and (b).
The route kilometres of railway lines per
thousand square kilometres of area and per
lakh of population for all railways put
together are 18,00 and 11.84 respectively,
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The information about length of railway
lines is only compiled railway-wise, and
not State-wise.

(c) Within the very limited resources
available for construction of new railway
lines, projects are selected according to
priorities for strategic requirements, for the
development of major industries and the
hinterland of ports, the exploitation or
export of Minerals, etc., and not primarily
on the basis of the population or area
served by the Railways lines.

(d) The difficult ways and means posi-
tion is not likely to permit inclusion of
this line in Fourth Plan as it does not
appear to qualify under any of the
priorities,

Jute Mill in Tripara

10020. SHRI MANIKYA BAHADUR:
Will the Minister of COMMERCE be
pleased to state :

(a) whether there was a proposal from
a private party for setting up a 150 looms
jute mill in Tripura last year ;

(b} if so. the total capacity proposed
to be installed in the territory :

(c) whether the proposal was turned
down ;

(d) if so, the reasons therefor ; and

(e) whether in view of the industrial
and economic backwardness of the Union
Territory, Government propose to give
certain concessions including the granting
of required foreign exchange for the setting
up of a Jute Mill in Tripura during the
year 1968-69 17

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) to (e).
M/s. lIndustrial Development Syndicate,
Agartala (Tripura) applied for a licence
in 1963 for seiting up a new jute
mill in Tripura. The application was
rejected in terms of the policy viz. no
further expansion in the capacity for
standard goods was allowed. Subsequently,
the matter was discussed with the then
Chief Minister and the Minister of Indus-
try, Tripura, and a Letter of Intent was
issued on the 19th February 1965 wvalid for
a period of six months in favour of the
same frm for installing 150 looms. One
of the considerations which weighed with
Goverpment in giviog this permission way
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that Tripura was very backward. The
firm was to arrange import of essential
machinery from U. K. on conditions
acceotable to Government.  As they failed
to finalise a foreign exchange loan and as
the Letter of Intent had been extended from
time to time, it was not validated beyond
18.2 67. However, the party was informed
that they may put up a fresh application
to Government if they can arrange for
import of capital equipment for the project
on terms acceptable to Government.

Industrial Transmission Belts

10021. SHRI K. LAKKAPPA : Will
the Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
pleased to state :

(a) whether it isa fact that a new
licence for the manufacture of industrial
transmission belts has been granted to
M/s Kilburn and Company and if so, the
reasons therefor ;

(b) whether Government bhave consi-
dered that the full capacities of existing
industries in West Bengal have not been

utilised ; and

(c) if so, the broad policy regarding
the belting industries 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): (a)
No, Sir.

(b) Does not arise.

(c) The industry is on the *‘banned®
list for licensing fresh capacity.

Issue of Import Licences

10022. SHRI R. BARUA : Will the
Minister of COMMERCE be pleased to
state

(a) the total wvalue of the import
licences, export entitlement and total
amount of export assistance given to (i)
Standards Mills, Ltd. (ii) Indian Dystuff
Indusiries, Bombay, (iii) Mafatlal Services
(P) Ltd., (iv) Blundel Eomite Paints Ltd.
(v) Mandya National Paper Mills Ltd.,
Bangalore, (vi) G. C. Eduljje and Co.,
Nagpur (vii) Lakbanopal Ltd., (viii) Murphy
India Ltd., during the last four years ;

(b) these purpose  of using theey
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licences, export entitlements and giving
assistance ;

(c) whether Government have verified
that the licences have not been misused ;

(d) if so, the outcome thereof ; and

(e) the action taken against the said
firms for breach of regulations if any ?

Written Answers

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) Details
of import licences issued to the firms are
published in the weekly Bulletin of Indus-
trial Licences, Import Licences and Export
Licences, a copy of which is available in
the Parliament Library. The information
regarding export assistance is not main-
tained firm-wise,

(b) The purpose of issue of import
licences under the replenishment scheme
is to enable the industries to import raw
material, components etc. not available
locally, cash assistance is given in order to
enable the exporters to sell their products
in foreign markets at competitive rates.

(¢) No such case has come to the
notice of the Government.

(d) and (e). Do not arise.
Issue of Import Licences

10023. SHR1 MAHARAJ SINGH
BHARATI : Will the Minister of
COMMERCE be pleased to state :

(a) the total value of the import licen-
ces and export entitlement and total
amount of export assistance given to
following companies (i) Cementation Patel,
Bombay, (ii) New shorrock spinning and
manufacturing Co. Ltd. (iii) Pulyolo
Fines industries Ltd., (iv) Shri Gouri
Shanker Jute Mills Ltd. (v) National
Tobacco Co. of India Ltd., (vi) General
Electric Co. of India Ltd., (vii) English
Electric Co. of India Ltd., (viii) India
Cement Ltd., (ix) Meacury Travels (P)
Ltd., Calcutta (x) Bangha Brothers Ltd.,
Calcutta, during the last five years ;

(b) the purpose of issuing these licen-
ces, export entitlements and giving assis-
tances ;

(¢) whether Government have verified
that they have not been misused ;

(d) if so, the outcome thereof ; and
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(e) the action taken against the said
companies for breach of regulations, if
any?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) Details
of import licences issued to the firms are
published in the weekly Bulletin of Indus-
trial Licences, Import Licences and
Export Licences, a copy of which is avail-
able in the Parliament Library. The
information regarding export assistance is
not maintained firm-wise.

(b) The purpose of issue of import
licences under the replenishment scheme
is to enable the industries to import raw
material, components etc. not available
locally ; cash assistance is given in order
to enable the exporters to sell their
products in foreign markets at competitive
rates,

(c) No such case has come
notice of the Government.

(d) and (e¢) . Do not arise.

to the

M andum by Bombay Keraleeya
Samajam

10024. SHRI E. K. NAYANAR : Will
the Minister of RAILWAYS be pleased to
state :

(a) whether it is a fact that the
Bombay Keraleeya Samajam representa«
tives submitted a memorandum to him on
the 5th April, 1968.

(b) if so, what are their demands ;

(c) whether Government have conceded
any of their demands and given instruc-
tions to the General Manager of Ceatral
Railway for their implementation ; and

(d) if 8o, the details thereof 7

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) Yes.

(b) The demands are introduction of
a daily direct train between Bombay and
Cochin, replacement of the existing partial
3-tier sleeper coaches by full 3-tier sleeper
coaches beiween Bombay and Cochin/
Mangalore, provision of third class sleep-
ing berths in the composite first and third
class Bombay-Cochin through service
coach, selting apart a compartment in
Madras-Bombay trains from Arkonam for
West Coast passengers and conversion of
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Bombay-Mangalore partial 3-tier sleeper -
biweekly through sleeper coach into a
daily full 3-tier sleeper service.

(c) and (d). The demands are under
examination.

Tssue of Import Licences

19025. SHRI ARJUN SINGH
BHADORIA : Will the Minister of
COMMERCE be pleased to state :

(a) the total vatue of import licences,
valve of export entitlement and total value
of export amistance given to (i) Madan
Mohan Lall Shri Ram (P) Ltd, (i)
Tractors and Farm Equipmest Cerpora-
tion Ltd., New Delhi. (iii) Escorts Ltd,
Faridabad, (iv) Rallia India Lid., (v)
Voltas Ltd., (vi) Iodian Oxygen Ltd.
Calcutta, (vii) Simson Group of Industries,
Madras, (viii) Assam Oii Company during,
the Last Five Years ;

(b) the purpose of issuiog the liceaces,
export entitlement and giving assistance
1o them ; .

(¢! whether Goveroment have verified
that they have not been misused ;

{d) if so, the outcome thereof ; aund

(e) the action taken against the
companies for breach of regulations ; if
any 7

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) Details
of import licences issued to the firms are
published im the weekly Builietin of Imdus-
trial Licences, Import Licences and Export
Licences, a copy of which is available in
the Parliament Library. The information
regarding export assistance is not main-
taiped Grm-wise.

(b) The purpose of issue of import
licences under the replenishment scheme
is to enable the induostries to import raw
material, componenis etc., not available
locally ; cash assistance is given in order
to enable the exporters to sell their
products in foreign markets at ocompeidtive
rates.

{c) No such case has cothe to the
potice of the Government.

(d) and (¢). Do mot arise.
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Issue of fmport licences
10826. SHRI ARJUN  SINGH
BHADORIA Will  the Minister

of COMMERCE be pleased to state :

(a) the total of value of import licen-
ces, export entitlement and total amount
of export assistancs given to (i) Esso
Standard Eastern Imc. (ii) Caltex Oil
Company (iii) Burmwuh Shell Qil Co., (iv)
Indo-Burma Petroleum Company, Calcutta
(v) Mafatlal Services (P) Ltd. Bombay,
during the last four years ;

(b) the purpose of issuing thess licences
export entitlements and giving assistance
1o them ;

(c) whether Government bave verifled
that they have not been misused ;
(&) if so, the outcome thercof ; and

{e) the action taken against the com-
panies for beach of regulations if any ?

. THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI{): (a) Detuils
of import licences issued to the firm are
published in the weekly Bulletin of Indus-
trial Licences, Import Licences and Export
Licences, a copy of which is available in
the Parliament Library. The informa-
tion regarding export assistamce is not
maintained firm-wise.

(b) The purpose of issue of import
licences under the replenishment
scheme is to enable the industries to
import raw material, component etc. not
available ltocally ; cash assisttmce is given
in order to enable thz exporters to sel
their products in foreign markets =t
competitive rates.

(c) Ne soch case has come to the
notice of the Govermment.

(d3 and (e). Do not arise.
Issae of fmport Licences

10027. SHRI B. K. DASCHOWDHURI:
Will the Minister of COMMERCE +e
pleased to state :

(a) the total value of the import licen-
ces, export entitlement and total amount
of ‘export Assistamoe given t0 the follewing
companics during the last Towr years (i)
Mar Conpis Wireless Telegraph Co. Lid.,
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New Delhi. (i) Saraya Sugar Mills (P) tional Combston Co. (I) Ltd., Calcutta
Ltd., (ili) Gillanders Arbuthnot and Co., during the last four years;

Ltd,, (iv) Fardine and Henderson Ltd,, (b) the purpose of issuing these

(v) Star Paper Mills Ltd. (vi) Kothari and
Soms, (vii) Godfrey Philips (P) Ltd. (viii)
Good Earth (P) Litd, Faridabad (ix)
Western India Match Co. Ltd., Bombay,

(b) -the purpose of issuing these licen-
ces, export entitlerwent and assistance given
to them

(c) whether Government have verified
that they have not been misused ?

(d) if so, the outcome thereof ; and

(e) the action taken against the said
companies for breach of regulations, if
any ?

THE DEPUTY MINISTE.R IN THE
MIMISTRY OF COMMERCE (SHARI
MOHD. SHAFI QURESHI) : (a) Details
of import licences issued to the firms are
pollished in the weekly Bolletin of Indus-
trial Licences. Import Licences and
Export Licences, a copy of which is avail-
able in the Parfiament Library. The
information regarding export assistarce
is not maintained firm-wise.

(b) The purpose of issue of import
licences under the replenishmemt scheme
is to enable the industries to import raw
material, components eic., not available
locally; cash assistance is gives ia order
to enable the exporters to sell their pro-
ducts in foreign markets at cempetitive
rates.

(c) No such case has come to the

notice of the Government.
(d) and (e). Do not arise.

Isgte of Tmport Licences

10628. SHRI B. K. DASCHOW-
DHURY : Will the Minister  of
COMMERCE be pleased to state :

{a) the total value of the import
licences, export eotitlement and total
amount of export assistanve gwen to (i)
Hira Mills, Ujjain, (ii) Binod Mills, Ujjain,
(iii) Andrew Yule and Company Lid.,
Calcutta, (iv) Gupta Manufacturing
Works, Bombay, (v) Afga India Ltd., (vi)
Hamdard Waqf laboratories India Lid.,
Delhi, (vii) Kodak Ltd.,, Bombay, (viii)
Iotraco (I) Ltd., Calcutta, (ix) Interna-

licences, export entitlemenis and giving
assislaonce to them;

(c) whether Government have varified
that they have not been misused;

(d) if so, the outcome thereof; and

(c) the action taken against the said
companies for breach of ragulations, if
any?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) Details
of import licences issued to the firms are
published in the weekly Bulletin of Indus-
trial Licences, Import Licences and export
Licences, a copy of which is available in
Parliament Library. The information
regardimg export assistance is not muis
tained firm-wise.

(b) The purpose of issue of import
licencesunder the reptenishment scheme is fo
enable the industries to import raw material,
components etc., not available locally; cash
amgistance s given an order to enable the
exporizrs o sell their products in foreign
markets at competitive rates.

(c) No such case has come te
potice of the Government.

(d) and (e). do mot arise.

the

Pryment of Subsidy on Jute imports

10029. SHRI S, S. KOTHARI :
SHRI S. K. TAMURIAH :
SHRI R. K. BIRLA:

Will the Minister of COMMERCE be
pleased to state :

(8) whaether it is a fact that & purt of
the amount of subsidy payable by Govern-
emt to jete mills on jute imports upto the
3ist March, 1967 has met so far been paid;

(®) if se, the totai amount of claims
for subsidy filed by the jute industry and
each jute milf;

c) the total emoumt disbursed by the
jute Commissioner's office to each jute
mill upto the 30th September, 1967,
J1st December, 1967 and 3ist March, 968
ageinst sach claims;, and

(d) the batance amouat of the clalms
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remaining unpaid to each mill and the
reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) to (d).
A sum of R. 720.63 lakh was claimed by
the industry as cash assistance in repect of
imports of raw jute/mesta made during the
period from 13th June, 1966 to 31st March,
1967, and a sum of Rs. 599 89 lakh has
already been authorised for paymeut. The
details in respect-of the claims of each jute
mill and the amount disbursed to each
mill upto 31st March, 1968 against their
claims are being collected and will be
placed on the Table of the House.

fad e e fes  see W 3%

10030. st TR TATH TTRAN : 77
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Gifeg® FeoA Y, T ST FEEAT
¢ qa1 fagsr avas Fatwg 9§ fgee §
2, & Uz qx fema ¢, Wedd ¥ q¥,
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o OF gETE w3 & 3% fay

(=) ufx &, & w S aut ¥ feaw
o< fira qeq & 3% fa m; oiv
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fem o g ¥ Ee H Ry o
7 ?
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! TH ATE F OF F F FALC I FEAE
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(=) frg® dra ast & Qua oF 3
fear &1 gF1 & 9 UF WK 3% F aqq
fad wfrw =7 fgar s g% 8, @maTA
FURRK @Y wigfa # gder § 1 @
WA F IF T AT 9,65102 T g,
fora# 7,80,089 ¥ (wawwaw ¥ 7d)
7t fadey gz wfaw & roawed ¥
Tz faRell g@r 12,28,639 wU¥ Y &)
R

i @ WA F 3 Y faRed
HET T 759 10.10 1w &4 (WANEAT
Fax)

() ofr =¥ o

R tion of Directors

10031. SHRIMATI TARKESHWARI
SINHA : Will the Minister of INDUS-
TRIAL DEVELOPMENT AND

COMPANY AFFAIRS be pleased to state :

(a) whether the Company Law Ad-
ministration has in many cases recently
allowed the relaxation of Section 309 (c)
of the Companies Act that no director
should get remuneration exceeding 5 per
cent of the net profit or one lakh 20 thou-
sand maximum; and

(b} if so, the reasons therefor?

THE MINISTER OF INDUSTRIAL
DEVELOPMET AND COMPANY
AFFAIRS (SHRIF. A. AHMAD) : (a)
and (b). Under the Proviso to Section
39 (3) the Company Law Board has
powers to sanction remuneration to mana-
giog or wholtime direclors in relaxation of
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the limit of 5 per cent in case of indi-
viduals. The Company Law Board has
all along been relaxing the prescribed limit
in certain cases. There has been no
change in this policy recently. Generally
speaking, such relaxation is allowed under
the following circumstances : —

(i) tax free foreign techmicians in
whose cases the remuneration is
already sanctioned by the De-
partment of Industrial Deve-
lopment or the concerned ad-
ministrative Ministry;
in the case of newly incorpo-
rated companies before the
company goes into full produ-
ction and starts earning ade-
quate profits, some minimum
remuneration is fixed on the
basis of the capital base of the
company, nature of operations,
qualifications of the persons
employed as managing/whole-
time directors;
in case of smaller companies,
specially in manufacturing field,
where the company has to
engage the services of one or
more managing or whole-time
directors who are professionally
or technically qualified or have
adequate business experience,
taking into consideration heir
total experience, previous sala-
ries drawn as executives in the
same or other concerns;
the salary drawn as to a exe-
cutive is protected on promo-
tion of the executive to the
Board in the interest of en-
couraging professionalism in
top management; and
{v) in case of fall in profits parti-
cular years due to circumstances
beyond the control of the
company like raw-material
shortage, labour trouble, trade
recession, etc. In such cases
only the salary and limited
perquisites are protected as
minimum and not commission
or bonus depending on profits.
Salaries of Rs. 1,20,000 per anoum or
more can be paid only by very large
fompu_ti?s with ?roﬁl of Rs. 30 to 40 lakhsg

(ii)

(iii)

(iv)
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or above. In such cases, except in excep-
tional circumstances covered by (i) to (v)
above, the remuneration is invariably 5 per
cent or less of the profits. The admini-
strative ceiling of Rs. 1,20,000 which was
imposed in the year 1960-61 was revised
upwards from 1965 to Rs. 1,70,000 and
further revised in the beginning of 1966 to
Rs. 1,80,000 per annum in consideration of
the steep rise in prices, rise in the inci-
dence of taxation, maintenance of some
parity with foreign companies and inter-
national levels of remuneration. Govern-
ment were also of the view that evasion of
tax revenue shall be guarded against by
approving identifiable high salaries. After
the devaluation of the Rupee in 1966
certain expatriate directors. have been
allowed an extra allowance to enable their
home remittances in foreign currencies,
sanctioned by the Reserve Bank, to be
maintained after payment of tax. This
allowance is subject to reduction in case
of fall in the rupee value of sterling.

Sale of Tickets at Ambala City Station

10032, SHRI SURAJ BHAN: Will
the Minister of RAILWAYS be pleased to
state *

(a) whether it is a fact that for the
last several months Railway tickets from
Ambala City to (i) Rajpura, Saheranpur,
Ludhiana, khanna and Sahnewal are not
available at Ambala City;

(b) whether it is also a fact that the
sale of such tickets at the said Railway
Btation ranges from 400 to 500 per day and
the Booking Clerks have to prepare the
tickets in such a large number; and

(c) if so, the steps which Government
have taken or propose to take to ease the

situation?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) At
Ambala City, the stock of Third Class
Ordinary tickets for Rajpura, Saharanpur,
Ludhiana, Khanna and Sahnewal and
Third Class Mail tickets for Khanna be-

came cxhausted on 20th March, 1968,
Fresh supplies were received on Ist April
in the case of Saharaopur, Ludhiana,

Khanna and Sahnewal and on 20th April
in case of anpurq._ S
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(b) The sale of tickets from Ambala
City to these five stations averages about
350 per day. It is true that in the absence
of printed tickets, staff have to prepare
blank paper tickets.

{c) As stated in answer to part (a),
supplies of printed tickets have since been
received.

Ralds on firms in Bombsy for Forward Trading

10033. SHRI SHRI GOPAL SABOO :
Will the Minister of COMMERCE be
pleased to state :

(a) whether it is a fact that the Bom-
bay Bullion Association Ltd. and seven
other firms and their offices were raided
recently on a complaint of Forward Mark-
ets Commission resulting in the arrest of
46 persans by the Police;

(b) if so, the reasons therefor; and

(¢) the action tuken or proposed to be
taken by Government in the matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) Yes,
- Sir.

(b) These persons were allegedly
conducting illegal forward trading in sil-
ver in the guise of ready delivery contracts
under the auspices of the Bombay Bullion
Assoclation Ltd., Bombay.

(¢) The matter is under investigation.
Raids on firms in Bombay for Forward Trading

10034. SHRI SHRI GOPAL SABOO :
Will the Minister of COMMERCE be plea-
sed to state :

(a) whether it is a fact that the ready
delivery contract business was carrled on
by the Bombay Bullion Association with
the legal opinion of the best legal counsels
and with proper intimation to and knowle-
dge of the Forward Markets Commission;

{b) whether the Directors of the Asso-
ciation met the Forward Markets Commi-
ssion on more than one occasion for
clarification;

{c) if so, the reasons for the arrest of
46 persons and the raids on Bombay
Bullion Association and some other pers.
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ons by Bombay Police during the first week
of April, 1968.

(d) whether the Forward Markets
Commission bas been instructed not to
take such illegal action in future; if not,
the reasons therefor; and

(e) whether an early sale return of all
books seized has been guaranteed and the
arrest persons since released?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) to (c).
The correct position is that there were
allegations that the Bombay Bullion Asso-
ciation was carrying on illegal speculative
trading in silver in the guise of ready deli-
very contracts. Forward Markets Commi-
ssion iostituted an enquiry into these
allegations. In this connection there were
a few meetings between the Commission and
some office bearers of the association and
the latter submitted the legal opinion
obtained by it but that related to ready
delivery contracts. The Police authorities
carried out raids at instance of the Commi-
ssion and made arrests as they were satis-
fied that the busioess. carried on by the
Ausscciation and its members was illegal.

(d) Does not arise.

(e) The books and documents seized in
the raids arc under scrutiny but the arres-
ted persons have been released on bail.

Orders on Wagon Building Tndustry

10035. SHRI VIRENDRAKUMAR
SHAH : Will the Minister of RAILWAYS
be pleased to state :

(a) whether the Chairman of the Rail-
way Wagons and Components Division of
the Iodian Engineering Association, Cal-
cutta has ina letter addressed to him
protested against the steps taken by the
Railway Board to restrict/curtail their ord-
ers on the wagon building industry which
according to him are likely to cripple the
industry;

(b) if so, what were his precise cont-
entions; and

(c) the Government’s reaction to his
representation?

THE MINISTER OF RAILWAYS
(SHR] C. M. POONACHA) : (3) Yes.
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. (b) and (c). A statement is leid on the
Table of the Hourse, [Placed in Library. See
No. LT-1222/68].
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1. SEdY, 1965 ¥
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g% ¥ gaR g frafa = sfager s
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(7) dfsas @ Y ax FA
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On S. C. Riy.
.. 10037. SHRI S. A. AGADI : Will the

Minister of RAILWAYS be pleased 1o
state :

{a} whether Et is a-fact that a Selection
Board was constituted on the South Cent-
ral Railway for selecting Permanent Way
Inspectors in October, 1967;

(b) if so, whether it is also a fact that
all 1h_e :_hrr.g gpn;qu of the Boarg Yerg
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drawn from Ome Division only out of the
foor Divisions; and.

(c) whether it i forther a fact that
answer papers were cxamined by the same
person who had set the Question Paper
and interviewed?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) Yes.

(b) No.

() Yes.

Shortage of Tyres in Delhi

10038. SHRI KANWAR LAL GUPTA :
SHRI K. LAKKAPPA :
SHRI 5. M. KRISHNA :
SHRI K. P. SINGH DEO :
SHRI S. K. TAPURIAN :
SHR1 VIRENDRAKUMAR
SHAH :

Wil! the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state ;

(a) whether it is a fact that there is a
great shortage of Scooter and Car tyres in
Delhi;

(b) whether it is also a fact that these

tyres are being sold io the black-market at
higher rates; and

(e) if so, the steps which Government
propose to take to check the same ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) : (a) to
(c). Government is aware about the shor-
tage of scooter and car tyres in Delhi.
This has been mainly due to the prolonged
labour trouble and strike in the factory of
the Firestone Tyre and Rubber Company
of India Private Ltd., Bombay which is
one of the major 1yre producing units in
the country and the unforeseen increase in
the production of scooters and cars during
1967. Steps have been taken to inrease
overall production by full utilisation of the
existing capacitiés. The ban on furthér
licensing of automobile tyres has been rem-
oved. The manufacturers of scooters
have also been allowed to import scoetsr
tyres to cover their thres months' tequire-
ments. Steps have beem takea to mest
sporadic problems like the present scarcity
in Delhi. Manufactuters through their
Pranch Offices in Delhl have been reques:
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ted to increase the supply of scooter tyres
to Delhi. The scarcity of car and scooter
tyres is likely to ease in the mear future as
the Firestone factory has resumed produc-
tion. Moreever, the Goodyear factory is
also expected to start production of scooter
tyres in July, 1968. The Delhi Administra-
tion bas regulated the sale of scooter tyres
in Delhi under the provisions of the Esse-
ntial Commodities Act, 1955. this step
has been taken to ensure that only genuine
demands are considered and also to check
mal-practices, if any.
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Supply of Human Hair to South
Korea
10043. SHRI TENNETI VISWA-

NATHAM : Will the Minister of COM-
MERCE be pleased to state :

(a) whether it is a fact thata three-
man Indian Economic Commission headed
by Shri K. L. Desai recently visited Seoul ;
and

(b} if so, whether a deal was struck
whereby South Korea agreed to buy 300
tons of human hair in exchange for con-
traceptives ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) and (b).
Government have not sponsored any dele-
gation to visit Seoul for conducting any
trade megotiations ; nor are they aware of
any deal involving the export of human
hair against import of contraceptives.

Hindustan Motors
10044. SHRI SHASHIBHUSHAN
BAJPAI :  Will the Minister of INDUS-

TRIAL DEVELOPMENT AND COM-
PANY AFFAIRS be pleased to refer to
the reply given to Unstarred Question No.
4288 on the 19th March, 1968 and staie :

(a) whether it is not possible to find
out the whereabouts of the persons who
brought forged shares of the Hmdustan
Motors through the bankers ;

{b) if so, why the whereabouts of the
persons have not so far been found out by
the Police ; and

(c) whether Government propose to
take necessary action against Shri Harbans
Singh Mehta, President, Delhi Stock Ex-
change under Section 409 of the I. P. C.
in this case ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY AF-
FAIRS (SHRI F. A. AHMED) : (a) The
persons who are alleged to be responsible
for the forging some of the shares of
Hindustan Motors and for selling such
forged shares have since been located and
arrested. The person, who approached
Shri Harbans Singh Mehta on 6th April,
1965 for the sale of 1000 forged shares, has
also been identified.

» 1067 & fgRod =i wr
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(b) Does not arise.

(c) No, Sir.
of fraud.

He himself was a victim

Complaints against the Jute
Commissioner

10045. SHRI S. K. TAPURIAH :
SHR1 GADILINGANA
GOWD :
DR. M. SANTOSHAM :
Will the Minister of COMMERCE be
pleased to state :
(a) whether it is a fact that Govern-
mgnt have maceived many complainis
against the present Jute Commissiener ;

(b) il so, the nature of complaints ;
and

(c) the decision taken by Government
thereon ? =

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) No,
Sir.

b and (c).

British India Corporation

10046. SHR1 5. K. TAPURIAH :
Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY AF-
FAIRS be pleased to state :

(a) whether it is a fact that Gowern-
ment have received any communication
the Chairman of the British India Corpo-
ration Ltd. expressing dissatisfaction over
the working of other Government-nominat-
ed Directors ;

(b) if so, the salicnt features thereo
and the nature of complaints ; and

Do not arise.

(c) the action Governmesi proposc to
take in this regard ?

THE MINISTER OF INDUSTRIAL.
DEVELOPMENYT AND COMPANY AF-
FAIRS (FHR1F. A. AHMED) : (a) and
{(b). The letter-from the. Chairman, B.LC.
roferred to is in the pamsonal custody of
the Minister of Iadustrial Development:
and Company Affairs,to whem. it is addree-
sed. From the copy of the lstter abjained
from the Chairman, B.LC, it appears that
the following main points have been raised
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in the lotter : —

(i) Discussions Shri Sri Prakasa and
Shri B. P. Bajoria had with the
Minister of lndustrial Dewelop-
ment and Company Affairs on
January 30, 1968.

Suggestion emanating from the
Government as a shareholder,
for taking Messrs 5. N. Bilgrami
and Himmat Sinh on the Board
of Directors of the company in
terms of the articles and sub-
ject to the approval of the
Board of Directors of the com-
pany and the Chairman’s re-
quest to Government to help
in removing the ditficulties of
Cooper Allen Unit which was a
losing concern.

(iii) Discussions Shri Sri Prakasa
had _ with the Minister (ID &
CA) on February 22, 1968 when
the new directors—designate
were present (in  Parliament
House Room).

(iv) Request made by Shri Himmat
Sinh to the Chairman of the
company to vacate the office of
Chairman.

(v) Shri Himmat Sinh styling him-
self as a Goveroment Director
with special authority.

(vi) Suggestion of the Government,
as a shareholder, for the ap-
pointment of Raja of Bhadri
as Vice-Chairman of the com-
pany and the subsequent oral
suggestion to the Chairmen to
drop the proposal.

Resignation of Deputy Manag-

ing Directorship by Shri Wilcox

and his continuance as Secre-
tary.
(c) The points raised by the Chairman,

B.I.C., will be considered on return of

the Minister from abroad.

(i)

(wii)

Industrial Capacity
10047. SHRIMATI TARKBSHWARI
SINHA : Will the Minister of INDUS-

TRIAL DEVELOPMENT AND COM-
PANY AFFAIRS be pleased to state :

(a) whether any assessment has been
made as to the percentage of utHisatiom of
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Industrial capacity n the country as a
resuit of recession in 1967 ; amd

(b) if so, how moch of the capacity
remaibed unorlised ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY AF.
FAIRS (SHRIF. A, AHMED) : (a) and
(b). The information is being collected
and will be laid on the Table of the
House.

Tmport of Tazi Fare Metrsa

10048, SHR1 VIRENDRAKUMAR
SHAH : Will the Minister of COM-
MERCE be pleased to state

(a) whether itis a fact that Qovern-
ment have allowed import of taxi fare
meters in 1967-68 despite the fact that
there is aiready enough manufacturing capa-
city for such meters within the country ;

(b) if so, the extent of imports allowed
during 1967.68 afd thé retsom for allow-
ing these imports ; and

“(c) the annual demand and the manu-
facturing capacity In the eountry ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE ($HRI
MOHD. SHAFI QURESHI) : (a) A pro-
vision was made for import of a limited
pumber of Taxi Fare Meters during- April,
1967 and March, 1968 perfod to fill the gap
between the estimated demand and the
production, This was also intended to
to meet the demand for different types of

spare parts for serviciog etc., which is aot

economical to manufacture indigenously.

(b) 51 meters of the value of about
Rs. 16,000/- were imported during 1967-68
(April=December, 1967).

(c) The annual demabd has beea
assessed as 7600 Nos. for the Third Plan
period. The production for the last three
years is giveh as under :—

Year Quantity in Nos.
1955-66 1,920
1966-67 5,162
1967-68 5010
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Deapatel of Congigumenty of grem
and Bajen from Madhya Pradesh

10049. SHRI  NITIRAJ SINGH
CHAUDHARY : Will the Minister of
RAILWAYS be pleased to state :

(a) whetber it is a fact that the Rail-
way officials in Madhya Pradesh are mot
accepting consigments of gram and bajra
for export out of the State, although the
Oetitral Government have lifred the ban
onh movement of gram and bajra from one
State to the other ; and

(b) if so, the reasons therefor ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) and (b).
Only two cases have come to noticé in
which the booking of gram consignments
from stations in Madhya Pradesh to sta-
tions outside Madhya Pradesh was mnot
accepted by theRailway stafl due to mis-
appreheasion. Instructions to staff have
been reiterated that there is no ban oo
the booking of gram to places outside
Madhya Pradesh.

As regards bajra, the restrictions on
its export from Madhya Pradesh are still
in force.

Safety Glags Manafacturing Companies

10050. SHRI NITIRAJ SINGH

CHAUDHARY :

SHRI B. K. DAS-
CHOWDHURY :

SHRI MAHARAJ SINGH
BHARATI :

SHRI R. BARUA :

SHRI VIDYA DHAR
BAJPAI :

SHRI K. M. KOUSHIK :

Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state :

(a) the number of safety glass manu-
fagturing companies in the organised sector
and the small scale sector alongwith their
annual capacity ;

(b) whether the total preduction by
the above is enough to meet the country's
requirements ;

{c) if s0, the reasons why M/s. Hrndu-
stan Pilkington Co., Calcutta is being
pllowed to manufacture the safety glass ;
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(d) whether the permission will not
adversely effect the present units ;

(e) whether M/s. Hindustan Pilkington
are the suppliers of raw material to the
present units for manufacture of safety
glass ; and

(f) whether part of their prafits will go
out of India and if so, why further outplan
of capital is being encouraged ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) : (a)
There are three wunits in the organised
sector and two units in the small scale
sector. The anoual capacity is 2.10 lakhs
sq. meters and 0.84 lakh sq. meters res-
pectively.

(b) Yes, Sir.

(c) and (d). Safety glsss is an industry
which does not come within the purview
of the Industries (Development and Regu-
lations) Act and therefore, no licence or
permission is necessary for manufacture of
safety glasses.

(e) Yes, Sir.

{f) Part of their profits will go out of
India as there is foreign equity participa-
tion in the company. It may be stated
that no encouragement is being given to
this firm for manufacture of safety glasses
either by way of permitting import of
capital goods, raw materials or in any other
manner.

t of Steel Product

Mo

10051. SHRI S. R. DAMANI : Will
the Minister of STEEL, MINES AND
METALS be pleased to state :

(a) whether it isa fact that Govern-
ment are considering the question of with-
drawing the power of the Iron and Steel
Controller to stop the movement of Steel
products in transit ;

(b) if so, whether the Iron and Steel
Control Order is being modified for this
purpose ; and

{c) whether any new scheme for stream-
‘lining the distribution system for steel is
being enforced ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI P, C. SETHD : (a) apd
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(b). No proposal relating to the with-
drawal of powers of the Iron and Steel
Controller to stop the movement of Steel
products in transit is under consideration.
1f, however, the hon. Member is referring
to the powers being exercised by the diffe-
rent State Government authorities under
the Iron and Steel (Control) Order, 1956,
the position is that the State Governments
have already been advised to take suitable
steps to ensure that the sale of various
categories of iron and steel is not hamper-
ed or restricted in any way. As a result
of this, the situation seems to have improv-
ed in most of the States. Necessary steps
are being taken to remove any obstacles
that may still exist.

(c) The distribution system of steel is
reviewed from time to time, and to the
extent it is considered necessary and feasi-
ble the same is modified. A review of the
existing system of distribution in the light
of our experience in the past is presently
being carried out. )
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Northern Rallway Delhi Hospital

10953. SHRI A. K. GOPALAN ;i Will
the Minister of RAILWAYS be pleased to
state :

(a) whether any complaint of negli-
gence in duty against the Assistant Medi-
cal Officers, Northern Railway, Delhl Main
hospital has besn received by Government
from any employee of the F. T. A. Office,
Western Railway, Delhi ; and

(b) if 8o, the action taken against the
official ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) ; (a) Yes,
Sir.

(b) Since oo official was found guilty,
the question of taking action against them
does mot arise.

Cierks Grade I and Il and Sub-Heads In
Railway Accouats Department

10054, SHRIMATI SUSEELA GOPA-
LAN :  Will the Minister of RAILWAYS
be pleased to state the number of clerks
grade 11 and Grade I and SBub-Heads in the
Ascounts Depariment oo each zonal Rail-
way separately after implementing the Rail-
yay Board's orders dated the &b April,
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1968 regarding testoration of cedre peshion
of 1st October, 1962 7

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : The infor-
mation is being collected and will be laid
on the Table of the Sabha.

Al India Ungraded Reilway Accounts
Stafl Assoclation

10055, SHRIMATI SUSEELA GOPA-
LAN : Will the Minister of RAILWAYS
be pleased to refer to the reply given to
the Unstarred Question No. 8171 on the
23rd April, 1968 and state the action taken
by Government in regard to item No. 3 of
the Reselution handed over to him on the
18th Februry, 1968 by the deputationists of
the All India Ungraded Railway Accounts
Stafl Association ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : Varioui
demands made on behalf of the All India
Rallway Ungraded - Accounts Clerks were
collectively considered by the Government,
and as a result thereof, certain concessions,
as outlined In the reply to the Unstarred
Question No. 8171 asked in the Lok Sabha
on 21.4.1968, were extended to this cate-
gory. Qovernment do not find any justi-
fication for acceding to the demand made
in Item No. 3 of the resolution in question
handed over to the Railway Minister on
18th February, 1968.

T. A. to Northern and Western Railway

Accounts Staff
10056. SHRIMATI SUSEELA GOPA-
LAN : Will the Minister of RAILWAYS

be pleased to state the names and designa-
tion of the staff who went on duty showing
against each name the amount of T. A.
paid monthwise from January, 1965 to the
31st March. 1968 in the Foreign Traffic
Accounts Office, Delhi and Traffic Accounts
Office Ajmer of the Western Railway and
the Traffic Accounts Office of the Northern
Railway, Delhi ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : The Iinfor-
mation is being collected and will be laid
on the Tablg of the Sabha,
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Stoppage of Tralus at Delhi Saburban
Stations

10057. SHRIMATI SUSEELA GOPA-
LAN : Will the Minister of RAILWAYS
be pleased to refer to the reply given to
Unstarred Question No. 8190 on the 23rd
April, 1968 and state :

(a) the cost of delention on account of
stoppage of trains per minute at the
Sarojini Nagar, Lodi Colony, Sewa Nagar,
Lajpat Nagar and Delhi Kishanganj Rail-
way stations ;

(b) the total cost of detention on
account of stoppage of 2 DNs shuttle at
New Delhi Station per day ;

(c) the total cost thus worked out per
year : and

(d) whether Government propose to
take steps to avoid this wastage and fix
responsibility for this wastage ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) No
separate analysis of cost of detention on
account of stoppages of trains per minute
is available. However, the cost of coal
consumed during a detention of one minute
to a passenger-train hauled by steam loco-
motive of WG class of Delhi Shed is about
17 paise. '

(b) The cost of ¢oal consumed during
the stoppage of 2DNs shuttle at New Delhi
station is about Rs. 5.95 per day.

(¢) The total cost of coal consumed
during the stoppage of 2DNs shuttle at
New Delhi station is Rs. 2171.75, in a
year.

(d) The present duration of stoppage
of 2DNs shuttle at New Delhi station is
required for maintaining connections and
operational requirements and unnecessary
wastage is not involved. The gquestion of
fixing respoasibility, therefore, does mnot
arise.
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Branch line on North-Eastern Railway

10060 SHRI RAJ DEQ SINGH : Will
the Minister of RAILWAYS be pleased to
state :

(a) whether Government are aware
that the hours worked per day per engine
available for use on the North-Eastern'
Railway is still the lowest ; 3

(b) if so, whether it is a fact that a
large number of branch lioes and their
shorler average lenth is responsible for
the low utilisation of engines ; and
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(¢) if so, wheiher Governmeat pro-
pose to consider the feasibility of extend-
iog some of Branch Lines and imter-con-
nectipg them to serve the heavily populated
arcas 7

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) and (b).
Yes.

(c) The construction of pew lines
including extension of existing lines is wn-
dertaken in areas which have a large
potential for industries, mineral resources,
cemsiderable agriculioral develépmeont or
forest products sebject to availability of
funds. Extension of branch lines on the
North Eastern Railway is not likely to be
financially jusfified at present.

Ticketiess travel on Reitways

10061. SHRI RAJ DEO SINGH : Will
the Minister of RAILWAYS be pleasod to
stale :

(a) whether Government propose to
introduce a pilot scheme on al Indian
Rallways for conducting regular checks
over those sections in particular which of
Iate have become notorious fer ticketless
travelling ;

(b) if so, whether Government pro-
pose to utilise the services of priwate orga-
nisations, especially Trassport Users’ Asso-
ciations, to combat the evil of ticketless
travelting ; and

(¢) whether Government have propos-
&d to request the Cenptral and State publi-
city Organisations to briog home to the
public the anti-social nature of ticketless
travelling ?

THE MINISTER OF RAILWAYS
ISHRI C. M. POONACHA): A pilot
scheme of ticket checking by providing one
Travelling Ticket Examiner and two R.P.F.
Saimiks in each third cluss coach has been
tried on an experimontal busis ona selected
bad sections but it did not yield satisfac-
tory Bnaacial results. The scheme was
bowever, useful in dealing with uasocial
elements and the question of extending it
further will be considered after the Cen-
tral Ticket Checking Organisation attached
1o the Railway Board comp'etes the work
of assessment of extant of ticketless travel
0 various zonal railways.
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(b} Yes. Railways have iostructioss
to enlist the cooperation of voluntary

social organisations, especially through the
representatives  of Reitway Tramsport Us-
ers’ Associations or Passengers Associations
in the various Railway Users' Consultative
Committees, for combatieg the evil of
ticketless travelling.

tc) Railways are making use of vari-
ous media of publicity to emphasize the
anti-social nature of tkeketless travel.
Central and State Publicity isations
are alse being approached to assist is th
campaign. .

Efictency in werking of Teual Ratiweys

10062. SHRI RAJ DEO SINGH : Will
the Minister of RAILWAYS be pisared to
state :

(a) whether Government are aware
that there is no parity of effictency in the
working of all Zooai Railways ;

(b) whether the -efficiency of the
North Eastern Railway is the lowest as it
largely consists of a system which was
built up ia the company days ; and

(¢) if so, the steps which Government
propose to take in view of its inberent
limitations, such as too many branch limes,
very large number of transhipmeot poists ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : fa) Yes, Sir.
A straight comparison of the efficiency of
operation of varfous Railway Zones fs
strictly not possible, as it has 1o take ineo
account many consideratiops including res-
traints imposed by physical terrain, the
pattern and potential of tsalffic in the
region, the layout of rail faciities, the
type of traction, the degree of modernisa-
vion of track, rolling stock, signalling and
other equipment, cic. However, an annusl
efficiency-cum-operating index for each
Railway is maintained to watch its perfor-
mance with respect 10 previons years.

(b) The efficiency-cum-operating in-
dex of the North Eastern Railway has
progressively increased from [956-59 when
this railway was formed with its present
térritorial jurisdiction. This index was
127 for the year 1966-67 compared to 100
for the year 1958-59, )
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(¢) Does not arise ia view of the
reply to part (b), but efforts are constantly
being made to improve ihe operational
efficiency of the North Eastern Railway
still further.

Small Judestries Service Institutes

16063, SHRI RAJ DEO SINGH:
Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY

AFFAIRS be pleased to state :

(a) whether Government are aware
of tee Model Schemes prepared and pub-
lished by the Small Industries Service
Institutes without keeping in view their
practicability and usefulness (0 the entre-
preneurs in the area concerned ;

(b) if so, how Government propose
to set the matters right as the number of
Model Schemes steeply fell from year to
year ; and

(c) the reasons for the decresse in
the number of Technical Bulletias issued
by the said Institute ?

THE MINISTER OF . INDUSTRIAL
DEVELOPMENT & COMPANY AFFAIRS
(SHRI F. A. AHMED) : (a) Ne, Sir.

(b) Does not arise.

(c) Recently the Smal lodusities
Service Ipstitutes have taken up prepara-
tion of “Industry Plant Guides™ on the
Japapese model, in place of Techaical
Bulletins. These are more comprehensive
and useful but are also more time consum-
ing in preparation. Henco, their numbers
are smaller than those of the earlier pub-
lications.

Public Sector Indusigies in. Mysore

10064. SHRI HIMATSINGKA : Wil
the Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS 'be
pleased to state :

(a) whether it is a fact that some of
the public sector ecnterprises in Mysore
which have been runnimg into losses are
psoposcd  to be entrusied fo competent
and experienced entrepreacurs in the private
sector ;

(b) if so, which public sector cnater-
prises are 0 be s0 entressed amd
on what terms ; and
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(c) whether any study is proposed to
be made into the feasibility and desirabi-
lity of handing over other public sector
enterprises which are also running into
losses to the private sector and if so, the
steps which are being taken in this regard ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A, AHMED) : (a)
No, Sir.

(b) Does not arise.

(c) The working of the Public Bnter-
prises is, however, kept under comstant
review for improving profitability.

Fristen Anwers

Rural Industrial Estates

10065. SHRI RAJ DEO SINGH : Will
the Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
pleased to state :

(a) the reason for heavy shortfall im
the utilisation of work-sheds in rural
industrial estates after the end of the Third
Five Year Plan ;

(b) whether it is a fact that these
estates were coostructed without prior
assessment of the Indostrial potentials ;
and

(c) whether Government propose to
utilise the vacant sheds either by remov-
ing the handicaps and providing proper
facililies or finding alternative use for the
sheds ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMFD) : (a)
and (b). The main reason for shortfall in
the utilisation of worksheds in some of
the rurel industrial estates is their bad
location and lack of entrepreneurs in rural
areas. Im their zeal to hastem the process
of industrialisation, the State Geovernments
who are responsible for the setting up of
industrial estates, did not praperly assess
the growth potential in many cases. Some
times provision of facilities like electricity,
water, etc. did not synchronize with com.
pletion of the sheds. In certain cases,
special allocations of raw materials were
made for ans or two periods but thereafter
discontlowed. Compared to rents in nearby
aress, remts im some of the rural wstaves
m‘hi;h. -
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State Directors of Industries, it has been

recently decided that after assessing growth gt a1 anoar fraifor o o€ 4

potential, all the estates should be classi-
fied into following three categories :—
(i) estates as are working satisfactorily
and require no incentives ;

(ii) estates as are not working properly
at present but have growth poten-
tial and given adequate incentives
would start working well ; and

(iii) estates as have no growth poten-
tial and hence no prospects.

For the estates in the (ii) category it
was decided that after proper enquiry,
adequate incentives should be provided by
the State Governments and where pecessary
proposals should be sent to the Central
Government for sharing the subsidy on
rent. Estates in the (iii) category may be
transferred to other departments or put
to some alternate use.

Labour Cooperative for Handling
Works at Stations
10066. SHRI BRAHM PARKASH :

Will the Minister of RAILWAYS be

pleased to state :

(a) whether it is a fact that the Railway
Board had, as early as 1958, framed a
policy of encouraging Labour Cooperatives
for handling works at Railway Stations
and opened a Department for the forma-
tion of such Cooperatives ;

{b) if so, the number of Labour Co-
operatives so far organised, the number of
such Societies to whom work has not so
for been allotted and the reasons therefor ;
and

{c) the action proposed to be taken
by Government to replace contractors by
Labour Cooperatives and the phased pro-
grammes, proposed for it ?

THE MINISTER OF RAILWAYS
(SHR1 C. M. POONACHA) : (a) to (c).
Information is being collected and will be
laid on the Tabie of the Sabha.

v s fam # qgw sAwie s
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Observance of *‘Work-to-Rule” by Firemen
, "on Eastern Railway

M. SHRI1 GEORGE FERNANDES :
the Minister of RAILWAYS be
pleased to state :

(a) whether the Loco Staff, especially
Firemen of Eastern Railway have resorted
to “work-to-rule” with the result that
many trains bhave had to be cancelled at
Jhajha, Dabapur and Moghulsarai and some
trains diverted, causing hardship to the
passengers ;

(b) if so, the reasons therefor ; and

(c) the steps which are being taken to
remedy the situatioa 7

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) to (c).
It appears that with a view to focus the
attention of the Railway Administration
to their service grievances in the matter
of promotion/confirmation in the posts in
which they were officiating, certain Firemen
of Jhajha and other places on the
Eastern Railway refused to work on higher
posts/yard pilots/trains on one pretext or
the other. Though the position in r=gard
to the various grievances was fully explain-
ed in detail by the Railway Authorities to
the staff concerned through their repre-
sentatives, on 30.3.68, some dislocation has
reportedly occurred as a result of the
attitude adopted by the staff.

When there are two recognised Unions
functioning on the Eastern Railway having
full negotiating facilities with the Railways,
which channel is open to the aggrieved
staff to represent their grievances, the atti-
tude of the staff in resorting to unrecog-
nised channels was not justified.

Recovery of Chemicals from Coal Tars

10068-A. SHRI SAMAR GUHA:
Will the Minister of STEEL, MINES AND
METALS be pleased to state :

(a) whether coal tars produced in
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different  Distillation Centres in Coal
Mining areas are used for recovery of
chemicals ;

(b) if so, the main chemicals prepared
from coal tar : )

(c) whether scope for recovery of such
chemicals from coal tar is fully utilised ;
and

(d) if not, the reasons therefor 7

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI P. C. SETHI) : (a) Coal
tars are partly used for recovery of
chemicals, .

(b) The main chemicals produced from
coal tar distillation and coke oven gases
are Benzene, Toluene, Toluol, Naphthalene,
Creosote Oil, Solvent Naphtha and
Ammonium Sulphate.

(¢) No, Sir.

(d) As many of the units are small,
both economic and operational reasons
come in the way of installation of by-pro-
duct recovery plants by them.

et & Iw
10068. =it simiore w1y : FT
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1212 brs.

CALLING ATTENTION TO MATTER OF
URGENT PUBLIC IMPORTANCE

Reported existence of a new body of
jufiltrators in Pakistan to carry out
sabotage activities in Jammu and

Kashmir
SHRI INDER J. MALHOTRA (Jammu) 1
Sir, I call the attention of the Minister of
Home Affairsto the following matter of
urgent public importance and 1 request
that he may make a statement thereon :—
Reported existence of a new body of
infiltrators named ‘Jammu and Kashmir
Liberation Front' in Pakistan which
is preparing to carry out sabotage acti-
vities and lsunch a guerilla armed
offensive in Jammu and Kashmir.

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN]) : Mr. Speaker, 8ir,
Government’s attention has been drawn to
pews-items in the Indian press about the
report by a British correspondent sent from
Lahore and published in the Loadon Times,
We have seen the despatch published in
the London Times of May 1, 1968 from
Peter Hazelhurst, Lahore. The House is
aware that it has been Pakistan's persistent
endeavour to send her agents for sabotage
‘and subversion in the State of Jammu and
Kashmir. Pakistan gives these agents
different names. The Central and the State
Governments are vigilant and they are
confident that with the co-operation of the
people, all such designs against the security
of the country shall be defeated.

SHRI INDER J. MALHOTRA : In
1965 also we were told that we are very
vigilant and we know that our vigilance
crumpled overnight. Now the Home
Minister has himself admitted that Pakis-
tan never stops such activities of sabotage
o Jammu and Kashmir. At present the
antl-Indian and pro-Pakistani elements arg
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very active specially in the Kashmir Valley
area and there is a group of the Plebscite
Front also, which is headed by Mirza
Afmal Beg and their apiritoal and from all
aspects leader, Sheikh Mobkammed Abdul-
lah, whith is very active in anti-Indian
activities. In view of all this, may 1 kmow
whether Government is cohemplating any
actlon against the anti-Indian and pro-
Pakisiani elemeats in the Jammu and
Kashmir State 7

SHRI Y.B. CHAVAN : As far as
the sabotage activities are concerned, very
firm action has been taken in the last two
years. About 1965, the hon. Member is
misled about what happened in 1965, It
was because of our vigilance that we could
take steps about what was happening at
that time.

oft 7y femd (gie) : s Prfeds
featt & 7

SHRI Y. B. CHAYAN: There are
sofe Members who are always interprating
against India itself. What can 1 do ?

ot wy forwd : W & fears e
s owek £, g wY weR | ooy W W)
TEET U7 =TI )

SHRI Y. B. CHAVAN : It s for them
to interpret their own way.

As far as the sabotage activilies are
concerned, in the last two years a large
number of spies were uncovered; most of
them were procseded against in the courts
and some of them are in detention. This
is proof of the vigilant action that we can
take at the present moment. No action is
contemplaied against the Plebiscite Front.

SHRI BAL RAJ] MADHOK (South
Delhi) : The hon. Minister has just
no given an account which, to say the
least, gives an indication of the com-
placency with which this Government has
been suffering and as a result of which the
whole country has suffered all these years.
He says that in 1965 we were vigilant. In
1965 the warning had been given months
before but no acion was taken. The
same ihing had been happening earlier too.
This time too it is not that a corrgspond.
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us not pass this Bill in a slip-shod way.
This is not the proper way to have this
Bill passed.

SHRI K. S, RAMASWAMY : [ shall
take up the point raised by Shri Samar
Guha first. He has said that the civil
defence organisalion should take up the
guestion of fighting the fifth column. 1
would like to point out that it is not the
intention of this Bill and it is beyond the
scope of this Bill.

SHRI D. C. SHARMA (Gurdaspur) :
1 take objection to the allotment of just
one hour for this Bill, This is a very
important Bill and it should be given some
more time.

SHRI SAMAR GUHA | had tried :
to explain earlier that the concept of civil
defence had also undergone a total change,
because the concept of war today is the
concept of a total war and the activities of
the fifth column have got to be countered.

SHRI K. S. RAMASWAMY : It is
not a combatant force. The hon. Member
should understand that the civil defence
organisation is there essentially to
save lives and minimise danger to
property and to maintain the contiouity of
production in the factorieg etc. and also
the civic services. It is not intended for
fighting internal aggression or fifth column
or danger to internal security as the hon.
Member tries to suggest. That is not
within the purview of this Bill.

SHRI SAMAR GUHA : That should
be one of the objectives. Let me cite the
classical example of the fall of France.
The sudden fall of France was due to
rumour-mongering. All over the country
fifth columnists were in operation spread-
ing a rumour that the Germans were only
within fifty miles of Paris, thirty miles of
Paris and so on. With the result that
people got panicky and in their thousands
started filling the roads, with the result that
the French Army could not move to face
the invaders at frontiers. This situation
brought about the sudden fall of France.

MR. DEPUTY-SPEAKER: [ would
request the Minister to address the Chair
1o avoid these interruptions.

SHRI K. S. RAMASWAMY : Il the
hon. Member wants a specific provision
like that, he should have tabled an amend-
ment for that purpose. But he wants the
Bill 1o be referred toa Joint Committee.
Government are not agreeable to that,
because the Civil Defence Organisation is
formed under the Defence of India Act and
the Defence of India Act will cease to
operate with effect from 10th July 1968.
So we should have the organisation in
being before that time.

SHRI SAMAR GUHA:  Were
Government sleeping all this time 7

SHRI K. S. RAMASWAMY : He has,
moved for reference of the Bill to a Joint |
Committee with instructions to report in
Jupe. There could be no possibility of |
passing the measure then as we will not
be in session at that time.

SHRI SAMAR GUHA : is the
way 1o tackle this issue.

This

SHRI K. S. RAMASWAMY : So we
are not agreeable to that. Certain other
poiots have been raised. Shri K. P. Singh
Deo has said that there was a loss of equip-
ment worth Rs. 25,000 in Delhi during the
last Pakistani aggression.

MR. DEPUTY-SPEAKER :
contipue after the lunch recess.
Law Minister.

He may
The

12.58 brs.

STATEMENT RE: CIRCULATION
OF AFFIDAVIT

THE MINISTER OF LAW (SHRI
GOVIND MENON: You wanted to
koow whether Government would be agree-
able to circulate for the use of members
of the House the affidavit which was filed
on behalf of Government by an officer of
Government in a writ matter which is
pending in the High Court of Delhi.

For two or three reasons, Government
think that it would be objectionable to
circulate that document.  Firstly, it
is now a document in the record of the
High Court. The original affidavit itsglf
is part of the record of the High
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Court. Arguments in the case were

frrished on the 1st of May and the Court
has reserved judgment. MNow, such points
as there are which are fit to be commeated
upon in the affidavit Have been commented
upon by the advocates and parties to the
case in the High Court and the High
Court hras reserved judgment. The matter
is clearly and directly sub fudice.

For these reasons, Government think
that it would be an act of impropriety on
their part to circulate the copy of the
affidavit which is in their possession, the
record itself being in the Court.

13.00 brs.

The Lok Sabhaadjourned for lunch till
Fourteen of the Clock.

The Lok Sabha re-agsembled after Lunch
at five minutes past Fourteen of the Clock.

[Shri Thirumala Rao in the Chair]
CIVIL DEFENCE BILL— Contd.

SHRI K. S. RAMASWAMY : The hon.
Member, Shri Singh Deo said that about
Rs. 25,000 worth of civil defence equipment
was lost during the last Pakistani aggres-
sion. These equipments were given to
house fire parties in Delhi and we have
asked them to return the equipments. The
hon. Member said that doctors and
Government servants should be asked to
cooperate during the civil defence. Doc-
tors are bound 1o cooperate and not only
Government Doctors, but the cooperation
of all the doctors and engineers is being
enlisted during the time of emergency. It
was also suggested that students should be
given education on civil defence. The
Minister of Education has already instruct-
ed the institutions to make the students
familiar with civil defence measures. The
hon. Member has suggested certain
amendments ; of course, he has not given
potice of them. So, that canmot be con-
sidered.

The hon. Member Shri Saigal said that
the dismissed members of the corps should
801 be employed anywhere, and indiscip-
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lae should not be tolerated, and also that
proper training should be given. It is the
intention of the Government that only the
right kind of people will be recruited and
né indiscipline will be tolerated.

Another hon. Member suggested that
those who indulge in anti-national activi-
ties should not be recruited to the civil
defence corps. Certainly that will be
taken care of. All these things will be
gopne into and only the right kind of
people will be earolled in this corps.

The hon. Member from Karala said
that workers and people belonging to
minority communities were arrested during
the last Pakistani aggression. Sir, they
were arrested because they had done some
misdeeds and the Govesnment is not at
all responsible for that. But I would say
that the Government got the cooperation
at that time from all the workers in the
factories and fields and from the public

also. The whale country stood as one to
resist the Pakistani aggression. These are
the several suggestions made by hon.

Members and Government will take all of
them into consideration.

MR. CHAIRMAN : Now, there is an
amendment by Shri Samar Guha for re-
ference to a Joint Committee, It will put
that amendment for the vote of the House.

The question is :

That the Bill to make provision for
civil defence and for matters connected
therewith be referred to a Joint Com-
mittee of the Houses consisting of
16 members;, 11 from this House,
namely : —

(1) Shri Rajendranath Barua

(2) Shri Krishna Kumar Chatterji

(3) Shri Y. B. Chavan

(4) Shri J. K. Choudhury

(5) Shri Benoy Krishna Daschow-

dhury

(6) H. H. Maharaja Pratap Keshari

Deo

(7) Sbrimati Sharda Mukerjee

(8) Major Ranjeet Singh

(9) Shri P. G. Sen

(10) Shri Arangil Sreedharan ; and

(I1) Shri Samar Guha
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and 5 from Rajya Sabha ;

that in order to constitute a sitting
of the Joint Committee the quorum
shall be one-third of the total number
of members of the Joint Committee ;

that the Committee shall make a
report to this House by the 29th June,
1968 ;

that in other respects the Rules of
Procedure of this Houwse relating to
Parliamentary Committee shall apply
with such variations and modifications
as the Speaker may make ; and

that this House recommcnds‘ t_o
Rajya Sabba that Rajya Sabha do join
the said Joint Committee and communi-
cate to this House the names of 5

bers to be appointed by Rajya
Sabha to the Joint Committee. (13)
The motion was negatived.

MR. CHAIRMAN :
tion is :

“That the Bill to make provision for
civil defence and for matters connected
therewith, be takes inta considera-
tion."

The motion was adopted.

Now, the ques-

MR. CHAIRMAN : Now, we will take
up clause-by-clause consideration.

The question is:

“That clause 2 stand part of the
Bill.”
The motion was adopted.

Clause 2 was added te the Bill,
Clauses 3 to 11 were added te the BUl.
Any amendment

MR. CHAIRMAN :
moved to clause 12 ?

SHRI SRINIBAS MISRA (Cuttack) :
I have amendment No. 3 to this clause. [
raised this matter earlier. It appears that
the ‘bifocal’ ministry is very particular
about its wordiogs. This wording will
involve them in litigation if the vatidity
of this Act is challenged. Look at lines
19.to 21, on page 8 of the Bill. Clause
12 says that the provisioms of this Axt or
apy rules made thereunder or any order
made under this Act or any such rules
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shall have effect noiwithstanding anything
conteined in any State Act....That means
that this will cut across State Acts
because this being the Central Act,
this will be valid notwithstanding amy thing
contained in the State Act. This is an
Act seeking to enact or regulate m atters
connected with List 11 of the Seventh
Schedule of the Constitution. That means,
that this will not come into force if there
is any State Law. That is what I have
tried to state in my amendment and I am
moving my amendment No. 3.

1 beg to move :
Page 8, —
for lines 19 to 21

substiture “‘only to the extent the said
provision is not covered by any
law, rule or order made by or under
any enactment made by the legisla-
ture of a State notwithstanding any-
thing inconsistent contained in any
other enactment, rule or instru-
ment.” (3)

That means that whenoever any State
law is there to regulate the matter, the
State law will prevail, so that there may
not be any quarrel. The set-up of the
country has changed and quarrels with the
Stale Governments which are unoecessary
should be avoided, These people here
want power and that power is being mis-
used or used to pick up quarrels and create
incopsistencies. | am confident that if
this is challenged in a court, many of
these clauses will be thrown out but
that is another matter. Let them at
least be consistent and say that if there is
any State Act or rule made under that Act
or orders issued under that Act, this will
not infringe that. That is all that I want
to say.

SHRI K. 5. RAMASWAMY : The
Bill gives powers to the Central Govern-
ment to frame rules for civil defence uni-
formly applicable throughout the country.
The States may have rules which may not
be sufficient and the rules may not be uni-
form throughout the country and so the
Bill gives powers to the Central Govern-
ment to frame rules which may be applica-
ble throughout the country. The Bill was
circnlated to the States and their consent
was taken. No Staie bas objected to this
provision of the Bill,
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SHRI S. KANDAPPAN (Mettur) :
Did all the States agree to this Bill 7

SHRI SRINIBAS MISRA : No State
has agreed. Now, I may give one illustra-
tion. Supposing. in respect of one river,
the State is regulating the flow of water
for the purposes of irrigation. Supposing
an order under some rule is made. Because
they have taken power to regulate the
channels, regulate the flow of water through
channels, rivers, ferries and every thiog, sup-
pose somebody in the Secretariat writes an
order under some rule, signed by the con-
sent of the Minister, saying that it is noti-
fied that the flow of water will be stopped
there for such and such purpose. What
will happen ? There will be conflict.

MR. CHAIRMAN : You have drawn
their attention. They are not willing to
accept the amendment. 1 shall now put
the amendment to the vote.

Amendment No. 3 was put and negatived.

MR. CHAIRMAN The question

is :

“That clause 12 stand part of the
Bill.”

The motion was adopred.
Clause 12 was added to the Bill.
Clause 13 was added to the Bill,
Clause 14 —(Savings as to orders)
SHRI SRINIBAS MISRA :
move :
Page 8, line 35,

for “No order”  substitute

“Subject to the provisions of section
18 no order”. (4)

1 think it is being accepted. 1 would
invite your attention to clause 18 ; there is
nothing there. You have not made it
clear. The clause. as it is, reads :

I beg to

“MNo order made in exercise of any
power conferred by or under this Act
shall be called in question in any
court.”

The only addition is, “‘Subject to the
provisions of section 18, no order"”, etc.
Why give scope for the blackmarketeers

MAY 7, 1968

Civil Defence Bill 2560

to earn money ?
confusion.

SHRI K. 5. RAMASWAMY :
not acceptable.

There should not be any

It is

MR. CHAIRMAN : 1 shall now put
the amendment to the vote.

Amendment No. 4 was put and negatived.

MR. CHAIRMAN
is :

The question
“That clause 14 stand part of the
Bill."
The motion was adppted.
Clause 14 was added to the Bull.
Clauses 15 to 20 were added to the Bill.

Clause 1—(Short title, extent and

commencement )
SHRI K. 5. RAMASWAMY : |
move
Page 1, line 5,
Jor “1967"

substiture 1968, (2A)
It is only a formal amendment.

SHRI SRINIBAS MISRA :
Chavan ? What about rule 86 ?

Is he Mr.

AN HON. MEMBER : He is the
Deputy Minister.

SHRI K. 5. RAMASWAMY : 1 have
given notice. It was circulated.

SHRI SRINIBAS MISRA : [ have

not received a copy.

MR. CHAIRMAN : | take notice of
it and I agree to have it moved.

I shall put the amendment to the vote.
The question is :

Page 1, line 5,
for 196"
substiqute **1968" (2A)
The motion was adopted.

MR. CHAIRMAN The question
is :
“That clause |, as amended, stand
part of the Bill.”
The motion was adopted.
Clauge 1, as amended, was added 1o the Bill,
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ent of a British paper has said that but the
Chief Minister of Jammu and Kashmir
himself, while speaking at Poonch about
ten days back, said that his information
was that Pakistan was carrying on military
activities on the other side of the cease-fire
line and that there could be a repetition
of earlier happenings in Kashmir. This
was the statement given by the Chief
Minister himself. The information that
has been coming from other sources also
points to the fact that such things are

happening. The situation has now been
worsened by the activities of Sheikh
Abdullah. Sheikh Abdullah has openly

approved of what Pakistan did in 1965.
He said, “What could Pakistan do except
send infiltrators in 1965 7" That is what
he said. He also said, “The Indian Army
is an army of occupation”™ and that Kash-
mir's future has to be settled. This has
created a feeling of uncertainty in the
minds of the people of Kashmir. It is this
uncertainty which is being exploited by
Pakistani and other foreign agents to create
trouble there. So far as this atmosphere
of uncertainty continues in Kashmir, it
can be exploited as it has been exploited
in the past. In view of that may Iknow
what steps the Government contemplates
to remove this sense of uncertainty ?
The major cause of this sense of uncer-
tainty is article 370 which has become the
biggest psychological barrier and so long
as this article remains in our Constitution,
the people of Kashmir, whatever you may
say and whatever announcement Shri
Morarjibhai, Shrimati Indira Gandhi or
Shri Chavan may make, will never think
that the matter has been settled. In order
to remove that sense of uncertainty may I
know whether you will immediately repeal
article 370 of the Constitution and apply
the Indian Constitution fully to Jammu
and Kashmir State ? Secondly, because
of Sheikh Abdullah’s activities which are
prejudicial to peace in the country and
which come within the purview of the
Unlawful Activities Act which was passed
here last session, may 1 know whether
action will be taken against Sheikh
Abdullah so that his activities may not
encourage such elements in the State and
outside ?

SHRI Y. B. CHAVAN: The hon.
Momber tricd to makg two points if |
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have understood him correctly. One is
his favourite thesis, pamely, that the

Government of India is very complacent
about it. As a proof of it he mentioned
what the Chief Minister of Jammu and
Kashmir said. If the Jammu and Kashmir
Chief Minister has said that—he has
certainly said that—it is not a proof of
complacency ; it is a proof of our aware-
ness of the situation that Pakistan is having
some activities on the other side. That
shows the wakefulness of the J & K
Administration and I would like to assure
the hon. Member, if he would like to be
assured about it, that the Government of
India is also equally wide awake about it
and is vigilant as [ have said already in my
statement,

About Sheikh Abdullah, I think, I
have tried to explain our attitude about
this matter before, namely, that we are
carefully watching what he is sayiog and
what he has done but we do not want to
rush ourselves into taking any action in
this particular matter.

About article 370, we have many times
explained our position about it. Article
370 as such is certainly a bridge which
can be made use of for applying other
articles and all laws. It is certainly a
helpful process. By merely removing
article 370, there is not going to be a very
revolutionary change in the situation,

As far as the uncertainty is concerned,
there is no uncertainty as far as we are
concerned. Is the hon. Member uncertain
about anything ?

SHRI BAL RAJ MADHOK :
not uncertain but you are uncertain.

I am

SHRI Y. B. CHAVAN :
uocertain about it. We are completely
certain of cur position aboutit. But what
the Pakistanis speak or say is not something
that we should allow ourselves to be
uncertain about. 1 thiok, our position
is very firm and we should always think
from the position of strength and be also
very reasonable.

I am not

it st et (g1g2) @ wemaw
wRRT, it 8 w7 St T Fawmar fe
FAa g {1 W qThe 57 foags
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[ sreTRAIT ATONY )
W wT N afefafel & ame §
QT STEETT & | 9 9y At §a & a¥y
gEAtaT ag § fr featmw we & amw
¥ o 79y, FEENIC § gwer fady #
dart fadw w7 wiffe & @ gy
CLE R RGER R o
s Aagl Y awd e SEwY AT
¥a ¥ IgY WA T & GATRTAT ¥ qW
%Y faell, o fis a7 ®19 ATCT HURTT AT
qr fan & fag qg weit &g @} E fe
F guT W g AT e 9 -
FRW aue g1 gEd aw ¥ a@ @
e fF ¥y sy o oW N
oF gszar &1 qfiqg ga faqr @ @ix
w21 o1 fr gadfey 200 av 250 ¥ samer
€Y &, AfeT a1 § T FA0T AW A
Tzr fF 8 a1 10 gonT &Y wew ¥ 4E-
qfsy s o §, 9 37 AT W W FT
wrE-qifeea gud § ofcga gl &
oY ST & aweAT S § o war g T
weq ¢ f fradam w'z 8 ot afafefmt
guer faig & arw o 7w oY §, faww
= @ aifeea ¥ wax gy @ aar
wTeiT &+ ¥ we @) &, ag A wegEa
FIWIFEAIvag FAmsT @ @,
w1 w7 g W aE § R A wegeeT W
wwre ¥ afafefedi w o gecd
Seqe a1 g0 & & woer WA ¥ @
g

& sramt wgar g B o ag sh
gt & froft o =@ & s aaf s
sritfar @ afeear arm g€ ot B
wei ¥ AR WA PT AT A W@ g
# qq ol aifeea woeTe w1 i
TETE ST & TE § AT I
¥ w70 a1 W g W R,
Wi tw axg & weRTar o amedta

wa <§ & gae sxee famrar et §

Pakizsont nqikmran fn
K, (C4)
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afe foag aaq are-Nig N =g o
T THY TR WA WHAGAT §T Agw
T 45 w17 WX W oaw ¥ fow
97 WTEY TIAT AW HT WU 9T § AR
gt faar momr afra FT I R
IEE! X W o gra ¥ @ OF, W
e Rafr YAt 2 ?

SHRI Y.B. CHAVAN: It is not
true that we only know about it from
London Times as to what is happening on
the other side. Are we expected to go
and publicise in newspapers 7 1 do not
understand what is expected. As I said,
we are aware and Pakistan sometimes
makes use of different names on different
occasions. The only thing is we have to
take note of this and take necessary steps.
Naturally, we cannot go on advertising
what steps we are taking in the matter.
This is what | can say about the particular
matlers concerned.

About Sheikh Abdullah,
evidence to say he is connected wilh
subversive activities, As longas 1 have
no evidence, 1 cannot make charges like
that.

I have no

SHRI PRAKASH VIR SHASTRI:
What about Mr. Kosygin ?

SHRI Y. B. CHAVAN : Mr. Kosygin
has nothing to do with this matter.

12.23 brs.
QUESTION OF PRIVILEGE AGAINST

Maharashtra Times, Bombay

SHRI D. N. PATODIA (Jalore) : Mr.
Speaker, Sir, under Rule 225 of the Rules
of Procedure and Conduct of Business in
the Lok Sabha, I seek the leave of the
House to raise the question of privilege
on the following matter.

The Moharashtra Times, a Marathi
daily published from Bombay, carried a
report in its issue of 3rd May, 1968 which
says, inter alia :

“Shri Paranjpe visited this area on
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Monday and collecied information

about the activities of Father Ferrer.

He said that he bas detailed infor-

mation about how much money Father

Ferrer has paid to some of the MPs

to belp him to get the extension order.

He also said that he is going to inform

the President of India about this and

demand that the President should look
into the activities of these Members of

Parliament”.

This report refers to two months'
extension granted to Father Ferrer to
stay in India as announced by the hon.
Home Minister in Parliament on 22ad

April, 1968,
§cv=ral Members of Parliament be-
longing to various parties had made

representations both to the Prime Minister
and the Home Minister. The allegation
that some Members of Parliament took
cash from Father Ferrer to help him to
get the extension order is not only libellous
but also a breach of privilege and con-
tempt of this House. In violating the
privilege of the Members of this Fouse
the Editor, the Publishrer and the Proprietor
of the Mahorashtrn Times have conspired
with Mr. B. V. Pranjpe by prominenily
publishing this news.

I, therefore, request that the matter be
referred to the Privilleges Committee for
detailed investigation in respsct of all
these persons and report by the beginning
of the next session of the Lok Sabha.

MR. SPEAKER : 1 do not think
there is any difference of opinion on this.

It is a very serious allegation. 1 think
there need be no further discussion. We
straighiway refer it to the Privileges

Committee so that the Commrittee may look
jmte it. All sides of the House are
scoepting it.

RE. QUESTION OF PRIVILEGE.
SHRI DHIRESWAR KALITA rose —

MR. SPEAKER : Normally, eitaer
priviege issue or something is raised in
the Home. | am aliowing it. A number
of Members raised about tiss that the
matier should be referred to the Privileges
Comuitise. This was referced to me day
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before yestezday. Yesterduy, I satisfied
myself that there is really somm substance
in it and today I allowed it.

Now, here is a friend who writes to
me just now, at 12.05 hrs., saying, “I wamt
to raise a matter of privilege at the zero
hour”, Where is the zero hour 7 Let
the Rules be amended. Let us have the
zero hour. You will be precise and have
it. 1 want te only say, Mr. Kalita, that
yYou can certainly come and tell me. At
least you should have taken tire trouble of
telling me at 10-30 A .M., not at 12-05 hrs.,
just now. You write to me. Tomorrow,
let us sce if there is anything. I shall
certainly regularise it. ‘The hom. Members
have a right to raise it. AM that 1 want is
to regularise it. That is all.

SHRI DHIRESWAR KALITA
(Gaubati) : Jost one minute.
MR. SPEAKER : No please; not

even ope minute. You write lo me, not
at 12.05 brs, a littie ecarlier so that I can
comsider it

12.27 s,
PAPERS LAID ON THE TABLE

Angua] Report of the Hindustan
Cables Limited and Government
Review thereon

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS (SHRI
RAGHUNATH REDDI): On behalf of
Shri F. A. Ablmed, 1 beg to lay on the
Table a copy each of the following papers
noder sub-sectiom (1) of section 619A of
the Compasmies Act, 1956 :—

f1) Review by the Government on
the working of the Hindustan
Cables Limited, for the year 1966-
67. [Plooed in Library, See, No.
LT-1198/68).

(2) Annual Report of the Hindustan
Cables Limited, for the year 1966-
67 afong with the Audited Accounts
and thre commments of the Comp-
troller asd Auditor General there-
on. [Pleeed in Library. See. No.
LT-1198/68).
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Report of Khadi and Village
Industries Committee

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): On behalf
of Shri Dinesh Singh, I beg to lay on the
Table a copy of the Report of the Khadi
and Village Industries Committee. [Placed
in Library. See No, LT-1199/68].

Notification under Industries {Deve-
lopment and Regulation) Act, etc.

SHRI RAGHUNATH REDDI :
to lay on the Table :—

- (1) A copy of Notification No. §. O.
1338 published in Gazette of India
dated the 10th April, 1968 under
sub-section (2) of section 18A of
the Industries (Development and
Regulations) Act, 1951. [Placed
in Library. See No. LT-lZCIJfﬁS].

(2) A copy each of the following
papers under sub-section (1) of
section 619A of the Companies
Act, 1956 : —

(i) Review by the Government on
the working of the Hindu-
stan Machine Tools Limited,
Bengalore, for the year 1966-
67.

(ii) Annual Report of the Hindu-
stan Machine Tools Limited,
Bangalore, for the year 1966-
67 along with the Audited
Accounts and the comments
of the Comptroller and Audi-

I beg

tor General thereon. [Placed
in Library. See WNo. LT-
1201/68]

(3) A copy each of the following
Notifications under sub-section (3)
of section 642 of the Companies
Act, 1965 :—

. (i) The Cost Accounting Records
(Cycles) Second Amendment
Rules, 1967, published in
Motification No. G. 5. R, 84
in Gazette of India dated the
13th January, 1968.

(ii) The Cost Accounting Records
(Caustic Soda) Amendment
Rules, 1967, published in
Notification No. G. 5. R. 85
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in Gazette of India dated the
13th January, 1968.

(iii) The Cost Accounting Records
(Cement) Second Amendment
Rules, 1967, published in
Notification No. G. S. R. 86
in Gazette of India dated the
13th January, 1968.

The Cost Accounting Records
(Tyres and Tubes) Amend-
ment Rules, 1968, published
in Notification No. G. 8. R.
1192 in Gazette of India
dated the 30th March, 1968.
[Placed in Library. See No.
LT-1202/68].

(4) Two statements showing reasons
for delay in the Notifications men-
tioned at item No. (3) above.

(iv)

Annual Report of National Coal
Development Corporation Limit-
ed and Government Review
thereon

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI RAM SEWAK): On
behalf of Shri P. C. Sethi,

1 beg to lay on the Table :—

{1y A copy each of the following
papers under sub-section (1) of
section 619A of the Companies
Act, 1956 :—

(i) Review by the Government
on the working of the Na-
tional Coal Development Cor-
poration Limited, Ranchi, for
the year 1966-67 (Hindi and
English versions).

(ii) Aonual Report of the Natio-
nal Coal, Development Cor-
poration  Limited, Ranchi,
for the year 1966-67 along
with the Audtied Accounts
and the comments of the
Comptroller and Auditor
General thereon. [Placed in
Library. See No. LT-1203/
68).

{2) A copy of Government Resolu-
tion No. C2-8(7)/67, published in
Gazette of India dated the 20th
April, 1968, extending the period
for submission of the final R eport
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of the National Coal Developmeny
Corporation Committee (Hindj
and English versions). [Placed in
Library. See No. LT-1204/68]

12.29 hrs.
BUSINESS OF THE HOUSE

MR. SPEAKER : | have to inform
the House that the Business Advisory Com-
mittee at its meeting held yesterday decided
as follows :—

(1) the motion regarding the state-
ment made by the Minister of
Home Affairs on the 6th May,
1968 about the reported statement
by the _Agriculture Minister of
Andhra Pradesh against Harijans
might be dis d on Wednesday,
the 8th May, 1968 from 5 P. M.
to7P. M.

(2) One hour might be allotted for
the motion for reference of the
Lok Pal and Lokayuktas Bill to a
Joint Committee.

(3) As far as possible, the session
need not be exiended beyond the
10th May. In case, however, ur-
gent Government business put
down for Friday, the 10th May,
1968 was not finished on that day,
the House might sit also on Satur-
day, the 11th May, 1968 to iraps-
act the urgent business which can-
not be postponed to the next
session.

These are the decisions of the Business
Advisory Committee.

ot wy femd (FT) : wemw ARIET
Y uw wigar § | w3 A7 QB vy
a7 fs forg gEAH 1 AFT WA N
faar wa, 8,901 SN A%w el W &
St @ifs axe W SE AT AW
qEE FT T ¢

MR. SPEAKER : It will be given.

SHRI BAL RAJ MADHOK (South
Delhi) : This point was made yesterday.
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SHRI NATH PAI (Rajapur) : You
may direct him so that we may be supplied
with copies.

MR. SPEAKER :

I am asking him.

12.3] hrs

MONOPOLIES AND RESTRICTIVE
TRADE PRACTICES BILL

Appointment to Joint Committee

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS (SHRI
RAGHUNATH REDDI) : I move :—

“That this House do appoint Seth
Achal Singh to the Joint Committee on
the Bill to provide that the operation
of the economic system does not result
in the concentration of economic
power to the common detriment, for
the control of monopolies, for the pro-
hibition of monopolistic and restrictive
trade practicés and for matters connect-
ed therewith or incidental thereto, in
the vacancy caused by the resignation
of Shrimati Vijaya Lakshmi Pandit.”

MR. SPEAKER : The question is :

“That this House do appoiat Seth
Achal Singh to the Joint Committee on
the Bill to provide that the operation
of the economic system does not result
in the concentration of economic power
to the common deiriment, for the con-
trol of monopolies, for the prohibition
of monopolistic and restrictive trade
practices and for matters conpected
therewith or incidental thereto, in the
vacancy caused by the resignation of
Shrimati Vijaya Lakshmi Pandit.”

The motion was adopted

12.324 brs.

ESTATE DUTY (AMENDMENT) BILL
—Contd,

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIK. C.
PANT) : Mr. Speaker, Sir, yesterday a
point was raised in the House that ll;
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[Shii K. C. Pant.]

Estate Duty (Amendment) Bill, 1968 should
have been accompanied by a Financial
Memorandum in accordance with sub-rule
(1) of Rule 69 of the Rules Procedure and
Conduct of Business in Lok Sabha. That
sub-rule requires that Bill involving expendi-
ture shall be accompanied by a Financial
Memorandum inviting particular attention
to the clauses involving expenditure and
also giving an estimate of the recurring
and nop-recurring expenditure involved in
case the Bill is passed into law. This sub-
rule is obviously lioked to clause (3) of
Article 117 of the Censtitution.

The Bstate Duty (Amendmeni) Bill,
1968 merely seeks to continue in opetation
the various amendments made to the
Bstate Duty Act by Parliament during the
period of the Emergency in relation to
agricyltural land in the States, These
smendments which, inter alia, provide for
increased rates of estate duty and certain
cxamptlions and concessions are already a
part of the law. They are applicable to
estate duty on agricultural land and will
continue to be so applicable for a period
of six mooths from the data of revocation
of the Proclamation of Emergency.

The Estate Duty Act, as amended from
time to time, is bing administered by the
Inceme-tax Department. The pessing of
the present Bill into law is pet expected
te itato omy i in the strength
of the officers and staff of the Income-tax
Department because the met effect of the
amendments, namely, changes in the rates
and certain exemptions will not add, in
any -way, to the total workload of the
Departmwnt.  The calculation will still
Mhave to be made oither on the previous
basis or om the basis proposed in the Bill.
Hence no expendituse will be inmvolved as
a result of passing of the preseat Bill into
law beyond what is already being incurred
on the admioistration of the Estate Duty
Act.

Even if the Bill were not enacted into
law, these is B0 possibility of a redustien
either in the strengsb of the officers or the
staff or in the expenditure.

In this view of the metter, the Bstale
Duty fAmendment) BiHl, 1968, does not
involve expenditure out of the ConsoNdet-
¢d Fond of Indla as already explaimed
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carlier. This aspect was considered in
the Ministry of Fiaance.

Im the circumstances, it is not neces-
sary to append a Financial Memorandum
to this Bill and the recommendation of the
President under clause (3) of Article 117 of
the Constitution is not required for the
consideration of this Bill in either House
of Parliament.

SHRI NATH PAIl (Rajapur) : This is
a well-written reiteration of the position
that the hon. Minister took yesterday when
the point of order was raised in your
absence.

We began raising it when you were
occupyiong the Chair, but afterwards you
withdrew and we continued the debate.
1 do not want to reiterate anything “except
saying that we stand by what we submitted
to you and to the Deputy-speaker in? your
obsence when he was occupying the Chair.
My submission is to find out from you
whether you are satisfied that the require-
ments of Rule 63(1) of the Rules of proce-
dure and article 117(3) of the Constitution
are satisfied by the explanation given. 1
am referring to article 117(3) of the Consti-
totion and Rube 69(1) of the Rules of
Procedure. The position to which he
referred just now was pricisely .what  was
srated yesterday. There has not been any
advance oa that, and we do not think that
any satisfactory reply has been given.

SHRI S. KUNDU (Balasore) : In
this cobnection there was a discussion
here yesterday. We have’ pointed out
that Rule 69(1) speaks of expenditure.
Rule 69(1) has nothing to do with article
117(3) of the Constitution. The Minister
in his reply said that rule 69%(1)' was ob-
viously linked op with article 113). Arti-
cle 11%3) spesks of expenditure frem the
Consolidated Fund of India. Agaio rules
69(1) and 6%(2) are two parts. Rule 6¥I)
is veay cloar. H there is expenditure—
it may be from the Consolidated Fumd of
India or from any other source—some sort
of Financial Memorandum has to be appe-
nded to the Bill. If the expenditure is
fromr the E€onsolidated Fuad ef India,
then it is mandatory; they are bound to
attach a Finaocial Memarendum.

The hon. Minister has left a presu-
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mption before the House that no officers
will be appointed, but by sayieg that, bhe
cannot rule out the possibility that ihere
will be extra expenditure. The fact that
therewill be a new office, there will be more
collections, will definitely involve at least
some cxpenditure, some cxpenditure at
least on account of stationery. Therefore,
some expenditure is involved. Whatever
the Government might say—the Govern-
ment would like to justify their stand
whether it is right or wrong, as they have
been doing—we want to bring to your
notice that this Bill, as it seeks to collect
some more estate duly, somme mMore arcars,
will definitely involve more expenditure.
This is a Bill, though it may be in the
form of an amendment. This is an inde-
pendent Bill, Rule 69(1) is very clear.
Since this Bill involves ecxpenditure, a
Finaocial Memorandum is necessary and,
therfore, you may rule out the explanation
given and ask them to come with a Fina-
ncial Memorandum.

SHRI SHRINIBAS MISRA (Cuttack] :
The argument advanced by the hon. Mini-
ster is fallacious —now we have got the
Act extended to the States and the staff is
there. What will happen in due course?
Aftner the proclamation of Emergency is
revoked, expenses will come down. Gene-
rally, if he wants to extend it to some
States, again the same ecxpensos will in-
volved. Can he say that it does not In-
volve expenditure? It does involve ex-
penditure. The hon. Minister will kindly
refer to the sections of the Estate Duty
Act, which vre being extended—appoint-
ment of WValuation Controller, BSection
59 section 60, section 62 Appe-
Jiate Controller, Section 63 Appellate
Tribunal, Section 64 Reference to High
Court Section 65 Appeal to Supreme
Court, Section 67 Grant of Certificate to
the person to pay Estate Duty. Section 72,
Section 73 Demand Notices, and so on.
Will the hop. Minister say that they do
not involve expenditure? They involve
expenditure, and as soon as it is admitted
that this involves expenditure, rule 69
comes into play. He caonot say that
because he is spending it already, per-
mission of the House is not necessary.
(Interruprions),
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MR. SPEAKER : Yesterday this was
raised. I wanted to get the clarification
and 1 did not want t0 say anythimg this
way or that way. The point is that there
are already officers existing. Bven the
officers mentioned by Shri Srinibas Misra
are already eXisting in the Department.
They are not going to appoint any new
officer; the existing officers will do this
work. There will not be agy retrenchment
because of this. Also, when the Govern-
ment says that there is no expenditure
involved, let us watch and see whether
they really say that no expenditure is in-
volved or they try to spend money. The
point is this. Iarerruptions) Here is a
categorical statement, again repeated after
yesterday's warning also, here is the
Government which says that there is abso-
lutely no expenditure involved, the staff is
there already and that they Are going to |
manage with the éxisting staff. Let us |
be watchful and Let us see whether, having
sajd that, they are going to spend money.
When they say that there is no Turther
expenditure involved, I do not think that
we should compel them to come with
a Financial Memorendum and ask them
to spend money. Let us see whether thev
spend money...

SHRI DATTATRAYA KUNTE {(Kola-
ba) : I would like to say something.

MR. SPEAKER :
on my legs.
The question is :

No, Please. 1 am

“That leave be granted to introduce
a Bill further to amend the Estate
Duty Act, 1953."

The Motion was Adopted

SHRI K. C. PANT: I introducd®

the Bill,

12.37 brs.
CIVIL DEFENCE BILL -Conrd.
" MP. SPEAKER : Now we take up fur-

ther discussion of the Civil Defence Bill.
We have only 20 minutes left. [ do not

——

*[ptroducd with the recommendation of - the President,

%
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[Mr. Speaker]

know whether we will be able to finish it
in 20 minutes. One hour was allotted for
this and forty minutes have already been
taken. So, with some small speeches, we
should finish it. y

. Civil Defence Byll

Mr. P. Gopalan.

SHRI1 P. GOPALAN (Tellicherry): |
rise to oppose this Bill for various reasons.

Firstly, this Bill seeks to arm the
Government with certain Draconian powers
that were originally incorporated in the
Defence of India Act and the rules made
thereunder. Secondly, the very purpose of
this Bill cannot be justifid particularly at
a time when the Emergency has been
lifted. There is no prospect of an immi-
nent danger to the defence of our country
from any corner whatsoever. Therefore,
there is no necessity for such a Bill being
enacted, especially at a time when Emerge-
ncy does not exist. Originally, this was
included in the Defence of India Act and
the rules made thereunder. Oance
Emergency has been lifted, this does not
become a necessity and, therefor, I wish
to oppose this Bill.

Thirdly, 1 oppose this Bill mainly beca-
use. of the fact that the purpose for which
this is sought to be enacted will not be
served by enacting this Bill.

12'39 hrs.

[Mr. Deputy-Speaker in the Chalr)
Fourthly, I am afraid of the fact that,
if the bureaucrats are given such wide
powers as are sought to be given
by this Bill, there is every possibility of
these powers being misused, especially for
the suppression of the democratic rights
of the people. We have had enough
experience of the Emergency powers having
been used for the suppression of the rights
of the people, especially of the working
class, 1 will cite a few examples only.
During the time of Sino-Indian conflict,
all the workers of a Flours mill in Calcuita
were got arrested by the ecmployers in
league with the Police officials, and that
too was done in the name of defence of
the country. Secomdly, 1 wish to point
out that, during the Indo-Pakistan war, a
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number of members belonging to the mino-
rity community were got arrested in diffe-
rent parts of the country.

And io my State of Kerala, a seventy
year old woman was arrested and that too
in the name of defence of the country.
These Emergency powers, the Defence of
India Rnles and Act were being utilised
for the purpose of furthering the interests
of the ruling Party and for suppressing the
rights of the common people, especially
the working classes. At the same time we
can see that these powers were not utilised
against the real culprits. For example,
there had been reports that during the
Indo-Chinese conflict some Congressmen
in Delhi had embezzled large funds from
the Mational Defence Fund but no action
was taken. Then some contractors were
entrusted with the task of digging trenches
in Delhi for protection in the event of an
air raid. They used some inferior quality
materials and these contractors were not
also punished and no action was tuken
against them. Some protective walls were
coustructed in Chandni Chowk whers also
some inferior quali'y materials were used
for the construction. Here also no action
was taken against the corrupt contractors.
In this Bill there is a provision for the
constitution of a Civil Defence Corps and
that too is under the control of bureauc-
rats. The bureaucrats or the top strata
have never been able to defend the coun-
try. We have the example before us.
When the Chinese reached Tezpur, who
were the first to leave Tezpur? Who were
the first to run away from Tezpur? The
member of the Defence Commitiee were
the first to run away from that place when
the Chinese reached that place.

MR. DEPUTYSP-EAKER
conclude now.

Please

SHPI P. GOPALAN : Sir, lastly I
would like to say that this Bill will not
serve the purpose for which it is intended.
The only way to defend the country in the
event of a war is to form a people’s militia.
That is the only way. The entire
population should be given military train-
ing and if you are going to depend upon
the bureaucrats and the top strata, they
will ngver be able to defend the coyntry in
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the event of an aggression. In the history
also we could sce that when Hite Hitler
attacked France, the tep strata and ruling
class surrendered and they fled away from
the place and it was the common people,
the weorking classes, who defended the
country @and who resisted the foreign
aggression.  All these things goto prove
that the top strata can mnever defend the
couniry, and it is the common pepople who
will defend a pation. Therefore, the only
way to defend the country is to form peo-
ple’s militia and 1o impart military train-
ing to every ablebodied person in the
country.

SHRI NARENDRA SINGH MAHIDA
(Anand) : Mr. Deputy Speaker, I do mot
know how the previous speaker opposes
this Bill. This is a necessary measure
because of the suspension of the Defence
of India Rules under which certain powers
were given to the Home Ministry. Now,
Sir, we should rightly understand the need
of civil defence of this country. 1 person-
ally feel that Government has neglected
this very important measure, because
people in Delhi do not understand that
we are only within a few hundred
miles from Lhasa. A fast bomber or a
fast fighter plane can within a few minutes
raze Delhi to the groond. We are not
alive to this danger. We forgot it soon
after the withdrawal of the Chinese troops
from our borders. We have gone to sleep
agaio and- do mot take any notice of the
civil defence meeds. A- nation Iike ours
with a large population and resources
should be geared up to meet any chalienge
which endanger’s our frontiers.

From civil Defence point of view, this
Bill is a very welcome measure.

My hon, friend who preceded me sug-
gested the starting of a people’s militia.
I would like to point out that il we do
not co-operate in these civil defence
measures, we could hardly think of a
people’s militia.. We have seen in 1962
how when civil measures were taken, the
people were laughting at those who were
digging trenches. That show that somehow
we have not taken this measure seriously.
Our seecoast is also exposed to naval
movements. Buwt the most serious chal-
leage is t0 big industrial towns. When
the ¢nemy attacks, gedsrally he alwayg
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pounces ‘upon big cities fke Wadras,
Calcutta, Bembay or Delhi. S$o, it is very
nmecessary that we train people in the art
of self-defence.

Firstly, we must ‘train our people how
to save themselves and how to protect
their properties. People have to be trained
in fhe art of extinguishing fires and how
to organise madical assistance for the
purpose. In the case of even ordimary
daily accidents, we have seen how we

mismanage our affairs. When there
are explosions, we ell run away.
Even when there is a train accident,

we hardly co-operate with the authorities.
This is not & measure concerning any rule
ing party. It is a measure designed to meet
a national need and whichever Government
is in power has to take all the necessary
action. It is the duty of every nation to
prepare for self-defence. So, from all
points of view, this measure is welcome.
I conmgratulate the hon. Minister for having
brought this Bill. 1 wish that all these
Members would co-operate. If there are
any loopholes, certainly let us plug them.
But let us not oppose this Bill. Let us
offer all cooperation and make self-defence
so thorough that no enemy can think of
attacking us at any time. [ support the
Bill.

SHRI SAMAR GUHA (Contai) : I am
generally in agreement with the
approach to the Bill, But 1 want that the
B should be amended for this reason
n¥nely that its objective, its structure and
also the task assigned to the civil defence
clirps have not been properly and adequa-
tély eutlined in this Bill. 1 am affraid
the framers of the Bill have lost sight of
the radical changes that have taken place
all over the world about the principles of
war. [t is no longer a day of sectional
‘war, but the concept of war today is the
concept of a total war. The division
between the combatant and the non-com-
betant has also been eliminated. A new
wlement of war strategy has also been in-
troduced, that is, Lhe strategy of interoal
aggression by the fifth columa, 1t is
known to all of us that during the Second
World War and even before the Mazi
Army penetraled decp into the interior of
countries like France, Belgium and others,
those-countries fell- due to the -activities of
joternal aggression by th¢ fifth column,
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Even the Allied Forces and the Russians,
when they launched their counter of-
fensive against the Nazis adopted the same
method of having internal aggression; I
would not use the words ‘fifth column’, but
they used ‘partisan elements’ and they used
them for having internal uvprising. There-
fore, the concept of defence has also
undergone a total change. Unless external
defence and internal defence are properly
coordinated either in the case of offence
or in the case of defence, no country can
expect to defend itself.

Civil Defence Bill

Therefore, accordingly, the concept of
civil defence corps should also be
realigned and redrawn ; its objective
structure and its task have also to be rede-
fined realigned and re-enumerated.

From this standpoint 1 do not find
that problem that India will have to face
has been properly understood by the farmers
of the Bill. Everybody knows that we have
had to face two aggressions during the last
five or six years. It is also known to
everybody that there are elements in this
country which can play havoc to stage
internal aggression in our country, by
the fifth column lackeys, as was being
done by the Phalangists in the case of
Barcelona against the Republicans. There
are pro-Chinese and pro-Pakistani elements
in our country. Therefore, 1 would request
the Government that they should give
serious thought to this matter and pro-
perly redraft and outline the objectives
of this Bill. For this purpose I would
request that this Bill should be sent toa
Joint Committee.

We should mak it clear that the task
of the clvil defence corps is not merely to
maintain internal peace and law and order
at the time of air raids etc. but also to
uphold the morale of the people and
also to combat the fifth column and the
subversive and anti-national forces which
would try to paralyse the defence of the
country through some sort of internal
aggression. Unless the objective of maint-
pining the morale of the people and also
maintuining law and order and also the
objective of combating internal forces and
the forces of internal aggression such as the
fifth coluymn and subversive elements can by

gombined together, this civil defenge corpy
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may not be able to play a positive part in
our national defence.

We know that we are facing two
serious eoemies on the two sides of our
country. We also know that our Govern-
ment are going to spend Rs. 1000 crores
for the defence of our country. Therefore,
I would humbly submit that this Bill is
too inadequate to enable the civil defence
corps to perform the task assigned to it
in the case of a real aggression.

Therefore, 1 would request that this
Bill should be sent to a Joint Committee
so that we may coolly and seriously think
over it and also redefine the objective,
structure and also the task of the civil
defence corps and form it on the pattern
of some sort of a para-militia corps or
some sort of an internal defence corps. So,
I would again submit that Government
should not try to pass this Bill hurriedly,
but they should give serious thought to
my suggestion. It is for that purpose that
1 have moved my amendment seeking
reference of the Bill to a Joint Committee
and I would request that this Bill should
be sent to a Joint Committee for proper
assessment.

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. S. RAMASWAMY): [ am glad that
the hon. Members who have taken part
in the discussion have generally welcomed
the Bill except the hon. Member from
Kerala.

Hon. Members have made certain sug-
gestions, and Government will consider
all of them and try to implement them ..

SHRI SAMAR GUHA : It cannot be
implemented. Under the Bill it is only a
district magistrate who will preside ; he
may become the director. There are so
many retired officers and there are so
many eminent men. We can ask them to
take over the function. But this Bill does
not provide for that. A civilian cannot
function effectively in this. Unless the
Bill is referred to a Joint Committee and
the hon. Minister accepts my suggestions,
the district magistrate will not be able to
discharge his duties properly. We are
spending Rs, 1000 crores on defence, Le
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Enacting Formula

Amendment made :
Page 1, line 1,
for “Eighteenth™
substiture “Nineteenth™ (1A)

(Shri K. S. Ramaswamy)

MR. CHAIRMAN : Tbe question

is:
“That the Enacting Formula, as
amended, stand part of the Bill.”

The motion was adopted.

The Enacting Formula, ag amended, was
added 1o the Bill.

The Title was added ro the Biil.

SHRI K 5. RAMASWAMY : 1 beg
10 move :
“That the Bill, as amended, be pas-

sed.”

MR. CHAIRMAN : The question
is :
“That the Bill, as amended, be pas-
sed.”
The motion was adopted.

14.22 hrs.

PONDICHERRY (EXTENSION OF
LAWS) BILL

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI

VIDYA CHARAN SHUKLA) : Sir, I beg
1o move ©
“That the Bill to extend certain

Central Acts to the Union territory of

Pondicherry, be taken into considera-

tion."

1 do not have to say much about this
measure, because this is a very long-stand-
ing demand of the people of Pondicherry,
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third Lok Sabha, the Bill lapsed. We have
now brought forward another Bill of the
same kind.

I would briefly narrate the circum-
stances in which this has been delayed so
far and what is the urgency of this Bill.
As is well known, this ex-French territory
has got many customary laws and other
things which are In direct comnection with
what existed in France, Afier its dejure
transfer, long after the de facto transfer,
this territory has been adopting one Indian
custom after the other and one Indian law
after the other. The system of administra-
tion has also chapged and more and more
Indian things are being introduced in this
Union territory.

No doubt we had said earlier that we
will give a good period of transition for
the people of Pondicherry to change from
the French system ioto our Indian system,
so that there is mo serious upsetting or
sudden change in their way of life. That
is why, although the de facro transfer took
place more than 12 years back, we have
delayed it so far to see that the transition
takes place gradually and in due course.
But this demand for the extension of
central laws has been made from time to
time. The matter was discussed in the
local legislature of Pondicherry and the
Government there also gave the assurance
that the central laws will be extended as
soon as possible. In view of the popular
demand from the Union territory, 96
Central Acts are being extended to Pondi-
cherry.

I realise that there is a section of popu=~
lation in Pondicherry who still want some
more time. W= realise that they have some
genuine difficulties regarding this. We do
not want to say that they have no diffical-
ties regarding this. But whenever we
undertake measures of this kind we have 1o
see which Act will serve the largest group.
If extension of central laws will satisfy
most of the people of Pondicherry and it
will also help in the speedy developmental
activities there and enable the Union
Territory to come much closer to the
adjoining areas | thiok it is a thing which

that the Indian laws should be extended to
the Union territory. Actually, a Bill of
this kind was introduced in the third Lok
Sabha. but because of certain circum-
stances, the Parliament could not find time
to disuss it.  With the dissolution of the

should be attempted and which should be
done. As 1 said earlier, we gave some
time, about twelve years, for slow transi-
tion. But as it happens, a good many
people have been resisting the change and
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a few of them are still trying to stick to
it. Bat I thisk this ¥ a progressive
measure and by and large the people are
with this demand. 1 am sure the House
will agree lo this measure and give support
for the passage of this Bill.
MR. CHAIRMAN : Motion moved :
“That the Bill to extend certain
Central Acts to the Union territory of
Pondicherry, be taken into considera-
tion.”

SHRI MADHU LIMAYE (Monghyr) 4
Sir, I beg to move :

“That the Bill be circulated for the
purpose of eliciting public opinion.”™
(1)

MR. CHAIRMAN : Motion moved :
“That the Bill be circulated for tha
purpose of eliciting public opinion.”

‘Both the motions are now before the’
House.

SHRI S. XAVIER (Tirunelveli): WMr.

Chairman, 8ir, the Minister of State for’
Home Affairs, Shri Shukla, was now say-

ing that there has been a long-standing
demand from the people of Pondicherry
for the introduction of Central Acts in that
territory and just to satisfy that demand
of those people he was moving for consi-
deration of this Bill in Parliament today.
He also said that in fact this Bill ought to
bave been passed in this House long long
ago and that it is now a belated measure.
My endeavour will be to point out to the
Minister and the House whether the people
of Pondicherry had made any demand at
all for the introducztion of Central Acts ia
their territory. 1 would like to know
whether the hon. Minister can substantiate
his statement that a large section of the
public of ‘Pondicherry have ever demanded
these Central Acts to be introduced in
Pondicherry. -

1 would narrate a few points just to
show that a large section of the public of
Pondicherry comprising of the advocates,
the Notary Public, the businessmen, the
administrative staff and others of Pondi-
cherry territory have opposed the introduc-
tion of this Bill and the implempnlion
of these Acts in 5o short a time without
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preparing the ground for the seceipt of
these Acts in that territory. The Minister
also said that they had given suth a long
period of tiove as twetve vears for the transi
tion. I would like to ask the Minister as to
what the Cemtral Government have done
all these twelve years to prepare the peo-
ple, their way of life, for acclimatising
the people for the receipt of the Central
Acts in English. What have they done ?
Nothing at all. Although twelve years
have elapsed it is a fact that not a single
step has been taken by the Central Govern-
ment for preparing the ground, or prepar-
ing the way, for the introduction of such
Acts in English in a territory where the
entire people speak only French. In that
State the entire busimess, whether it is in
Government, courts or in commerce, IS
trewsacted only in French and the people
in that territory speak only French. When
that is the omse, how is it possible to
thrust or force upon the people, the lawyers,
the business community, in fact the entire
people, the use of Englsh all of a sudden,
rather overnight, by the stroke of the pen,
by an Act of Parliament without piving the
ground, without making the people ready,
for the switch-over from French to English?
I would have supported the Bill if the
Minister had been able to convince us that
during these twelve years some Acts have
been imtroduced in English, the couris are
transacting their business in English for so
many Yyears, the tramsition has been slow
and gradual and that there is no difficulty
for the people, the business community
or the advocates or the notary public
or the general public by the swiikch-
over to the English medium. But,
unfortunately, the position is not so. This
is an abrupt and sudden attempt to force
the switch-over to English of the Acts at
a time when the people are not prepared
for it.

The hon. Minister stated that this
is being done because there has been a
demand for it by the people of that State.
1 would submit that this is not a fact. In
fact, there is stout opposition to this
measure from the people of Pondicherry.
The lawyers, the notary public, the mer-
chants and businessmen, the administrative
staff, in fut! the entire public have opposed
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thfs measure. They have passed resolutions
at Pondicherry and Mahe and other places
requesting the Central Government, parti-
cularly the Home Minister, not to proceed
with this legislation in such a great hurry.
They have pleaded for time. Yet, in spite
of the opposition, Government is introduc-
ing an Act, bringing a pew way of life
forcing the people to swallow certain things
for which they are not prepared at this
stage. What they want is a certain time,
say 15 or 20 years so that the people are
prepared for smooth transition from French
to Eoglish.

When the entire people are against this
measure, why should the Central Govern-
ment introduce this Bill and enact it ?
They cannot carry on the administration
without the co-operation of the people of
that territory and the people of that territory
are dead against this measure. 'When the
advocates, the businessmen and the notary
public have opposed this measure, who is
going to co-operate with the Government
in the implementation of these measures ?
And if there is no co-operation of the peo-
ple in the implementation of legislation,
there will be chaos. So, let them first get
the co-operation of the entire public for
this measure.,

As | said, it is not a fact that a large
section of the public are in favour of it
The hon. Minister has referred to the
Legislature. The Legislature has consider-
ed only one Act. But there are 92 Acts.
The Legislature was not consulted in regard
to those Acts. Only the Criminal Proce-
dure Code was introduced in that Legis-
lature. You should have introduced the
other Acts also in English and prepared
the people before coming in with such a
measure.

But these things are suddenly intro-
duced in that territorry for which the
people are not prepared. They do not
want to oppose the measure altogether ;
they want only some time. Let them pre-
pare themselves for the receipt of these
Acts and let their life not be frustrated.

In fact, when the commission went in
February, they did not elicit public opinion.
They wanted to get some information from
the staff that had been deputed from out-
side for the administration of the territory.
But representations had gone to the com-
mission which went g pasess tho state of
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affairs there. The Bar Association had
been refused even an opportunity to repre-
sent these grievances to them.

Sir, you have been a veteran Congress-
man and you know that lawyers have been
at the helm of affairs from the outset of
the anpals of Indian history. The role of
lawyers cannot be overrated. If lawyers
oppose any measure, I do not think the
Government can get the co-operation of
the people from other quarters. Lawyers
have opposed this and they have not been
given even an interview to represent their
grievances.

Not only the lawyers of Pondicherry
but the people of Mahe and Karaikal have
opposed it. It is not as if these people
do not want to be under the control of the
Central Government. They have volunta-
rily taken the Central administration. They
have renounced the long-standing French
administration with such willingness.

There is also, what is cailed, the Process
Verla, the Treaty of Transition. Under
that Process Verla or the Treaty, tranosi-
tion is to be brought about in a very grad-
ual mapner. Can we now take this as a
gradual manner? We want the co-opera-
tion of the people for administering these
Acts. Suppose, these Acts are introduced
in the territory of Pondicherry and are
implemented. Now, all the lawyers, the
notary Public and the general public know
only the French language and if busioess
in the court is transacted in English, what
will these poor lawyers do and what langu-
age will the court adopt and what will the
poor people do who know only French or
Tamil to know about proceedings in the
court? In-fact, there has been a growing need
for adopting the regional language for court
proceedings even in the Madras State. If
that be so, how is it possible for people of
a territory where for 250 years there has
been French to switch over to English all
of a sudden?

Then there is a writ petition filed by
these people in the Madras High Court
against this. Our Minister said that there
has been a long-standing demand from a
large section of the people. If there has
been a long-standing demand, will the
people of Pondicharry go to the exteat of
filing a writ petition against the introdugts
ion of this Bill} .
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SHRI S. XAVIER : Some of them have
gone. Who are they? They are the lawy-
ers, a very important section of the public,
who have filed the writ petition. 1T wvery
importaut sections of the people of Poodi-
cherry do not co-operate, how can the
ordinary mass of people be carried away
with the administration ?

MEMBER : Not al the

Then, we have got so many prob-
lems—the food prablem, the unemplay-
ment problem and this and that—and there
is deficit financing. We have been over-
taxed. If this is the condition and if this
is the state of affairs of public expenditure
and our financial position, where is the
necessity for introducing a measure with
so much recurring expendituae ? Where is
the necesscty for replacing the siaff by
bringing new staff after switching over to
English? What is the urgency specially
when the people of that territory oppose it?

What I want is, as Shri Madhu Limaye
has suggested, that this Bill may be circula-
ted for eliciting public opimion in that
territory and about ten years’ time may be
given for the transition. We are not

pposing this e altogether. It is
not as if we are opposed to this measure.
We are prepared to take up any measure;
the only thing is that there should bé some
time given for transition so that thet puhlic
life of that territory, which has been
accustomed to French life in 250 years, meed
not be disrupted and dislocated by
introducing this Central Act all of a sudden.
That is the only demand.

SHRI N. SETHURAMAE (Pondiche-
rry) : Mre. Chairman, Sir, I support the
Bill. As the sole member in the House
representing the Union Territory of Pondi-
chrry, I am thankful to the Government of
lndia for bringing this Bill which provides
for the extension of certain Cemtral Acts
to Pondicherry.

Soon after the de facte merger in 1954,
the Government of India rightly decided
to progressively extend to Poadicherry
various enactments of the Indian Union,
thus repealing corresponding Prench laws
in force  After the de jure transfer of
power in 1962, some essential laws, inciud-
jng thosg relating to Crimjnal Procedyre,
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have beem actually extended to Pondi-
cherry. Yet the meed for extemsion of
more laws to the Uniom Territogy. of
Pondicherry has recently been felt by the
eatire public of the territory. Lndeed, Sir,
the Pondicherry Assembly has already
passed a resolution praying for the extens-
ion of all Union laws to F .ndicherry.

The emotional integration in Pondi-
cherry territory would be incomplete till
the uniformity is established in the legal
set-up in the territory as well as the rest of
the country. The sooper the laws are
extended, ths better and beneficial to the
public.

I thank you very much for having given
me an opportunity to speak on this Bill.

SHRI V. KRISHNAMOORTHI (Cudd-
alore) : Mr. Chairman, Sir, I thank the
Government for having brought forward
the Bill to extend ail the Union laws to
Pondicherry at least now. We were expec-
ting that these laws would have been exten-
ded sometime back. But the Government
have taken so much of time in extending
the laws to Pondicherry.

Iam in full agreement with my hon.
friend, Shri Sethuramae, from Pondicherry,
sepresenting the views of the people there.
* disagree with my hon. friend, Shri Xavier,
from the Swatantra Pariy.

My place is 10 miles from Pondicherry.
1 kmow what the people there think, what
they want and what they clamour for. This
mode of opposition to this Bill is by some
selected vested interests. There are about
17 lawyers of Pondicherry out of whom
only 4 lawyers are practising there. The
rest are already in their houses. Only 4
lawyers and some notary public are getting
some money without the extension of these
laws. So, they are opposing it.

I sincerely request the Government, let
them be omployed. By that, this much
opposition also can be removed. We had
written to the Home Minister. The Mad-
ras Chief Minister had also written to the
Home Minister and he wrote to him saying
that he will get the Bill passed by August
last itself. The Bill was introduced in
November or December. It has taken so
much time to get it passed. 1 would requ-
est Mr. Shuklla that soon after the Bill is

paseed hero, lgt him get it passed in Rajyy
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Sabha so that
some relief,

It.has been pointed out.by my friend,
Shri Xavier, that lawyer will oppose it.
No two lawyers will agree, like no two
ladies will-agree. Therc are-semc lawyers
who are very much interested in it. (fare-
rruption) 1 am not talking of the hon.
Member Shrimati Lakshmikanthama. She
is a great lady. The Code of Criminal
Procedure bas been extended, the Indian
Penal Code has been extended and the
_Constitution has been extended. But who is
to interpret the Jaws? The Indian advocates,
the advocates from Madras, whose know-
ledge cannot be questioned are not allowed
to go Pondicherry and plead, as a matter
of right, in the ccurts of Ponmdicherry.
How can the justice be rendered? How
can 4 lawyers in Pondicherry cite various
decisions of the various High Courts .or
various decisions of the Supreme Court?

the people there may get

How can the laws be interpreted 7 Our
Home Minister has given the food and
they have allowed us also to sit, but they
have tied our hands, they have not allowed
us to eat.

il wewEwRT  (FWIR) G
A gaeq 7 faq wugas & I s
&, durh § @1 a7

SHRI V. KRISHNAMOORTHI @ |
was a lawyer; | was practising, but-now I
have ceased to be a practising lawyer.
(Interruption)

MR. CHAIRMAN : I canpoi act
as a translator between the lady Member
and this hon. Member.

SHRI V. KRISHNAMOORTHI : The
important Act which we are extending are
the Indian Contract Act, the Transfer :!
Property Act, ti - sale o’ Goods Act, the
Registration Act, 13e Civil Preesdure
Code, the Court Fees Act, and all other
Acts. The only objection raised by some
people, the vested interests, is with regard
to the advocates Act. 1 would earnestly
request the Home Minister to appoint all
the four lawyers as judges of the Pondi-
cherry High Court or some appointment
.may .be givem to them .so that they will

not apposs it.
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1 wholeheartedly support this Bill. The
Bill Seeks to extend.all the provisions of
these Acts to Pondicherry. But there is
one point. When will all these 80 or 82
Acts come into fogce? They will come
into force only accordiog to the whims
and fancies of the Administrator there.
‘He must notify,it and oaly then they will
come into force. When we enact a law,
it -will be construed that the Act will
come into force on such and such a date
ar that the Act will come info force on an
appointed day. But here a Blank cheque
has boea signed by the Home Minister
giving power to the Administrator there
to notify the date on which they will come
into Force. | oppose this. | do mnot
know why this sort of freedom has been
given to the Administrator,

Another thing is this. If there is any
difficulty for the Notaries and lawyers,
there is already a protection. Any right
or privilege-or obligation or liability will
be protected by implemnting these laws.
They will not be put to any difficulty.

Therefore, I wholeheartedly support
this Bll and [ suggest that the Bill be
adopted unanimously by this House.

My hon. friend, the Leader of the SSP,
has given a motion for circulation. I
woald like to tell him that there is no
necessity for circulation because the hoa.
Member from Pondicherry has already
extended his support. We are the people
surrounding -Poadicherry. There has boen
so much of difficulty because of these
French territories. 50 many villages are in
between us. The Home Minister should
take steps mot only to extend these laws
but also to meege Pondicherry, Yanam
and Karaikkal with the respective State;
one-is with Andhra, a part of Pondicherry
is with Kerala, and a bigger portion is
with Madras Wby should Jhere be ano-
maly? Why do tbey not think of mergiog
these with the respective Siates.

With these observations, 1 fully
support the measure iotroduced by the
Government.

st wy fomd (gix) : @wfa,
wgea, W o g susA fam g e o
friwe 51 wweg S & Faafonfea
i W, S9T FRU 4§ & f§ W
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[t =y foma ]
AET & WO § gH qE 9@ G q_w
& qar @O ¥ gRaT F gvo A R
faam awt @, agi wAar ¥ wfafafe @3
§ o1 AAT Y ) rARAwATHI W HeG
a<E wAd 1 ¥ IEN ¥W 9T NEwT
gt ? welt wdw A wyr 6 R
1 faw @ & 3 fadws 9y, a@r
€ WINT ¥ N1y 9T, 459 g5 | e
I qg A A T waw®
wears fagra war ¥ o fEr 4 afx
Al MRy, @ Wam s A
T @ W g 6 gEE IR § iwaa
AT A

g W gax wEE el o
T WA A frmg #1962 ¥ wra
¥ faeha gar | st g o @ e gl
®1 S Ty ey AT @@ & av agh
Y @t giepfae 73641 §, ar fasm =1-
FeqT § H1T Y I8 €)1 94 swAEqr §, o
&7 fasitATeay 1 WId Y sgaeqrai &
T At T fagm ¥ ¥T A wawg
i g AT & ag oA wRAT § f
W 9 fagia = oF U @, a1
awg & 57 @ fadaw & 9t F dveww
wAY A Fifaw 7 Agig A8 W Q
g7

arg §t arg g fadgws &1 @ gEq
w5 g W wgra fee
# wafaa & 9 ggd # o =y fear
w19, IFY Y Aw wawg A€ & Afew
& ag wec w5 forg dT ¥ agww
feamrar w@r & - agi & =arg qafq «1
WX fgrgeam &t =g agfa oF @@ a7
wIH—% 39 H W qrEr g1 wwEi
WYy, §9T 200 AT ¥ g0 A a0
wiar Y, ag  wiEE A A 97 A
¥ qgmiet gt Y | A aver W g3-
gz g fr My sha 0w
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e quifes awf FRTE§ W gEd
& ¥ [ wreaw ¥ ogd ¥, frgeam A
AL Fitg w3 A, A Mrar F gady fawea
a8l g€ 97 7z ofadw fear mar ) afew
wgt @Y afada far o @r @, 99 At
# & gfrardt qare SoAT wEAT § 0 Y
faradt @ & ar M, @0 W aw
foRfei & gra & &, gawr ww G H
fe e far aar, & 40 g & W
TG F AT, OF A F g0 frgy @)
ag ®1F q7 qrAaT 7 Y avkeT # far-
aq &, miferaz & faama &, dgoae
famas g—azi famaa & oo § A
wOAt wfew wrar § A srwer g
FaT a1 | Aifage # =gl &1 mfas
wraT & gré-wiE g ¥ wwiea ¥
TET F AR FYA qETEr wiar F g
o e A dw wr § froe Pl
T F 717 ¥ar A8 g W 1 wR
a9t & oy w1 e #r aw =76y
t—ar = @ wifgr 7 9@
afrer wrdY &, oY 7gt a¢ afqs wmar ®
W FY AT q1d H ATY &, ar F
T 4T, JfeT ggi o @ " oF fae
AT W gar v gEd fadalt wrar awAr
wred &, forasr Qg0 Y smar ¥ @A
e Gl @,

sft froreco e e & g
geae TE &1

st wy formd © gro gl S gAfES
faeew ®TN, ag qa washt wArwr F g,
F¥ 33 § 5 war & wmEr wrew g

T A1 IAE afgw § w3 & DT
F A & Iwr A1 Far | A o wEw
gt B w1 0F qudeE 8, aH IEiT W
smdatH famr g s afem & niaw
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¥ 5= ag ™ fear s, A srarE &
sl | e fodr & ag s FT @
fF w9 Fwa oA & fed ofcaifoa
fear w7

ot Fegla qigd A A gwra @
fF 57 92at 1 fasiisow o9% gwfag
sl & /9 wa, & x@ gwig &
=Y gfemrn guda swar g | ot wgRy
¥ wrdaT A g g fadas @ ag w=r-
foa &7 o &F 7@ 9 & QI g
fata® sy a § g aar afas & @t
FA AT G FH FIA FA & qIL A
AT T | Y avg Fifwe g fad &
gzar &, @ far ¥g afaw aie #amr
=1fgd, aww &1, aaafa wgRw, weE
g { g¥eq g, agi ar Ay A aifgw,
afFa agi Wt widtd £ sg s aw A
T FT W T T ST A I
&1 54t atg ATEY & AT wEAT ANgar
g fs sa®) ¥ ¥ fadllw < 37 fg@
AR 3gt aFaran ¥ g F19 F1H AT
1fgd |

gafad @ay agel aw & qg w0
s1gar § 5 afs mo 9w &1 faseaa
FLAT 9130 § oY Wyt ¥ qfed 7 ffay
afew agi 1 1% wror & af@ sif,
T4if @Y uERe A 7gi Wi A, ¥ LY
W e g & AR H 5 & Fur A
fr o1 wight § avg s &, afus ar
HTTEY AT &, w9 afae # Ao
g WY &, TEY A7 AR ArETEY g
FGTY | qg ATT IEFT WA ¥ 4Y |

Q0 @ ag g Wew § 5
¥ SR ® % WiE T 3g ¢ e ag e
| &7 7 79 (AT A9, qG ASRATIAT
§afeqr g wETE gk S F1 A
wuz At e 2, Ig ¥ wafy Fae#
s g1 AW A wafw N g9iww
@ Y, T T # I ey § fe—
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It reads thus :

*“Within such a short time...”™

MR. CHAIRMAN: What is the

date of that judgment ?

sit 7 formrd : ag 1965 F1 31 F
I9 F S WIT & IT FT Ieow F @I

i...

MR. CHAIRMAN : Is it a recent
judgment?

ot wy fomdr : 1965 #7181 1962 &
T1g Y 79 F 72 59 9fadT ¥ Fo
g @, 97 af@dq & arit ¥ wEea
FwE -

“Two years afier the de jure merger
which it could be very reasonably
contended is not a gradual but an
abrupt transition..."”

DA F I N gTa N @ W
PN A @t mafs ¥ @
a® ® ofggy F@r s oaw SfEw
AMIRTF AT AT AT ag &
FHIE W JIX S wgT F AR
A AN FE s ¥ g 39 A
¥ A 48t 9 A6 AT 18§ ) W
afes # w2 a1 afrae & a9 faew
s ot & faegw wofe af @ 1w
for & it ngigg & wiger s fE
AETH gTE S ¥ 5@ dEy 1 QA F
wwfas L w o § qw s
N wfaw 7 771 W ¥ o< faaw wa
) g qEw F wifgw $ SR
T ¥ o T U9 ET | A Sy A
ATH T AT G afqe Y aAE, ¥ oA
F fa¥ oy aid, WY & far Awamew
T AT A W & AW o ey
L
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ot dar W g (faesfea)
gwrafs oY, & fa¥ws g7 & qrwa A
L igmereETa swI g R 7 3@
awwar § TR ag 3w A uwer 1 T
% w0 ¥ | areAq # ¥4 q9 & g fad-
o% aga & WA ey a1 SR g _T
FIC § 7@ a2 ¥ ago fawma & 11962
¥ WT q% AT 6 A9 gy T, ATHA WG TH
& AT ¥ e fed &1 5 AHAIIRES
g wifgd ar, ag wEl gwr I WA 6
g F @17 U @I Ar F WX 6
gl & A% T/ FgA o1 W@ ¥ §,
F G WA A §—Ag 9@ g
arfed ar |

gamfa off, W &= ¥ g & g
g UF I§ FA aF Nfgy aav v
fe gt fae & Y —oF @ ®EA
W ow sufe o O Ag W & fedr o
wrT ¥ T €, an) & wey | #few
W g # Afy @ fafer ¢, -
g A Agw ®2W W § R T
HTERT. Y, T AT WAT FPA AR H
wfeqarT w3 agi ¥ A §1 fzar
gon-2, 370 arr fawma # wwa A A
2, e weT dww @ fan
g &, it o d dwad e R §
forwt fawm awt e war §, W@ W
e W Wy @ ) IR
§ fs e 9 x@ AT F wRT W@
F gww W F TG F g7 -
Amafiw &1 0w A ¥ T oA
o @ A DT H DL ED
S, R ¥ et i e F,
firelt Wit arrfar &, 2 fwell W owwT
¥ w3 §, W 5% gwT e ¥ ary
g, a-a% & sman g feoaw 2w &
owar Y aw FE fade | & A W
- Fe s 6 ag oft e
1 fady 7o, Qo 2w G g &,
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9 A weg -4 wew wew  ofifery | aifes-
Y F o Frm W wa Wy g, Uy
W agy 92N & 9FT g ar, wheT
¥ worar A N 7 frew & wwe
€ g g ass § o) @
| FTAT Wigh |

e w7 R faw o pewafa
Far &, & stow & e weTg |
&4 og wwwar g BF aR-gR Rl
F) WU WO T TR A Sy
®r-rw gt A 1 o marfw g
anw arfgdr, o usfafagfer awe
WS AT A FH OFCEH W
fozr, gwafy weimm, & wm & sfa
o owERE ¥ mdw v g RO
iz st AW, o & o
o wfrmr 3 arfed, @ w gew @
o #vé yew A€ 2

15400 brs

gRze 2 fs & o e
forw oft ag fand & gwrg & agwa A€l
gRhwmfaaadia gz oAy §
for den W W EH ¥ wEw #A
W & T A T R, aE W Al oA
A arfe a1 ) sl oY ot frdew
2, 98FT & waT wear § | gowr el
¥ A A w1 TR AT W
St wwa @ @ s wiedww ¥ oo
WA FATRT IAN oft Sy fwar s

e W § w9 @
F@Ang |

SHRI NARENDRA SINGH MAHIDA

fApand) : | sec no reason why anyenc
On the one
hand, we are wanting natiomal integra-
tion to be oxpedited and brought about
as-early es possible. On the other when
measures are brought towards that end,
some objections are raised for one reason
or .amother,
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Here it has been done through a very
fine gesture on the part of the French
Government then in power in Pondicherry.
1 must pay a tribute to the fosmer Freamch
Government which had voluntarily given
up this territory in- contrast to the atti-
tuda of. Portugal.

It is a bistarical fact that this arca has
a legacy of French culture. Qur late
Prime Minister, Pandit Nehru, assured
the peapie of Poadicherry that we sheil
try to preserve French culture. All the
same, the process of complete integration
has to be gone through. We took B years

in bringing:forwards this Bill. We have
extended some criminal laws.la that part
of the country. 1 do not see any reason

why we should accept the suggestion of
Shri Madhv Limaye and postpone this,
matter further on the plea of eliciting the
public opinion. Public opision is to
merge with India and with the aspiretions
of India That has.been done in 1962,

In the process. of integration, it does
not make much differemce as to in which
laqguage it sheuld be done. Till we come
to a stage when we can changeover from
Boglish to Himdt or any other regional
language, instead of making another mess
and creating further divisions in that small
territory, we should go about the task of
adopting whatever laws are in foree in the
Ianguage ig which they are, in the rest of
the country to that territory The Law
Ministry also has now accepied mmportance.
of Hindi and it is issuing a law journal in
Hindi also. Witheut entering into a con-
troversy an tire Question of Lmgudge, et s
agree to the extension of all these laws
which are verv important laws, which are
non-controversial too, concerning tolls,

carriers, contract Act, Oaths Act and so
on which are welcome. They are 63 in
number in all.

A point was made by the hon. Member
of the Swatamtra Party who spoke that the
people are not in favour of it. If there
was opposition, we would have receiwsd
petitions against these measuras. Qnly a
few lawyers who are well-versed in French
laws and who womld naterally not like a
changeover to the Eoglish system af juris-
prudence would probably raise objection
to this Bill. But the trend is that we
should bring about uniformity of laws in
pll parts of our country.

of Laws) BHI 2518

SHRI S. XAVHSR : It is not only
lawyers. but merchants, administrative
staff and other members of the pubkic have
seat: resalutions to-the Goveramesi. The
Bar Council has not been given izterview
by the authorities.

SHRI NARENDRA S5INGH MAHIDA:
As far as we MPs are concerned, we have
not received amy objections. As [ said,
the objection wust be maialy from lawyers
who are well versed in French laws and
are not conversant with English or Indian
laws and so it would be difficult for thom
to go about their profession. I sympathise
with them. But we canmot argue two
ways. On the one hand, we want complete
integration of Kashmir, we want all our
laws to be extended to Kashmir ; at the
same time, we cannot shrink from intro-
dicing all these laws to the former French
territories which are n6w part of our Union.
The same laws apply to the former Portu-
guese territories which are now part of the
ladian Upion.

So this is a wholly weleome Bill,
Keeping in view the assurance given by
Pandit Nehru thac we shall not hurry up,
wo are hurrying slowly and gradually ex-
tending qur laws to these territories. I
fully support the measure.

it @ aRAST (A9037) - SO
damrge, & g@ famw A AN ak
s A awwarg v faw A aga
9gX wrarAr AifgT 4 | I N A
§ 7z st @ 5 ogEe Ry
sarigg fag sy ards w@ go & @
Tt # aew qwewng e e §
agel i aY 7 } e wawe ag ew ¥
wrar § fr a0 g9 S fedt 7 oy
gz aifss Fegr @t § @t &t sttt
g &, arafzai @t § wg agm o=
aq@qrﬁﬂ,&ﬁ?ﬁﬁwm
wifee; srraiz agt awr wifeg, IR
aes wrf ayeay w1 & wdr &

TAAA A @Y g @, onfe @ g
X afeT Fare Erdr arme & §, sreww
o 0 @ % agf wafor e oW
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[ e aTew]

Fg7 WY uwcaTge fHar 91 <@T & IEAT
TEX § 9 qg AR gEw AT wiermraa
frmd sifze aife gt s g afen
FATH T ATET & | T T TAAHET FT
q0A TF qfEFA qaOT a9 gor & | gt
QA & fasma @t @ &1 anfgx
T ¢ fF wa ang it @ 9ad Fwrd
éﬁrmazamﬁﬁimﬂ
eAgHe & § R g4y wig fand
FATTTY 7 GF &% |

T anw gy o faemd At
oré fF £ 327 1 999 & wivy gt
& 9 gafaws #x @& T oW
FETARAE FF v T 70 F7 TF
fa=r @, &7 a% IE guAd @ !
FaT AT 2, &Ei 9T AW A S s
FEE &, Sur=AT S &Y qEm arfee
-8 v ¥ ¥G W q«W AAAHH
@ & mfaw [ & sgraT § Iwar
Tt @ ary | faT A9 & Y sww
& fr fel FreqTae @7 & Ay @0
iy ar S Y agh aT ard T 9w
fer weT ) gwre agt @R @A, 1
a F mry e a7 A9 g

7z @@ weT & fF qif9d § S
¥ fag ¥, W gaA F g &
qrzfcAre & W1 WO H G AEAT-
oty gt Hega FLE § | qgt o aew
g 17 F1 & FF 98 FIGF a9 & F AR
AreAfedl &1 A5 @A 7 g1 9o f5 9gT
o FrEl g7 3wy F1 frwr T 1 AE A
fie gw aww 5 mEaide aw § afes
mgaifedrg N wEgE 73X 5 g9 7% &)
7t st R fergearT # it Y ;fgd
& gewal ¢ % gHTT A 9gT qew A
T w1fgg 4 | W9 AEh X 97ty
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# AW PF @ wrg-mrg aglad
Wt & o | § il Far § fFoagt o3
afer s F @y, gEAfda & T
AT FLHRIQ FHAIfE F qrg gearw fmar
AAAT | IR qG WA wpfead AaEET
ghft, @t feds few Ugeq Ageat
ot fF gt siecga & fogra § wae
g =ifge

T OHAEN F gq ¥ e faw W
e aréE war g
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SHRI K. RAMANI (Coimbatore) : 1
support the Bill which extends the laws
that are applicable in the rest of the terri-
tory of India to Pondicherry. At the same
time, I want to impress upon the hon.
Minister and the Government that already,
under the French imperialism, Pondicherry
people fought hard for independence and
ultimately they gained independence and
integration with the Indian Union. The
benefiis that they already have in certain
respects should not be taken away by ex-
tending our legislation to that territory.
Closer integration and implementation of
Acts should be brought in a gradual way.
In 1962 final integration took place and
some laws had already been extended to
that territory. If our hon. Minister had
placed bhefore us the experience of the
working of the laws that were extended to
that territory it would have helped us very
much. He did not give us anything like
that. The point is this. What are the
improvements that the people of that terri-
tory effected after they fought the French
imperialism in the old days ?

1 can cite one or two examples. He
tried to explain that certain people are
opposing it. 1 do not take into account
the lawyers and other notable personalities
who are golng to lose certain things which
they enjoyed under the French imperialism.
That is not my concern. But the toiling
people, the peasantry, the working classes
in Pondicherry were huving some gain for.
merly. For example, the textile workers
and other workers in Pondicherry were hav-
jng pension facilitigs, After our laws arg

~answer of the Mapager.
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extended there, those facilities have been
either taken away or they are brought into
such a position that they would not get those
facilities. The Government of India re-
cently took over a mill. I can cite that
also. Some 600 workers lost their jobs
and they have mot been given back their
jobs. For the years 1963, 1964 and 1965,
boous has not been given. For some 30
workers, provident fund and gratuity have
not been given. They have been sent out
of their jobs. Pensions have not been
given to some 32 workers who had alrcady
gained the right to pemsion. A No. 1
burcaucrat has been appointed in the miil
as the manager. As a Member of Parlia-
ment, I visited the mill along with certain
trade union representatives. [ saw the
Manager and asked about the matter. He
said “I am not empowered to telk anything
about the working conditions and the de-
mands of the workers.” That was the
I wrote a letter
to the concerned Minisiry also.

Under the Government of India's con-
trol, there is a hospital which is called the
Jimper Hospital. There is also a medical
college. These institutions bave been func-
tioning there since the past many years.
The staff there have real grievances. How
you are going to look into these grievunces?
How are you going to implement our laws
and Acts there 7 Those people must also
enjoy the gains which we here are getting
in the rest of India. But it is done in such
a way that it does not take place. The
hospital and the college have been working
there since many years past, and the staff
and the workers are not given house-rent
allowance. They have made representa-
tions to the Government but those represen-
tations are not properly looked into. They
are given house.rent allowance only from
January, 1968, though since 1965 they
should have got it Employees with ten
years® service have not yet been made per-
manent. Promotions are not properly
given and, if at all, they are promoted only
in name and are not given any wage or
salary Increase. The people ure under-
going a number of difficultiss, and that is
why in certain quarters some other persons
with ulterior motives, are trying to exploit
this kind of discontent which is there be-
cause of the attitude of the Government
of India and because of the bureaucracy
which has begn ijnstalled there tg im;:'l‘-
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ment all this legislation. When this kind
of thing is there, very ecasily some of these
interests could exploit them. These points
must be taken into consideration. A host
of Acts are going to be extended of Pondi-
cherry : in Part I of the Schedule, about
93 Acts have been mentioned and in Part I
three Acts have been mentioned, It is
well and good and we can welcome it, but
they should have done it with the experie-
nce already gained and in the light of the
political, economic and social conditions
that exist in Pondicherry. These should
be studied and we should then see how
they should be developed and in what way
we can help the people and how these
pieces of legislation, part by part, should
be implemented. They should have done
like that, but instead of doing like that,
they have waited all these years and they
are going to implement all these laws to-
gether, about 100 Acts. That is why, in
some quarters there is resistance and they
screw up the people to say like that.

Therefore, I appeal to the Government
and I also make it a point before the
Government that they must go through all
these grievances of the people and they
must allow the people to retain what con-
cessions they got from the French Govern-
ment; those concessions should not be
taken away, and new concessions through
the extensions of our laws to that part of
the country should be given.

Finally, Tamil should be the official
language of the Pondicherry Union terri-
tory. Everything should be conducted in
Tamil;, that is the only proper way to do
ft. With these words_ I close.

SHRI SAMAR GUHA (Contai) : Sir,
1 support the Bill for the reason that there
should not be any plea that the residue of
the seal of slavery in Pondicherry, Mahe,
Karaikkal and Yanam should be continued in
free India. These French colonial residues
should be totally integrated with the res-
pective States in which they are situated.
It may be argued that at the time of free-
dom of these colonies, an agreement was
made with France that French culture
should be preserved in these colonies. But
if ome has to cultivate French culture
there is no necessity that the few Indian

territorigs should be preserved as  fgw
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gardeas of French culture in our free
country. Rather, these few territories
should mot be the garden of French
culture, because they will remind us of the
bad odour of colonial slavery instead of
giving us a nice aroma and refreshing ideas
of 1the French culture. Therefore, T would
suggest that these few pockets should be
totally integrated with the States in which
they are placed.

A sudden switchover from French to
English will create certain difficulties for
the advocates and educationists there. [
would request the Minister of State that
at least some bye-law should be made so
that the process of switchover from
French to English may be gradual, thus
helping the people to obviate their diffi-
culties.

I would also like to take this opportu-
nity to refer to another point. Unfortuna-
tely, a very regrettable remark was made
by one of the elder members of this House
about Auroville. In 1915, Sri Aurobindo
wrote the book The Ideal of Human Unity.
It was a fundamental book which wvisuali-
sed the dream of world unity—unity of
the whole human species. This Aruoville
is a concept that Sri Aurobindo nursed
all through his life and that was just
going to be realised now. When UNESCO
extended its help to Auroville,
Russia objected to the incorporation
of the word “Divine” in the objective
of Auroville and wanted it to be substi-
tuted by ‘'Perfect Humanbeing™. My
hon. friend who made that adverse com-
ment about Auroville naturally had a
Marxian clink in him. Those who advo-
cate the Marxian philosophy of life would
paturally do that. But every Indian will
feel proud that the ideal of Sri Aurobindo
is going to materialise in the sense that
there will be an international centre
where his concept of *“Life Divine" is
going to be tried for realisation in practi-
cal life. 1 do not know whether it will be
possible in the ultimate sense, but at least
an attempt should be made to translate
that idea into reality through that centre
of Shri Aurobindo.

Pondicherry will be remembered in oyr
gountry mot in Pl:idc because its nams iy
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associated with the rule of Dupleix over
it. But Pondicherry in India and all over the
world has got a place of its own for the
contribution of one of the greatest saint,
philospher and the messiah of Life Divine,
Shri Aurobindo. In our country, in the
history of Indian thought, [ should say
Shri Aurobindo ranks second only to Shri
Shankaracharya in his concept of fundame-
ntal truth and spiritual ideas. Therefore,
it will be in the fitness of things that
Pondicherry where he spent his life, where,
as is claimed, he realised ultimate truth
and from where he bas made fundamental
contribution to the realm of the philosophy
which we call ‘uoknown' should be re-
named. I am referring that dimension,
which we call ‘unknown’, and which is not
realisable by our material measure of time
and space. About Sri Aurobindo's observa-
tion that “knowledge begins where knowle-
dge ends" —-that precept I am not going to
argue. That is pot the region of knowled-
ge that 1 can penetrate into. He made a
flight into the horizon unknown. That
quest eternal, that eternal urge from the
humanity, that spirit which takes humanity
from one stride to farther stride—that
is the fundamental basis of progress of
whole compass of human civilisation.
Therefore, I will conclude with one appeal
to the Government—whether it is possible,
just as we adore Shri Sankaracharya, we
want to perpetuate his memory, in the
similar manner to consider that Pondi-
cherry should be renamed as either Shri
Aurobindonagar or Shri  Aurobindo
Pattinamam ?

SHRI VIDYA CHARAN SHUKLA :
Mr. Chairman, Sir, several points have
been made by hon. Members. The main
contention of Shri Xavier, the hon. Mem-
ber belonging to Swatantra Party, is that
the people of Pondicherry are not anxious
for extension of the Central Acts to that
Union Territory. Qualified support to this
plea has been given by Shri Madhu
Limaye, But I can prove it from the
record that demands have been made
from time to time in the Union Territory
of Pondicherry as well as in the leglslature.
Resolutions were moved and on behalf
of the Government assurances were given
that they will take up this matter with the
Central Government. It was only on the
basis of those assurances that those resolu-
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tions were withdrawn. Not only the ruling
party in Pondicherry but even the oppo-
sition parties in Pondicherry have been
pressing for the extension of Central Acts
in the Union Territory.

There is no doubt in our mind that
the popular demand is for the extension
of Central laws. As [ said while moving
the motion for consideration of the Bill,
there could be a section of population
which will have to face difficulties, because
of this extension of Central laws. I do
not rule it out. But that is a very insigni-
ficant minority of people who might
experience some difficulty because of this
change. But I think in the larger good
they would also reconcile themselves to
this extension of Central laws and pro-
gressive merger of this territory with the
rest of India in all possible ways.

I do not thiok any useful purpose
would be served by circulating this Bill
for public opinion, because we have
enough evidence with us to show that the
people of this Union Territory and also
in other parts of the country would be in
favour of this Bill. From ‘what has been
stated by hon. Members from both sides
of the House, it is evident that there is
pear unanimity that this Bill expending
the Central Acts to Pondicherry should be
passed.

15 27 brs.
[Mr. Depaty-Speaker in the Chair]

Actually, a good many of the Central
Acts have already been extended to the
Union Territory of Pondicherry. But that
was done under the authority given to us
under the Foreign Jurisdiction Act. Now
some of the Central Acts that are being
extended to  Pondicherry are in conflict
with some of the French Acts which are
prevelent in that territory. So, an Act
of Parliament is necessary to remove those
anomalies. This will enable lawyers from
all parts of the country, particularly from
Madras, to come and practise in the Union
Territory of Pondicherry, which is a wel-
come Step towards the general assimilation
of the region as such.

Sbri Madhu Limaye mentioned about
the language. 1 do not know why hon.
Members should be so obsessed with the
language question. This Bill does not
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relate to language at all; it is only for the
extension of laws, He asked the question
whether English or the local language will
be used. Today the languge of the courts
is English and our authentic laws are in
English. S0, the laws that are being
extended would definitely be in English.

SHRI1 8. KUNDU (Balasore) : Eng-
lish is the language of the courts in India.
But in Pondicherry French is still continu-
ing. As was correctly pointed out by
some hon. Members, once you extend the
Advocates Act 1o Pondicherry, ibe entire
language of the court in Pondicherry would
be English at a time when the lawyers and
judges know no English. That will create
difficulties. So, they have passed resolu-
tions and presented memoranda suggesting
that they should be given a little time
before the switch over to English.

SHRI VIDYA CHARAN SHUKLA : 1
was coming to that point. 1 had already
said that since all the laws are in English
and the language of courts still remains
English, when these Central laws are ex-
tended it is likely that English may be
used instead of French in the courts, but
it is essential because then mnon-French
knowing lawyers could also come from
verious parts, particularly from Madras,
and practise in Pondicherry. This facility
was not available to them so far.

The legislature of Pondicherry had
passed a law and they have requested that
there should be progressive introduction of
regional languages in the Union Territory.
In Pondicherry we are encouraging the
use of Tamil and in Karaikkal Telugu.

st wy faed : srOww & arfae,
Jam § YWy WX AT § wear o

SHRI VIDYA CHARAN SHUKILA :
The local language will be used in the
various parts of the Union Territory. The
legislature has already passed that resolu-
tion and we have accepted that resolution.
We will encourage the progressive use of
the regional languages there. It is mot
our intention to replace for all times to
come of French by Enoglish. Since Eng-
lish is mow used as a dominant language
in Indian courts, it will be used there also.
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But I am quite sure that in due course
of time the regional languages will be pro-
gressively used. There is no doubt in my
mind about that and it is our aim......
(Interruption).  This matter has also been
considered in the local legislature and they
have passed a resolution regarding this.

Conflicting views expressed here re-
garding the time of its introduction. Some
hon. Members were saying that enough
time has not been given, whereas many
other hon. Members said that more than
the necessary time has been given and a
lot of time has been wasted ; that this
extension of Central laws should have been
done much earlier. Really speaking, we
were anxious that there should be mo
upsetting of the normal life there; that is
why we gave as much time as we consider-
ed necessary for the transition period.
But it is well known that there are some
people who do not like to change at all
and they resist all changes for good or
bad. There are some people like that who
have been opposing this measure. People
who have to go to the court for various pur-
poses have been facing a lot of difficulties.
The number of French-speaking lawyers is
very limited and the demand is more. It
is very difficult for the general public to
engage French-speaking lawyers on a
reasonable amount of fees. This experience
has been there.

SHRI S. XAVIER : Has this been
brought forward for the welfare of lawyers
outside Pondicherry ?

SHRI VIDYA CHARAN SHUKLA :
T have already explained why it has been
brought forward. J am only makiog an
additional point. This is also one of the
difficulties of the people.

" SHRI 8. XAVIER :
yer outside Pondicherry.

I am also a law-

MR. DEPUTY-SPEAKER : You will
benefit by this measure.
SHRI S XAVIER : But the difficulty

of the people of Pondicherry should be
considered.

SHRI VIDYA CHABRAN SHUKLA :
I bave already said that the people of
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Pondicherry have been copsulted and we
are certain in our mind that the people of
Pondicherry are behind this extention of
laws. We are only satisfying a popular
demand by bringing it forward here.

There was one point that | mentioned
while introducing this Bill, namely, that
this Bill was introduced in the last Lok
Sabha. | was mistaken; it was not intro-
duced in the last Lok Sabba but it was
introduced in this Lok Sabha. But it was
pending for a long time and we could not
find time to consider this matter. There
has been a pressing demgnd from the
Pondicherry Administration that we should
pass this Bill quickly. Therefore I request my
hon. friend, Shri Madhu Limaye, that after
knowing that there is a very large majority
of Pondicherry demanding this, he will
withdraw his motion and will let this Bill
be passed quickly.

SHRI ERASMO DE SEQUEIRR (Mar-
magoa) : May 1 just say ome word ?
Based on experience in Goa, there are two
things to which I would like to draw the
attention of the hon. Minister. One is
that we had a similar extension of laws.

. With that I have no quarrel, but in many
cases these laws were extended by a stroke
of the pen without creating those procedur-
al authorities that are required under the
law. This has created a lot of confusion
because the old law was replaced by the
new law and when you wanted to do some-
thing there was nobody whom one could
go to.

Secondly, these laws somtimes rescind
only a part of the old law and mot the
whole law. There was a lot of coafusion
created about which particular part was
rescinded and to what extent. So, I would
request for an assurance that in the case
of Pondicherry the errors made in the
case of Goa would not be repeated and
wherever a law is extended first the autho-
rities necessary will be created and, secomd-
ly, wherever it is replacing an old law,
specific portions of such law which are
being replaced will be specified in the
notification.

SHRI VIDYA CHARAN SHUKLA : 1
thank the hon. Member for bringing this
matter to our notice. Actually, this law
also is repealing anly such parts in the
French law which are in conflict with

of Laws) Bitl 3508

It is very clearly specified in
If necessary, we shall further

Indian law.
the Bill.
clarify that.
As far as the suggestion about authori-
ties is concerned, wé shall take note of it.

MR. DEPUTY-SPEAKER : I shall
now put Shri Madhu Limaye’s motion to
the vote.

SHRI MADHU LIMAYE :

press it.

I do not

MR. DEPUTY-SPEAKER : Has the
hon. Member the leave of the House to
withdraw his substitute motion ?

SOME HON. MEMBERS : Yes.

Amendment No. | was, by leave,
withdrawn.

MR. DEPUTY-SPEAKER : The ques-
tion is :

“That the Bill 1o extend certain
Central Acts to the Union territory of
Pondicherry, be taken into considera-
tion.”

The motion was adopted

MR. DEPUTY-SPEAKER : We shall
now take up the clause-by-clause comsl-
deration of the Bill.

There is no amendment to clanse 2,
The question is :

“That Clause 2 stand part of the
Bill"

The motion was adopted.
Clause 2 was added to the Bill

Clause 3 —(Extension with amendments of
certain laws to Pondicherry and
their Commencement theirin)

Amendment Made :
Page 2, line 5,—
for “are in force™ substitute—
“were in force™ (4)
(Shri Vidya Charan Shukla)

MR. DEPUTY-SPEAKER : The ques-
tion is !

“That clause 3, as amended, stand
part of the Bill”

The motion was adopted
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Clause 3, s amended, wos added to the Bill
Clauses 4, 5, 6 ond 7 were-added to the Bl

The bedule

Amendments made .
Page 13, line 23, column 4,—
for, “196T" substirute *'1968" (3)
Page 8, line 13, in column 4,—
omir “first™ (4)
(Shrl Vidya Charan Shukla)

MR. DEPUTY-SPEAKER
question is :
“That the Schedule, as amended,
stand part of the Bill™
The motion was adopted

The

The Schedule, as amended, was added
to the Bill

Clanse 1—(Short ritle)
Amendment Made :
Page 1, line 4—
for “196T" substitute “'1968" (2)
(Shri Vidya Charan Shukia)

MR. DEPUTY-SPEAKER :
tion is
“That Clause 1, as amended, stand
part of the Bill”
The motion was adopted

Clause 1, as amended, was added to the
Bil

The ques-

Enacting Formala

Amendment Made :
Page 1, line 1,—
for “Eighteenth” substitute —
“Nineteenth™ (1)

(Shri Vidya Charan Shuklg)
MR. DEPUTY-SPEAKER : The ques-
tion is :
“*That the Enacting Formula, as
amended, stand part of the Bill”
The}motion was adopted

The EnactingjFormula, as amended, was
added to the Bill

MAY 7, 1968
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MR. DEPUTY-SPEAKER :
tion is :

“That the Title stand part of the
Bil"
The motion was adopted
The Title wos added to the Bill

SHRI VIDYA CHARAN SHUKLA :
1 move :
“That the Bill,

The ques-

as amended, be

passed™,
MR. DEPUTY-SPEAKER : Motion
moved :
“That the Bill, as amended, be
passed.”

SHRI 5. KUNDU : Sir, | do not
want to take much time of the House. [
just want to bring this matter to the notice
of the hon. Minister. The real intergation
of Pondicherry come being in 1962 though
the de facto transfer was in 1952. From
1962 uptill this time, we have taken no
action to see that, culturally and otherwise,
Pondicherry people integrate with the
Union of India. By passing this Act,
extending all these Acts on them—I have
no objection to that—I would only request
the hon. Minister to see that this would not
create much more complication than it tries
to ease the problems there. For instance, -
once you have extended the Advocates Act
here, the entire language of the court has
to be English. Judgment has to be given
in English. So far everything is being
done in French. Once you do it, over-
night, it will only help the judges who go
from here. It will niether serve the
lawyers nor the clientele there. It is not
correct that Pondicherry people want that
there should be English-knowing lawyers.
It will go against the people of Pondi-
cherry and against the resolution passed
by the Bar where they have said that if
English-knowing lawyers from Madras
come, there will be lot of competition.
These people will be affected. It will
create a lot of complication in workiog the
entire judiciary.

My only appeal to hon. Minister, Shri
Shukla, is that let him announce on the
floor of the House that sufficient time will
be given to see that those people also pick
up English, say, 5or 6 or 10 years and
that, gradually, these Acts are implemented.
This is a very essential thing. 1 think
the hon. Minister can go there and discuss
it with members of the Bar and other
people and find out a solution.
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I am told there was an internatiomal
agreement, when the French ceded the
territory to India, that nothing should be
done in a hurry, so far as the imposition
of these Acts is concerned, Let it be done
in a reasonable time, say, 10 or 15 years or
whatever it is. Some of our English-

knowing 1AS officers are there; some
English-knowlng judges are there. They
cannot understand French. They say, let

the Minister bring forward the Bill and let
it be thrust over them.

Therefore, my submission is this. I
appeal to Shri Shuk!a to understand this
problem personally and give an assurance.
Nothing should be done which will leave
a feeling with the Pondicherry people that
things are thrust upon them.

SHRI VIDYA CHARAN SHUKLA :
We have already discussed this point. I
will agaia clarify the matter. It is not for
the benefit of French or English-speaking
lawyers that this Bill has been brought
forward; it is for the general convenience
of the people of the Union Territory.
Today the Criminal Law that is existing
there is the Indian Criminal Law, but the
Civil Law is the of French one. This
creates all kinds of complications for the
local people. So, it is not so much for
the lawyers as for the local people, that
this has been brought forward. There are
several such instances, which are creating
tremendous difficulties for the local people
who have to go to the court for several
matters. This demand has arisen mainly
bezause of these troubles that the local
people have been facing; it is not for the
lawyers. Actually some of the lawyers
are opposing this measure. 1 am not
attributing any motive to their opposition;
they may have some genuine difficulties,
but, as I have already said, we shall see
how these genuine difficulties can be over-
come; we do not want to ride roughshod
over them. We are doing this only in
pursuance of the demand made by the
people for their convenience.

MR. DEPUTY-SPEAKER : The main
difficulty is this. For instance, in Goa,
the Portuguese laws were there. That sys-
tem was different from the Eoglish legal sys-
tem. Once the English system is intro-
duced, during the period of transition some
pardships are inevitable. §o, the samg
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thing is likely to happen in Pondicherry.
The hon. Member's appeal was to mitigate
these hardships, and I sure, the Home Minis-
ter’s assurance conveys this that, during the
period of transition. When there are hard-
ships, they will be mitigated by certain
proczdures permissible under the system.
This is what the hon. Member wanted and,
I think, the hon. Minister's assurance
contains it.

Now I shall put the motion to the vote
of the House.

The question is :

“That the Bill as amended, be pas-
sed.”
The motion was adgpted.

15.43 brs.

CONTRACT LABOUR (REGULATION
AND ABOLITION) BILL

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI): I
beg to move :

“That the Bill to regulate the employ-
ment of contract labour in certain
establishments and to provide for its
abolition in certain circumstances and
for matters connected therewi:h, be
referred to a Joint Committee of the
Houses consisting of 45 members ; 30
from this House, namely : —......"

There are two changes from the names
given in the printed list, namely, instead
of Shri Bhogendra Jha, it should be Dr.
Ranen Sen; and instead of Shri Anantrao
Patil it should be Shri S. D. Patil. The
names as modified are :

“(1) Shri R. K. Amin ; (2) Shri N.
Anbuchezhian ; (3) Shri Tridib Chau-
dhuri ; (4) Shri M. Deiveekan ; (5)
Shri K. R. Ganesh; (6) Shri Shri
Chand Goel ; (7) Shri Ram Krishan
Gupta ; (8) Shri 8. C. Jamir ; (9) Dr.
Ragen Sen; (10) Shri Hukam Chand
Kachwai ; (11) Kumari Kamala Kumari;
(12) Shri Samarendra Kundu; (13)
Bhajahari Mahato ; (14) Shri K. Anand
Nambiar ; (15) Shri Kashi MNath Pan.
dey ; (16) Shri S. D. Patil ; (17) Shri
Khagapathi Pradhani ; (18) Shri S. P,
Ramamoorthy ; (19) Shri Viswasraj
Narasimha Rao ; (20) Dr, Sisir Kumay
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Saha ; (21) Shri P. M. Sayeed ; (22)
Shri Deven Sen ; (23) Shri B. Shaokara-
nmand ; (24) Shri Shashi Bhushan ; (25)
Bhri Biswanarayan Shastri ; (26) Shri
8. M. Solanki ; (27) Shri G. Venkata-
swamy ; (28) Shri R. S. Vidyarthi;
(29) Shri Yirbbhadra Siogh ; (30) Shri
D. R. Chavan ; and 15 from Rajya
Sabha ;

“that in order to constitute a sitting
of the Joint Committee, the quorum
shall be one-third of the total mumber
of members of the Joint Committee ;

“that the Committee shall make a
report to this House by the first day of
the next session ;

“that in other respects the Rules of
Procedure of this House relating to
Parliamentary Committees shall apply
with such variations and modifications
as the Speaker may make ; and

“that this House recommends to
Rajya Sabba that Rajya Sabba do join
the said Joint Committee and communi-
cate to this House the pames of 15
members to be appointed by Rajya
Sabha to the Joint Committee.”

MR. DEPUTY-SPEAKER : 1 shall
now put the motion with the modifications
of those two pames—to the vote of the
House.

Tke question is :

“That the Bill to regulate the
employment of contract labour in cer-
tain establishments and to provide for
its abolition in certain circumstances
and for matters connected therewith,
be referred to a Joint Committee of the
Houses consisting of 45 members ; 30
from this House, namely, (1) Shri
R. K. Amin; (2) Shri N. Anbuchezhian;
(3) Shri Tridib Cbaudhuri ; (4) Shri
M. Deiveekan ; (5) Shri K. R. Ganesh ;
(6) Shri Shri Chand Goel; (7) Shri
Ram Krishan Gupta ; (8) Shri 8. C.
Jamir ; (9) Dr. Ranen Seo ; (10) Shri
Hukam Chand Kachwai ; (11) Kumari
Kamla Kumari ; (12) Shri Samarendra
Kupdu ; (13) Shri Bhajahari Mahato ;
(14) Sbri K. Apand Nambiar ; (15)
Shri Kashi Nath Pandey; (16) Shri
S. D. Patil; (17) Shri Kbagapgthi
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Pradhani ; (i8) Shri 8. P. Rama-
moorthy ; (19) Shri Viswarai Nara-
simha Rao; (20) Dr. Sisir Kumar

Saha ; (21) Bhri P. M. Sayeed ; (22)
8hri Deven Ben ; (23) Shri B. Shankara-
nand ; (24) Shri Shashi Bhushan ; (25)
Shri Blswanarayan Shastri ; (26) Shri
S. M. Solanki ; (27) Shri G. Venkat-
swamy ; (28) Shri R. S. Vidyarthi;
(29) Shri Virbhadra Singh : (30) Shri
D. R. Chavan, and 15 from Rajya
Sabha ;

“That in order to constitute a sitting
of the Joint Committee the quorum
shall be one-third of the total number
of members of the Joint Committee ;

“that the Committee shall make a
report to Lhis House by the first day
of the next session ;

“that in other respects the Rules of
Procedure of this House relating to
Parliamentary Committees shall apply
with such varietions and modifications
as the Speaker may make ; and

“that this House recommends to
Rajya Sabba that Rajya Sabha do join
the said Joint Committee and communi-
cate to this House the names of 1§
members to be appointed by Rasjya
Sabha to the Joint Committee.”

The motion was adopted.

1545 hrs.

CENTRAL LAWS (EXTENSION TO
JAMMU AND KASHMIR) BILL

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFPAIRS (SHRI
VIDYA CHARAN SHUKLA) : Sir, 1 beg
to move®* :

“That the Bill to provide for the
extension of certain Central Laws to
the State of Jammu and Kashmir, be
taken into consideration.”

This is a non-controversial Bill which
secks to extend 12 Central Acts to the
State of Jammu and Kashmir. This demand
has been made from time to time by the
Government of Jammu and Kashmir for
the extension of these laws. It was causing
some difficulties that whergas various

r

*Moved with the recommendation of fhe Pregideat.
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matters came within the jurisdiction of the
Concurrent List and the Central List of
the Constitution, these very laws which
were made under the authority given by
the Constitution, were not applicable to the
State of Jammu and Kashmir. And there
is no controversy about the extension of
these laws to the State of Jammu and
Kashmir. Therefore, I do not propose to
to say much at this stage and would request
the House to give its consent to the
extension of these laws by passing this
Bill.

Motion

MR. DEPUTY-SPEAKER :

moved :

“That the Bill to provide for the
extension of certain Central Laws to
the State of Jammu and Kashmir, be
taken ioto consideration.”

= gw yaw am (a3)) ;- FreEw
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SHRI DHIRESWAR KALITA (Gau-
hati) : 1 support this Billl. A new
approach should also be made to the solu-
tion of the Kashmir problem. If some-
body thinks that by extension of certain
provisions of our Constitution or certain
laws to Jammu and Kashmir, the problem
of Kashmir can be solved, he is thorough-
ly mistaken. This is a vital question. This
should be understood. Our Government
is thinking from 1947 that we could keep
Kashmir and we could solve the problem
of Kashmir in the way the Government of
India is thioking. In 1947 when the
Britishers divided our country into Pakistan
and Hindustan...

AN HON. MEMBER : It is India.

SHRI DHIRESWAR KALITA :
the whole of Kashmir under the regime of
Sheikh Abdullah acceded to India.

The population of the State was 99 per
cent Muslims. After that, what happened ?
Pakistan hatched som: conspiracy and
attacked Kashmir. Then, again, under the
leadership of Sheikh Abdullah, we found
that, that trouble was crossed. After some
years, the matter went to the UNO. Now,
the position is that something is in the
UNO, something is in Kashmir and some-
thing is with us. Now, we are trying to
solve the problem by extending certain
laws to Kashmir now and certain laws
Jater. 1 would submit that this will not
solve the problem of Kashmir. On behalf
of the Communits Party of India, I would
submit that the attitude adopted by the
Government of India at present will not
solve the problem, but rather it will create
more problems. Now, Sheikh Abdullah is
saying that Jammu and Kashmir is his
homeland and he wanis to see that the
whole of Jammu and Kashmir should be
liberated. He wants that some parts should
not be in Pakistan and some parts should
not be in Hindustan ; he says that Jammu
apd Kashmig j3 his bomeland, and he i3
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glving a call like a pattiot and he wents to
golve the problem-in that was We must
also see that this problem should be solved;
We mtist see that occupied territory of
Jammu and Kadhmir be liberated- in such
a way and must be united in such manner
that the people of Kashmir can get united
together and thHey can’ very well'remain

with  India with maximom rights. We
r_nhsts:i:lo'it ......

SHRI P! VENKATASUBBAIAH
(Nandyal) : Liberated from whom ?

SHR1 DHIRESWAR KALITA : Liber-
ated if neeessary from Pakistan' and if
necessary from somebody else!

AN HON. MEMBER :
somebody else ?

Who is that

SHR1 P. VENKATASUBBAIAH : He
waats it to be liberated froth Tadia alsb ?

SHRT DHIRESWAR KALITA : I am
not saying that it should be liberated from
India; it is with India; a big:pwt off Kash-
miris with India. But what 1 ani saying
is about Sheikh® Abdullah. Sbheikh
Abdullah says that that is his homeland
snd he wants that Jummu and Kashmir
should be united, and whichever part is
vader Pakistan and whichever part is under
aoybody. else ...

AN HON. MEMBER
anybody else ?

SHRI DHIRESWAR KALITA
should be liberated and it should from one
compact. upit with maximum liberty and
meximum autonomy; and it should form
one unit of united India.. This is the po-
licy of the Communist Party of India and
this is what I am saying.

So, merely extéhdiag some peovisions
gow and some provisichs' later of somo
laws will not solve the problemn My boa.
friends from the Jaw Saogh dro saying that
article 370 should be repenlod 1 .wooid
submit that thiat also is not going to selve
the problem.

India today has got three problems,
the Kashmir problem, the _m;r problem
pnd the Rufch probleat. Do iy bon, friy

: Who is that
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ends from the Jan Sangh want that these
problems should continue forever ?

SHRI KANWAR LAL GUPTA (Delhi
Sader) : Does he think that the Congress
and his party are solving it ?

SHRI DHIRESWAR KALITA : Dose
he want that these problems should conti-
nue for eternity? This has become the
biggest problem in India. Every patriot
and every hon. Member here should
see  how these problems can be
solved and how it can be ~reen to
it that these do not continue forever.
If India wants peace and security with all
neighbours and with all our lIndians, we
must see that we view these problems also

in a democratic and peaceful way. That
is my submission.
SHRI UMANATH (Pudukkottai):

This Bill propeses to extend- certain laws to
the State of Jammu and Kashmir. When
we go Into this question it is better that we:
look into the problem o©f how the earlier
laws that we have extended have been
worked in Jammu and Kashmir and how the
Jammu and Kashmir State has been using
those laws. [ would like to take this
opportunity to draw the attention of the
House to some of these aspects

Take, lor example, the Preventive
Detention Act which operates in Jammu
and Kastimir Stat: and the way in which
it is being used there. For cxampie, the
employees of the State Government have
got their own federation. Their sinsple
demand was for extension of the DA at
Central Government rates to that State.
When they conducted a struggle for 1hat
immediately 12 of them, leaders of trade
uaions, were arrested under the P. D. Act
and kept in Jail. One of their leaders is
still contimuing under preventive, detention
ooe Mr. Sambhut.

Whal was the ground adduced? What
was the purpose for which the Sadiq Gove-
roment exercisod their right under the P.
D. Act? Did these people do any espionage
or'sabotage ? Did they commit any such
act 7 Abwsolutely no. 1 have read the
grounds of detentions It is written there :
on such and such date you participated in

the prrrdowy yirike; oa such and: sugh datg
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you addressed a meeting organised by the
trade unions and spoke in such and such
way. These are the grounds. Is it not
obvious that the Badiq Government while
exercising an extended law ‘Itke the P. D.
Act are trying to break the trade union
movement 7 It this not a right given to
employees in this country to agitate in
support of their grievances ? But the
Sediq Government wants to use the P.D.
Act against the employees for breaking
their trade union movement. Is it not
clear they are resorting to it to break up
the democratic organisation of the workers?
I am saying this because I have gone ‘thro-
ugh.the grounds adduced.

Every time the Act is extended; an
assurance is given on the foor of the
House that this is not meant for breaking
the democratic organisation of the work-
ers, that this is not meant against trade
unions, that it is not meant against political
parties but only against anti-social elemants.
What has happened to this assurance so
far as the J & K -is concemed ?

A democratic movement like this has
become a security risk to the Sadiq Govern-
ment. I went to Jammu and wanted to
see the detenus. There is a Judgment of
the Madras High Court—there is no other
Judgment against it so far either 'by any
of the High Courts or of the Supreme court
with regard to the rights of interview to
detenus under the DIR, not the PD Act.
The DIR is more liberal in this respect.
The Judgment says that the persons wanting
to see them need not be relatives, any
friend can go and see them in the presence
of an officer. 1 went there as an MP and
applied to the Chief Secretary saying that
1 want to see these detenus inside jail in
the presence of his officer. He rejected
my request. So many people are shouting
at the top of their voices, ‘Jammu and
Kashmir is part of Iadia, Jammu and
Kashmir is part of India’. But do people
know that the rights which the citizens in
the rest of the country enjoy under the
laws of the land are denied in Jammu and
Kashovir 7

It is mot as though nobody was allowed
to go and see the detenus. One Mr.
Madhusudan was allowed to see the
detepus a few days before I went there.
If an ordinary citizen can see them, why
ghould an MP be prevented from doing
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80 ? This is how the rules are used by
the Sadiq Government.

Some persons were released by the
Government. This was for the purpose of
seeing that they removed themselves from
the trade union movement. You will be
surprised to know that the Governor has
got the .power to dismiss any government
servant without any inquiry. 17 employees
were dismissed in this way. What are the
grounds given ? ‘Since your continuance
in service is a security risk, I do not consi-
der it pecessary to have any inquiry or
charge-sheet. I dismiss you'. 17 were
dismissed this way. Now 5 of them have
been taken back. Why ? Because they
gave it in writing that ‘I will not join the
union hereaftec’. So a man considered a
security risk and dismissed, ceases to be
80 the moment he says ‘I will not join any
trade union activities'. This clearly shows
that the Sadig Government are misusing
the powers which have been given to them
by means.of the extension of such laws to
that State, and they misuse them for the
purpose of breakiong the democratic trade
union movement of the workers.

‘What is happsaing in Jammu and
Kashmir 7 It is-not enoygh for the Home
Minpister to come and say : allow us.to
extend more laws to Kashmir. The powers
that ace allowed there are not being used
to streagthen democcatic movement, but,
onshe ather hand, are used to suppsess
what little liberties they have got. That is
how the Congsess Gowernmeat is function-
ing theee. Whon you -ask for the exlen-
sion of Jaws, why do you.not ask also for
the.extensian of Casiral Governmeat.em-
ployees’ rights ? Wieen it is a guestion of
the poople there.getiing some beaefits, you
say : no we capnot do it. Whea it isa
guestion of suppressipg them, you want
the P..D. Act ard the D. I. R. and that
sort of Acts. This is @ wrong attitude.

46.00 brs.

MWhat ds the seounkty risk in Kashmir
today ? The Government of Mr. Sadig,
‘thve ‘Congress Party :Goveroment there .and
the Governor who are functioming in that
way arce the wort security risks.

How could the difficdlties be resolved ?
Our party has been very clear. The remo-
val article 370 —a demand voiced by some
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[Shri Umanath]

friends— is not the way. Our party’s con-
tension is that article 370 is bit by bit
weakened. By weakening this article, you
are creating a lack of confidence among the
people. It must be strengthened further.
Twenty years have ppssed. They have
been abusing Sheikh Abdulla. What is
the basic thing? A substantial part of
our military is there. Crores had been
spent. We bave to convince the people
of Kashmir that they are one with India.
We have spent crores of rupees. I went
to Jammu and the people of Jammu told
me, irrespective of party affiliations, that
as far as the other side of the valley was
concerned, they were not with us. Those
who say that the accession had taken
place and there was no question and no
problem are blind to the fact that the
people of the Valley are still not convin-
ced about that position. They say that
there is no problem or dispute. If after
spending crores of rupees and after twenty
years of rule, there is suspicion among
some sctions of the people, what do we
propose to do?7 We know history ; if a
section of people are not convinced in
their heart of hearts about some thing,
neither money nor other things could
create that feeling. We must take such
steps as to convince those people- that by
remaining with the Indian Union they have
got elbow room and they can feel them-
selves free. To achieve that, the Govern-
ment without looking to the question of
prestige of feariog about the pressures,
must iovite the leaders of the people of
Jammu and Kashmir including Sheikh
Abdulla apnd talk with them and negotiate
with them. It is not a separate Govern-
ment to negotiate, that is all right. Sheikh
Abdulla is a respectéd leader and he must
be invited and Government must negotiate.
Whatever time it may take, it does not
matter. We must evolve a formula by
which those people can have faith. A
formula can be evolved by mutual negotia-
tions so that they may feel that they are
now free. Within the limits of the Indian
Constitution, we must give them the maxi-
mum autonomy. Without doing that, if
you remove 370, you will be mistaken.
There is no question of jailing Sheikh
Abdulla. If you do that again, further
bitterness will be created. Reality should
be taken note of and by negotiating with
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the representatives of the people and by
granting maximum autonomy a formula
could be evolved which will convince the

people. That is the only way to settle
it.

SHRI P. YENKATASUBBAIAH (Nan-
dyal) : Mr. Deputy-Speaker, for the ex-
tension of certain Central laws to the
Jammu and Kashmir State, the Govern-
ment has brought forward this Bill. In
this copnection, it is but natural that
certain things which are happening in
Jammu and Kashmir should come up for
discussion. Shri Umanath spoke with
emotion and Shri Kalita also spoke and
from those speeches on this Bill we could
see the divergence of views between the
left Communists and the right Commu-

nists, They are free to hold their own
views, and we have no objection.
(Interrupiion).

SHRI PILOO MODY (Godbra) : 1
suggest you concern yourself with right
and wrong !

SHRI P. VENKATASUBBAIAH : I
do not understand when Shri Umanath
says that the whole matter must be dis-
cussed and that Sheikh Abdullab be invit-
ed for discussion and the people of the
valley must be convioced that they. are
with India. I am not able to understand
his argument at all, because, if that is so,
he is arguing out the very fundameatal
principle of the integration of Jammu and
Kashmir with India. That is a settled
fact. For instance, in Maharashtra, for
certain reasons if some people think that
they cannot be with the Indian union, is
it proper for Shri Umanath or for me to
say—

MR. DEPUTY-SPEAKER :

tely there is no such section
rashtra.

Fortuna-
in Maha-

SHRI P. VENKATASUBBAIAH :
Since you are in the Chair now, it just
struck me and [ said, **Maharashtra”, One
may take any other Stale for that matter.
(nterruption). This is a problem which
has beea engaging the attention of Parlia-
ment as well as the people of Jammu and
Kashmir, We bad general elections there,
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and an Assembly has been constituted on
the basis of adult franchise. It is function-
ing, with the Government having autono-
mous powers as are enjoyed by other
States, and now to say that one person
matters much and his voice, the voice of
separation, the voice of revolt, should be
respected, is surprising, and I am sorry that
1 disagree with Shri Umanath. Sheikh
Abdullah is raising certain fundamental
issues which go against the sovereignty and
integrity of India. Whatever be his other
political background, his vizws today are
quite contrary and contradictory to the
basic principles of our country. If these
people can be brought for consultation,
when they are questioning the very funda-
mental action of integration of Jammu and
Kashmir with India, what is the point?
He said that we have been keeping the
military and spending crores and crores of
ropees. As you know, Kashmir happens
to be a border State. If you deploy cer-
tain forces and concentrate certain troops
on our eastern frontier, and if Shri Uma-

nath asks, “Why are you deploying
that ...
- SHRI UMANATH : [ did not say

that.
vince those people

Despite all these, we could not con-
That is what T said.

SHRI P. VENKATASUBBAIAH : This
is a border problem. We had aggression
of Pakistan and we know how the brave
Kashmiris were able to resist their aggres-
sion.

Aggression

AN HON. MEMBER :

by China.

SHRI P. VENKATASUBBAIAH: Even
on both these fronts, we cannot doubt the
patriotic fervour or the sentiments of the
people of Kashmir. By raising this ques-
tion, Shri Umanath raises certain new
points which are not at all relevant. Here
is a problem : how to bring a sort of close
integration with the rest of India. And
for that purpose, I think the Central
Government have started in a right direc-
tion, to see that these Acts are extended
slowly without causing any annoyance or
resentment among the people. They want
to bring in a close integration and I do not
think that there is any occasion to bring in
certain political things in this matter. This
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is a State where we have to be much more
careful. Let us remember the way in
which Sheikh Abdullah was going about
and the speeches that were made which
were quite contrary and contradictory to
the speeches which he made when he
championed the cause of secularism and
integration with India.

Now he says that free election is no
substitute for a plebiscite. At one time,
he was Chief Minister and represented our
country in the UN.

SHRI 5. KANDAPPAN (Mettur) :
He was Prime Minister, never a Chief
Minister.

SHRI P. VENKATSUBBAIAH : He
was Prime Minister of Jammu and Kashmir.
1 am sorry a man who played a historic
role in the freedom movement should now
play the opposite role. All these factors
g0 to show that he is a frustrated man
today.

There is no point in Mr. Umanath
getting himself worked up on this matter.
I remember in 1942 a thesis was brought
out by the Communist Party of India
supporting the theory of nationalities when
there was cry for separation from the
Muslim League. So, they had built up
the theory that there are so many nationa-
lities in this country. 1de not feel sur-
prised, therefore, if Mr. Umanath sticks
to that old idea of thinking in terms of
various pationalities and every nationality

having the right to secede from this
country.
I appeal to the Central Government

that there should be a better appreciation
of the sentiments of the people of that
arca. | am sure the State Government
there is doing its best to improve their
economic condition, but I appeal to the
Central Government that every effort has
to be made to see that the economic
condition of the people in that area is

improved. In many respects, Jammu and
Kashmir requires a special treatment,
because of its ic backward

That must be the conmstant endeavour of
the Government of India. Also, there
must be frequent exchange of views and
close co-operation between the people of
that State and the rest of the country. 1
am sure the Central Government will do
its best in this direction. f
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:SHR1 SRINIBAS MISRA rose—
MR. DEPUTY-SPEAKER : You

want to taise a point of order or speak on
the Bill?

SHRI SRINIBAS MISRA (Cuttack) :
1 want to speak on this ‘Bill.

Sir, while supporting this Bill whole-
heartedly, 1 wish that' the Government
should have brought a Bill to extend the
power of this House to make laws rega-
rding all the H#ems in the seventh -sche-
.dyle. It is necessary that .this State of
Jammu and Kashmir should have the same
law as the rest of the country. Voices
have been heard hese that Jammu and
Kashmir should be allowed to have their
own-way. In that way, all of us in all the
Btates must be allowed to have our own way.
But there are certain Tundamentals in the
life of a.nation. As socialism or commu-
nism is the fundamental right of USSR or
same ovher country, say China for the sake
of asgument ...

SHRI DEMRESWAR KALITA @ Also
Hor India.

SHRI SRINIBAS MISRA :
fundameatal for lodia.

Mo, neot

SHRI DHIRESWAR KALITA : 4t is
our fundamental =ight.
SHRI OSRIMIBAS MISRA : Ose

fundamental thing in all the States of the
world is territorial integrity. Shall any
State allow its territorial  integrity to be
challenged? Sheikh Abdullah may be
great to some, but is he great to the
people of Jammu and Kashmir?

Very rocently the papers soporied -that
some people threw a challenge at him to
fight the clections. Hut the rzply comwes
from his Aide Mr. Faroogi that election
is no substitute for plebiscite. What .alse
will plebiscite de? Electiop is the meams
of ascectaining the wishes of the peoaple.
Of .course, these ane .objections to the dast
slections. We have our doubts whether it
was fairly conducted .or not. They are all
subjudice. But can anpbody say that in
the present set-up of the cowatry election
js no substitute? What else will he do
to know whether they will remain in dodia
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sor outside? This has been decided -omce
for all. It is ircevocable. Now fo ask
the people :to say whether they want to be
shere or there or elsewhere or elsewhere
will be reopening the issue. Will a
.country reopen  issue again and
again. Today, Sheikh Abdullah js these.
After his exit from the arena some other
Sheikh will come and say, let the matter
.be reopened.

SHRI KANWAR LAL GUPTA:
Shri Umanath may come.

SHRI SRINIBAS MISRA : We do not
know. It is to'be spen that the attitude
of .a section of this country is changing
with every change .in temperature in
countries outside this country. It must
‘e seen that the people of a country whose
Prime Minister came to India and declared
openly that Kashmiris a part of India,
with every change in the colour of -their
relationship -with this country, have now
started saying that Kasbmir is not a part
of ‘India, it will have the right for plebi-
scite and so on. They are helping nations
with arms and ammunitions to capture a
part of that territory. At portends the
change in attitude of anotber country to-
wagds this country, a couniry which is
trying to create dissensions in Jammu and
Kashmir. But we are not .to be guided
by these things. ‘We are to be guided
by ahe general demand .of this country that
the people of Jammu and Kashmir belong
to this country and they are part of us.
Let them come and rule us if they like.
Let them come and rule us and rule them-
selves. But it is not that they are to be
treated as a separate enlity outside the
Union jof India. [Ifthe people .of Delhi,
for example, say that they swant self-deter-
.minatiop, what will happen 7 Will Delhi
determine iteelf outgide this Unjan?

SHR] S. KANDAPPAN: We can
wely on $hri Kanwar Lal Gupta.
SHRI SRINJPAS MISRA : Yes, we

can rely on him, so far as this issue is
cepoesned.

SHRI KANWAR LAL GUPTA:
Ours is a nationalist party.

SHRI SRINIBAS MISRA :
another matter.

That is
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Whatever is being sought to be ex-
tended by this: Aet is-not enough. Presi-
demt’s power is there under Article 370-to0
make modifications in certain cases in: their
extension to Jammu and Kashmir. But
President’s modifications should take the
realities: in Jammu and Kashmir. into
consideration. Those realities are their
special problems, as. special as the pro-
btems of my State or the State of Kerala or
other States:which have got their special

problems. The food problem for Kerala is-

a special problem and the Centre has to
look towards' that problem from. a spezial
standpoint. Jammu and Kashwir has its
own special problems. President’s modi-
fications, in so faf as the Acts are
applied to Jammu and Kashmir, will have
to take those things into consideration.
There is also- the question about other
Acts which will be beneficial to the State. |

agree with-my hon. friend, Shri Umaaath-

that the weakness of this. Goveromeat has
been responsible for whatever is happening
there and whatever tendencies or dis-
content are seen in Jammu and Kashmis,
All that can be laid at the doors of the
bon. Minister here because we agree that
beneficial legislations which will benefit
the people of Jammu and Kashmir have not
been extended to that State.

We see only such legislations as the
Official Trustees Act. Anybody who deals
with law knows how minor an Act it is.
Then there are acts like the Motor Vehicles
Act, Road Transport Corporation Act,
Transfer of Prisoners Act, Mines Act,
‘and some important Acts like the Essential
Commodities Act, Companies Act and
Apprentices Act. But what about the
other Acts ? There are many other Acts
which are in force in this country which
are beneficial to the people. Why are
they not being extended to Jammu and
Kashmir ? For instance, why is it that
the Industrial Disputes Act, which does
not go as far as we would like it to go—
although it does not give full facilities to
the workers, still it does go to-
wards that end to some extent—why
is it not extended to Jammu and Kashmir?
Similarly, there are a good many legisla-
tions which give benefits to the workers
and poor people, which are not being ex-
tended to Kashmir. My plea is that all
these beoeficial measures should be extend-
¢4 to Jammu and Kashmis and the fact
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that Jammu and Kashmir has special pro-
blems should be taken into consideration
while administering them.

DR. MAITREYEE BASU (Darjeeling):
Mr. Deputy-Speaker, Sir, I have never been

, to Kashmir and 1| pever thought that I

would be speaking on the Central Laws.
(Extension to Jammu and Kashmir) Bill.
But hearing my good friends, Shri Uma-
nath and Shri Kalita, one coming from
Kerala or Tamilnad and the other comiing
from Assam—they are so much interested
i Kashmir and they are so very conscious
of Kashmir, which shows that there is
somethihg particular abouat this--1 am re-
minded of the time when Shri Umamth
was perttaps a lisping child, and I do not
know what Shri Kalita was at that time,
wiren during the 1942 movement and later
oh’ the Communist Party of India gave
shape to the comcept of Pakistan. Prior
to that, even Shri Jinnah was not comsc-
ioos of the actual cencept, the shape of
Pakistarr. But they gave a very clear pic-
ture of how Pakistan should come up. " It
came out in thefr paper, in their theoreti-
cal paper, whatever it was called at that
time ... (interruptions). This is a question
which has: to be consideted. Now Shri
Kalita is' thinking of liberatirg somerttiog: ;
he used: that word: Now, if we @go-on
liberating all the States, including Lis: State;
and Jamotu and Kashmir ... (infermuptions)

SARI DHIRESWAR KALITA @ I
would like to submit ...

MR. DEPUTY-SPEAKER : If there
is any misunderstanding, T will give him an

opportunity later on to clacify his posi-
tion.
DR. MAITREYEE BASU ; I coald

oot undersiand Shri Kalita saying that 99
per cent of them are Muslims. How does
that question come hers when we are ex-

-tending Central laws to a particular State ?

If 99 per cent of them are Muslims, what
of it ? They may be Muslims, Buddhists,
Hindus or nathing like myself. How does.
it matter that the Central laws are extended
to a State where a predominant majority
of the people are Muslims 7 Then, does
be mean to say that here in this sovereign
House if ther¢ are more Muslims thap
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[Dr. Maitreyee Basu]

Hindus, they are not so much Indians but
they are somebody else ?

Is that the implication ? He may be
thinking on those lines but Kashmiris are
not thinking on the lines of Shri Kalita or
Shri Umanath. The question of liberation
of the State has never occurred to them.
They have thought like real Indians, as
they are.

As to the question of troop concentra-
tion, in any forward area or in any border
area that is only natural. Troop concen-
tration would not have been there, had not
Aksaichin been there, had not Ladakh and
Longju been there, had not Bomdilla been
there and had not other things been there.
Why is there this troop concentration 7
This troop concentration is there only be-
cause of these factors. We were not think-
ing of troop concentration. India never
thought of troop concentration. That is
not India’s history. This troop concentra-
tion has come only because of these fac-
tors. That Shri Umanath must understand.
This question of liberation cannot be judg-
ed here. It is an impossible thing that
they are saying.

They bring in all sorts of things. It was
said that so many employees have been
arrested. Where are employees not being
arrested 7  Where are ecmployees free ?
Everywhere trade union activities have been
suppressed by the Government, whatever
Government it may be ; it may be a United
Front Government.

SHRI UMANATH :
grounds of detention.

1t is one of the

DR. MAITREYEE BASU : May be,
but the factors there are unknown to us
here. 1 do not know how familiar he is
with Kashmir, How can there be 99 per
cent Muslims that are there according to
Shri Kalita ? That also I cannot under-
stand.

So, hearing of liberating Kashmir, hear-
ing of liberating other States, hearing of
danger, to my mind this kind of thinking is
the greatest danger to India and that must
be combated now.

SHRI DHIRESWAR KALITA : Re-
garding liberation, I said that that was
Sheikh Abdullab's contention, He said
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that one portion was in Pakistan, one por-
tion was in Hindustan and his homeland,
Kashmir, the whole of Jammu and Kashmir
was not united ; he wants that this should
be united. That is what T was saying. His
contention is how it can be united and
liberated. In that context I said that we
must see that the problem of Kashmir,
which is now hanging fire for the last 20

years, must be democratically solved. That
was my point.
DR. MAITREYEE BASU : This is

not a personal explanation.

SHRI UMANATH :
personal explanation.

It is not amn im-

SHRI A. T. SARMA (Bhanjnagar) :
Sir, [ wholeheartedly support the Bill. The
provisions of the Bill were overdue and
these are for the interest of the Jammu and
Kashmir people. There is nothing wrong
in them and not a single Member has op-
posed this Bill,

But in this connection my hon. friends
on the other side have expressed something
which is dead against our pationalism.
The fate of Kashmir has been decided al-
ready and there is no ground of ralsing the
same question again. It isa known fact.
We are giving undue advantage to Sheikh
Abdullab and others. After all, who is
Sheikh Abdullah ? He is the same man
who had requested us and under whose
direction we had spent crores of rupees and
Kashmir had been formed a part of India
under his direction. Now he has changed
his mind under the influence of others and
is raising the question. But who cares for
him ? For example, Hyderabad is a part
of India like Kashmir. [If any people from
Hyderabad raise such a question, are we
responsible for them ?

We should not care. Even now, our
policy has been approved by many foreign
countries. Only those who want to create
trouble in our country are not agreeing
with our policy. It is our internal ad-
ministration. They are not expeciled to
interfere in our internal administration.
Their attitude is not justified.

My hon, friend, Shri TImanath, said
about the question of the consensus of the

people anrd about the jdea of having a
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plebiscite. These questions should not be
raised again. Then, he said that Sheikh
Abdullah should be invited and all that.
These are all wrong notions. We should
not think of those things. If we accede
to all that, we will commit a blunder. So,
such questions should not be raised at
all.

Purther, he said that Kashmir consti-
tutes 90 per cent of Muslims. What is
his statement ? It is not justified. There
are no 90 per cent Muslims in Kashmir.
If we ourselves say like that, it is against
our national interest.

We have given freedom to them in
these four elections. They have expressed
their own opinion. What is this plebis-
cite T They have already exercised plebis-
cite in these four elections. Why should
we acceds to a demand of an individual
who has chaoged his mind under the
influence of others ?

SHRI UMANATH : Last time, most
of the nomination papers were rejected
on flimsy grounds. And you call it a free
election.

SHRI A. T. SARMA : They were
rejected under the existing rules. Ubnder
the existing rules, it was open to them to
go 10 court and to file an election petition.

The elsctions were fair. There is no
doubt about that. Nobody said that elec-
tioms were unfair, that there was any
undue pressure from our side and all that.
There was a0 pressure from our side. We
allowed full freedom to them. They have
expressed their own opinion in four elec-
tioms. So, the question of plebiscite does
not arise at all.

We must see that we are Indians first
and we must sec that our national inte-
rest is mot bampered at any cost. By
acceding to these things, we are giving
undue advantage to others. That is my
opinion. 1 contradict his views. With
tirese words, I support the Bill in roro.

o gufre wew  (FTEE) :
JuIeTE AEYEH, Ig N dI AW UFEEQT
g e g el faw gk AR WA
# e ¥ e war g
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witfay @ 91C 7% fa=rdl &t oifeariiz
¥ A7 & 79 AW T & 1 T frad
3@ ¥ W I eftfaw w7 2y ¥
T wggE A @ fe Se-aTen fed
o afw ¥ fggema &1 oF w2
39T & AN, WO WNTi ¥ #eaT I
aiffF o= &1 &N fear &1 gEwT
nawa qg ¢ i #g wregd ot ¥ wwar
AL AP RT@R 1A
& amar & 1 9g ga § i sreiT s
wgl AT 2, TAFT T FCO E, @Wh
TR § ITF A faw § SAEr W
I A ot fgrgemT ¥ 3@ 1 w1 W@
g oK 7 frel ®1X § =@ & 1§ s
g 1 gUA a0 ¥ € wew w1 Hrf Wi Wy
g, 8% TH g3 F A8 wwAT &
afer fom a0F & it s o= @
sar fear & ofems Mifew § ar qed
TG 9T AT 49 A frwear @ frogw
FEgETERT & W A0 et ¥ s
a9 741 §, WeA AHT F7 gW €47 fawg
L |

A% wATH Ag qar T f e awd
fex ® @ T & WA Wi dar gn
% 7 ¥Q ault T g } B wroe wwT
w7 wAT F A W ooy ww Az e
fafiewer = agi & 1 g FHTGAR @A
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[t FereierE smae)
ot ¥ wifewa 370 o wicdegma w ¥
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i & g@K AAAEn yfFE W
=EEqT § FIINT F1 0F Waw w22 faw
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g H g W & | o9 % Ag AI@ A
gt & 99 9% gwet gieea & ETE
FTAT EY 93T | T FIYT F g AT W
A Yazm A1 T SO ) T Y
ar @ E fo st s e agt &
N ¥ are-anT g g I g fw A
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¢, e gfan & FaT T @ IEF AR S

Afy frgr aeA Fat & awaw §o
Ty e ¥ o fF gl 77 T & W
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& g FaT E, gEL AW A qT Ay
gAR @19 ¥ ARG § | g9 A [ g F
v g e od e @Y g
4} =9 ard &1 @@ Q@ § fFgat gal
T T oFAr @ ) ogwEgElAm &
faar<t #Y Fa) fasar #3@ § St a8 s
& fr gw 9 = o< § a1 TEa TR <
# 1 ag g ¥ qaw # A e g
az g wrar ® feoagt & &l w0
faaia Ferar s wfad fF 3 fggema &
q1q AT AR §, NiEET ¥ ;T v
aTEd § a1 Ee @Al TR § (Tl
¥ T @ s § AgY & aaife g o
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ngﬁﬁ oo fene® g AfeT
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WhTE A ewn ¥ 5 5w
% fF ga 7 g ¥ ok FIRF
W 37 "uAr @y wfed gy § e
A g1 9y § ) AfET w9 9 fE
ga gfeedl § IuEFITHT WW 1 &
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G FIFHT F A01 AT T 39 T@AT 184
§ "X 7 IIT I ATRA & | FHW AG W
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Tifgd | 3T F TFIAW FIAT FATA B,
TgEn Fed g EI Az M Fea & fe
EF gAY WAt FRATITA F o "
21 afFT & ggar wrgar g fF w1 awg
g & fagy it g0 w1ga 9O & 9T
T AU AT I AN FE §, b ARG
g Al SN SEA-HIEHE 9X oY 9
FL A § 1| 97 gAA AY FrgAT 7 fAwe
FI T FERAR T A FA@ F7 faga
fear § | Qrgr-drEr S F W7 OF @
fer faa awg & gat gwat & s A
A § s ag ¥ agt ax W A &t AW
wifgd arfd frel & faer o g8 wgar dar
AftaR gt s dmrad fr
g A T )

OF SR A & A § e o
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F a7 wfgaat &Y qarq 1 ] ATlEQ
51T = 39 & Y D W oAt ANy
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wff T §9T Y I WA A 0F
Fra qr frar mar & fam® wgar a7
FANT FIAT B CHEA oT A e R
mav 1 & wgar wrgar §  oifed sy
arT # gATR wiasre &7 ¥ wmar | 99 agt
9 §F FIFAT B A0 7 fear mAr @, A
FINT & geaww ¥ Y@ A wEAT qWAE F
qgY =T 8

THTT A o FWHZ F, AT FEHR
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ozt 59 A § § few gw qadie
=1 =fawx agt =df , 9g o= famafy
wigw {1t & 1 g% %% e ag gur aw
2, dfer gawt gw 1E qud @t femd,
7g gaF) 3F A aTar & | 99 a9
Wt b T @ froag w0 ot g, Afee
78 g% g Y et § 9T Ao A
TA I g@wRIAUTETE F w
a # T w W & a9y gEe
|/ FTYAT B FIEAC F 90 T fe@r wrdy
SR Fgt Ol Fitg @<y Ay
sfaaea §, Ig®! gar faar a3, aqifE ag
59 AW FT AT |

&t qurER ST (FETET) @ SUTerE
qgEa, F1UfT & grad A WIg g
T OF AT @ET FAT @A ¥ 9w
FTTHIT ATLT FT AT a9 TH 2 AW T
FTEHYT &) faerA @r A 59 I FY @
wfr 2 @Y, 7w gTER A s
¢ fr Fmofit gmo § o g9 Yo%
£ o odlT gad A A Jh, ar faw
AT A ag ar qaw ¥ Al wrf @ f
o a fegena & gt feedi W
fa=r ey s =i § | fggmam &
F1 g 3 ¥ fAg, 99 A gRE FAR
fog & s 7 a7 U @ fem
e

™ AT IR SR a WK aw
f a% agl @, T WX FEA &7
e faer | gR a8 @@ aga wene
Wt & qgi % frgy gnEi ¥ waew
# agi #Y AT A1 Y W §, gOOC q@t
ot 39y facgw e am sgdt §1 77
FIEHIT & A 97 fggemT % wwar &
feiics ® IR AR W WX 0
qaraqy feafa a3 e st &0
forg el & A F Fgr 9mar & froag
fegeam &1 g5 §, gw e & Wi
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¥ Tesgafe & a7 ¥ wAF A /O o
aFdr & | 5 feafy & quw & 7 g
tfesmirwwmm s ) o
at faegw worw @ wrar ) e ¥
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t sl @ fegeam s @,
e s ¥ AR S e AR AR
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qrét &, fergeara Yt smar w g T3
% forg el #1 OF w@ET I FT @

L

dwgm wgar g fs sl § fag
wa ¥ flt ST W SE@ A §)
fegmma wr dfaww faw o WS
qNTE QA 9T AN &, 4 9@ T|®@
FEHART 9T W AN A1 TifgQ awi
szt ¢ fF e & qur-sfer 9
FTTHIT T ATATIT ool w7 T &, AfwT
AT EHIT WGAT &F §, WY @ W §T AW
¢, 98 SWIT AR  taw 9 d3 w
Tl wiwtarT & garer v A )

sk § fam g § @ gy, |
MgEmrR i wakdigwy @
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FIHT 1 AT 1 AT FAATA A
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FCAT & | 9 w7 qXETT ¥ o usA #
ST 1 IAY g A gEr far B,
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g
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SHRI D. C. SHARMA (Gurdaspur) :
The discussion that we are having today
is not pew for me. We have been having
such debates on the floor of this House
for the last so maoy years. Onec hon.
Member of this House had brought for-
ward a private Member's Bill seeking to
abrogate article 370 of the Constitution.
There was a great deal of discussion on
that point. But ultimately we thought
that statesmanship, wisdom and practice-
lity required that article 370 should not be
done away with, but it should be slowly
and systematically and gradually and
scientifically eroded. The question is
between abolition and erosion. I think,
situated as we are in Kashmir today,
erosion is much betler than abrogation
which some of my friends have suggested.

Whose is the authentic wvoice of
Kashmir today 7 At this time, the sole
authoritative voice of Kashmir is that of
Shri Ghulam Mohmmed Sadiq, who is
the Chief Minister of that State. He has
not beeen thrust upon that State. Hc has
not fallen from heavens on that State.
He has been duly elected by the Assembly
of that State.

Ceniral Laws

SHR1 J. B. KRIPALANI (Guna) :
Who told him that ?
SHRI D. C. SHARMA : 1 koow it.

He is holding that position ably and with
a deal of sell-confidence, and he has been
steering the State through very difficult
and critical times. 1 ask these friends of
mine what they did when the crisis took
place ; | asked this question of myself
also.

What did we do then 7 1 think it was
Shri Ghulam Mobummed Sadiq who stood
like a rock at that time, who organised the
people, who gave good cheer to the Army
that we semt, and who was able to win
victory out of the jaws of defeat because so
many infiltrators had come there.

Now people talk of infiltrators. How
do we know that infiltrators come ?
After all, it is very difficult to distinguish
the inbabitants of Kashmir from those
who live in the so-called. Azsd Kashmir,
occupied by Pakistan. They have the some
features, they speak the same Language, they
eat the same food and they have the same
kind of habits. But it was Shri Sadiq who
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was able to take away the brunt of the
attack by these infiltrators.

There are some persons who say that
we should take over Kashmir at one
stroke. There ure many ways of cutting
the Gordian Knot. Unfortunately, Kash-
mir has become a Gordian Knot. Do we
want to slash the knot 7 It is imposible.
Or do we want to loosen those knots gra-
dually ? That is what we are doing. We
are now secing to it that most of the laws
operative in India are applied to Jammu
and Kashmir. Kashmir is legally and
constitutionally already with us and by the
extension of these laws there it is becoming
an integral part of this county.

There are some persons who have been
talking about Sheikh Abdullah. I am one
of those persons who have listened to
Sheik Abdullah when he was fighting for
the freedom of Kashmir ; 1 have listened
to him when he was Prime Minister of
Jammu and Kashmir ; 1 have been listen-
ing to him cver since he has come to have
some different ideas. His voice changes
as he pgoes from Delhito Srinagar, it
again changes as he goes from Srinagar to
Anantoag and again changes as he goes
from Anantnag to Badarwal. Sheikh
Abdullah is man of many voices and if any-
body takes him seriously, I think he deserv-
es a prize at my hands, because here is
a man who holds conflicting views, whose
speeches are full of contradictions, who
does not koow which why Lo travel, in
which direction to take Kashmir, in which
direction he should himself go and I do
not think wo should set so much store by
his speeches. We are using the democratic
process of persuasion to win him over and
1 think this process is going to pay in the
long run. At the same time, we should not
be inattentive to some of the speeches he
has been making. I think our Government
should keep a strict watch over him. [ do
pot thiok that those persons who are
clamouring for the acceptance of the view-
point of Sheikh Abdullah here should be
given any credence,

People talk of the iiberation of
Kashmir : Who  liberated Kashmir ?
(fmrrnp.l' ions).

People talk about the liberation of this
place and that place. From where did
they get this word ‘liberation’? Who
taught them this word ‘liberation’ what
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does it mean in their dictionary ? To them,
it is equal to chaos and confusion and
toppling of the lawfully constituted Gevern-
ment ; ‘liberation’ to them is tantamount
to handing over this country to some other
country ; it means giving away our hard-
won freedom to some other. The word
‘liberation” does not mean in their diction-
ary the same thing which it means in my
dictionary. We liberated the people of
Kashmir when the tribal people tried to
overrun Kashmir. We liberated Kashmir
when there was fight in Zoje La pass ; we
liberated Kashmir when the Indo-Pakistan
conflict took place recently. This is libera-
tion of the people from the shackles of
tyranny, confusion and chaos. That is
what the India Government has been do-
ing. Of course liberation does not mean
that we should try to hand over Kashmir
on a silver plate to some other power. So
long as India is what it is and so long as
India has those ideas which Jawaharlal
Nehru and Lal Bahadur Shastri cherished,
nobody can barter away the hard-won
freedom of the Kashmiris, of this counry.
Therefore, 1 should say that my friend Mr.
Umanath is a good man gone wrong, be-
cause I have affection more for him than for
anybody else. But you also have affection
for your brother when he goes wrong.
What can I do? 1 also think that my
friend from Assam always strikes a nole
which is a discordant note. Discord is
painted on his soul. What can I do 7 We
are winning over the Kashmir people, the
Jammu people and the Ladakh people in a
very decent way and we are succeeding. If
anybody doubts it 1 think he 1s not aware
of conditions in Kashmir. My friend
says : 1 cannot buy a piece of land. I
can buy a piece of land there. 1f anyone
of you wamt to buy a piece of land, you
come to me and I shall get you that. Be-
cause, I tell you that there are in this
august House some persons who thiok that
they are not only first class citizens of
India but also first class citizen of
Jammu and Kashmir. As
honour to be a first class citizen of Jammu
and Kashmir, these arguments have no
validity for them. [ can buy a piece of
land there. Mr. Deputy-Speaker, you are
a great lawyer and a great constitutional
expert.

In India we bave the rule of law. In
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India we have a constitutional government.
And as long as the rule of law is there, as
long as the Constitution is there, 1 think
all these arguments that “I cannot buy a
piece of land there™ or “I canmot vote
there™ are wide of the mark. Therefore,
l_lhink the Government has done a very
wise thing in bringing forward this Bill
and, I should say, in gradually making
Kashmir, in the matter of law. an integral
part of India.

1700 hrs.

MR._ DEPUTY-SPEAKER :
conclude now.

Please

SHRI D. C. SHARMA : Sir, you are
a great lawyer., One great compliment can
be given you : below you sits the gentle-
man from Kashmir ; hc is as good a citi-
zen of TIndia as he is a citizen of Jammu
and Kashmir. Jammu and Kashmir gave
us Mr. M. N. Kaul ; Jammu and Kashmir
has given us Mr. S. L. Shakdher. Jammu
and Kashmir gave us Pandit Nehru and
Shrimati lIndira Gandhi. It has given us
Shri Mohd. Shafi Qureshi. When we
look at this, 1 think that Jammu and
Kashmir belongs to us and all of us belong
to Jammu and Kashmir. Those bonds shall
continue till enternity till there is life in
this world.

s FEIE aTEAr (AT@) - IV
AgRA, 9 AgEE ¥ wFg A&
graeg & o1 fadas 9 far &, & 99 &1
ORI AT XA §1 1947 ¥ q@ 5y
FAT A AT ¥ fgEaw ¥ wEw
frar ot & v AR FedlT Wk @EE
Famfgzema & 57 @@ ) Aw
W 9 A% W TG Y Fg At
JUFT FIE 7 A% & 1 § g T
# 39 a agi A fawrq g F @1 WK
FY HgeAT Agh IO ATAA T IW D
fegeam & T@Eg® g 91 W AW
e R §g W 7Y, Iawr @ A
TRT AR FEAIT F AW 9T q¥A AT
gl g 1w oy WAl & SRR o
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Qo arfes &, ¥ agt 9T aga Aol &
AT FHFCR E | AT B OF A
e vl 7zt @ gy AR § e
&, nifreara & aow & wigw W are-
BE F FAAE 7 2 § e arfew,
HIEd g7 AOgA! ¥ WY FWEH T
@ & | AT I I Y O a8 WY
A A Te@ | Faw ¥ wgm e
qaTH qEEE qiEE F grg wwaw fed
7 |

g T TH 370 FY IIA KT AT
g A M myen g Afew T Adl
grar wifed 5 qeew Fgi ¥ wEE g
fear i afed mfgear wifewr gawr
IS E1 | dar fF mEAae wmgdt )
Y & gEw fear oy | mfe ¥ @ qw
370 #Y & FT0 £ AT | THEF WA
R ft AT &Y 981 9 AwE & TR
Ny w T ma E A
% #ara fFar a1 9 #7791 R W
¥ d5a¢ 7w W A e A
YT ARl R oary e oarfer A
g% warT F w21 aar fs av sl F
ag FTEA MY AL & TFAT § 1 AT HFAr
g g 5 o soii F fadr 9 W @
& afew gt aw wgra &1 qaw g agi
9T @Y ¥ FIA T A€ @AY AT
=gl | 931 aF I, FEF g
g, 3zt o fgar % fagiw & s wifas
gfzmiw & aga aw=t g€ &, sw T
agi 9 MFT 3@ N g3y §, AfeT w@r
qF FTrE &1 4919 ¢, 9% ) T %
g Q¥ 1A TE gAT 8 | T FEwRE,
R M AR IRF A, | ® W
At & 1 g arwe q|r o9 ¥ qar
g, sofic ¥ war gwn AR fR gonten
g #& ¥ wedgE q A ofs
Wi agt qX ¥t q@y fR AW w7 Fav
g ¢ seder qEnder @ ook

Central Laws

VAISAKHA 17, 18%0 (SAKA) (Extenslonso J. &K.) 2626
Bill

AT @R AT F oA W
mftas w5 @y W g gar 2
WEd AnFgn g fe dFaE W AR
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T @ g g felt avg S @
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T e dar I @ wgw oaey
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AFTE T W 78 wE wwA § ok
aEN & f5 v s ¥ A
WA & A ) T weie fgeam
FOE HTF WR g QW | agioax
T (A AR ¥ A gw &
wea &  ad v @ f Tt 0 e
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SHRI INDER J. MALHOTRA (Jammu)i
Sir, 1 whole-heartedly welcome this Bill.
Hon. members have raised certain points
and made certain observations regarding
Jammu and Kashmir. I would like to give
one or two clarifications about this. First-
Jy, T would like to point out that if there
is some legal discrepancy which exists
today, it should not be taken that im any
way it affects the accession of that
State with the rest of the Indian Union.
Article 370 is there. Bot it does not
come inthe way between the basic rela-
tionship of Jammu and Kashmir State and
the rest of India.

Sir, after listening to certain observa-
tions I am pained to say that some of the
hom. Members without koowing the real
facts and without taking the trouble to
know the real facts have made such ob-
servations. There has been talk about
mid-term elections in Jammu and Kashmir.
I want to ask a very simple question. What
js the justification on which tbis argument
is being advanced ? The duly elected
people’s government has been formed there.

That gov nt is functi pnormally
and that goveroment is discharging its
duties well. There is no such situation

existing which demands that thete should
be mid-term elections.

Reference has been made to the rejec-
tion of nomination papers. The jurisdic-
tion of the Election Commission’s authority
has been extended to Jammu and Kashmir
State. The last general elections were held
under the authority of the Election Com-
mission of India as it was held io the rest
of India (Iaterruption). My hon. friend
Shri Srinibas Misra says that there bas been
no general elections.

SHRI SRINIBAS MISRA : 1 only
said that there should be no justification
here when the matter is pending before
the High Courts and the Supreme Court,

MR. DEPUTY-SPEAKER : There are
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other election petitions in other States
also. What he wants to say is that chec-
tion petition is an election process in bet-
ween and that does not justify the remark.

of dwg wew (TiEaw) o wgEAR
W@ Tew g |G W
g

ow Wty waem o w3 9r
®E

MR. DEPUTY-SPEAKER : I will see.

SHRI INDER J. MALHOTRA : Sir,
1 was pointing out that the Election Com-
mission of India held elections in Jammu
and Kashmir State at the time of the last
general elactions in the same way as gene-
ral elections were held in the rest of India,
If there was rejection of nomination papers,
petitions have been filed and petitions are
being decided.  The petitions which have
been decided wp till now have been decided
§n favour of the Congress Party candidates.
There was 2 petition against my esteed
colloague Kushok Bakula. The petition
has been decided in his favour. Therefore,
1 cannot see how this argument can be
based on this.

There has been some talk of Bakshisa-
hib giving a certain other picture about
Kashmir. Bakshisahib was also at the
helm of affairs for a pumber of years.
During the tenure, when there was no Con-
gress Party and there was only the National
Conference, there were hardly any elections
in the Kashmir Valley. Bakshisahib him-
self never fought any election. His elec-
tion to the Lok Sabha and to the Assembly
also during the last general elections is
proof of how the elections were conducted
during the last general clections,

My hon. friend, who is not bere now,
said that last year he weat to Kashmir and
he came back with the impression that the
people of Kashmir want something else.

it really pains me and it really huris
the people of Jammu and Kashmir when
we hear such observations.  Without go-
iag deep imto the matter, without trying
to take the trouble of finding out what
actyally the people of Jammu and Kashmir



2629

have decided and what the people of
Jammu and Kashmir want today and want
in the future, a general remark is being
mado that the people of Jammu and Kash-
mir State want something else. Such re-
marks create misunderstanding. These
remarks create complications and problems
for us in the State of Jammu and Kashmir.'

As Professor Bal Raj Madhok has
pointed out this morning the uncertainty
in the State of Jammu and Kashmir defi-
nitely creates more problems. But how is
uncertainty being created 7 We are fully
stre that our State has acceded to India in
1947. We are fully confident that there
can be no charge, as far as our accession
with the rest of India is concerned. Then,
why talk of liberation of Kashmir 7 Then,
why talk here in this august House of this
country that the people of Jammu and
Kashmir want “something else 7 1 want to
say here clearly that as far as we are con-
cerned, the Congress Party is concerned,
and more especially, so far as the Chief
Minister, Shri Sadiq is concerned, we want
that there should be no legal discrepancy
which is existing today. We are mever
opposed to the abrogation of article 270.
In fact, a few years back it was Shri G. M.
Sadiq who pleaded with the Central Govern-
ment that the sooner they abrogate article
370 the better it would be for Jammu and
Kashmir and also the rest of India.

Central Laws

I would like to say here that as far as
we are concerned, we want that there
should be full legal integration of the State
with the rest of India. All laws which
are applicable in other parts of India, we
want them to apply to Jammu and Kashmir
also. We are fully for it and if any hon.
Member has any doubt about it in his
mind, he should very kindly remove it at
least after this assurance. Shri Sadigq's
Government and the Congress unit of the
State have always stood for full and comp-
Jete integration of the State with the rest
of India and we feel that the sooner it is
done the better it would be for all of us.

Then, there has been some talk about
elections in Pakistan occupied Kashmir. We
have also been saving the same thing right
from 1947, that the area which is now with
Pakistan, it is  the responsibility of the
Government of India to see that those
oppreised pzople are also enabled to enjoy
ths fruits of fregdom, We want that our
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brethren in that part of the country should
be integrated with us. We waat that they
should also taste freedom which we are
now enjoying in that part of Jammu and
Kashmir which has acceded to the Indian
Union. We always wanted that area to be
liberated. I think my hon. friend, Shri
Kalita, had in mind the liberation of the
area occupled by Pakistan when he referred
to liberation.

Then, an hon. Member made a refere-
nce to the fact that land even for a public
purpose, and that too in the name of the
President of India, could not be purchased
in Jammu and Kashmir State. Oaly the
other day the Home Minister made the
position absolutely clear. Already so many
Central Government departments are
functioniog in Jammu and Kashmir, they
have got land and some of them their own
buildings also. In this particular case the
mistake lies with the PAT Department.
The officer concerned was not aware of the
procedure that he should adopt and that is
why this legal difficulty came in the way.

SHRI N. K. P. SALVE (Betul) : What
is the tenure of this—Ileasehold or frechold?

SHRI INDER J. MALHOTRA : That
does not make any difference at all.
Whether it is leasehold or ownership does
not have amy sigoificance at all. There
has been a talk that private citizens from
other parts of the country cannot go and
purchase lands in Kashmir. OQur position
is this. We are hilly people and we have
got very small holdings. Certainly, we
people do not want that we should be
thrown open to the big capitalists who
come and indiscriminately buy agricultural
land. The people of Jammu and Kashmir
will stand against this kind of arrangement.

But there have been instances where
even companies, for example, Birlas, have
been allowed to purchase land to put
their factories there for industrial pur-
poses. There is no difficulty at all. There
have been instaoces also where people from
other parts of the country wanted to build
houses and the State Government gave
special permission to them to purchase
(he land. For any genuine reason there
will be no difficulty and there is no diffi-
culty which can come in the way of any
citizen from any other part of the couatry
tp come thers apd buy land and seitle.
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MR. DEPUTY-SPEAKER : The hon.
Member should sonclude now.

SHRI INDER J. MALHOTRA :
concluding.

There has been a lot of talk about
Sheikh Abdullah and His activities abso.
Hen. Membets of the Opposition, who wete
»0 enthusiastic about kit release and who
signed memoranda not once but ten times
enying that ho should be released, mstured
ud amd gave us to uoderstand that Sheikh
Abdullah was bow a ¢changed man, that he
would behave 2nd that he would be able
to solve the so-called tasgle which exista
between India and Pakistaa about Kashmir,
At that time we oced (0 tell them that
they did set know that pereon’s miad, that
they did mot kpow what be had got in his
mind ; but we were mever balieved. Whan
the cat is out of tbe bag, they are them-
selves condemning his activities.

SHRI UMANATH :© We are condem-
ning him #ke that; we are bot saying
that he must be invited for negotiations.

SHRI INDER J. MALHOTRA : Tam
very glad that the second cat is also out
of the bag ... (faterruption).

As far as the left Communist Party is
concerned, recently they tried to organise
a group on the Naxalbari basis, but let me
tell Shri Umanath that as far as the people
of Jammu and Kashmir State are concern-
ed, they will never allow such aetivities to
take place.

SHRI UMANATH : They are aot
allowing your activities also,

SHRI INDER J. MALHOTRA : Shri
Umanath says that there should be nego-
tiations with Sheikh Abdullab. What is
the Jocus srandli of Sheikh Abdullah ?

SHRI UMANATH :
the people.

SHRI INDER J. MALHOTRA : Who
is Sheikh Abdullah ? Sheikh Abdullah is
only one individual who resides in Jammu
aad Kashmir,

SHR1 UMANATH : He is the Iepder
of the peeple there

He is a leader of
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SHRI INDER J. MALHOTRA: Shelkh
Abdullah may be the leader of Shri Uma-
path,

SHRI UMANATH : No. Sbeikh
Abdullah is tbe leader of the people of
Kashmir.

SHRI INDER J. MALHOTRA
Sheikh Abdullah is the leader of those
people who want that the accession agres-
ment between Jammu and Kashmir State
and the rest of India should be disturbed ;
he is the leader of those people who want
that pro-China activities should be advanc-
ed there. Sheikh Abdullah may be their
leader. Sheikh Abdullah is not the feader
of those people who want that Jammu and
Kashmir should always and for ever be a
part of India,

With
Bill.

these words | commead this

SHRI BAL RAJ MADHOK (South
Delhi) : Mr. Deputy-Speaker, 1 fully sup-
port the Bill but I want to ask the Govern-
meat as to why it should be necessary for
the Government to come before this hoa.
House again and again to get its permis-
sion for extending Acts passed by this
sovereign Parliament to Jammu and
Kashmir State. 1 want to put a simple
question to the Government. Do they
consider Jammu and Kashmir State to be
part of India or not? It is a very simple
guestion. If it is a part of India......
(Tnrerruption).

SHRI CHANDRA JEET YADAY
(Ajamgarh) : It has been answered many
times.

SHRI BAL RA] MADHOK : Jammu
and Kashmir is a part of India, I beliove.
1 am firm on it. But 1 feel that the
Government—-the Prime Minister, the
Home Minister and all those who speak on
their behalf —do not believe that Jammu
and Kashmir is a part of India. Do they
believe in it 7 I put this question. Had
they believed in it, they would not have
allowed article 370 which itself is a traasi-
tional thing—the heading of the chapter is
‘Temporary and Transitional provisions’ —
to remain in the Constitution. May I
know how long this transitional and tempo-

rery thips jito g0 on? 20 years havg
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passed. You say that a law which is pas-
sed in this Parliament and which is appli-
cable to the whole of the country is pot
applicable to Jammu and Kashmir. If the
Constitution of India, in the framing of
which Sheikh Abdullah aiso had a hand and
whose signature has beso affixed on the
first copy of the Constitution because he
was also a Member of the Constituent
Assembly, is good emough for the whole of
the country, for the 500 million people of
India including 50 million Muslims, why is
it not good enough for 1§ million people
of the Kashmir Valley 7 | say ‘Kaghmir
Valley', because the people of Jammu are
mot opposed to it, the people of Ladakh
are not opposed to it and a large majority
of the people of Kashmir is not eopposed
to it. There is a small section of the
Kashmir Valley which is opposed to it
whose leader is Sheikh Abdullah whom
these people are supporting.

I ask Mr. Umanath, How do you
reconcile that Jammu asd Kashmir is
apart of India and Indian Constitution
#hould not apply in full there ? They say
that we should win over the people there.
Have you given any right to other acceding
States to decide whether the Indian Consti-
tution should apply to them or not ? The
Indiap Constitution is applicable to Gwali-
or, Baroda, Mysore, Hyderabad and so on.
Why should it not be applicable to Jammu
and Kasbmir ?

This upcertainty in the minds of the
people will comtioue so loog as the Article
373 remains and so Jopg as the Jammu and
Kashmir State continues to have a separate
Constitution. So long as that Constitution
is not scrapped, the Indian Constitution
cannot be applied to Jammu and Kashmir
in toto. This is the first pecessity. Uagless
and until you do it. Pakistan will go on
fishing in troubled waters, Sheikh Abdullah
will go on creating trouble.

1 am happy that Mr. Sadiq is not oppo-
sed to abrogation of Article 37D. 1 remem-
ber, when he became the Chief Minister,
he met me and he assured me that he
stands for the abrogation of this Article.
Sometime later, he met me and said, “I am
prepared. But the Goverament of India
stands in the way.” So, I ask the Govern-
ment of Jodia. What stapds in your way?
Why should you not abrogate this tempo-
rary Article ?

It is said that this Article is & window
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through which Indian Laws are extended to
Kashmir. This is meanipgless. If this
Article goes, automatically, the Indian
Constitution begomes the Constitution of
Jammu and Kashmir. If you want to give
up Jammu and Kasbmir, il you want to
throw waler on the thousands of youth
who have laid their lives far the defence of
the country, remember that the country will
not permit you to do that. If you say that
Jammu and Kashmir is a part of India, for
God's sake, don't allow this Article 1o
continue for long. Don't allow this feeling
of uncertainty to continue in Yammu and
Kashmir because that is being exploited by
the enemies of our country, both inside
and outside.

Shri Inder J. Malhotra and Shri D. C.
Sharma said that they can purchase land
in Jammu and Kashmir. [ cap also do it.
I can purchase land in Jammu and Kash-
mir. But the question is : Can Shri Hiren
Mukerjee purchase land in Jammu and
Kashmir 7 No. We are all citizens of
India. Any Indiao can go anywhere and
purchase land and settle there. The gques-
tion is : Can a person who does pot belong
to Jammu and Kashmir take service there
and purchase land there 7 He cannot do
that. This discrimination between the
people of Jammu and Kashmir and the rest
of India must go. AW must be brought at
par. So loog as this  discrimination
remains, the poople of India will
continue to resemt it. This discrimi-
nation uMtimately works more against
the people of Jammu and Kashmir.
There is a vested class in Jammu
and Kashmir. There is a class of people
there who have vested interest in separatism.
They do not want this to go. But for that
class, you are, in a way, penalising the
people of Jammu and Kashmir in general.
Tharcfore, this discrimipation works both
ageinst the people of Jamesy and Kashmir
and also against the people of the rest of
India. This discrimination must go.
Jamgsy and Kashmir is a part of India
bistorically, geographically and copstitu-
tionally. Only some legal barriers have
been put up. Thess should be removed so
that the whole of India become one in
overy scnse of the term.

MR. DEPUTY-BPEAKER : Itis now
530 P. M. We sow take up the motion
of Shri Sequeira.
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Modification of

MOTION RE : MODIFICATIONS
TO GOA, DAMAN AND DIU
(ABSORBED EMPLOYEES CON-
DITIONS OF SERVICE) AMEND-

MENT RULES
SHRI ERASMO DE SAQUEIRA
(Mormagoa) : I beg to move ;—

“This House resolves that in pur-
suance of sub-section (3) of section 3
of the Goa, Daman and Diu (Absorbed
Employees) Act, 1965, the following
modifications be made in the Goa,
Daman and Diu (Absorbed Employees
Conditions of Service) Amendment
Rules, 1967, published in the Gazette
of lndia by Notification No. S. 0. 3702,
dated the 2Ist October, 1967, and laid
on the Table on the 13th December,
1967, namely :—

in rule 2,—
(i) in part (ii) of clause (2} after the
existing sub-rule (7), the following
sub-rule be added, namely :—

“(8) Not with standing anything else-
where contained in this rule :

{1) The service rendered by
such employee during the
Portuguese regime in the
Courts of Public Notary
Offices or elsewhere which
was paid for by the Head
of the Department concern-
ed out of emoluments collec-
ted, before service in such
posts became payable by
the Treasury, shall be deem-
ed to be service under the
Central Government for
purposes of pansion.

(2) Where such employee has
been forced to retire early
by virtue of reduction of
age limit due to standardisa-
tion of limit prevailing in
Goa, Daman and Diu with
that in the rest of the coun-
try, without completing the
number of years of service
required for minimum pen-
sion, pensions shall be pay-
able to such employee to
the extent of one upon
pumber of years required to
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qualify for minimum pen-
sion for each year of ser-
vice rendared ;

(ii) in clause (4}, after the existing item
8, the following shall be added.
namely :—

‘9. Hospicio Hospitals ;

10. Comunidades ;
11.  Municipalities ;
12. Any other organisation under

the Tutelaga of the Govern-
ment.

(iii) io clause (5), in rule 20A, after the
word ‘Defence’ wherever it occurs,
the words “or Railway™ be added;

(iv) in clause (5), im rule 20A, the
following sub-rules be added,
namely ;—

‘(2) The provisions of these rules
shall also apply from the
appointed day to such em-
ployees as are serving on the
appointed day in any autono-
mous body, municipality or
organisation under the Tute-
lage (tutala) of the Portu-
guese administration which
continued to exist.

(3) The provisions of these rules
shall further apply from the
appointed day to the em-
ployees of the Municipal and
private electric undertakings
taken over by the Goa
Government’ ; and

{(v) for clause (6), the following be
substituted, namely : —

(6) rule 21 shall be omitted.’

This House recommends to Rajya Sabha
that Rajya Sabha do concur in this resolu-
tion.”

Sir, the first two items here deal with
pension. The first one is about certain
employees who used to previously work in
the courts, for example, in the public
notary offices. Upto a certain time, their’ser-
vices were paid for not by the Treasury but
by the bead of that particular Department
from the emoluments collected by him.
Then, the Portuguese Government decided
to make these posts payable by the Trea-
sury and this was duly done.

The position now -is that service in
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cadre paid by the Treasury is counted for
purposes of pension but the former service,
when they were paid by the head of the
Department although the service is conti-
nuous and it is on the same job, is not
counted for purposes of pension.

1 will quote an example. Mr. Govind
Karekar has 40 years of service, of which
only three years are in the cadre. If only
the service was counted, he would receive
a pension of Rs. 320 per month, but because
his previous service is not counted, he gets
not a single paise. | think, this is wrong
and this requires and deserves redress.

The second item refers to those em-
ployees who at the time of retirement did
not have the required 15 years or 10 years
of minimum service to qualify for the
minimum pension. Here, the position was
that, under the former administration, the
age of retirement was 65 years, and when a
decision was taken to standardise the re-
tirement age with the rest of the country,
this was reduced by Government from 65
years to 58 years. As a result of this,
those who were forced by this decision of
the Government to retire at 58 years and
who did not at that time have ten years of
service were cut off from service without a
single paise being given as pension ; mnot
only that, even the contributions that they
themselves had made to the pension fund
are not being returned to them. When [
took this up with the Government, they
said that this is not possible bescause of
the general policy decision not to condone
deficiency in service for purposes of pen-
sion. What I wish to submit to youis
that this deficiency has arisen as a result of
the unilateral decision that the Government
took and, therefore, it is necessary that
the Government should take a further de-
cision now to see that at least they are
given a pension, which way not be the
minimum but a proportion of the minimum
and what 1 have suggested is this : for
example, if therc is a man who has retired
with six years of service and the minimum
service required for pension is 10 years,
then give him six-tenth of the minimum
pension ; if the service is three years, then
give him three-tepth of the minimum pen-
sion. But, for God's sake, do pot cut the
man off with nothing. This is not fair.

_ The rtest of the amendments that I bave
proposed deal with those employees who,
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I feel and 1 submit, should have been im-
cluded within the scope of these rules bu
have not been included. [ want to read
out to you the definition of absorbed em-
ployee’ in clause (2) of the Act passed by
Parliament :

“ *Absorbed Employee’ means a per-
son who immediately before the 20th
day of December, 1961, was holding an
absorbed post and who on and after
that dale either served or has been
serving in that...”

I emphasize the words ‘in that’,

*...in that or any other post in con-
nection with the administration of the
Union Territory of Goa, Daman and
Diu or in any of the departments of
the Central Government.™

If you refer to the rules, you will find
that the definition of ‘absorbed employee’
is different. This is the definition given in
the rules :

‘' ‘absorbed employee’ means an ab-
sorbed employee as defined in clause
(a), section 2 of the Act and who on
the appointed day is serving either in
conoection with the administration of
the Union Territory or in any depart-
ment of the Central Government.”

Here, the word ‘that’ has disappeared.

I wish to question whether Government
can restrict in such a fashion the defini-
tion which is in an Act of Parliament. The
result of this has been that. whereas in the
former administration there was no distinc-
tion between their employees —they were
all governed by the same rules, by the
EFU, Estatuto dv Functionalismo Ultramarine
as it is called —now there are some people
who used to work for the former adminis-
tration and have been absorbed and there
are many others who also used to work for
the former administration and have not
been absorbed. To realise the importance
of this, [ would like to tell you what it
means to an employee ‘to be absorbed’ or
‘not to be absorbed’.

In terms of earnings, an absorbed em-
ployee, as opposed to an unabsorbed em-
ployee, gets. if he is in the pay scale of
Rs. 110, Rs. 65 more per month and in the
range of Rs 110-150, he gets Rs. 91 per
month more and in the raoge of Rs. 150-
210, Rs. 164 more. You can imagine the
difforonce that it makes to an cmployee to
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be or not to be absorbed. Again, the ab-
sorbed employee gets children’s educational
allowance, he gets medical beneflts, he gets
travel concessions while an employee not
absorbed does not get any of these, An
emplovee who has not got absorbed contri-
butes towards his pension fund while an
absorbed employee gets that without con-
tribution just like any ome gets in the rest
of the country. The unabsorbed employee
gets no increement ; for the last 6 years he
has b:en working in \he same pay be bhad
in 1961. As you are aware, the cost of
living in Goa has risen much more steeply
thao in any other place in the country.

Now, the number of people that are
affected by this is not very largs. This
is ot a problem that it should have been
necessary for apy ome to raise in Parlia-
ment. [ am sure the Goverament if it sets
its mind to it, could have doneit. I am
sory that it has not and I hope at least now
it will try to do something about it.

The other guestion, Sir, is the quastion
of Railways. Originally under the Rules
the Defeace employees were pot included
within the scope of tbe Rules and the
Government came forward with an amend-
ment and bave noow included them. I
would request them to include the Ralflway
employees whose exclusion is causing quite
a bit of trouble in Goa. With regard to
the question of railway employees, 45 of
whom have been suspended and some of
them have to go to the court, but I realise
that the Railways are a powerful organira-
tion and they can go to the court amd
indubge in lithgation for years but the poer
employees canmot go. This is grossly un-
fair. 1 think something should be dome
about it.

1 would recommend these amendments
to the hon. Minister and request him to
please carefully copsider them for two
reagons because in the case of pension this
refers to people who are already over 58.
They can get no other jobs ; they have
given the best of their lives to Government
service they are now living on whatever
mony they could borrow or whatever little
they had saved and which is not sufficient
for them. On the question of the other
people, please consider this. For example,
in the Municipalities an employee with 15
years service, mot absorbed, gets Rs. 150
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per month and side by side with him there
is a clerk who has been appointed ad hoc
ip the same office in the new scale after
1961 and the man with 15 years® service to
his credit gets Rs. 150 whereas the new man
gets Rs. 100 plus Rs. 180 or more as allow-
ances. This is quite unfair. How do you
expect thesé people to continue.

I would again request the hon. Minis-
ter that something should be done about
this. The problem is very small and I am
sure that it will also not entail very much
additional expenditure.

MR. DEWTY-S?EAKBR H
moved :

“This House resolves that in pur-
suance of sub-section (3) of section 3
of the Goa, Daman and Diu (Absorbed
Employees Act, 1965, the following
modifications be made in the Goa,
Daman and Diu (Absorbed Employees
Conditions of Service) Amendment
Rules, 1967, published in the Gazette
of India by Notification No. §.0. 3702,
dated the 2Ist October, 1967 and laid
on the Table on the 13th December,
1967, namely :-—

Motion

in rale 2,

(i) in part (ii) of clause (2), after the
existing sub-rule (7), the following
sub-rule be added, pamely : —

‘(8) MNotwithsiandiag aoything cles-
where coptajped in this rule :
(1) The service rendered by such

smployee during the Portu-
guese regime in the Courts
or Public Motary Odffices or
clscwhere which was”™ paid
for by the Hesd of the
Department concerned out
of emoluments collected be-
fore serviee in such posts
became payable by the
Treasury, shal be deemed
to be service under the
Central Government for
purposes of pension.

(2) Where such employee has
been forced to retire early
by virtue of reduction of
age limit duoe to standardi-
sation of limit prevaiting in



M4l | Madificotion of
Goa, Daman and Diu with
that in the rest of the
country, without completing
the number of years of
service required for meimi-
mum pensien, pemsion shall
be payable 1o such em-
ployee to the exient of ome
upon anumber of years re-
quired to qualify for mini-
mum pension for each year
of service rendered :

(i) in clause (4), after the existing item
8, the following be added pame-
ly :—

‘9. Hospiclo Hopitals ;
10. Comunidades ;
11. Mupicipaities ;

12. Any other orgamisation under
the Tutelage of the Govern-

ment.

(iil) in clause (%), in rule 20A, after the
word ‘Defence’ wherever it occurs,
the words “'or Railway” be add-
ed ;

(iv) in clause (5), in rule 20A, the
following sub-rules be added,
namely : —

‘(2) The provisions of these rules
shall also apply from the ap-
pointed dey to such em-
ployees as are serving on the
appointed day in any auto-
nomous body, municipality
or organisation under the
Tutelage (tutela) of the
Portuguese  administration
which coatinued to exist.

(3) The provisions of these rules
shall further apply from the
appointed day te the em-
ployees of the Minicipal dnd
private electric undertakings
taken over by the Goa
Government® ; and

(v) for clause (6), the follewing be
substituted, namely : —
6) rule 21 shall be omitted.’
This House recommends to Rajya
Sabha that Rajya §abhp dp ¢encur ip this
Fesolutiea.”
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afcame 7 gon e Mar & Gl &
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gfewrd & araY ff 7R £ @ F Az
FM Y IOE ARAY, @ Ner F IT A
afr-ar Awfar fmadr &7 )

17.42 brs.
[Sbri Thirumala Rao in the Chair)

daT fF § 7 wreer § Fgr @, AAT
TR AN TG FRIE, TG WG AA [
afea feT A & 37 Y §9 FT @ g )
TEFT FIC § WG FT @@ § A9 N
# qrg Al I 91, 99 g €A,
#frzfaeen Wik o328 &t &1 Fuer-
T 9T 99 & ¥ 3T A ¥ g
s ot % 39 & sraC a7 ww i Tl
®A1 A 37 &7 g &1 I@ AW oY
wtr eqaferr s 4, " ot ¥ emfaT
Q@ §1 39 g77 fom #r wwgham fafe-
a| qr, wa A ¥ At faferas@ €
) S A qrgAw aTHeT w oA
¥ 73 $ F foq ggex fear @i wA
&% @g @@ aw s § wgdfa
araren feax g, adife agh § TFTR9
qreA-iAd, Ffefoeey sl adEd
7 g91¢ 3§ TAAAe #1 faaar &1

# gg frd=za sTr Wz g fe
o s A 97 s ® T8 gleed
frcft g€ 2, A frx I T a¥=w
w o ¥ gfawnnd w@f A fad ) v A
# qare &Y, ¥ &t T @, afe aafy
s & o ward W g, fR R e

" glewrd e g &1
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¥@-za1 &1 Zfewrw aod e &
AR @ F F T gy B g T
wg Fewd gro @ oA N @
famelt wea =mean § 6 ag € ‘wiedew
Nefwrst 1 Kagmagm g fs 1
e o qmr g @ fe ¥ @
1T 7 wft aF wvww A fady o @wen
wreedht T fear &) fom @ &
afaw gxg A= g0 7@ At @, T N
Fa & ar ¥ AT wEEw ¥ 9 o
Yz et @, @aalc & & 39§ god
st g K weft ot & faeelt war g
g W qHEdE £ T 5

SHRI UMANATH (Pudukkottai) : 1
rise to support the Motion moved by Shri
Sequeira, This raises certain questions of
principle.

Before the new rules were brought into
force, all the employees were cousidered as
one group and as such they were getting
certain  facilities. @~ When Government
brought in a mew set of rules, not only
were they not consulted so that they could
have given their views about so that the
changeover could be effected with the least
disadvantage ; on the other hand, they
have been divided into two groups, one
absorbed and the other non-absorbed.
This is not just a question of terminology.
Thereby they are losing so much of the
facilities which they were geiting before.
Consultation with the employees® represen-
tatives before such new rules are brought
into force is the most elementary trade
upion principle which has been recognised

, by practice, convention and certain laws as

well. For example, when the retirement
age was brought down from 65 to 58, the
cmployees lost certain advantages which
ought to have been compensated by some
other things given.

That is why in trade union parlaoce,
when Government introduce some new
rules, this principle of consulation is consi-
dered basic to the rights of the employees
so that they do not stand to suffer by the
ppmcmpllwd switchover. In _Pop,dichernr.
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some such thing was done and there was
an agitation. What I want to say is that
if Government take up the position of not
negotiating with the employees in such
matters but of arbitrarily bringing these
things into effect which result in so many
disadvantages to the employees, they will
really be setting an example to the private
sector employees to do so. This is very
barmful from the point of view employer
employee relations.

For example, take the Wage board re-
commends concerning newspaper employees,
journalists and non-journalists. The
Times of India management, taking the cue
from the recommendations, in the name of
enforcing them, have pegged the salaries
of journalists and many other employees
and in the process done Mﬁl 50
many advantages which the employees were
baving. In fact, the Wage Board award
was meant as a further improvement and
advancement in the emoluments of the em-
ployees in view of the price increase and
other things. But in the name of enforce-
ment of the award, action is taken even to
deny existing rights. This is a verv retro-
grade step. Why does it happen ? The
Times of India management has on its
board government representatives as direc-
tors. It happened because Government
themselves in such cases are igooring this
normal elementary principle of consulting
the people affected. If they had consulted
the employeces and thea come to a decision
or conclusion, that would have been a
different thing. [ would bave no objec-
tion to that.

But the points raised by Shri Sequeira
show that there has been a departure from
this wholesome principle resulting in dis-
advantages to many employees who were
formerly enjoying certain rights. These
defects should be removed so that the
rights of the employees are protected and
properly safeguarded, and increased and
not taken away.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): 1 am
happy that Shri Sequeira has taken so
much interest in these Rules, and has
jnitiated a discussion hgrg gn them,
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This will enable us to clarify our pesi-
tion in the matter.

The background of the Liberation of
Goa and subsequent events is very well
known to the House and I meed not go
into the details. But the main thing that
guided us after liberation was that we
should try and bring the service conditions
and emoluments and other things regarding
the absorbed employees on the same level
as Central Government servants. In
pursuance of this decision, various actions
have been taken. The hon. Member has
raised a discussion with regard to the
latest action we have taken in this respect,
I will go item by item so that the position
in regard to the amendments suggested by
the hon. Member could be clarified.

The first item is regarding public
notaries. He may be already aware that
the decision has been taken to treat them
as absorbed employees. So this particular
amendment is oot of much relevance.

SHRI ERASMO DE SEQUEIRA : The
real question is whether for the former
service for which he was paid not by the
Treasury but by the head of the depart-
ment would be counted towards pension.

SHRI YIDYA CHARAN SHUKLA :
The question was examined and we have
decided to treat the public notaries as
absorbed employees and all the rules
which govern the emoluments and condi-
tions of service of the absorbed employees
will apply to them also. But about the
rest, we have not agreed.

The second item is very important and
it is about the ex-Portuguese employees
who were retired because of the age of
retirement rules which reduce the age
from 65 to 58. This question was examined
very sympathetically and we ourselves falt
that some hardship would be caused to
these 41 employees who were affected by
this. When we examined their cases we
found that some of them who retired and
who wers bhard hit by this particular pro-
vision were those persons who were recruit-
ed into Government service very late, when
they were already 54 or 55 years old,
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Some of them had only a service of two
years or six years or 7 years. If we
made any relaxation or exceptions,
it will create a great deal of trouble for
everybody concerned because as Mr.
Umanath was saying we want to keep some
uniformity and did not want to make ex-
ceptions or ad hoc decisions which will
make distinctions between one government
employee and another. It is a question
of keepieg a uniform standard for every-
body. Any person who retires with less
than ten years of service gets under the
Government of India rules gratuity : those
who retire after ten years of service get
pension. These ex-Portuguese employees
were entitled to get gratuity ; but they
will not get any pension. It was after a
thorough examination that we decided that
it would be very troublesome to open up
these cases because it will create more
problems than solving them. Because of
this we have taken a decision not to re-
open this subject.

Another question was regarding the
employees of municipal committees or
local bodies. The question was : could
they be treated as Government servants 7

The employees of the local bodies
all over the country are not treated
as Government servanots and if we

made an exception in this case, it would
have created a good deal of trouble. There-
fore. we have decided not to treat the
employees of local bodies and municipal
committee as Government servants, In
other parts of the country it is open to the
municipal committees or other local bodies
to adopt the conditions of service of
Government servants to their employees.
So, if these local bodies also did so, we
would not object. Therefore, we would
not be able to agree to this amendment
and treat them on par with the Govern-
ment employees.

The hon. Member said that the rail-
ways should be included. In principle he
is right. But the railways have their own
rules and they wanted to make their rules.
Those rules will apply to the absorbed
railway servants who were taken from the
erstwhile Goa administration. The rail-
ways have made their own rules which are
more or less on the same lines of the
@overnment of Indja rules for the absorbed
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employees. [ do not, therefore, think that
the hon. Member will press for this
amendment.

The last but one amendment is about
the employees of certain private under-
takings and other bodies who are subse-
quently absorbed in Government service.

‘We have recently taken a decision to
put them under the same rule and they
will now be treated as absorbed employees
and the actual orders regarding this are
under issue separately.

The last amendment that the hon.
Member suggested is again regarding the
railways, and I have already explained the
position. After having explained all this,
I hope the hon. Member will feel satisfied
and bhe will not press his amendments,

SHRI ERASMO DE SEQUEIRA : I
just wish to say a few words., On the
first question, about the service in courts
or public notary offices, when the Govern-
ment consider and take a decision on, I
request that they should count the previous
service which was paid for by the head of
that particular department which after all
was continuous service and was in the
service of the Government.

On the second point, as the hon.
Minister has said, some people had six
years of service when they had retired at
58. But if this change from 65 to 58 had
pot taken place, they would have received a
minimum pension. All that I am asking
for here is that they can be given a pro-
portionate pension. If they had served for
five years, give them half of the minimum
pension.

On the question of municipalities, I
koow it is open for the municipalities to
look into it and do what is necessary.
But after all, in Goa the municipalities are
still under the coatrol of the Government.
We have not had elections before we
became part of the rest of India. It was
up to the Government to do that. If they
had not done it, will they please do so
now? I am afraid that 1 have to press
these amendments to vote.

I am happy about the railway. 1 am
also happy about the private undertakings.
These twe, | shall not Ppress,
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MR. SPEAKER :
the amendments ?

SHRI 5. KANDAPPAN (Mettur) :
has withdrawn two.

MR. SPEAKER : The motion is one ;
be cannot withdraw a portion and press
the other portion. Either he presses the
whole or withdraws the whole.

SHRI ERASMO DE SEQUEIRA : |
will withdraw the motion then.

Is he withdrawing

The motion was, by leave, withdrawn.

—— —

17.57 hrs.

RE : DISCUSSION ON RESTRAINT
AND REMOVAL OF MPs. IN
KUTCH AND MOTION ON STATE-
MENT MADE BEFORE DELHI
HIGH COURT ABOUT KUTCH
AWARD

MR. SPEAKER : Shri
Gupta.

SHRI K. NARAYANA RAO (Bobbili):
Sir, I have a point of order, because both
the motions are to be taken up concurrent-
ly. Particularly I have two types of
objections.

The first is about the debate published.
On that I want your ruling. For the
proceedings in Parliament, both English
and Hindi are recognized. But in the pro-
ceedings, we are not getting a translated
version of the spceches that have been
delivered in this House, with the result
that many people —

MR. SPEAKER : The translation is
done here and now.

SHRI K. NARAYANA RAO : It may
be so. What I submit is this. If [ want
to refer to and refresh my memory on what
bad transpired yesterday, I am particulary
in the dark. It should be made available
to Members of Parliament, and even if I
am absent, I have the right to see what
had transpired in the House. [ may also
bring to your notice the practice in respect
of other things. So far as the reports are
concerned, you give both English and
Hindi reports. Therefore, you may kindly
see whether the debates should be publi-
shed 1n two wversioms, and the Members
who opt for cither of the two may be given

Kanwar Lal
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one of them. Otherwise, we cannot effecti-

vely participate in the deliberations of this
House. That is my first point of order.

My second point is this. [ raised it
when you were not in the Chair yesterday
evening, and when Shri Hem Barua was
occupying the Chair. But unfortunately
and regrettably he just passed it over. I
raised the point of order yesterday—and
I want to repeat it today—that so far as
the motion regarding Kutch, moved by
Shri Madhu Limaye, is concerned, it is
sub judice' not only it is subjudice byt it
is contempt of court. 1 bring to your notice
certain  constitutional  provisions and
also the rules of procedure. Under the
Constitution of India—article 105—

st 7y fowd (A7) : oz wAw
@t dw s AT, 17 § gredwT -
T | gfear & wgar 9faw )

MR. SPEAKER : Let me hear it. At
one stage or the other, 1 should hear it.

18.00 hrs.

SHRI K. NARAYANA RAO : Article
105 (1) says : '

“Subject to the provisions of this
Constitution and to the rules and
standing orders regulating the procedure
of Parliament there shall be freedom of
speach in Parliament™

50,2 categories of restrictions are placed
on the freedom of speech of MPs. One is
the rules and regulations of this House
made under your guidance and authority.
Secondly, article 19 (1) of the Constitu-
tion says :

“(1) All citizeas shall have the right—

(a) to freedom of speech and expres-
sion...

(2) Nothing in sub-clause (a) of clause

(1) shall affect the operation of any
existing law or prevent the State
from making any law, in so far as
such law imposes reasonable restric-
tions on the exercise of the right
conferred by the said sub-clause in
the interests of the security of the
State, friendly relations with for-
eign States, public order, decency
or morality, or in relation to conte-
“mpt of court...”
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MR. SPEAKER : You are trying to say
that this is before the court and so we
cannot discuss it. You are trying to
repeat what the Law Minister said. He
said, the hearing is over and the judgment
is pending.

SHRI K. NARAYANA RAO : [ am a
little advanced. It is a question of contempt
also. Sub-Judice js a very wide concept,
ie. any matter which is before the court
cannot be discussed. But contempt of
court has a totally different connotation. It
means, any activity or utterance which will
prejudice the proceedings in a court will be
contempt of court. If this motion is
moved, we are going to discuss an affidavit
filed by a particular party in a court of law
as against another plea made . by another
party. There are two versions before the
court. One does not know until now
which version is correct. Inasmuch as the
court is yet to determine the relevant
merits of the contentions, if we discuss
that same matter here, we will be obstruct-
ing the judicial process. To that extent
also, this is contempt of court.

Under article 105, there is protection
given to a Member of Parliament by sub-cla
use(2) which says that no member of Parlia-
ment shall be liable to any proceedings in
respect of anything said or any act dome in
the House. There is a certain amount of
immunity so far as members are concerned,
but I do not know whether the Speaker
also would be covered by this. You have
the authority to regulate the proceedings
and see that cootempt of court is mot
committed.

MR. SPEAKER : The Law Minister.

wit wy ferw : Afe g8 sea A
o 7 far @ )

MR. SPEAKER : The point of order
is whether the motion can be moved.

THE MINISTER OF LAW (SHRI
GOVINDA MENON) : In all humility I
submit that it well be absolutely out of
order 1o discuss in this House the motion
standing in the name of Mr. Madhu Lim-
aye. There are three writ petitions pend-
ing in the Delbi High Court. They have
been argued on the 1st May and the lear-
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ned judges have reserved judgmeat. The
mode of dealing with writ petitions is, it
is for the petitioner to file an affidavit
which raises certain contentions and for
the respondent to file an afidavit in reply
which also raises certain contentions of
the respondent After having heard this
matter, the court bas reserved judgment.
That is to say, the court is pow actively
considering the question whether the
contentions raised in the affidavit by Mr.
Rangapathan on behalf of Government are
valid or not, whether the contentions there-
in are such as could be proved or not.
That is pending before the court. When
that is so I submit it will be absolutely out
of order and particularly against rule 186
(viii). Rule 186 deals with motions. It
says .o
“186. in order that a motion may be
admissible it shall satisfy the
followirg cenditions, namely :—
X x X
(viii) it shall not relate to any matter
which is under adjudication by a
court of law having jurisdiction
in any part of India".

This affidavit which was filed by Shri
Ranganathan is awaiting adjudication by
court. For that reason I would submit
that it should not be discussed.

SHRI NATH PAl (Rajapur) : Mr.
Speaker, Sir, I have written to you that I
have studied the objection raised by the
hon. Minister of Law in the morning here.
I would like to draw your attention to one
basic fact. He has raised two objections,
that the matter cannot be discussed it is
sub judice and it is likely to prejudice the
issue now pending before the High Court
of Delhi. There is also objection to the
circulation of the document in question,
namely, the affidavit filed by Shei
Ranganathan. 1 would like to take the
two issues separately and argue.

First I will take the objection that the
matter being swbjudice it cannot be
discussed in this House. 1 would not like
to go on quoting irrelevant kiad of rules
here. 1 will be extremely brief and point
out to you that on page 746, Koul and
Shakdher this is what they say regarding
sub judice (Interruption), 1 will gquote
May too but I thought we had regard for
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i Interruptions). 1 will read oply the rélevant

quotation :

““The question whether a particular
matter is sub judice or not is dceided
by thS Speaker on the merits of each
case”,

Mr. Speaker, | venture to assume that
you before giving your consent to the
admission of this motion weighed the pros
and cons and relevant likely objections.
This objection was taken vyesterday by
one hon. Member. It is not coming today
for the first time and it is after the
objection was raised that the motion has
been admitted. If you will see yesterday's
proceedings you will ind that after Shri
Madhu Limaye moved his motion an
objection was made that the motion cannot
be discussed in this House as the subject
is sub judice. Even more important, apart
from this, is, what are we discussing ?
What the

MR. SPEAKER : about

rule ?

SHRI NATH PAI: Sir, 1 have four
arguments against them and if they do not
interrupt me and be a little patient I will
take them one after other. The rulings of
this House are very clear and the prece-
dents are well established. We are
precluded from discussing in a manner
which may prejudice the owtcome of a
matter pending before one of the courts
in India. But the rule is equally clear
that if the matter can be de-linked and we
can confine ourselves not to the basic
issue but to co-related isswes there is no
ban on a discussion. AMay oo page 454
says :

“Such matters may be referred to
ualess it appears to the Chair that
there is real and substantial danger or
prejudice to the trial of the case™.

Mr. Speaker, 1 began by saying that
a matter is to be decided by you on the
merits of the case by taking into comsi-
deration what is it at issue.

What is at issue 7 We are not discus-
sing anyting here regarding the facts at
issve in the court of law, on which a writ
petition has been submitted. Shri Limaye’s
motion is a limited motion which tries to
c y the displ re -of this House
regarding the inconsistency in the state-
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ment. Ours is only limited, therefore,
confined to and bound by the single issue
of the inconsistency between the stateme nts
made here and the statement made in the
affidavit.

I would submit, in the first place, that
we shou'd not flatter ourselves to the
extent as 1o cast aspersions on the
independence of the judicairy. 1 think it
will be a tall claim for Parliament to
believe that the Judges of the High Court
of Delhi are likely to be detracted from the
course of daty by listening to what is
tramspiring in this House, that is an
assumption to which I am not likely to
subscribe even in my vaioest hour., 1 do
not think that the independence and
objectivity of our courts in India are so
low that they can be persuaded that easily.
It is a very fallacious, even though fatte-
ring, assumption and, therefore, should not
be entertained by you.

I would also like to say that giving
instructions in the matter has been brought
before the court of law by the Government
of India as the party concerned. Is it not
the basic right of Parliament to instruct
the Government of India as to how the
proceedings should be conducted ?
Parliament has that basic right.

MR. SPEAKER : That stage is over.

SHRI NATH PAI: Finally, is it
conceivable —this is the final submission
1 would like to make—let us ponder for
a minute, that Parliament or any State
legislature of this country can be com-
pletely immobilised by bringing a writ
petitlon on any and every matter in a
court of law, and the moment it is brought,
Parliamont will be restrained, barred and
banned from discussing the matter ? What
do Parliaments do ? It isin this coe-
poction that the power has been vested in
you, Sir, as to how we are going to limit
ourselves, and there are precedents of this
House. We are going to limit ourselves
only to this limited isswe that there is
patent inconsistency between the statements
made here in Parliament and the statement
made in the affidavit. We are not going
beyond that. Therefore, it is a well-
established practice, both in the House of
Commons and here by yesr worthy
predecessors that Parliameat cannot be
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precluded from discharging its legitmate

duties on the plea that the case is pending

in court.

Coming to the document, may I point

out of what transpired in the House in the
morning ?

MR. SPEAKER :
to all that.

He need not reler

SHR1 NATH PAIl : It is very relevant.
When Shri Limaye asked for the document,
the Minister objected to it. Sirkar Evideuce
says what a record has to be taken to
mean. All rules imter aliao—there are
many thiogs referred to—papers and docu-
ments whatsoever of a public nature, such
records comsititute public document.

Among these are the records of the
Supreme Court and of the superior courts.
The relevant is a document is a public
document, He has refused to give it to
us, but is a public document which can be
got and used by anybody. And whatis
a “public document” is mentioned by
Sirkar on Evidence on page 628. This
being a public document, not only Parlia-
ment is enotitled to use it, anybody on
payment of a minor fee can make legiti-
mate use of it, because it has become part
of the record of the superior court. There-
fore, we can use it.

In conclusion, therefore, 1 would
submit that we are within our legitimate
right, we are not treading upon the toe of
anybody, that we are not showing disrespect
to the court, that we are not committing
contempt of the court, that we are only
discharging our legitimate duty by confin-
ing ourselves only to the issue of inconsis-
tency and not going into the merits of
transfer or otherwlse of India’s territory
and that, in the light of my submission,
1 hope you will not find it difficult to
admit and proceed with the substance of
our motion.

it ay foed (g7) : woaw wgew,
MY 9w ¥ SsqE &4 § W9 J agi a8
T fear @ fF @ qr S oft
Friafaw qg ¥ FAAI 9T qgE FA
1 WYt femr s wifge o w@Er @w
rarag % faaradts @ w1 g9 8,

e e R e b AR 2 S 8 b LA
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FE{qR qgi qg gy Jorar T g ¥
FIgTw 7 v wwear §, WA FRR
Te SEA g R AR e
ofewdt S & FWA wEEd ¥ AW
areiie g At WX gw A1 ¥ 99w aww
FC AE Y, aw wrdY  FIAT AAT °7
fAdgaa @ whhd o ax ¥
TEE T Y EwEAT 1 Wiy waw oEy
a8 fagra agi W weaifm fear 2 e
grEwfi® #gE § GETAT 9T qEW A
&1 wywr faear =nfgd
ma amag g gl @ faaw
186 §1 TaTe 8, WIEE F qIAA S
e § I 9 AgT 929 FE WIAT HY
wwifad $37 &1 y77g 980 fFar s o
it =t AIOIW I A A qEAT IS,
% g & § growr sqA A9A §@fa-
|/ &1 9T 121 &7 9= faemar wrEan
gfe frwawg ¥ o7 &1 goam @
“No discussion shall take place in
Parliament with respect to the conduct
of any Judge of the Supreme Court or

of a High Court in the discharge of
his duties.™

IAF II AMGT X F a0 TFA A
A FT FIA G AT AL R Y daw
T farx o 19 qTE § wEr AL TR wT
faugg difea & | a@R & @ o) gaw-
AT WX Y Fq A7 F A fvam
ol gud N axaer for % T 9w
FETI H A W aF T EET ¥ A
aFISq ORI FY X Y fad a7 § gan
sEcwEwa g fAaw §aradf 1 e &
FIC ag9 g Arelt § | wwiEy S o
T & WET ...

MR. SPEAKER :
rules 7

Wt Ay fead : oy WA we-gfew
w & A

What about our
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MR. SPEAKER : “It shall not relate
to any matter which is under ad-
judication.”

st 7y fomd : ag Ysyfedwm w0
T A 1 wiag & fe ek
safa, TReed! & ar 1Y | ag ot ¥e-
gfeda w1 fawg adf 1§ @ o=
% 73 #gaT g § 5 awR ¥ g
A AR A § A g Faa
Tgt 9 o T ) € § I ré e
T THE § 4T ALY, g8 WIANT wWES
IRy qEY 8 | W1 w9 & qgw o0
|rgaT g | gafad Ao wgRg ¥ wne §
#YE w7 § | qTH gHH €W #Y qgh
af e A wrgdt atamw gEd
e gR S weafrde ok T
waT T faeEar mgw g

W A% GAEATH FT AT §, T
s fad qare Al & 9g S ogi
TR Wi B IR AR g
2 R ¥ da T @t ag
feegw ardfofre e 8, sk F e
FY AT ¥ AFT AT ¥ TA9 I @A
et 1 Fr i ieg o fe
zw grfae gl #X % ¥, Afeq wwAw
TEF ar s S ¥ wrw gedwgrar A
ag fF #a7 298 TFw qaedi &1 f wn
A ger ST R EAFE ¥ IW@E FTET |
Fa= gErar £ & fad I wgr 9v )
Wt w@Yew # 7g 7 S wifgd fe
T 9g A8 N A HTE IEAT A%
ST AEY FTFRA | IF AL AT Wy
g mdfd Famwa
NG ¥ TART G F AT 9T T@AT
gt § o

wot wEvEy ¥ widsf F #v% aw A
2| 77 ¥ gng WO & wr @ suied
o Gt ¥ W 9T a@E WA
afay | |
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MR. SPEAKER : Why do you waste
time on constitutional issues 7 If thcre is
any additional poinot, you may teil me; but
do not repeat what they have said.

st T wret . esw WEed,
®Tq & 7T gom 5 99 aw@T ® o
yfieez WAy ¥ gear gk Y W 3w
& AT AST NIT AT AR AT ¥
i fazms @1, 39% A faw qa7 o
fewraa &1 @419 "I g9 W gL
ag ama wrs fw fawz gy § faara-
o1 & wafae @ 9 faa T @ awar
afier 9@ Wy W a3 o wr e gw ar
o # A€ a1 @ & ¥ W Afeg #
Al M@ IEF 1% 97 faarag #
qi= g1 #T gEAT F1 gAIT AT W
YEqTd WA a7 wg Aav v a1 @argeq
w feewa 7Y wo wifgw | 7g N WP
Jafrarmr g g s ¥ fw w
frdg g g, sv W faepd g foar
SATAT | A FAT FABAN aF &) Fifa
fowar o @ & fam®  ATHIX 9C g7 ww
Farar 9 @1 & | zafay AU ey g
zq 537 9% faar & awar 2

MR. SPEAKER : | wanted to know
one thing. It is not a privileged docu-
ment. The court has to supply it to the
other party. Without it being supplied to
the other party, how are they going to
conduct their case 7 So, the affidavit has
to be supplied to the petitioner. Then,
how can it be a secret or a privileged
document ? I do not know ; 1 am not a
lawyer myself. So, I would like to know
from the hon. Law Minister how it is a
privileged or secret document,

SHRI GOVINDA MENON : [ did not
say that it is a privileged document; I
said that it is a document which now being
considered by the court and it is not open

to a party in Iiliga!.ion in a coyrt tp
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[Shri Govinda Menon]

publish that document. This is similar to
a2 plaint and a written statement in a
rtgular case. It is not usual for a party
to a case publish this.

MR. SPEAKER : Laying it om the
‘Table of the House only means that it is a
public document.

He gets a copy from the court, pays
something, and places it here.

SHRI GOVINDA MENON : The
document is sought to be placed on the
Table of the House for being discussed
here. Now, the objection is for the dis-
cussion because the discussion took place
im the court. ...

. MR. SPEAKER : 1 would like to
know something about your objection for
giving a copy to Members of the House
which is in the court. Anybody can go and
pay Rs. 2 or Something and a get copy
of it.

SHRI GOVINDA MENON : You
will be pleased to see that the original
affidavit is in court and what we have is a
copy. It is not usual for parties to publish
documents for making public. It is so
stated, for example, in the Commesntary
on toe Evideoce Act, that the class of
documents which consists of plaiots, writ-
ten statements affidavits and petition filed
in court cannot be said to form such
acts or records of acts as are mentioned
in this Section and are, therefore, not
public documents.

This is an affidavit which has been
produced by one of the Under Secretaries
to Government on behalf of Government.
It has been produced in court and it is
not correct to say that anybody will get
a copy. A copy will be given only to the
party and, after the case is decided, it
may be available for others.

Now, this has been produced in the
court in order to enable the court to pro-
nounce upon the contentions between the
different parties. The point is that, assuming
but not conceding tbat the affidavit filed by
the Under Secretary is inm variance with
the statement which the Home Minister
may have made here, that is something
which tells upon the streagth and cfficacy
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of that affidavit. And that is a matter
which will be discussed in the conrt and
which, as a matter of fact, was discussed
in the court. As a matter of fact, now I
can submit, on hebalf of the Goversment,
that the question was raised in the court
that this affidavit by the Under Secretary
is slightly ln variance with what the Home
Mipister has stated.

SHRI MADHU LIMAYE : Slightly ?
Itis the greatest understatement of the
year !

SHRI GOVINDA MENON : I do not
want to over-state it. It was said that
there is some variance and, if there is a
variance which I do not concede, that will
be one of the points which the court will
consider. The contentions raised by ihe
Under Secretary on behalf of Government
will be considered by the court. That is
a matter which, probably, the judges are
now considering and, therefore, I cannot
conceive of a matter which will be more
directly and clearly in violation of the
sub judice rtule which 1 pointed out,
What is it that the court is considering ?
The only matter in the writ petition is an
affidavit. There Is no oral evidence. The
court is mow considering the affidavit
which was filed by the Under Secretary
referred to in this motion. That is being
considered. My b jon is that that
affidavit cannot mow be considered in
Parlisment because it is being considered
by the court. That is my point.

SHRI NATH PAl : Sir, you promised

me that regarding that document, you will
allow me to make my submission.

SHRI GOVINDA MENON : The
quotation in the affidavit also, of the other
party, the statement made by the Home
Mipister here, i not extracted. That is
being considered now.

SHRI NATH PAI : Sir, in the first
place, I beg to differ regarding what cons-
titutes a public record. I expiucted a
distinguished scholar of law like Mr.
Govinda Menon to be veéry precise. What
is a confidential document is totally dif-
ferent from what forms part and parcel
of the rggord of the superior court, Once
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this document is admitted by the court, it
becomes part of public record. What is a

public record ?

MR. SPEAKER : Can it be published?
Will it become a public document ?

SHRI NATH PAI: 1 want to com-
plete my submission. [ hate to have to
repeat what I quoted from Sarkar, 10th
Edition, that the word ‘record” does
include papers, documents, of whatsoever
a public nature. Does he deny that it is
of a public nature ?

1 think, you will agree with me. Does
he demy that it was submitted to the
Court 7 Does he deny that it forms part
of the record 7 If it forms part of the
record, and satisfies these conditions, it is
a public document which can be used for
all legitimate purposes, and Parliament
should not be the only body to be deprived
of it.

He is not only trying to ignore the
law of the land but also trying to defy your
mandamus, your ruling, your directive.
Your directive was very clear, when Mr.
Limaye asked this morning. This is from
today's proceedings.

“EEEATAT WY § IEAY e & gt ?

“MR. SPEAKER : It will be given.
“SHRI BAL RAJ MADHOK : This
point was made yesterday.

“SHRI NATH PAIL: You may
direct him so that we may be supplied
with copies.

“MR. SPEAKER : 1
him."

Then, when 1 said, ‘direct him’, you
pointed out amidst laughter that, whea the
Speaker asks, it is a directive. So, the
directive was given. Now he is defying
your directive.

Finally, in his statement which was
made in your absence, he says that for two
or three reasons Government thiak that it
will be objectionable to circulate the docu-
document. But there is not even one
objection raised. He begins by promising
three objections, 1 woyld like you to read
p car e

am asking
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MR. SPEAKER : [ have read it.

SHRI NATH PAI: Firstly, this is
now a document in the record of the High
Court. If he admits that this is in the
record of the High Court, as a distinguish-
ed and a successful lawyers, he should
koow that what is in the record of the
High Court is available for any citizen on
payment of a fee. [ fail to undersiand
how he is going back, afier making this
admission that this is a public record,
(Interruptions).

SHRI K. NARAYANA RAO: |
take it as a challange... ...

MR. SPEAKER : He has not challen-
ged. Half ao hour is over in this.

SHRI K. NARAYANA RAO: The
characteristic feature about a public docu-
ment is that any citizen can apply to the
concerned authority on payment of a fee.
Now 1 ask Mr. Nath Pai to apply to the
Delbi High Court and get a copy of the
affidavit... ... (Interruprions)

SHRI NATH PAI":
straightway.

MR. SPEAKER : Iknow, he has a
copy.

The two motions must be separated :
they cannot be clubbed together. Only
Mr. Kanwar Lal Gupta’s motion can be
taken up now... (Interruptions) What 1
am saying is that these two motions must
be separated.

About the second motion, points have
been raised. I should not give my ruling
in a rash or of hand manner. [ would
like to take some time. I cannmot say
outright that you cannot discuss it. [ will
keep this pending—Mr. Limaye's motion.
Let me consider the legal aspect or, if
necessary, have some more light on that.
So, I will keep it pending ..(Interruptions)

I can give a copy

AN HON. MEMBER : The ' point
about that document has to be settled.

MR. SPEAKER : They have argued
the case. But I bave not given my ruling
about the affidavit......

ot vy fomd ¥R A 91 ) e
fifad w9 |
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MR. SPEAKER : He may give 1t to
me. He has a right to give it to me.

ot wy fomd ¢ oo Jaw & § e
picod

MR. SPEAKER : He can place it on
the Table. That means, it comes to the
Speaker.

Without a copy of the affidavit in the
hands of the hon. Members, the discussion
would be unrealistic. Therefor, T will
keep it pending. [ am not disallowing or
rejecting or doing anything like that, |
will give my ruling on that after a careful
comsideration. It is a legal point. It is
befors the court : it is admitted, though I
do not know myself ; the court has reserv-
ed it for judgment or something like that,
according to what the hom, Minister has
said. So, 1 will have to comsider care-
fully both the points raised —
the point that he raised and the point
that they have raised here. As I said, I
am not disallowing this now. 1 am keep-
ing it pending.

Now, Mr. Kanwar Lal Gupta's motion,
i.c, the aspect pertaining to the Home
Minister’s statement, regarding the res-
traint and removal of M.Ps in Kutch,
can be discussed now.

SHRI P. VENKATASUBBAIAH
(Nandyal) : May I make a submission ?
(Interruprions)

MR. SPEAKER : As | have said, I
am keeping it pending...the second motion.

Now, Shri Kanwer Lal Gupta.

SHRI P. VENKAKTASUBBAIAH :
On a point of order. Shri Madhu Limaye
bas said that he will place it on the Table
of the House. Before you give a ruling
that it is a public document, can he be
allowed to place it on the Tabls of the
House ?

ot vy fmd: & 99 *F feawa &
RWFT @ 1 7 I wE F
o TR @R g |-

MR. SPEAKER : Perhaps, the hon.
Member docg pot kpow the procedurs, If
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it is placed on the Table by the hon.
Member, it is not automaticaly placed on
the Table of the House. It comes to the
Speaker. The Speaker studies it and then
allows it or does not allow it. That is a
different matter. That is the practice which
we have been following. Anybody may
place a paper on the Table ; that paper
automatically does not go into the record ;
it come to the Speaker. The Speaker
permits or does not permit it. Therefore,
now Shri Madhu Limaye may place it on
the Table of the House. I shall give my
ruling later on.

SHRI SRINIBAS MISRA (Cuttack) :
Before you give a decision on the guestion
whether the affidavit can be placed on the
Table of the House, the affidavit and the
other documents which are involved in this
case must be put before you so that you
can give a decision on that basis......

MR. SPEAKER : He may put it.

SHRI SRINIBAS MISRA : It is for
the hon. Minister to put them before you.
Government should put them before you.
In order to arrive at the conclusion which
matter is sub judice, the records must be
there before you .....

MR. SPEAKER : I shall get the
records which ar? necessary for me to take
a decision ; I am not going to jump to a
conclusion. Now, Shri Kanwar Lal Gupta.

st wrea™ e ¢ (Rt @=w) -
weget AgEg, A grdAr § oW gE}
NN @ G IR IAE
R @ A w T faar o o weer
g ?

MR. SPEAKER : No, no; it has no
bearing on that. Let him go ahead with
bis speech on the discussion which bhe
wants to raise. Now, it is a monopoly for
that only. It is a monopoly for him now.
Let him go ahead with his speech.

=t waT aTe T gew AP, AW
sz ¢ 6 ag v = A g WK

¥ W fewwwa gt wifge 78 fawg
¥ ¥ 1wy
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MR. SPEAKER : This discussion is
diffierent. This relates to the arrest of
people in Kutch and all that.

SHRI KANWAR LAL GUPTA : Tech-
nically it may be different... ...

MR. SPEAKER : This would not
come up again. If he wants that to be
taken up now, he can take it up now.

dftagfed : 3o i g e @
91 Y T FeqTr ¥ 79 oy fagr WA o

MR. SPEAKER : Shri Limaye’s mo-
tion is the second motion. 1 am not post-
poning the first discussion. If the hon.
Member wants to raise that discussion, he
can do so. Otherwise, it would lapse.

Now, Shri Kanwarlal Gupta.

18 34 brs.

DISCUSSION RE : RESTRAINT AND
REMOVAL OF SOME MEMBERS
OF PARLIAMENT AT KHAV-
DA, KUTCH DISTRICT

e ww @ (et axR)
sIw WEIEE, €0 TR A qEIR AW A
350 e gfir aerd ¥ <o $T arfeer
SR L wg yfy T O
sraETeTe o, =t ST ATFYL AT, M-
w=Y, st Y@, G AW AW W AW
w1 WA @ @ adt e
wWam A g g afeam f T &
¢, afew wrw T a¥ dwelf & w0 97 wY
w @y o ag wi g A}, @
qrfeearaet & | qud SaRT wH Y A
TR

st wo are faardt (afwwn) @ oew
FENT, THE WG WET | Wy W {5
faata fear 6 w1 arw-faae T gEL
Srerw & At # froiw € e areg
FTEq TR IW W W G

ls.)
He is indirectly refersing to all that.
MR. SPEAKER : He is not referring
to the court. But he has to refer to what

Sbri Lal Babadur Shastri had said about
Kutch.

t wo wro faard : AT G
7 wgr & fe g 7 QAT & @iy arfe-
WA R A A

SHRI KANWAR LAL GUPTA: Is
my hon. friend not ashamed of it 7

MR. SPEAKER : That will create
trouble. Nobody is ashamed of anything.
So, let him not worry about it. Let him
go abead with his speech now.

SHRI PILOO MODY (Godhra) : Are
you suggesting that this is a shameless
speech.

ot waT e e : werw WEIRW WA
orq TEwt geEt feedt wY AF, &Y mree
ot oy fe oifeearsy & ooy g s
i fiegr @, Sfew 1965 ¥ ag@
grd g Y ot feeft @9 ;@
gl ar e w7 #Y 7g w7 feagfer
21 7 wmgr qx gE gOr, 97 qUfE-
| 39 9 gEar fea sk @t
oo A zar fear ) gk A faeew
ATEw A 28 wow, 1965 FT IR wyuyA
ot W fadt faelt fr oo &1 & o
Tt a1 ardfeda s Wifaw 1w
qgaT AYET 4T, AT TATE ATEFRX T Fog
¥t ¥ axfedes A qad e
fear | w1 ? gredh o 7 99 T GOw
w7 ¥ %31 a7 fF gart ¥w F qran & §
el § : o & ag e gw W 9 6K
Taq gg f ga wrfagem & g | 19656
¥ ogd, 9w f§ qifeeaTT 3 $58 I AL
fear qr, wf i g o< few Al
oy w1 | qrfeedrd Wi ¥9 41 wg
W A, ¥ frgem &1 g Wk
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[+ Fe< am 1<)
Aamy ¥ & 78 A€ w3 5 7z wdw
Y Ag R

afen wror fve S & goe &
| W wdtT qfeeaw W & 7
R IFTEF R W T
F o ¥ g A} yww ANy
M-wfreeq AITT 1 @@ W T w7
fis g it ¥ g gt AdY; &
Wy fs Fsg & o ¥ fauim @l
7 & gafaw 7 gur | ¥ w9
TER W IR 5 @ aaw T
§ 9% ag W@ % goerT Tg) &, afew
qrfFearT B goe & | TR W AT
I F1 qifFear & g F & fade
F Qg AT qeaTHg F § WIT 9ot
Ty e §, A gy fregae fewr
AT S | W ORI T g A qfeA
# aFEa F § AR Iy FA-AH  F
fre it 2 fr gz 997 @ § @
T F A gw ¥ feaw ¥ hew
T W Iy qifeera W E faan At
e ¥ NE O am Ag §; fow @
siT R Faw g e
& & g fmd § w wr TN
e aar g

T w94 48 § 5 qg wT gard
g Y =¥ gAA TEW! w9 qEad SR
iy frar ar s fgrgeam fedl &
ST #1 e @ wwar & W Wg
Iq A TAT RN, AT @O I§ &k fag
e wem ! fegem & sfagra & oy
it TEE g 1 AfET g gAY T
aa ¥ fag, #odt @ aw & fag
oTy gE-ATH I TAR FT W fF
ag g g adl 8, a8 @ oo
#r @ % qrfeearT w fag € &

Fu % faww &% wiedi ST aww ¥

geaTg 99 W1 8 1 g% Wyw & e vy
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HIRT ® 77 T+ AT & W AR A
AT FITETAT B 7T TEY |

SHRIMATI SUCHETA KRIPALANI
(Gonda) : The hon. Member is raising
exactly the same point which you disallow-
ed. 1 do not know whether you have
followed his Hindi. He is referring to the
affidavit where Shri Ranganathan has said
that we were in adverse possession of
that land. This was the very point dis-
cussion on which was blocked out. You
had better allow the other discussion also
then.

MR. SPEAKER : l.am going 1o ask
him to strictly confine himself to the point
raised in his discussion given notice of.
Otherwise, 1 will adjourn the House.

St anwx gt (@iegR) o 9%
forrg o 79l wrmr g

o wACHT® q@ T S 99 Y
wYx ag forr® oT 7 oy !

MR. SPEAKER : Nothing objection-
able.

SHRIMATI SHARDA MUKERIJEE
(Ratnagiri) : On a point of order. This
discussion is not elated to the history of
this issue from 1965. The discussion is
relating to the restraint on and removal of
some MPs. at Khavda. Why should the
hon. Member take up the time of the House
by giving the history 7

MR. SPEAKER :
to come to the point.

I was asking him
He is now doing so.

=t qwTw St el (T99) - wSw
#grEy, ¥q fadm ¢ fF amg @,
ot $9¢ a9 77, w@ froearfad o
T1T FEA, @ I ag A T g fF
3 firegarfedl M1 iR T g o

SHRIMATI SHARDA MUKERJEE :
This is a backdoor method of discussing
something which you bave disallowed.
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MR. SPEAKER : He is coming to
the restraint and removal.

SHRI KANWAR LAL GUPTA :
not believe in backdoor methods.

I do

MR. SPEAKER : I will call the hon.
Minister at five minutes (o seven.

st §UT AW T WS WRNRA,
| FIHIC # 3 Afq ¥ fawrs w0
£ ey Jearl § gaarwg fwan g, arfE
g ¥ 9 qig fRd §, 99 T WSl
e fisar s =% Y 1 qamar G
JZ FTHIT AAT 78 B a9 § A W@
# ¥ awd § o Frarw ST ERA &)
Ia% fadw ¥ o7 91%_T A 5§ AT H
T T FT, T THL F 9T W A,
W A5F & fau g T geaEl A
gmg g fear | a@mwg a3
Aferdt ¥ fermrs 2 &, Ffew g 7= ?
TE¥ TH A% & AT WAAA qEE,
qifzat & a1g foaaer w9 491, gl

¥, drag ¥ feshe dfge 3w

fir 144 Ter ot gf &, wrowr frewm
fowar smar & 1

=t ofr quu Tl (wreira) ¢
sTq 4T A A% ?

ot wax arwgen : wT § S A
ag a9 &7 TEM WA AT |

3q aug aw fefgw dfwgz ¥t
wgraY =t qrgarg ¥ Sy qur fe o
wTe %) wrgw & fF 144 THT #Y FEE-
¥z F & fordr war o § 7 T W
2 aar w< sy #F § 6 agi qg 7w
144wﬂg{tmmmﬁwm
gE 2 7 fafiges dfrege ¥ Set aama
fis aTa 144 g v & e e awg
® wfwn @ wifed, a8 #r € R
51T ¥T HTIRT §TO 144 ATEY F W=
firegar fmar wmar §1

ey WERT, w1 firaare fean
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T W IEE AR wqr i 3w 80 i
9 ¥ AT FT Fre fRar v 1 W AW
fazwrd & 13 § sEi o §W ¥ R
TG TWAFIT §—
“Sarvashri Hem Barua, Jaganatha
Rao Joshi, Madhu Limaye and Nath
Pai, Members of the Lok Sabha are
detained and removed on 21 April
1968 at 9.15 hours from Khavda, Kutch
District under section 69 of the Bombay
Police Act,”
weae wEEd, AU s ag ¥ e
A %3 AT &, et sraver 0 aw
A oz 5 & gR fregEe e
T g, Y e W fere & e fiar
g1
0 A IEA 7 v At e oA
Y qH 144 e & g & firewrs fiear
a8, 99 fF agt @ a7 gfew e W
g fear g, N e @R wrgAY § awt
g FH ALY AT 1

M aw whgewm g fo
ST A0 ¥ o< g foar @, @
wfrer w1 "ot fe w0w 2026
9 9 gre frar mar—ag W Twa 3
T § 80 i ¥ gL 9T FryT 74T )

weIE 4R, gy A ¥ s
o gaTd e ¥ wArEr & oY gwy Ay
A 43 3, wEi fear @, awe ¥ freg
fear & (wawm)..

W e qdw (wArg)
geTg o, (v,

Tg ar

ot WaT WTe o © O AR, 9T
F savar fFar 2, & fag 9@ amew § @2
&, 9w sarar fear &0

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMENTARY
AFFAIRS AND COMMUNICATIONS :
(SHRI 1. K. GUJRAL) : I challenge you.
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ft we wvw oy - § ag Wy @ o
f gT ATt ®) g% & aEmE A W
e fow 0% ¥ 987 o< gamfgEl &
Try =g fear et o A@ ®
g ¥ wE 4w, fagag ¥ W
W AT, AT AF AHTT W@ AE A
ST ¥ AW fEar aiEd 31 waw
T A T EY Q@ T %, #AT 4L
AW 9 aE & A9 o e g9-
FR gOAT FT AW T TH  qIYAL [ANT
3y @M 7 Ad), weaw wERY |
wa @ A g, IEd gy fam
Feqrad) A, @) IAW WrE-g@ W F
aw o1 fear AT, @t o oA aEl
g9 @@, 10 g 9T JEH AW
frern fwar man 1 3 3, 9o &= R
frogare w1, ¥ fet &) caw @
& awar, Wfew wa qw ¥ 9TE qET 144
wiit g€ oY, sy 7f v few SO
ar | W gEER HIW XEWW & g,
TR 7@ & 19w AT G, TORATE
a1 TT ARE F qg AN A g e
FOR N TRWE ST 3 ) qg TR
far, T & for i o9% w@a & fad
% wH ¥ qg 1 & qg a0 Agam W
wgar Srgar § fF garer ¥ gL o W
WEIE T T gE &, WU U AR
e FE ¥ @ g qERe W
Tarar WY, A ag Y L WA W
y fesdlt o wegmig &% arem g faeet
@ gfew Wgw Tme § - fow A R
¥z a@ia v 31 & @ A0 & wrdAr
wx'T W g1y grg arfa o 3491 IEE
g fr dmra @ Peadt 0% A faw
wfge &n & qga feeet ®1 gfe we-
ug ¥ gave & @ v Wil @, afx
Tt A ¥ wAE I, A THE WA
Aoty freer @l § 1

§ wrow afcy FN q@ww ¥ qE
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g § 98 ¥, 9 P R
foar @ an Y fom ar, @i ¥ fefew
dfwege 7 rfearire & dvati Y wgr W
ar A wRI @ f Wew qE 144 ®
aea frera fwr T 214

o= & qrq § qrost g d W
TEATT FT HET F {IAA AEJT F@TE |

=t 7y foed (37) : oeqe AgRT,
st agm ge gl &, aw fawg o%
wroEt # difea &, few ow e ¥ 9w
#7at gfargw 93 § 1 oo
w2reg, ¥ arawr sqr= 5w aga #1 fag-
at Ffaaw §o 220 &t wix femwTm
JrEar g -
229,

of M.Ps. in Kutch (Dis.)

When a member is arrested on a
criminal charge or for a criminal
offence or is sentenced to imprisom-
ment by a court or is detained under
an executive order, the committing
judge, magistrate or executive autho-
rity, as the case may be, shall imme-
diately intimate such fact to the
Speaker indicating the reasoms for
the arrest, detention or convictioa, as
the case may be, as also the place of
detentiog or imprisonment of the
member in the appropriate form set
out in the Third Schedule.

TN qNET, gW AT FT Ag A6
a1 fir 20 o fagw &1 IeEE AR
Fgafemam g § ag awT # 71w
wgaT e g i gA% gro o1 aum
fear mar § a1 N g dfaEe A A
ok &, Sad et 8 Y @w fraw W
A AEY fFar T ol oo e
T Y FTaT T g

Nq AL AT FTCW ¥ qAH E—
g qTw FORTT ¥ W, 1069 F firere
firar w1 Y fromme v @ g9 =R
a9 $ o STOWT ®1 amar a7 fe
forwsr age ¥ wer Freware ST g E
av fems 1 dore grd M & oA
afowt 3@ M oft vl 3w wwA ¥ W



LI
3673 Restraint. Removal, etc. VAISAKHA 17, 1890 (SAEA)  of M.Ps in Rutch 2504
(Dis.)

gra ot g e & 7, SN O T ag
9t fr felt ft =afe W freme s@
AT YA B TEWT FT JAET F6T TEY
2| 9% arg arg W@ W W afid,
gesygfy ft avar afgy 1| 37 Tww fe
w1 # AFT GO gré W A R g
feqr, I8 ¥ ov w1 wWeME A Aw
W fear - gfF aw ¥ wergETe
ST ®Y TET 7 Fea®  frar T At
97 qrd gesgfa SR Fw & q #
79 & «arar T qr, Wi e
frward sdw § | e gk 1 w1
57 Feew § GEem & oA w AR
g s Frawi ¥ a1 § fe daw gl
371 FTEr AEY }, IS 7 q@rr A TR
7df &, wad Qoo 3 fgd, U AR
Tifed | wafad ¥u wgar & fe 9 F19-
gy w0 frow w1 I9ww §, ag W
frerfeere afafa & o s i

O q1T—qtee faQet quE €
TR A Y ood gErw § e oy A
Y §—UF W S F @4 AG T
T — a1g ® aqud aEw g
FAI—T@ RN AN F@RE
AR 3 qwr At g W R s W
AffaTeRd §1 TN IA—%9 qWH
@aTar 8, g9 mar & sfofafe & w@
gAY T grEAe AT ARy §, Wi
S UF g6 § 7 Frary Fal M6 qgi 9T
TH 144 TME R W T AN qur e
Ter 144 FY FE T gwwr G O a
S w51 5 g9% g9 YA w1 faar
2 1 Arqars o ¥ qay 5 war A Az e
gz sfeen € o T IR v e et
& oY | IA% U= T wEr fE avw A @y
T IW 144 A FF 3 IWE @ A
AT | g9 OT AEA AT €F 0T 4
fis wra s AT W7 AW § 1 wIw W P
& W1 9 | 9 g e e ek

g s Jx aw g g7 B frowm wff

T § g AT qex A A T e
a7 fF g7 o AR ST @ § |

“We are putting you under arrest.”
W g B A g & vk 2 IEF wa)r
§ “fee % Fogee’’ a8 woht ot 3 e
HEImiagrmry:

“They were restrained and removed
to the nearest railway station."”

7z faeger we@ aul SR AR
wifF W aodis &1 w0 @uw Qv
WAy T f g G wfgd v
afeT ag g7 Y Tt a AwC AT | oY
TR A T ITF A9 W AT
fear | s wa N | o< dar e T
AMFI | IAH AT AT TTE BT
mar fie wTo S T oTeX At IR W
e 7 SeTe g A aEN 1w ¥ gt
gawl aHE W7 Tt @y # g @
&fed a1 q¥ N gmw Fewi § gt
= gret gy Afad ar g o we
w & foaq ¥ w1 fraar afedr ) ag
w38 A8 fFar ) g ew fegw
WY e o vk o o AU
AN | WXET F AAX T AT A 4
wTAa & w71 5 A9} 7 A Se fear
Tafoe 3% g 9 wE W gwar
ITF AR TET W ALY A ary o
wifgw & e @ A ¥ I W<
frar st ag amer @@ 11 aw aw
mi““ﬂmﬁaﬁ‘q
F o °g A qewe frded sy fay
T T W G WA Al g
7 AR g o e A@ ey oo
T % A Al B war gad gk
Fram 220 w1 wwfer @t e 1 vy
T A T A Ak am
tff o A A e @ T g

TH 144 791 ER W T B 1w
sﬁwﬁimq#gqmgé

T & ot + 3EK I ax vy @ e wy
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[ " forsd ]
144 gu zafag art v ®RE & 79
™ AR ¥y & qoerd wiwwfar &
TR A s qrwA fear o e @ 9aN
areT eTEA § 0

S TOF Y s wgr @ fr o
FIEAY ST Y drwy & Jwiww w@ w1 wH
T T A A E :

“Thereby create obstruction in the
discharge of their official duties.”

T ag wed E -

“to cause obstruction in the lawful
work of fixing boundary pillars for the
demarcation of boundary between India
and Pakistan.”

TEA gg W AT IF v isfe-
o A A AT FEE I@ W AT
T § WK Sud oF Ifardt a1 Wt
grmag g 5 s ¥ o
fam yfe ¥ IR F oF @ A ool @
@ §< & &g aa1 § 5 77 qfw gard
¢ 3w Afa ) oifsea A & far
sfawra & of g el st famr arfean-
#z ot wafy fa¥ & ag s ww S
wEAT & ? AUT 9 FHQ QAR g AHAT
g7 gwrdl T ¥ 43 wvew qraa @i ¥
ﬁﬁwnaﬁ‘wwﬂt qg FIT FH
o & Fg AT WA W e
THEMIIY AFT & faqg gw F g
fafas areeardt w1 &m faar 2

ey wERE, AX WY gE oWOR
g @ § 39 g ag QAN IE WK
IO 1% 229 faqA § IoAET W AFT
w7 g3 wAAr fadafesr afafa & o=
I

MR. SPEAKER : The hon. Minister.

SHRI SAMAR GUHA (Contai) : Sir,
what about giving some time to our party,
the PSP. Our leaders were involved in
this,

MAY 7, 1568
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MR. SPEAKER : I will give you the
remaining three or four minutes, but
then the Home Minister will not be able
to say anything. We have to conclude
this discussion at 7.00.

SHRI KNAWAR LAL GUPTA:
One hour has been allotted for this.

MR. SPEAKER : One hour was for
both the motions. For this there is only
half-an-hour. We started at 6.30 and we
have to conclude at 7.00. The hon. Mini-
ster,

THE MINISTER  OF HOME
AFFAIRS (SHRI Y. B. CHAVAN) : Sir,
1 will conofine myself to the very limited
problem and that is about my statement
that I made in this hon. House. Never in
the course of my statement have I said
whether these people, these Members of
Parliament were arrested or not arrested,
The only question that really speaking
arises is whether the information that I
gave here was bona fide or not. The duty
of the State Government or the police
authority was to give intimation to the
speaker of whatever action they had taken
against the Members of Parliament. Natu-
rally this Government is not connected
with that. My reponsibility comes to the
limited point whether the information I
gave was based on the information I re-
ceived from the State Government or not.
In the previous privileges Committeee it
was decided that even if an action of re-
straint is taken information of it should
be sent to the Speaker. In the infor-
mation that I received on that very day
from the State Government they have not
given me the reasons or what action they
have taken. They have only communi-
cated that these Members were restrained
and released. 1 found that was exactly
the wording of Section 69 of the Bombay
Police Act. 1 based my information on
that, So as a matter of fact, as far as I
am concerned there no question of any
privilege as such because the information
I received from the State Government 1
bave given. As far as the State Govern-
meat or the Police authorities are con-,
cerned, it is true. In the first communi-
cation they have used the word “‘detained”
but subsequently they have sent you a
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communication. Itis not a question of
technically trying to confine them. What
was their intention? Their intention was
to keep the Speaker informed about what
was happening. In the subsequent detailed
information they have supplied to the
Speaker they have given the reasons also.
They have given exactly what action was
taken, what exactly transpired between
them and the Police authorities, whether
they told them they were being arrested
or action was being taken for breach of
Section 144, If it was said that action
was being taken for breach of Section
144 1 do not think there is any gquestion
of privilege.

The information they gave us that
Gandhidham was the nearest Police station
at a distance of 28 miles is incorrect. But
that information I gave on the basis of
information they gave me. 1 did not try
to compute the distance between Khowda
and Gandhidbham,

SHRI HEM BARUA (Mangaldai) :
Your sense of geography is as poor as the
sense of geography they have there,

SHRI Y. B. CHAVAN : Ican now
ask you the distance. Can you tell me
about it?

AN HON. MEMBER : The distance
between Ratnagiri and Bombay ?

SHRI Y. B. CHAVAN: [ did not
expect this sort of intervention from an inte-

of M.Py. in Kutch
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lligent Member like Shri Hem Barua. [
expected a little better intervention. That
information has been corrected by the sub-
sequent communication they have sent.

infor-
I have nothing more to
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Sir, 1 can only give factual
mation about it.
say.

ot $axwmoa e . ol g R R
sy fr N wae TN ¥ g @
T At a8t aaemy o 48 -
Tl &, @ ¥ wgm @ fe gew & g
R ot §amqe o ftw
@ WY wEw tww Ad E afes
E9E F1 3%, 3% TAETRTT 3 o7 ey
T ITET & 0T WL a7 TN ST
WM ag M=o A & o3
Fgi ¥ TR T § a8 FW TAwT R
FfeT &) TERIT TG F A A
fasrd 0z W St Y & S ¥ o

- ATEFHAE R & |

MR. SPEAKER : The House stands
adjourned to meet again tomorrow at
cleven of the clock.

19 hrs.

The Lok Sabha then adfonrned till Eleven
of the Clock on Wednesday, May 8, 1968/
Vaisakha 18, 1890 (Saka)
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